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LOK SABHA DEBATES

LOK SABHA

Wednesday August 6, 1986/
Sravana 15, 1908 (Saka)

The Lok Sabha met at
Eleven of the Clock.

[MR. SPEAKER jn the Chair

[English]

HOMAGE TO VICTIMS OF FIRST
ATOMIC BOMB DROPPED ON HIRO-
SHIMA

MR. SPEAKER : Today, 41 years
ago, the first atomic bomb was dropped on
the Japanese city of Hiroshima. Thousands
of people were killed and many more were
maimed and disabled for life. The years
that have since gone by have witnessed
the dcvelopment of nuclear weapons that
are thousand times more powerful than
the atom bomb that fell on Hiroshima
The world community sits on a powder-keg
today, for the nuclear weapons in the
arsenals of the big powers are capable of
destroying all living beings on earth many
times over. We, therefore, reiterate the
demand of all human kind for
an immediate halt to the nuclear race and
jts extension to outer space followed by
steps to dismantle the  existing nuclear
stockpiles. The determined efforts being
made by six countries from five continents
and the initiative taken by them to bring
about nuclear de-escalation and disarma-
ment are worthy of our appreciation. As
they meet in Mexico City in pursuance of
their efforts, we convey to them our best
wishes for the ‘successful outcome of their

deliberations.

2}

The House may now stand in silence
for a short while in memory of the victims
of the atomic holocaust.

The members then stood in silence for a
short while

SHRI S. JAIPAL REDDY : Sir, an
ex-Member of Parliament from Andhra
Pradesh has died and there should be a
reference in the House.

MR. SPEAKER : We have already
written and when we get the confirmation,
we shall do it. If you can wiite it down
on your behalf and if you can certify it,
we shall do it.

ORAL ANSWERS TO QUESTIONS

[Eng ish)]
Forest-based industries

+286. DR. PHULRENU GUHA :
will the PRIME MINISTER be pleased to

state :

(a) whether there is any proposal to
start yorest-based industries in different

States; and

(b) if so, whether work has started in
any State in this regard and_ if so, what
type of industries have been taken up ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARD : (a)
The Central Government do not have any
proposal to start forest based industries in

different States.

-

(b) Does not arise.

DR. PHULRENU GUHA : Sir, I
would like to know why the Government
of India do not have any proposal to start
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forest-based industries. Why is this item
not included in the 20-Point Programme,
when the workers in these forest-based
industries are going to be mainly the poor
village people.

SHRI Z. R. ANSARI : Sir, we have
the forest-based industries in the private
sector, but the raw material which they
get hardly meets their needs: Many of
those forest-based industries are running

much below their capacity. So unless we -

increase the forest products which are
used as raw material in these forest-based
industries, for which efforts are being
made, I do not think that there is any
point in expanding the forest-based indus-
tries without the raw material. Itis for
this purpose and to save our forest also,
we have given certain concessions to the
forest-based industries in private sector to
import raw material from other countries
without any import duty. That is why we
do not have any proposal to set up forest-
based industries in the private sector.

DR. PHULRENU GUHA : The Mini-
ster has sa‘d that the items are not avai-
lable. I would like to know whether there
is any proposal or any activity, so that the
items which will be needed by the forest-
based industries can be cultivated.

SHRI Z. R. ANSARI : Sir, we are
already striving for more and more planta-
tion through social forestry programmes on
waste lands not only for fuel and fodder,
but also farm forestry is being developed
so that the needs of these forest based
industries may be met.

Then Sir, the industries which utilise
bulk forest products as their raw materials
have also been asked to have some captive
plantation to meet the needs of their
industrial undertakings.

SHRI P. KOLANDAIVELU : Sir, it is
unfortunate to hear an answer from the
bhon. Minister saying (a) there is no pro-
posal and (b) Does not arise. Sir, I want
to know from the hon. Minister this.
There are so many scopes for starting
forest based industries in Tamil Nadu in
Karpataka and other States. Sandalwood
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trees are available in plenty in Tamil Nadu
and also 1n Karnataka.

PROF. N. G. RANGA : We can ex-
tract sandalwood oil.

SHRI P. KOLANDAIVELU : ‘Yes’
we can extract sandalwood oil and can
export it. We can get foreign exchange
also. Why not we start such forest-based
industries where actually the sandalwood
and other trees are available,

I want
Minister.

to know that from the hon.

SHRI Z. R. ANSARI : I suppose that
in those States where sandalwood is avaj-
lable in plenty, the State Governments
had started their own factories.

As far as the Government of India is
concerned, there is no proposal to start
any public sector undertaking based on
forest products,

As 1ar as the State Governments are
concerned where sandalwood and such
products are available in plenty and if
they feel that they ean meet the demands
of the raw material by setting up such
industrial undertakings, they can do so
and they are doing.

SHRI PARAG CHALIHA : Sir, is the
Minister aware that large scale oil based
industries particularly in private sector in
Assam have resulted in denuding a large
num! cr of forests 7 If so0, what steps is
the Government taking in this regard ?

SHRI Z. R. ANSARI : Sir, as far as
the forest based industries are concerned,
the State Governments, as a matter of
fact regulate the supply of raw materials
to these private industrial units. They
have their own rules for that. It is
they who supply it. It is true
that shortage of raw materials and denuda-
tion takes place in forest areas. Therefore,
we bave taken a conscious decision that
we shall now allow further expansion of
forest based industries unless we are
assured by the State Governments about
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the availability of the raw material which
are used in those industrial undertakings.

Narora Atomic Power Plant

*287. SHRI ANAND SINGH : Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that the pro-
posed site of the Atomic Power Plant at
Narora falls on the known Seismic fault
area;

(b) if so, whether Government have
carried out proper investigations in this
regard particularly in the context of
Cheronobyl accident in the Suviet Union;
and

(c) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) The site of the Narora
Atomic Power Project is located in a part
of the country that is subject to low inten-
sity seismic disturbances. Most of the
Indo-Gangetic plain has this characteristic.
The plant is designed to operate satisrac-
torily under seismic conditions that
may be experienced at the site
and to reach a safe shut down
state when the severity of earthquake
exceeds a certain intensity.

(b)&(c) In arriving at the design, inter-
nationally accepted practices and the spe-
cific recommendations of the School for
Training and Research in I:arthquake En-
gineering, Roorkee, have been adopted.
Government is constantly reviewing safety
of nuclear power stations and based on
the expert technical advice, design and
operating practices at these stations are
improved to ensure that accident do not
occur.

SHRI ANAND SINGH : About the
Jocation, now it is clear from the answer
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given, not only by the Government, but
also according to its higher officials that
the site falls on sesmic fault area.
In this connection, I would also like to
know whether it was discovered before
selecting the site, or after selecting it viz,
that this was being constructed on a fault
area, the work being done there a mere
patch-work, or it was considered earlier,
and incorporated in the design itself ?

Secondly, why additional money has
been put in to counter this one considera-

tion i, e. its being on a seismic fault
area ?

SHRI SHIVRAJ V. PATIL: The
Committee which was appointed for this
purpose knew that this area was in a seis-
mic region. While coming to the conclu-
sion that the plan, should go to that area,
they examined this aspect also. So, when
the design was made, the seismic condi-
tions in that area were kept in view, and
the practices which are followed interna-
tiopally, i. e. internationally accepted
practices are followed in designing the
structure and having the equipment in this
area.

One thing which shouid be clear to us
is that the entire Gangetic region suffers
from scismic conditions. The second
thing to be remembered by us is that
Japan is one of the countries which suffers
from earthquake conditions; yet Japan is
having 31 atomic reactors of this nature,
and 1t is going to have ten more atomic
reactors or units there. So, the designs
are available in the country and interna-
tionally, to see that the earthquakes do
not affect this kind of activities.

SHRI ANAND SINGH : The second
question is about the safety, and the three
major counsiderations in that regard. The
first is Ganges on whose banks it is situa-
ted, the second the environment and the
third is the people living around, I would
like to know from the Minister what
special steps have been taken to protect
the Ganges from affluents, seepage or
leakage from this plant, not only in the
case of accidents, but even otherwise.

The next point is about environment :
has a background radio-active study
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been made, and will day-to-day monitor-
ing be done to find out whether the level
does not go beyond the internationally
prescribed level; and then, most impor-
tantly, is there any programme to educate
the people who will live around this area,
and to inform them about the hazards of
living next to radio-active zones ? Child-
ren may come and pick up an imnocent-
looking piece of metal which might be
radio-active and dump it into a well or
carry it home, We have just seen one
accident happening, perhaps in Tarapur
or somewhere else I do not know, where
people tried to steal these innocent-looking
but radio-active pencils, and they are in a
critical condition in a hospital. Will
Government educate the people? Is
there any such programme to educate
people around. and to inform them about
these hazards, so that they may not get
hurt in this plant environment ?

SHRI SHIVRAJ V. PATIL : There
are stringent procedures laid dowa to
provide safety in these plaats. First of
all, the siructure of the plant is such that
the accidents will pot occur., We have
the pile structure, and we have the very
strong foundation.

Secondly, the equipments which are
used 1n these plants have special facilities
to absorb shocks which may occur be-
cause of earthquakes. They have shock-
absorbing capacity. Then the links are
such that the shocks which may occur
because of earthquakes will not slacken
them. These are the procedures as far
as structure and equipments are concer-
ned.

Effluents from the plant will not be
allowed to flow into the Ganges. That
kind of question does not arise at all. So,
there is no question of polluting the water
in the river. Again, if any pencil, fuel
pencil is stolen from there, and ifit is
found outside, that is altogether a different
question. It is not a question of provid-
ing a plant over there, but it is a question
of providing safety to the pencils them-
selves. So, we have a procedure fof that
also. These pencils are not freely avail.
able; fuel elements are not easily available.
‘They arc kept in safe custody; they are
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not easily available; they are not allowed
to go outside; and these precautions are
already taken not only at this plant but
also at other plants, There is no question
of any hazard arising out of the theft of
fuel element from the plant also.

SHRI SURENDRA PAL SINGH :
According to the international regulation
on the subject, it is laid down that before
a final decision is taken in regard to the
site of a power station of this nature in
the seismic zone, it is necessary to carry
out a micro s:ismic observations on the
site over a long period of time in order to
determine and monitor the actual energy
discharges from the faults. May I know if
this has been done in the case of Narora
Power Plant ?

SHRI SHIVRAJ V. PATIL : We
have studied the history of 300 years of
the earthquakes that have taken place in
that area, and then we have taken a deci-
sion.

SHRI E. AYYAPU REDDY : Which
portion of India is free from seismic dis-
turbances ? Has the Deccan Plateau been
idectified as an area which is ideal for
location of atomic power plant ?

SHRI SHIVRAJ V. PATIL : In
fact, theic is no place in the world which
is 100 per cent free from seismic condi-
tions. Our country is divided into diffe-
rent zones—zone 1, zone 2, zopme 3 and
zone 4. Deccan Plateau is comparatively
supposed to be stable and Tarapore where
the atomic power station is built, the first
actomic power station, was supposed to be
very stable area. But now scientists are
saying. that it also is not so stable; they
are shifting it from the first zone to the
second zone. As the knowledge about
earthquakes develop and we start under-
standing as to how and in what condition
earth quakes take place and all those
things, we will be taking precautions. But
the question whether we have provided
coough precautions, whether we have
provided enough safety measures to see
that earth quakes do not cause any hazard,
is carefully looked into.
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PROF. MADHU DANDAVATE :
Is the Parliament House free from it ?

-Probe into fllegal entry of Kuwaitis at
Trivandrum Airport
+
*288. SHRI C. JANGA.REDDY :
DR. A, K. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the findings of the inquriy into
the illegal entry of the two Kuwa:ti
nationals at the Trivandrum Airport;

(b) what were the past activities of
the two Kuwaitis due to which their entry
into India had been banned;

(c) whether they are high office—bearers
of the ‘World Muslim Minority Commu-
nity’; and

(d) whether the said ‘World Muslim

Minority Commun.ty’ has any branch in -

India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a)
The findings of the inquiry are awaited
from the Goveroment of Kerala.

(b) The Kuwaiti nationals were placed
on ‘Prior Approval Category’ because of
their undesirable activities.

(¢) According to available informa-
tion Shri Al Sayed Yusaf Sayed Hashim
Al Refai is the President of World Mushim
Minority Commission and Shri Shaikh
Anwar S. Yaqub Al Refai is his assis-
tant.

(d) The Government are not
aware of the existence of any such Branch
in India.

[ Tran; lation]

SHRI C. JANGA REDDY : Mr.
Speaker, Sir, the persons who had come
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from Kuwait continue to stay here al-
though it is now more than six months
since they came to India. In spite of the
fact that'the Chief Minister of Kerala
was summoned here and reprimanded, he
has not submitted the report of inquiry so
far. I would like to know from the hon.
Minister why they are not being jailed
after holding a C.B.I. inquiry against
them ?

{English]

SHRI ARUN NEHRU : As 1 have
already said, we are awaiting a report
from the Kerala Chief Minister. We have
indicated to him......

SHRI C. JANGA REDDY : Why?

SHRI ARUN NEHRU : If heis not
willing to listen to us ? What can I do ?
Please listen to me what I am saying. We
have already said in the House that this
is a very serious matter and we view it in
a very serious manner. We have told the
Chief Minister ot Ke-ala that we must
have the report urgently so that we cdn
take further action in the matter.

"Translation’

SHRI C. JANGA REDDY : Mr.
Speaker, Sir. my simple question is that
when the report of inquiry has not been
received from the Kerala Government,
why a C.B.1. inquiry is not being ordered ?
The Chief Minister of Kerala needs their
help to stay in power and that is why he
is not expelling them. 1 would like to
know from the hon. Minister why a C.B.1.
inauiry is.not being ordered ?

[English]

SHRI ARUN NEHRU : I don't
think we should attribute motives to any
one, There is no necessity of mention-
ing either Chief Minister or anybody else.
We will investigate the case and suitable
action wi'l be taken. Why do you people
want to take political capital out of it ?

[Translation)

SHRI C. JANGA REDDY : Mr.
Speaker, Sir, ] want my question to be
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replied to. No inquiry has so far been
ordered against them...... :

(Interruptions}...

MR. SPEAKER : You have asked
the supplementary twice and both the
times, the qu stion was the same.

SHRI C. JANGA REDDY : I might
have risen twice, but the question was one
on'y...(Interruptions)

MR. SPEAKER :
guestion.

You put the

SHRI C. JANGA REDDY : In
reply to part (b) of my question, the hon.
Minister has stated that they cannot enter
india without permission.

[English]

#The Kuwaiti nationals were
placed on ‘Prior Approval Cate-
gory’ because of their undesirable
activities’’.

{Translarion]

How did they manage to enter India
without approval and wh are the people
in India who helped them ? Also please
tell their whereabouts at present ?

[English]

SHRI ARUN NEHRU : Sir, as I
bave stated earlier, they are on the
‘Prior Approval category’ which means
that if they have to come, they have to
take the permission of the Ministry of
Home Affairs. In this case it was not
done, and they were given landing permit
at the Trivandrum airport. Three people
were suspended for doing that. There
were very clear instructions from us that
these people are not to be allowed in;
they are not in the banned category, but
they are in the Prior Approval category
which mears that they must take the per-
mission. That was not done. Three
people have been suspended and an
inquiry has been instituted.

SHRI C. JANGA REDDY : Still
they are in India,
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MR. SPEAKER : Thatis all right
now. Dr. A. K Patel.

SHRI ARUN NEHRU : Heis say-
ing that they are in India. If he can give
us their addresses we will take action.

SHRI C. JANGA REDDY : Are
you going to appoint us as intellegence
officers of your Department, Sir ?

DR. A. K. PATEL : It has been
said that for the last six months the
enquiry has becn going on but it has not
yet been completed by the Kerala Govern-
ment. Isita fact that some politicians
from Kerala are associated with these
people and that is why they are hindering
the inquiry ?

SHRI A. CHARLES : No. Why ?

SHRI T. BASHEER : No, no.

SHRI MULLAPALLY RAMA-
CHANDPAN : No, no.

(Interruptions)

DR. A. K. PATEL : I would like to
know whether they are still stopped from
entering into India or not. This is a very
serious matter, Will the Central Govern-
ment take the help of the C.B.I. to con-
duc! inquiry ?

(Interruptions)

SHRI ARUN NEHRU : 1 think this
is the same question which was asked,
which I have answered. If he wants to
make a political point this is not the
forum.

SHRI SURESH KURUP : I am
sorry to say that the answer to this ques-
tion is contrary to the assurance the Mini-
ster himself had given in this House on
March 19, while participating in the debate
on Charles Sobhraj’s escape from the jail,
An hon. Member, Shri K. P. Ubnikrish-,
pah had raised the same issue and inter-
vening in the debate Mr. Arun Nchru
himself had said, I am quoting, from the
debate.
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MR. SPEAKER : He has not resiled
from that,

SHRI SURESH KURUP : One
moment, I am just reading.

“We have seen......’
(Interruptions)
“We are investigating into it, we

will revert to the matter...”

He had satisfied the House that an
inquiry......

 Interruptions)

SHRI A. CHARLES : What is the
point made by Shri Kurqp ?

SHRI ARUN NEHRU
wer.

I will ans-

PROF. MADHU DANDAVATE
He is not referring to you,

SHRI SURESH KURUP : He has
given a clear cut assurance that the Cent-
ral Goveroment .....

(Interiupiions)

MR. SPEAKER :
that.

No, he never said

SHRI SURESH KURUP : That is
what I understood.

MR. SPEAKER : If you have
vaderstood something else ,.......

(Intcrruptions)

MR. SPEAKER : He did not say
that.

SHRI SURESH KURUP : What I
understood is, “We are investigating”
means the Union Government are investi-
gating.

MR. SPEAKER : No.

Mr. Charles, why are you getting up all
the time ? The Minister is quite compe-
tent to reply.
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SHRI S. JAIPAL REDDY : Were’
they all a party to the matter ?

SHRI SURESH KURUP : Then, this
order including ‘Prior Approval Cate-
gory’’ was issued by the Central Govern-
ment, and this order, this very order is
violated by the Kerala Government. And
it bas already been reported and the
Government themselves have admitted that
two Ministers of the Kerala Government
were involved.

SHRI A. CHARLES : No.

SHRI SURESH KURUP : So my
specific question is : Why is the Govern-
ment awaiting an enquiry by the culprits
themselves ?

MR SPEAKER : They
culprits,

are not

SHRI SURESH KURUP : They
have violated the very order of the Union
Government .....

(Interruptions)

PROF. MADHU DANDAVATE :
They were non-Congress (I) Ministers
from the coalition.

MR. SPEAKER ; Please ask the
question.

SHRI SURESH KURUP : My speci-
fic question is regarding the serious-
ness of the matter and as
assured by him in this very
House. Will the Central Government
order an independent Central Government
enquiry into the whole affair and what is
the opinion of the Government ?

SHRI ARUN NEHRU : We are
going round and round about this ques-
tion. As I have said earlier: we view this
as a very serious lapse. I would not say
that the Kerala Government is involved,
If three people at the airport give 2 land-
ing permit, that does not mean that the
whole Government is behind it. So, I
do not think it is a very accurate state-
ment.

SHRI BASUDEB ACHARIA : Then
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why have they violated the instructions
given by the Minister ?

SHRI ARUN NEHRU : There are
many instructions which are given by the
Centre and which are not necessarily
followed by all the States. That does not
mean that you involve all the State

Governmeats into it...tInterruptions)

SHRI BASUDEB ACHARIA : Why
have they violated the instructions ?

SHRI ARUN NEHRU : We can ‘give
a lot of instructions to a lot of State
Governments. Baut if at the official level
somebody makes a...(Inferruptionsy As
I said, this is a serious matter. When we
get the report, serious action will be taken.
Three people have already been suspen-
ded ... (Interruptions)

SHRI S. JAIPAL REDDY : How
long ?

SHRI ARUN NEHRU : We would
like to report at the earliest. We have
already written to the Chief Minister.

SHRI VAKKOM PURUSHOTHA-
MAN : As the Minister has rightly
stated, this incident had happened without
the knowledge of the Ministers or the
Kerala Government. The concerned
officers at the airport were suspended by
the Government. 1s the Government aware
(Interruptions)

SHRI BASUDEB ACHARIA : He
can put the question but he cannot answer
on behalf of the Government.

Mr. SPEAKER : Please take your
seat. I do not agree with you.

PROF. MADHU DANDVATE : He
is on the panel of Chairmen, He could
. make those observations wher. he is jo the
Chair,

MR. SPEAKER : He is putting the
question from the floor of the House,
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SHRI VAKKOM PURUSHOTHA-
MAN : Also, is the Government aware
that such a type of incident had ‘happened
when the Marxist Chief Minister, Mr,
Nayanar, was there ?

SHRI ARUN NEHRU : Am I to
reply to that ?

MR. SPEAKER : I do not think
$O.

Explosion in Talcher Heavy Water
Plant

+
*289. SHRI SUBHASH YADAYV :

SHRI DHARAM PAL SINGH
MALIK :

Will the PRIME MINISTER be plea-
sed to State :

(a) the number of explosions in the
Talcher Heavy Water Plant during the last
two years;

(b) the estimated loss as a result
thereof; and

(¢) the steps being taken to avoid
recurrence of explosions ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY & IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) Ex-
plosion followed by fire which took plac
on April 29, 198G, at the Talcher Heavy
Water Plant is the only incident of its type
during the last (wo years. A mipor
incident of ignition of hydrogen took
place on September 1, 1985 when the plant
was under maintenance and depressurized
tower was being opened.

(b) The loss is estimated at gbout
Rs. 40 lakhs,

(©) More rigorous procedures for
testing before and after maintenance have
been prescribed to be followed meticul-
ously and are being updated in order to
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avoid recurrence of such Incident in
future.

[Translation]

SHRI SUBHASH YADAV: Mr,
Speaker, Sir, keeping in view the magni-
tude of the accident which caused a loss
worth Rs. 40 lakhs, I would like to know
from the hon. Minister whether the Gover-
nment have tried to find out if some cons-
piracy was behind this accident ? If so,
whether efforts were made to inquire into
the incident by constituting a Committee ?
Besides, how much loss did it cause in
terms of production ?

SHRI SHIVRAJ V. PATIL : Sir,
after the accident, an inquiry committee
was appointed. That Committee has sub-
mitted its interim report after making inves-
tigations but full report is still awaited.
Investigations on this aspect whether the
accident was the result of sabotage or
not are golng on and the facts will be
revealed only after the report is sub-
mitted.

SHRI SUBHASH YADAV: Wh't is
the quantum of loss in terms of produc-
tion ?

SHRI SHIVRAJ V. PATIL : This
plant was not under continuous production.
Therefore, it is not possible to say how
much was the loss in terms of produ-
ction, because, after the plant was commis-
sioned, it did not get gas for some days,
thereafter it did not get power supply for
some days and then there was some inter-
nal trouble for some days. Ther fore, in
view of the fact that the plant was not in
continuous production, the production
loss cannot be assessed accurately.

SHRI DHARAM PAL SINGH
MALIK : Mr. Speaker, Sir, in reply of
part (c) of the question, the hon. Minister
has stated that more rigorous procedures
for testing have been prescribed in order
to avoid recurrence of such incidents in
future. I would like to know what are
the details of these rigorous procedures
and how much time has been prescribed
for up-dating them ?
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SHRI SHIVRAJ V., PATIL : Sir, we
bave prescribed a procedure for safety
measures in respect of atomic energy ins-
tallations. Whenever a plant is installed
or a factory is set up, a special type ot
procedure is followed. In order to ensure
that there is no defect in it, it is again
checked at the time of commissioning the
plant or the factory. There is a Third
Committee to check it, Whenever an
accident occurs, inquiries are conducted
into it. It is also investigated whether the
defect is due to the procedure or the
material or the defect is due to the
workers or is the result of a sabotage, If
the defect is due to the procedure or due
to the material, the procedure or the
material, as the case may be, is changed.
The procedure for providing safety mea-
sures is checked twice or thrice. But with
the passage of time, new technology is
being adopted, new equipments are being
acquired. Efforts are being made to do
the best possible work by incorporating
this new technology and new equipment,

[English]

DR. V. VENKATESH : Mr. Speaker,
Sir, today we are all aware that accidents
in the nuclear reactors have been increas-
ing throughout the world, particularly in
India which is under.developed and which
is geing in for nuclear plants and reactors.
So, I want to know from the hon. Minis-
ter whether the Government is aware that
the technology applied here for the nuclear
reactors is an outdated one. It is not the
recent technology that is adopted here for
nuclear energy production and thereby
causing radiation. You know it pretty
well Sir, that once the radiation is created,
it will be there for thousands of years.
Where is the Government going to put
the wastage produced from these nuclear
reactors ? Therefore, 1 want to know
from the Government whether instead o
going in for the present policy of produc-
ing nuc'ear energy and thus causing radia-
tion, they are going to come out with
some new policy to produce more energy
for the country. The present policy is
hazardous and is an unhealthy sign for
the very existence of the world
population,
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SHRI SHIVRAJ V. PATIL : Sir, it
is incorrect to say that the technology
which is used in India is outmoded If we
compare, the technology which we are
using in India it is as good as that in most
advanced countries in the world. In cer-
tain respects, the technology used by us 1s
better than the technology used in other
countries. After the accidents have taken
place, the most advanced countries also
have come and discussed this matter
whether the nuclear technology should be
used for power production. After some
accidents also which have taken place,
they have reaffirmed their faith in the
efficacy of nuclear technology for produc-
ing power for the people in future. As
time passes, it is going to be popu'ar.
There are other methods which we are
using for producing power. We a.e using
thermal power technology. In coal mines,
in power stations, in transportation, etc.
accidents do take place. When an acci-
dent takes place, we are sorry. We have
to take steps to see that they do not take
place. But simply because one or two
accidents have taken place, giving up this
kind of technology (which is going to help
us in future to tide over the difficulty of
shortage of power) will not be a wise
decision. Government of India is taking
precautions to see that accidents do not
take place. But we do pot want to give
it up.

Missile test range in Balasore, Orissa

*290. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of DEFENCE
be pleased to State :

(a) whether Missile Test Range has
been set up in Balasore, Orissa as report-
edin the ‘Indian Express’ dated 22
May 1986;

(b) if so, the details thereof;

(¢) whether more Missile Test Ranges
are proposed to be set up; and

(d) if so, the details thereof ?
THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI
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ARUN SINGH) : (a) It has been decid-
ed to set up a flight test range as a Nati-
onal Facility for testing rockets and simi-
lar systems and for launching satellites by
D.eplt. of Space, in coastal region of Dis.
trict Balasore Orissa, Go-Ahead sanction
for the project has been accorded, The
detailed planning is in progress.

(b) About 68 sq. km. of land 16800
acres of land south of Subarnrekha River,
in Baliapal region is proposed to be ac-
quired for the Range Head and about 34
5q. km area, 9800 acres of land north-east
of Subarnrekha river, in Bhograi region is
required as Safety Zone, In addition other
pockets of land some area along the coast,
8400 acres of land naturally claimed from
the sea, is also to be acquired/taken over
from the State Govt. About 6500 families
spread over 54 villages would be displaced
a_nd suitably resettled/rehabilitated. Cul.
tivation in the safety zone and fishing in
the sea will be aliowed subject to certaip
regulatory measures.

(c) There is no proposal to set up
more such test ranges,

(d) Not applicabie.
(Trans‘ation]

SHRI BALASAHEB VIKHE PATIL :
Mr. Speaker, Sir, I would like 1o congra-
tulate the Defence Ministry, the Defence
Minister and the Prime Minister for taking
a decision for setting up a Missile Test
Range in a district of Orissa. Missile
testire 1s being carried out by U.S.A. and
othe: ig powers of the world and I am
of the view that it is necessary for us also.
I would like to know from the hon. Minis-
ter the reasons for reducing the range to
68 kms from 116 kms, fixed earlier ? Has
the reduction been made for safety reasons
or are there some other reasons for it?
The measures have resulted in acquisition
of less land. Besides, we have imported
some technology for this as suggested by
the space scientists and the Defence De.
partment. 1 would hke to know the time
by which this project will be completed so
as to provide more facilities for the
countr'y security ?
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'SHRI ARUN SINGH : Earlier, when
this project was examined, it is evident
that an area of 116 sq. kms, was being
surveyed but it so happened that some
heavily populated and very rich agricul-
tural belt fell within it. Therefore, we
re-examined it. The Government of
Orissa requested us to re-examine it and to
mipimise the requirements of this range as
far as possible and, if possible, the agri-
cultural belt should be excluded from this
range. We aguin undertook an ex:Ircise
on it. A new aspect which came to the
fore was that there was some coastal land
which was being reclaimed from the sea on
a regular basis. We added that land to
the project and thus reduced the size of
the project. As a result of it, the number
of families to be affected was reduced to
6500 from 10000 to 1230J originally.

So far as the second point is concern-
ed, it has dual capability range. The
Ministry of Defence as well as the Depart-
ment of space will use it. So far as the
space programme is ccncerned, Polar
Satellite Launch Vehicle would be launch-
ed from here As of now, it is being laun-
ched fiom Salar and 1ts site is east-
west and if Polar Setellite Launch Vehicle
is to be launched from east-west site, 30
per cent pay-load will have to be reduced.
So far as Balasore 1s ¢ ncerned, its site is
north-south. We shall have the advantage
of 30 per cent more pay load if we launch
it from north-south site. So far as the
technology is concerned, 1 do not know
much about space technology. If you ask
the question from the other Minister, he
will be able to tell you aboutit. So far
as the technology of Defence Department
is concerned, we are developing it indige-
pously and we are continuing with our
programme in this field. In totality, the
whole project would last for 10 years,
but we expect that our init-al launches
will start from 1986.

SHRI BALASAHEB VIKHE PATIL :
My second supplementary is that a num-
ber of newspapers have carried reports to
the effect that farmers and labourers are
going to be affected  there.
I am of the view that what is being done is
good for the country, At the same time,
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it has resulted in a question of rehabilita-
tion in an area of 115 sq. Kms, in my,con-
stituency. In my opinion, it is good from
country’s security point of view and they
should not resort to agitation by resorting
toa Morcha. The State Government
aad the Defence Ministry should help in
resolving the unemployment problem in
the area that may arise in view of the deve-
lopment of the Model village on the land
acquired from the State Government as is
evident from the Statement made by the
Secretary of your Depariment. I would
request the hoa. Minister to provide all
possible relief to the people likely to be
affected so that the work may continue
smoothly.

SHRI ARUN SINGH : The action
on the lines of the suggestions given by
the hon. Member has already started. We
have formed a joint team comprising the
Ministry of Defence and the Government
of Orissa. I shall spell out the major
points that we are going to handle. The
compensation for the land acquired will be
paid on tue basis of value of the agricult=
ural land As for the land which has been
encroached upon, compensation will be
paid on the basis of temporary assets., It
is surprising that 50 per cent of the total
project area has been encroached upon.

[English]

Fifty per cent of the total project area
is already Government land. Unfortuna-

tely, it has been encroached upon and
cult vated.

[Translation]

Due to this, there are many families
who have encroached upon the lacd and
now it is becoming a problem for them.
Since they do not have ownership rights
on Government land, they will not get
land compensation. But in the cases where
there are temporary assets or crops, com-
pensation will be given for the total stand-
ing crop. Each family will be given trans-
portation grant for shifting their belonging
and building material to the rehabilitation
sites. We are developing a model village.
1t is a joint project in which our Ministry
and the State Government are involved,
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Each family is being given a homestead
site; this is quite a big thing. Thirty per
cent familiss are landless labourers and
each of them will be given a homestead
site:

[English]

They will become Iland owners.
(Imerruptions). They ‘will have their own
land on which they will build homes. We
will build the homes and give to them.
That is how they get homes.

[ Translation]

There is a very big programme under
the -'model village® Schools, Veterinery
Centres, Youth Centres, a hospital, train-
ing institutes, post office, banks, etc. are
being provided. An 1.T.1. is being set up
there by the Department of Defence to
impart training to those people at the very
site in Balasore district. A 50 bed hospi-
tal is being constructed.

MR. SPEAKER : It has become too

lengthy.

[Eng ish]

SHRI ARUN SINGH : There are a
large number of schemes like that.

(Interruptions,

SHRI CHINTAMANIJENA : That
is my area, Sir

¢ Interruptions)
SHRI S. JAIPAL REDDY : Orissa
is a necighbouring State of Andhra

Pradesh.
(Interruptions)

SHRI BRAJAMOHAN MOHANTY :
Sir, I would like to know whether the
Government has come across the press
statement of the Leader of the opposition
of the Orissa Assecmbly who holds a very
high position in a particular national
party, and he has declared that this system
of security arrangement is not necessary.
If so, what is the reaction of the Govern-

ment ?
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SHRI ARUN SINGH : Sir, the hon.
Member's Statement is correct., A very
senior eminent personality of Orissa bas
unfortunately decided to take the line
that...

PROF. MADHU DANDAVATE :

Almost all.

SHRI ARUN SINGH : My apolo-
goies to him. It is not ‘‘almost all’’. One
particular gentleman—I will not give the
name—has decided to take the line that
the Indian Republic does not need a
National Test Facility and this I would
like to categorically State, is a very
dangerous line to take. It is my submis-
sion that all the Members of the House
will join 1ne in saying that it is necessary
for us to indigenise defence capability to
the maximum extent possible.,,

PROF. MADHU DANDAVATE : At
a suitable site,

{ Interruptions)

SHRI ARUN SINGH : That would
create the technologies that are required
for defence and security of our country
and in that circumstances, National Test
Range is an inescapable necessity.

PROF. MADHU DANDAVATE :
Sir, I would hike to know from the hon.
Minister whether it is not a fact that this
particular site  Baliapal in the Balasore
district of Orissa is the greenest belt in the
entire Orissa and thousands of agricul-
turists and fishermen will be involved and
as a result, those who have taken up the
construction activity . (Inter uptions). Sir,
my question is to the Minister and not to
the Congress Members,

Is it not a fact that a number of people
supporting this idea of a national Test
range havejmet the Prime Minister—among
them are MPs, former MLAs from Orissa-
and have told the Prime Minister that
though they would welcome such a project
but it should not be at the gresnest spot
in Orissa. Is it not a fact that they have
suggested alternative sites—Lakshadweep
and Andaman & Nicobar Islands ? Is it
not a fact that the Prime Minister told
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them that *“with the help of experts, if you
are able to find out some alternative site,
you discuss it with them and, if necessary—
the Prime Minister has agreed —cven I am
myself prepared to visit that site and find
out if there are difficulties’’.

In the light of that, in the light of
expert opinion and also opinion of the
Opposition Parties and also in the light of
that opinion, I wovld like to tell the hon.
Minister that the ruling Party as well as
the Opposition Party have staged demon-
stration in Orissa saying, we are not
against this project but against this parti-
cular spot.

In view of that, will you consider the
expert opinion and give us an opportunity
to formulate our alternate proposals fur-
ther and see that this good project takes
place, is constructed but not at the green
spot but at some other spot where least
damage wil! be done and least human mis-
ery will be caused to the agriculturists
and the fishermen.

SHRI ARUN SINGH : Mr. Speaker,
Sir, he has bad a long and elaborate ques-
tion. I crave your indulgence to give a
long and elaborate answer,

PROF. MADHU DANDAVATE : 1
cannot compress it further.

SHRI ARUN SINGH : The first
point that I would like to make is, it is not
unusual for us to go for a land acquisition
in which 50% of the land required for the
project is alrecady Government land,

About the National Test Range, I
have already explained the reason why we
want a North-South range.

A North-South National Test Range,
on the Indian sub-continent, is limited in
terms of its capability geographically. We
cannot find sites, except by the firing over
the land mass of India and we are not
going to fire over the land mass of India.
In the circumstances, 30 sites were investi.
ged before Balasore was agreed upon.
This investigation was completed some-
where around September-October, last
year.
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I took a somewhat an unusual step,
if I may say so, of discussing, both through
correspondence and orally, with a large
number of leaders from Orissa, particule
arly Opposition leaders.

PROF. MADHU DANDAVTAE :
What is unusual about it ?

SHRI ARUN NEHRU : 1 tell you
why it is unusual. It is because we spent
four months on this exercise. You said,
you have not been given an opportunity
to give your views. We spent four months
on this exercise of discussing the matter
with them and we ended up with pre-
sentation in the Ministry of Defence where
the gentlemen were invited and a preseata-
tion was made. At the end of that
exercise, there was no possibility except
this. I say so with deep regrets that there
was no possibility of convincing them of
the rationality of the argument, because
what they were looking for after this was
the political benefit,

PROF. MADHU DANDAVATE : 1|

seriously object to it. Thousands of
agriculturists are involved. We are not
opposed to this project, (Imierruptions)

Do not be unfair to those who have taken
a constructive stand.

SHRI S. JAIPAL REDDY : Why
did the Government of Orissa oppose it,
for political reasons ?

(Interruptions)

SHRI ARUN SINGH : I am not
refusing to listen. Mr. Dandavate is kind
enough to make a long and elaborate
question. I should be allowed to give a
long and elaborate reply aff®r which you
can ask anything you would like. We
were told that <All right. Everything is
seen. Why cannot we have this in the
Andaman and Nicobar Islands 7 During
the course of the presentation, we spent a
lot of time trying to explain why we could
not bave it in the Andaman and Nicobar
Islands. I will, in very brief terms, give
certain reasons, why not. The first and
most critical reason is this. Out of 365
days in the year, the Andaman and Nico-
bar Islands are under cloud andjor rain fos
294 days. We cannot set up a mationgl
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test ramge facility on a site where we will
get about 70 clear days a year. We must
bave a facility where at least 200 clear
days are available. It is necessary for us
to have these clear days for two reasons.
When the satellite is being tracked, when
the launch is being tracked, there are two
types of tracking. There is optical track-
ing for which clear sky and visibilty levels
are necessary. There is also other track-
ing like radar in which that pecessity is
not there. But we told them it is absou-
tely necessary for us to have visual track-
ing. That is first point.

The second point which I have to
make is that as far as the Andaman and
Nicobar Islands are concerned, as of now,
there is nothing locally available. There
is no stone, there is no brick, there is no
gravel and there is no cement We have
to transport everything from the main'and,
from the first day, for purposes of con-
struction. We wou'd have to build airfield
on the Andaman and Nicobar Islands
which is adequate to take the largest
transportation aircraft and thereafter all
the supply ror ever will be from the mawn-
land and we would be prejudicing the
future for 100 years. All resupply would
have to be ex-mainland of India at a cost
which would steadily increase in unecono-
mic terms. In the circumstances, we
pleaded with them.

PROF. MADHU DANDAVATE :
Money is important or human beings are
important ?

SHRI ARUN NEHRU We said
*Look, let us both concentrate our ener-
gies on the resettlement and rehabilitation
of the affected®¥amilies. You tell us what
schemes are necessary  You tell us how
we will be able to implement. We will go
along with them. We will work with a
common objective.”” Unfortunately, that
has not happened. I cannot say, why,
So far, there has been no evidence of this
and all that is happening is that a large
smount of local sympathy is being stirred
wp against the concept of a test range.

One more point 1 would like to
meke.
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PROF. MADHU DANDAVATE : It
is wrong.

SHRI ARUN SINGH :
wrong.

It is not

PROF. MADHU DANDAVATE : It
is not only wrong; it is untruth. I do not
say lie; I say untruth,

SHRI ARUN SINGH : Subtle dis-
tinctions are best known to them. I do
not understand. I tcll you why I am say-
ing this. We have been told in writing in
a letter to the Prime Minister that the
rcason why we want to set up a national
test range is that it is mala fide because
what we want to do 1s to create a nuclear
capability. I categoricaly say and I
State here on the floor of the House, that
there is no such proposal.

(Interruptions)

PROF. MADHU DANDAVATE : Let
it be made clear., The Memorandum
which is signed and fo which I am a sig-
natory, does not contain this, It says
that we welcome the site but we want an
alternate site.

SHRI ARUN SINGH : With due
apology to Prof. Madhu Dandavate...

(Ini-rrupiions)

SHRI CHANDRA PRATAP
NARAIN SINGH : The hon. Opposi-
tion Member is saying something which is
not a fact. I would like the hon., Minister
to say whether it is a fact or not that the
Jarata Party in 1978 proposed this site and
it was okayed in 198). Now the Janata
Party there led by Mr. Biju Patnaik bas
started an agitation; so all this is happen-
ing.

{(Intcrrupsions
MR. SPEAKER : Order, please.
Let the Minister reply.
SHRI ARUN SINGH : With dus

respect to Prof. Dandavate, I would sug.
gest that it may be better that if they sort
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out their
matter.

internal difference on this

PROF. MADHU DANDAVATE :
We have sorted out and given you a una-
nimous recommendation. We welcome
the test range; only for the site we are
opposed to.

SHRI ARUN SINGH : Subsequent
to the unanimous recommendation there
is a letter that I am talking about. In the
circumstances perhaps they may review it
again.

All T can say is that we are very con-
scious of the fact that we are going to
disturb the lives and the income.earning
capability of a substantial number of
people. We are aware of that, We
believe that the national test range facility
is absolutely essential for the bpation. In
the circumstances our objectii€ now is not
to cancel the national test range capability
but to res-ttle and rehabilitate the affected
populations to whatever extent we can and
in the most efficient and effective manner
we can.

PROF. MADHU DANDAVATE :
One clarificaticn. The Minister has
agreed that I can seek a clarification
1 want to know fiom the
Minister.  Throughout India is this
the only greenspot that is available? 1
am asking a ciarification. Throughout
India is this the only spot that is avail-
able ?

(Interruptions)

PROF. MADHU DANDAVATE
He was on his legs to ciarify.
very important point...

(Interruptions)

This is a

MR. SPEAKER : I have allowed
more time on this question, It is better
you have a debate later on.

{Interruptions)

SHRI CHANDRA PRATAP
NARAIN SINGH You have given
chance to Mr. Dandavate. Please given
us also a chance. In 1978 it was the
Janata Party...

(Interruptions)
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MR. SPEAKER : Please listen to
me. You will be satisfied. I cannot do
justice to this question only by allowing
you a few minutes more. So it is better
that you have some more time later
on.

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : The
latest position, if I am right, was that he

has agreed to everything. Mr. Arun Singh
has said.

PROF. MADHU DANDAVATE :
Right from the very beginning 1 have
agreed. I have agreed to reject, but only
we are opposed to the site. You are
destroying the greenest belt of Orissa. We
shall never tolerate it. Sir, he was clarify-
ing that.

MR. SPEAKER : You can have half-
an-hour discussion.

[ Translation]
Steps to prevent acld rain

+
»291. DR. CHANDAR SHEKHAR
TRIPATHI :

SHRI BRAJAMOHAN
MOHANTY :

Will the PRIME MINISTER be plea-
sed to state :

(a) whether the threat of acid rain in
India is growing;

(b) if so, whether Government pro-
pose to make any effort to ward off this
threat;

(c) if so, the details thereof; and

(d) if not the reasons therefor ?
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
According to the India Meteorological
Department, there is no evidence of acid
rain problem in the country as indicated
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by the data being recorded in various
places.

(b) to (d) Do not arise.

[ Translat’on]

DR. CHANDRA SHEKHAR
TRIPATHI : Mr. Speaker, Sir, Bhabha
Atomic Research Centre in Bombay...

[English]

MR. SPEAKER : Question Hour is
over.

P

WRITTEN ANSWERS TO
QUESTIONS

[English]

Mipnimum Needs Prog amme

*285. SHRI AMAR ROYPRADHAN :

Will the Minister of PLANNING be
pleased to state :

(a) the allocation of funds made for
the Minimum Needs Programme in the
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Fifth, Sixth and Seventh Five Year Plan
by the Centre;

(b) to what extent the quality of life
of rural folk has improved under the
programme in each Five Year Plan;

() whether all the funds allocated
for the programme were utilised for the
specific purposes;

(d) if so, the details thereof: and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A. K. PANIJA) : (a)
to (¢) The allocation of funds made
Programme
(MNP), for the various purposes and the
actual expenditure during the Fifth, Sixth,
and the Annual Plan (1985-86) are given
in Statement I given below.

(b) Achievements made under the
various components of Minimum Needs
Programme contributing to improvement
in quality of life are given in Statement-If
given below .
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Installation of pollution control
devices

292 SHRI V. SOBHANADRESS-
WARA RAO: Will the PRIME MINI-
STER be pleased to state :

(a) whether Government ‘propose to
install modern scientific devices to cont-
rol pollution;

(b) if so, the details thereof;

(c) whether Government propose to
take any stringent measures for proper
administration of the provisions of the
anti-pollution laws; and

(d) if so, the details thereof ?

THE PRIME MINISTER
RAJIV GANDHI) : (a) Yes, Sir.

(SHRI

(b) The devices include :

— improved systems for physi-
cal, chemical and biological
treatment, utilisation, recy=
cling and disposal of solid
and liquid wastes; and

— high efficiency electrostatic
precipitators, filters and
scrubbers for control of
emissions.

(c) Yes, Sir;

(d) Since the provisions of the exist-
ing anti-pollution laws were inadequate,
the Government recently got enacted the
Environment (Protection) Act, 1986 to
enable enforcement of. stringent measures
including deterrent penalities and closure
of polluting installations.

World Bauk aided social forestry
programme in Kerala

*293. DR. SUDHIR ROY: Will
the PRIME MINISTER be pleased to
state ;

(a) whether Union Government are

SRAVANA 15 1908 (SAKA)
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aware of the Rs. 60-crore World Bank
aided soc:al forestry programme in Kerala;
and

(b) if so, whether the project is
sound from the feasibility as well as viabi-
lity angle ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI): (a) Yes, Sir. The
project outlay is of the order of approxi-
mately Rs. 60 crores,

(b) Yes, Sir. The project is based
on sound assumptions, feasible and econo-
mically viable.

Test result of water drained into sea
from Tarapur project

*294, PROF. K. V. THOMAS:
Will the PRIME MINISTER be pleased
to state :

(a) whether common salt prepared
{from sea water near Tarapur Atomic
Energy Project is radio-active;

(b) whether test results of water
drained into the sea from Tarapur during
the last six months are available; and

(c) if so, the details thereof ?

- THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI V. SHIVRAJ
PATIL) (a) No Sir.

(b) Al results are av;ilab!e.

(c) The results show that the dischar-
ges are far below the limits set for the

purpose.

Prediction of monsoon variations to
plan crop patterns

*295. SHRI SOMNATH RATH:
Will the PRIME MINISTER be pleased
to state =
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(a) whether it is a fact that the latest
research in the country has made it possi-
.ble to predict monsoon variations area-
wise to enable farmers to plan their crop
patterns and prevent losses; and

(b) if so, the specific measures cont-
emplated by Government to put the results
of this research to the benefit of
farmers ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL : (a) Not yet, Sir.

(b) Does not arise.

Fencing of Assam-Bangladesh border

*206. DR. V. VENKATESH: Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether the Assam Accord envi-
saged fencing of Assam-Bangladesh bor-
der with speed and urgency;

(b) if so, whether the work of fen-
cing which was stopped earlier has been
resumed;

(c) what is the progress of the work
gince the Assam Accord was arrived at;
and

(d) when the work is likely to be

completed ?

THE MINISTER OF HOME AFFA.
IRS (S. BUTA SINGH) : (a) The Assam
Accord envisaged crection of physical
barriers at appropriate places and cons-
truction of border road to prevent future
infiltration and to facilitate petrolling by
security forces.

(M)to(d) It has been decided to
take up the construction of border road
eic. all aloang the Indo-Bangladesh border.
Instructions have been issued for taking

AUGUST ¢, 1986
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up the survey work for border road on
Assam-Bangladesh border on priority
basis. Other measures to augment vigi-
Iance on the border are also being taken.
The question of border fence will be taken
up after construction of roads.

Performance of Modern Food Industries
(India) Limited

*297. PROF. RAMKRISHNA
MORE :
SHRI1 YASHWANTRAO

GADAKH PATIL :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the working of the Mod-
ern Food Industries (India) Limited has
been unsatistactory resulting in declining
profits;

(b) if so, the capacity utilisation of
various units during the last three years,
year-wise;

(c) the factors responsible for the
unsatisfactory performances; and

(d) the measures taken to improve
the situation ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT): (a) The Com-
pany is a profit-making enterprise. While
the profit went up from Rs, 204,73 lakhs
in 1982-83 to Rs. 223.29 lakhs in 1983.84,
it declined to Rs, 139.14 lakhs in 1984.85.
The profit in 1985-86 is expected to be
higher than in 1984-85.

(b) A Statement showing the capa-
city utilisation of various units during the
years 1982.83 to 1984-85,, yearwise, is
given below,

(¢) The main factors which adversely

affected the profitability during 1984-85
are as follows :—

(i) incremse in the production cost



4s

Written Answers

on account of increase in expen-
diture on (a) salaries, allowan-
ces and bonus aud (b) power
and fuel. In the case of bread
and concentrate for aerated bev-
erages, lower production also
contributed to increase in pro.
duction cost. Lower production
in the case of bread was mainly
due to a significant decline in

SRAVANA 18, 1908 (S4KA)
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(d) In order to improve profitability,

the Company has been  advised,
inter alia.
(i) to uudertake a critical review of

the units which are

not doing

well and based on that, devise
appropriate remedial measures;

demand from nutrition feeding

programmes.

(i)

to reduce dependence on sale of
bread for nutrition feeding pro-
grammes and to initiate appro-
priate marketing measures to

(in)

The prices of bread, refined soya
oil/de-oiled cake and beverage
concentrate did not go up. In
fact, the price of bread at
certain units of the Com-
pany was reduced and there was
a decline in the prices of refined
soya oil and de-oiled cake.

push up
and

commercial sales;

(iii) to ensure that available manpowes
is effectively deployed and that

there is no surplus

manpower

with any individual unit.

Statement

Capacity utilisation (percentage)

Name of unit 1982.83 1983-84 1984-85
1 2 3 4
1. Bread :

Ahmedabad 48.33 54.01 54.50
Bangalore 96.70 90.77 91.27
Bombay 75.56 85.76 83.14
Calcutta 48.71 44.55 42-11
Chandigarh .o 46,46 28.35 31,40
Cochin 91.41 90.35 91.36
Delhi 106-21* 95.57 92.73
Hyderabad 84.82 75,49 58.32
Indore 30.35 26.15 26.83
Jaipur 36.¢0 34.06 21.97
Kanpur 86.49 62.26 5.7
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1 3 4
Madras 98.72 ) 102.16 106.31
Ranchi 35.98 29,88 40.28
2. Fruit juice bottling
plant, Delhi- 11.00 30.00 4500
3. Edible oil plant,
Ujjain :
Solvent plant 37.00 7.00@ 47.00
Qil refinery 17.00 19.00 18.00
4. Extruder food
Unit, Jaipur Not set 29.00 25.00

Based on annual capacity for/2 lines and 3 months® capacity for 3rd line in
Delhi unit which went into production in the last quarter of 1982-83.
@ The plant worked for 4 months only during the year as modification/improve-

ments were being carried out.

[Translation)
Malpractices in ration shopsia Delhi
+298. SHRI RAJ KUMAR RAI:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the number of complaints recei-
ved against ration shop owners in Delhi
for supplying sub-standard ration mate-
rial or for indulging in other malpractices
since 1st January, 1986; and

(b) the action taken against the
defaulters ?

THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND
MINISTER OF FOOD AND
CIVIL SUPPLIES (SHRI H.K. L.

BHAGAT) : (a) According to the Delhi
Administration, 608 complaints of various
types were received by them against fair
price shop owners during 1.1.,1986 to
15.7.1986.

(b) During 1.1.1986 to 15,7.1986, 673
fair price shops were inspected by the
Enforcement staff of the Food, Supplies

and Consumer Affairs Department of
Delhi  Administration. In 525 cases,
departmental action has been initiated on
account of variations in stocks and other
irregularlties. In 16 cases involving seri-
ous irregularitiecs FIRs have been lodged
against the fair price shop owners.

(English)
Surreader by noderground MNF members

*299. SHRI NARAYAN CHOU-
BEY : Wil the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of Mizo National
Front members who have come over-gro-
und arnd surrendered with their arms
with the agreed time-frame; and

(b) the details of the arms and wea-
pons surrendered ?

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH): (a) 534 Mizo
National Front members (excluding 154
Family members) have come overground.

(b) 212 weapons which include,
Light Machine guns, Sub-Machine guns,
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Self-loading rifles, Semi automatic rifles,
.303 rifles, rocket launchers, 12 Bore guns
etc. have been surrendered. 20,185
rounds of ammunition, thirteen hand-
grenades and three wireless sets have also
been surrendered.

Implementation of social forestry scheme

¢300. SHRI PURNA CHANDRA
MALIK :

SHRI SAIFUDDIN CHOW-
DHARY :

Will th: PRIME MINISTER be plea-
sed to state :

(a) the details of plantations, distri-
bution of seedlings and alloction of funds
under the centrally sponsored scheme on
social forestry including rural fuelwood
plantations for the year 1984-85;

(b) whether the utilization certifica-
tes were received before releasing of fur-
ther grants; and

(c) the details of funds diverted by
States to other purposes ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI): (a) The details
asked for under the centrally sponsored
schemes of Social Forestry including Rural
Fuelwood Plantation are as follows :

——

SRAVANA 13, 1908 (S4K4)

Allocations to
States/UTs

Rs. 19.00 crores

Plantations raised  90.365 hectares

Seedlings
distributed

25.35 crores

(b) States/UTs take time to furnish
utilisation certificates because of procedu-
ral requirements involving proper verifi-
cation by the Civil Accounts Organisation
as well, Withholding of Central grant
would have adversely affected plantation
operations which are time bound. Hence
the Central grant was released during 1984
85 on the basis of the periodical progress
reports submitted by the States/UTs.

() According to the repert of the
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Comptroller and Auditor General for the
year 1984.85, funds to the tune of Rs.78.
65 lakhs were diverted to schemes/works
not connected with this scheme in Bibar,
Gujarat, Himachal Pradesh, Haryana,
Madhya Pradesh, Manipur, Meghalaya,
Rédjasthan, Uttar Pradesh and Mizoram,

“Ganga Cleaning Project”

*301. SHRI BHATTAM SRIRAMA
MURTY : Will the PRIME MINISTER
be pleased to State :

(8) whether the Ganga Cleaning Pro-
ject was recently launched by the Prime
Minister;

(b) how much-work has been com-
pleted since then up-todate;

(c) the phased plan in this regard; and

(d) which are the rivers from the
South to be taken up similarly for clean-
ing and purification putrposes ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : (a) Yes, Sir.

(b) Though the Ganga Action Plan
was formally launched as a People’s Pro-
ject by the Prime Minister on 14th June,
1986, work had started ecarlier. As om
31st July, 1986, 27 schemes at a cost of
Rs. 16.88 crores in W.P,, 11 Schemes at a
cost of Rs. 1.72 crores in Bibar and 34
schemes at a cost of Rs. 12.19 crores in
West Bengal have been sanctioned. Out
of these, one scheme at Hardwar ata
cost of Rs. 0.62 crore and one scheme at
Ram Nagar, ncar Varanasi, ata cost of
Rs. 0.09 crore have since been completed.

(c) The Central Ganga Authority has
approved a work programme for the three
States of U. P,, Bihar and West Bengal
at a total cost of Rs, 292.31 crores. Out
of this; expenditure during the 7th Five
Year Plan will be limited to Rs 240
crores. Tt is expected that the schemes
taken up under the Programme will be
completed during the 7th Plan period.

(d) It is expected that the experience
gained in implementing the Ganga Actiom
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Plan will be of use in similar programme
for other rivers. However, no scheme on
the lines of the Ganga Action Plaq bas
been envisaged at present for the rivers
in South.

Saactuary for Black Bucks in Orissa

*302. SHRI SOMNATH RATH : Will
the PRIME MINISTER be pleased to

state :

(a) the amount sanctioned and re-
feased to Orissa for the establishment of a
Sanctuary to protect the Black Bucks near
Bhetnoi in Ganjam district, Orissa;

(b) whether land has been acquired
and work has been started; and

(c) when the establishment of the
sanctuary will be completed ?
THE PRIME MINISTER (SHRI

RAJIV GANDHI): (a) No amount is
sanctioned for the establishment of a
sanctuary. Fuads for its better conserva-
tion can be considered for release only
after a sanctuary has been established by
the State Government.

(b) According to the information
recelved from the State Government of
Orissa, the sanctuary has not yet been
established at Bhetnoi and no land bas
been acquired for the same.

(c) No specific date can be given,
as it is upto the State Government when,
and whether or not, to establish a sanc-
tuary near Bhetnoi.

Public awareness campaigs for cleaning
of river Ganga

*303. SHRI SANAT KUMAR
MANDAL : Will the PRIME MINISTER
be pleased to state :

(a) the total amount earmarked for
being spent to ‘purify’ the river ‘Ganga’
and the part of this earmarked for being
spent on the Ganga cleasing operations in
West Bengal stretch of this river;

AUGUST 6, 1986
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(b) whether any amount is being spent
on a *“*Public awareness campaign® out of
the total capital outlay;

(c) the major advertising agencies in-
volved, the manner of their selection and
amount payable to cach one of them; and

(d) the mode of the media campaign
launched by these agencies and its impact
on different sections of the people res-
ponsible for the pollution of the river ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI): (a) The Central
Ganga Authority has approved a Works
Programme for the three States of U.P.,
Bibar and West Bengal at a total cost of
Rs. 292.31 crores, subject to the stipula-
tion that expenditure on schemes taken
up for execution during the 7th Five Year
Plan will be limited to Rs. 240 crores. In
the Works Programme the schemes pro-
posed by West Bengal Government amount
to Rs. 133.55 Crores.

(b) Till 30 6.86 an amount of Rs. 16.65
lacs has been spent on information and
public awareness programmes.

(c) The Ganga Project Directorate
itself has not engaged any advertising
agency for this purpose. The selection of
apy advertising agency or payment to it,
therefore, does not arise.

(d) Does not arise.

Delay in implementation of Central
projects in Bihar

*304. SHRI BASUDEB ACHARIA :
SHRI ANIL BASU :

Will the Minister of PROGRAMME
IMPLEMENTATION be pleased to state :

(2) whether all the 25 Central Pro-
jects approved in the State of Bihar have
been delayed by one to five years;

(b) the details of these projects in-
cluding escalation of cost in each case;
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(c) the present stage of completion
of the projects; and

(d) the time by which these projects
will be completed ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A, B. A.

GHANI KHAN CHOUDHURY): (a)
No, Sir.

(b) The details of 25 Central Projects

SRAVANA 15, 1508 (S4%4)
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under implementation in Bihar as reported

to us are given in the Statement given
below,

(c) The projects are at present in
different stages of completion. The reasons
for delay have been identified and steps
are being taken to avoid further slippage.

(d) The anticipated time of comple-
tion of each project is indicated in column
6 of the Statement given below,
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“Medical plants facing extinction”

*30Ss. SHRIMATI BIBHA GHOSH
GOSWAMI :

SHRI HANNAN MOLLAH:

Will the PRIME MINISTER be plea-
sed to state :

(a) whether the Botanical Survey of
India has identified about 20 medicinal
plants facing extinction;

(b) if so, whether adequate measures
have been taken to protect these plants;
and

(c) if so, the details thereof ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI): (a) and (b) Yes,
Sir.

(c) The Botanical Survey of India is
cultivating rare plants of medicinal impor-
tance in their Botanic Garden at Calcutta
and Experimental Gardens Jlocated at
different parts of India, in order to evolve
methodologies for their propagation,
multiplication acclimatization and suitabi-
lity for large-scale cultivation. The
Council of Scientific and Industrial
Research and organisations under Ministry
of Health and Family Welfare are also
engaged in scientific propagation of medi-
cinal plants. Trade and commerce in
endangered plants are not permitted under
the Convention on International Trade in
Endangered Species of Wild Fauna and
Flora (CITES).

Orgasnisations receiving foreign
contributions in Orissa

2798. SHRI CHINTAMANI JENA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether some of the non-official
religious organisations in the country are
regularly gelting donations and contribu-
tions from many foreign countries for
taking up developmental projects;

)b) If so, the names of organisations
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which have received such donations and
contributions from foreign countries either
from the foreign Government or from
non-official organisations during the last
three years with the amount in cash or
kind in Orissa;

(c) what are the rules and coanditions
of receiving aid from foreign countries by
such organisations; and

(d) whether the Indo-German Society
has donated/contributed any such aids
eiiher 1n casb or in kind to any non-
official organisations in India and parti-
cularly in Orissa, if so, the details there-
of ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) Yes,
Sir.

(b) Large number of organisations in
Orissa have rececived contributions from
foreign couniries during the last three
years and as such 't is not feasible to
furnish the namz and amount of foreign
contribution received by each organisations
due to the voluminous nature of the
information sought.

(c) The organisations should either
get themselves registered or obtain prior
vermission of the Central Government for
receiving foreign contribution aad comply
with the provisions the Foreign Contribu-
tion (Regulation) Act.

(d) No intimation has so far been
received about receipt of donation or
foreign contribution by organisations in
India from an organisation of this name,

Plantation of red oil palmin A & N
Islands

2799. SHRI MANORANJAN
BHAKTA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether Government are aware
that red oil palm plantation has been a
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success in the Union Territory of Andaman
and Nicobar Islands and increasing the
plantation to 50.000 hectares in the Bay
Islands can save a huge amount of foreign
exchange; and

(b) if so, the decision in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA) : (a) and (b) Anda-
man & Nicobar Islands is suitab'e for
undertaking extensive oil palm cultivation.
Starting with a plantation by Andaman &
Nicobar Island Forest Department over
160 hectares of forest land in 1975-76 the
Andaman & Nicobar Islands Forest and
Plantation Development Corporation has
raised red oil palm plantation cver an
area of 1433 hectares,

In view of certain apprehensions over
the appropriateness of converting ecologi-
cally sensitive tropical rain forests into
red oil palm plantation it has been deci-
ded that further planting should be restri-
cted to 400 hectares or the area already
clear felled, whichever is less.

Selection of ex-servicemen for Mother
Dairy booths

2800. SHRI MANIK REDDY : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of ex-servicemen sele-
cted so far by Mother Dairy as conces-
sionaires for milk, fruit and vegetable
booths;

(b) the number of these ex-servicemen
whose contracts have been terminated so
far; and

(c) detalls thercof with
cancellation ?

reasons of

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFFNCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) to (c) 437
ex-servicemen were selected as concession-
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aires for milk booths during the period
January, 1981 to June, 1986 and 14 for
Fruit & Vegetable shops during the period
January, 1985 (when the scheme commen-
ced) to June, 1986 by the Mother Dairy,
Delhi.

Milk Booth contracts of 372 ex-service-
men were terminated during the period
January. 1981 to June, 1986, for reasems
as indicated below :—

(i) Agreements terminated
by the Dairy in terms of
various clauses of the
agreements. 201

(2) Agreements terminated
due to notices giver by
the concessionaires as
per clause of the agree-
ment. 161

(3) Agreements terminated
due to death of conces-
sionaires. 10

n

Contracts of 10 ex-servicemen for
Fruit & Vegetable shops were termingted
during the period January 1985 to June
1986 due to the following reasons :—

(i) Agreement terminated by
Dairy in terms of various
clauses of the agrements. 4

(ii) Agreements terminated
due to notices given by
concessionaires as per
clause of the agreement. 6

=

10

B

Presently, the concessionajres of ail
the 300 Milk Booths and 4 (out of 11)
Vegetable and Fruit Shops of Mother
Dairy, Delbi are ex-servicemen.
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South-We st monsoon

2801. DR. B. L. SHAILESH : Will
the PRIME MINISTER be pleased to
state :

(a) whether the South-West monsoon
which set in somewhat behind the schedule
in most parts of the country as shown a
rather subdued progress during the last
one and a half months; and

(b) how far it has hit the timely
sowing operations and kahrif target as
things stand at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY & INTHE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND
SPACE (SHRI SHIVRAJ V. PATIL) :
(a) There are 35 meteorological sub-
divisions in the whole country. According
to sub-division wise rainfall distribution as
on 30th July, 1986, the rainfall was normal
in 21 sub-divisions, excess in 2 sub-
divisions and deficient in 12 sub-divisions.
The number of sub-divisions with normal/
excess rainfall this year (23) compares
favourably with the corresponding figure
of 23.25 during the period 1983-85, which
were good monsoon years.

(b) The pre-monsoon/monsoon show-
ers during the month of June, this year
facilitated showing of the Kharif crops.
The rains have revived after the break in
the monsoon during the first fortnight of
July. The overall position in respect of
kharif crop targets is satisfactory.

Shortage of fuel-wood

2802. SHRI H. B. PATIL : Will
the PRIME MINISTER be pleased to

state ©

(a) whether efforts have been made to
meet the acute shortage of fuel-wood in

the country;

(b) whether any steps have been taken
to improve the survival of plantations for
tackling this problem; and
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(c) if so, whether some suggestions
have been obtained from experts to solve

the country’s ecological crisis created by
deforestation ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Yes, Sir, A two-pronged strategy consis-
ting of increasing the availability of fire-
wood through massive afforestation and
reduction in demand through popularising
non-conventional energy sources, improved
chullahas and fuel efficient cremateria has
been taken up.

(b) Yes, Sir. It is being achieved
through improved planting stock and
planting practices, closer supervision and
systematic inspection by the officials of
the Forest Department, regular monitoring
by the State and the Central Government
and through enlisting people’s participa-
tion/cooperation.

(c) Yes, Sir.

Modernisation of conventional rice
mills

2803. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Goverpment have taken
steps to modernise the conventional rice
mills;

\b) if so, the number of conventional
rice mills set up in Orissa that have been
modernised in the last three years; and

(c) the details thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) Yes, Sir.

(b) and (c) The Government of Orissa
has reported that 244 conventional rice
mills consisting of one battery of hullers,
186 buller-cum-shellers and 37 shellers
have been modernised.
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Police force for Delhi

2804. SHRI AMAL DATTA: Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) the total police force sanctioned
for the Union Territory of Delhi in diff-
rent categories, separately;

(b) whether personnel from any other
special forces of the Central Government
or the State Government are also brought
into Delhi from time to time;

(c) if so, break-up thereof, month-

1. Commissioner of Police

2. Addl. Commissioner of Police
3. Dy. Commissioner of Police
4, Asstt. Commissioner of Police
s. Inspector
6. Sub-Inspector
7. Asst. Sub Inspector
8 Head Constable
9. Constable

10. Stenographer

11. Civilian

12 Class 1v

Total

(b) Yes, Sir.
(c) A Statement is given below.

(d) The cost of forces mentioned in
Part (b) of the question is met under
Head, Major Head 255 Police. A-12,
Police A-12 (1) Directions and Administ-
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wise, source-wise and category-wise since
January, 198S;

(d) how the cost of the forces men-
tioned in part (b) above, is met; and

(¢) the total amount spent since Janu.
ary; 1985 and the proportion in which the
costs have been met from different
sources/budget heads ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STATES (SHRI
GHULAM NABI AZAD): (a) Categorye
wise strength of Delhi Police is as
under :(—

42
143

487

2933
2229

6940

22,949

71

ration, A-12 (1) (5) Professional and
Special services.

(¢) A total amount of Rs. 3,38,39,300.
03 has been spent since January, 1985,
This has been met under Major Head 255
Police, A-12 Police, A-12(1) Directions
and Administration, A-12 (1) (5) Profes.
sional and Special Services.
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Narmada Sagar Project

2806. SHRI AMARSINH RATHAWA
Will the PRIME MINISTER be pleased to
state :

(a) whether any discussions has been
held at the meeting of the Environmental
Evalnatton Committee regarding the en-
vironmental problem arising out of the
Narmada Sagar Project;

(b) if so, the details thereof;

(¢) the main environmental problems
arising out ofthe Narmada Sagar
Project;

(d) whether the project is likely to
be delayed as a result of the environmental
problems; and

(e) if so, the steps taken to solve
those problems ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Yes Sir.

(b) The Environmental Appraisal
Committee has already considered the pro-
ject four times but due to inadequate data
complete assessment has not been possible.

(c) The main environmcntal issues
relating to Narmada Sagar Project are :

—Loss of 41587 29 ha of good quality
forest rich in flora & fauna;

—Displacement of 86,512 persons in-
cluding tribals;

—Loss of wildlife habitat;

~Higher incidence of salinity &
water logging .in the Command; and

—Higher incidence of water born

diseases.

(d) & (¢) Phased action plans to im-

ERAvANA-14-tobi
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plement mitigative and preventive measures
are under preparation by the project
authorities to enable expeditious consi-
deration of the project.

Electric power from tidal energy

2807 SHRI SRI BALLAV PANI-
GRAHI : Will the PRIME MINISTER
be pleased to state :

(a) whether Orissa Epgineering Firm
bas taken up a project to generate electric
power from tidal epergy im collaboration
with the Regional Research Laboratory,
Bhubaneswar;

(b) if so, the details thereof and the
results achieved so far;

(c) whether Department of Science
and Technology has also been approached
for any assistance/cooperation; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V
PATIL): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.

(d) Does not arise.

[Translation}
Demand and supply of sugar to U.P.
2808. SHRI ZAINUL BASHER :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantity of sugar demanded
by Uttar Pradesh from Januvary 1986 to
July 1986, month-wise;

(b) the quantity of sugar aliotted to
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Uttar Pradesh during the said period,
month-wise;

(¢) the quantity of sugar lifted by
Uttar Pradesh during the said period;
and

(d) whether Uttar Pradesh was not
supplied sugar as per requirement; if so,
the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUP-
PLIES (SHRI A. K. PANJA) : (a) to (d)
Monthly levy sugar quotas are allotied on
the basis of uniform norms and not on

the basis of demand/requests received
from the State Government. The levy
sugar quotas were revised upward in

October, 1983, based on 42§ gms. per
capita availabillty for the projected popu-
lation as on 1.101983. Accordingly, a
monthly levy quota of 50466 tonnes of
levy sugar is allotted to U. P. Govern-
ment since October, 1983. Beside this, a
small quantity of levy sugar is also allott-
ed for the BSF, CRPF and ITBP person-
nel stationed in the State. U. P. Govern-
ment are themselves arranging lifting of
levy sugar from the factories and distri-
bution thereof through the Public Distri-
bution System. Thus, it is the responsibi-
lity of the State Government to arrange
the lifting and distribution of the entire
allotted quantity of levy sugar through the
PDS in the State.

(English] .)C“/A

Recyrftment of CRPF and BSF

2809. ‘SHRI SYED SHAHABUD-
DIN: Will the Minister of HOME
AFFAIRS be pleased to state :

(x) the location of recruitment centres
of the CRPF and BSF during 1985-86;

(b) the dates of recruitment, the num-
ber of applicants and the number recruited
in each case; and

(c) the composition of the recruitment
boards in each case ?

SRAVANA 15, 1908 (S4K4)
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) to
(¢) Information 1s being collected and
wou d be laid down on the table of the
House, in due course,

Use of mustard oil in manufacture of
vanaspati

2810. SHRI MOHANBHAI PATEL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have since
taken a decision to reduce the percentage
of inclusion of expeller mustardfrapeseed
oil in the manufacture of vanaspati;

(b) f so, the reduced percentage;

(c) whether it will also bring down
the prices of vanaspati; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): (a) and (b)
Government has banned the usage of Ex-
peller mustard/rapeseed oil in the manu-
feature of vanaspati from Ist August, 1986
so that it may have a salutary effect on
the prices of edible oils including mustard
oil which is used by the common man for
direct consumption.

(c) and (d) There may not be any impact
on the prices of vanaspati which are pre-
sently ruling at a reasonable level.

Recruitment to Delhi Police from
Himachal Pradesh

2811. PROF. NARAIN CHAND
PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 508 on
26th February, 1986 regarding recruitment
to Delhi Police from neighbouring Stateg
and state :
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(a) whether any recruitment to the
Delhi Police and the Delhi Armed Police
has since been made from Himachal
Pradesh;

(b) ifso, the names of the places
alongwith the dates on which this recruit-
ment was made by the Team from Delhi;

(c) the total number of candidates
recruited as constables in Himchal Pradesh
at each station of recruitment;

(d) the total number of persons rec-
ruited alongwith the number reported for
selection at each place of selection; and

(e) whether the normal concessions
in height and chest measurement for
which the people of the State are eligible
in the Army was also allowed in this
case ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS.
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir.

{b) The recruvitment was conducted
at Dharamshala on 2.6.1986 and at Simlia
on 10.6.1986.

(¢) i45 candidates from Dharamshala
and 72 candidates from Simla were recruit-
ed provisionally.

(d) 371 candidates appeared at Dhara-
mshala and 231 at Simla. Out of these
145 candidates from Dharamshala and 72
candidates from Simla were s¢lected pro-
visionally.

(¢) The relaxation upto 5 cmsin
height and chest is permissible to the resi-
dents of hill areas under the Delhi Police
(Appointment and Recruitment (Amend-
ment) Rules, 1985, which was given to
these candidates where necessary,

Scalority list in Indian Statistical
Service

4812. SHRI RAMASHRAY PRASAD

AUGUST 6, 1986
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SINGH : Will the Minister of PLAN-
NING be pleased to state :

(a) whether itis a fact that on 11
February, 1986 the Supreme Court of India
directed the Government of India to pre-
pare a seniority list of grade 1V officers
of the Indian Statistical Service as on 11
February, 1986;

(b) if so, whether Government have
prepared that list and got approved by the
Supreme Court;

() whether Government have receiv-
ed representations against the prepared
seniority list;

(d) if so, the nature of the objections
raised by the aggrieved officers and deci-
sions of Government communicated 1o
them; if no decisions has been communi-
cated to them, reasons therefor;

(e) whether officers who have worked/
have been working against the posts on gy
hoc basis which are not included in the
grade 1V of the ISS and controlled by the
individual departments have also been
given p'aces in that seniority list; and

(f) ifso, the particulars of these
officers alongwith reasons thereon ;

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): (a) Yes Sir.

(b) The revised seniority list was pre-
pared. However, there is no directive in
the judgement for such an approval,

(c) and (d) Certain representations
have been received on the final seniority
list, circulated on 8.5.86, reiterating gene-
rally the demands made earlier against the
draft seniority list that (a) ad hoc appoin-
tees against carde posts in Grade 1V only
should be covered, and (b) the inrer se
seniority in the feeder grade should be
preserved and the senior feeder grade per-
sonnel who had not been given ad hoc
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appointments should also be given regular
appointments in Grade 1V as their juniors,
who were holding g4 goc appointments
were given such benefit. These conten-
tions had been taken due note of while
finalising the seniority list, in the light of
the legal opinion on the implications of
the judgement. While circulating the
seniority list it has also been mentioned
that representations not covered in this
list had all bezn rejected. Hence no fur-
ther replies are necessary.

(e) and (f) In the light of the legal
opinion on the judgement, all eligible
ad hoc appointees whether holding cadre
posts or ex-cadre posts have been appoint-
ed to Grade IV of ISS and included in
the seniority list. It 1is not possible to
separate the ad hoc appointees as holding
cadre posts and as holding ex-cadre posts.
since, on the basis of availability of vaca-
ncies from time, to time, there has been a
continuous and two way movement of
these officers between cadre and ex-cadre
posts.

Indo-French agreement for compone nts
of nuclear power plant

2813. SHRI ANANTA PRASAD
SETHI : Will the PRIME MINISTER be
pleased to state :

(a) whether recently an agreement
has been signed between India and France
regarding some vital components for India’s
nuclear power plants to be supphed by
the French Company, Companies Fracaise
de Force et Foundaries; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY., ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) No, Sir.

(b) Does not arise.

Plan investment ia agriculture sector

2814, SHRI PRIYA RANJAN DAS

SRAVANA 15, 198 (S4K4)
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MUNSI : Will the Minister of PLANN-
ING be plecased to state :

(a) the actual plan investment in agri-
culture sector in West Bengal during Fifth
and Sixth Plans with targets fixed for out-
puté

(b) the actual
and

achievements made;

(c) if there was a shortfall, reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): (a) and (b) The
actual Plan investment in agriculture sector
in West Bengal during the 5th Plan (1974~
79) and Sixth Plan was Rs. 114.92 crores
and Rs. 215.49 crores respectively.

As regards targets for output and achie-
ments, the Statement is given below.

(¢) Itis obvious from the Statement
that neither the Fifth Plan targets nor the
Sixth Plan iargets for foodgrains could be
achieved. The maximum production of
foodgrains recorded during the Fifth Plan
and Sixth Plan is 89.70 lakh tonnes (1977-
78) and 92.57 lakh tonnes (1984-85) compa-
red to the corresponding targets of 105
lakh tonnes and 120 lakh tonnes respec-
tively. Major foodgrains grown in the
State are rice, wheat and pulses and
among cash crops jute is by far the most
important crop. Though the production
and productivity of rice showed significant
increase in recent years, trend.in-area was
marked by fluctuations. Despite the in-
crease in the productivity of wheat, area
under that crop showed some decline. In
the case of pulses both production and
productivity remained stagnant in recent
years. According to the Report of the
Working Group on Agriculture, against a
target of 7 lakh hectares set for irrigation
during the Sixth Plan period, actual cove-
rage achieved was only 3 lakh hectares.

Considering the past achievements and
the production prospects during the
Seventh Plan period, a more realistic tar-
get of 100 Iakh tonnes has been fixed for
the Seventh Plan.
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Statement

Targets and achievements of major agricultural output during the Fifth & Sixth
Plan-West Bengal

—
Unit Fifth Plan Actual Sixth Actual
Target- 1978-79 Plan 1984-85
(Peak tar- Target
getted (1980-85)
production)
1. Foodgrains Lakh 105 §0.45* 120 92,57
tonnes
2. Oilseeds ~—do— 1 0.93 2 2.42
3. Sugarcane —do— 20 18.85 26 71.70
4. Jute & Mesta  Lakh 43 41.24 45 44.65
bales of
180 kg.

*Peak production of 89.70 lakh tonnes was achieved in 1977.78.

Plants causing allergy

2815. SHRI SURESH KURUP : Will
the PRIME MINISTER be pleased to
state :

(a) whether <Putranjiva™ sapling is
one of the several plants that cause
allergy; and

(b) whether many other allergy caus-
ing plants arc being planted inadvertently
under mass afforestation plans in various
parts of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
As per the Report received from Vallabh
Bhai Patel Chest Institute., University of
Delhi, Putranjiva is not included in the list
of common offending allergenic pollens.
In their opinion, it is of negligible allerge-
nic significance.

(b) According to the same Report, as
compared to grasses and weeds, treces are
of the least allergenic significance. So far
no report has been received from any
State/UT Government about adverse aller-
gic effects of trees planted throughout the
country under the afforestation programme.

{Translation]

Scheme for protection of trees with
the help of village panchayats

2816. SHRI R.M. BHOYE : Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to
introduce a scheme not only for nurturing
plants but also for protection of trees, to
be formulated and implemented with the

help of village panchayats like afforesta-
tion; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
and (b) One of the important planks of
the national policy on afforestation of
wastelands is the involvement of the com-
munity, at all stages from nursery raising
to plantation and protection. Raising of
community woodlots is already a part of
the ongoing externally assisted Social
Forestry Projects in many States. Ele-
ments of social fencing, that is, promot-
ing the community’s resolve and ability to
protect their own forests by themselves and
a viable scheme of equitable distribution
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of such forest produce are inherent in the
concept of village panchayat forests.

[English]

Delay in payment o f pension by public
sector banks

2817. SHRI MULLAPPALLY RAMA-
CHANDRAN : Wil the PRIME
MINISTER be pleased to state :

(a) whether Central Government have
received complaints from pepsioners re-
garding delays in payment of pension
through the nationalised banks; and

(b) the steps taken by Government in
respect of these grievances ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI ): (a) and (b)
Yes, Sir. These complaints generally fall
into two categories—

(i) Delay in crediting the pension on
the last working day of the month;
and

(ii) Delay in payment of relief on
pension,

To eliminate such delays Government
and the Reserve Bank of India have issued
instructions to the Public Sector Backs
who are disbursing pension, respectively.

Clearance of irrigation projects of
Madbya Pradesh

2818, SHRI ARVIND NETAM :

SHRI PRATAP BHANU
SHARMA :

Will the PRIME MINISTER be pleased
to state :

(2) how many irrigation cases of
Madhya Pradesh State have been received
by Union Government uader Forest (Con-
servation) Act, 1980 till date, year-wise
details thereof;
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(b) on how many casés objections
have been raised more than once;

(c) bow many cases have been refected
with reasons of rejection;

(d) how many cases are still pending
for disposal, year-wise details;

(e.) in how many cases administrative
sapcnon was issued and works started
prior to 25 October, 1980; and

(f: whether some of the schemes are
financed by World Bank and the work is
held up for want of the clearance only ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI): (a)
No cases were received in 1980, 1981 and
1982. Twelve, one hundred and sixteen,
twenty seven and two cases have been
received in 1983, 1984, 1985 and 1986
respectively,

(b) Objections were not raised in any
case. Only wanting essential information
was sought.

() Nine cases. All the cases were
rejected on account of violation of the
provisions of the Forest (Conservation)
Act, 1980.

(d) Four cases, all received in 1984
are pending with the Department of En-
vironment, Forests and Wildlife for dis-
posal. One case of 1983, ninety two cases
of 1984, seventeen cases of 1985 and one
case of 1986 are being treated as closed on
account of non-submission of wanting in-
formation by the State Government,

{e) In all 64 cases in respect of pro-
posals received in the Department, ad-
ministrative sanction was issued and work
started prior to 25th October, 1980,
according to the information submitted by
the State Government.

(f) As indicated in the proposals sub-
mitted by the State Government, some
schemes are proposed to be financed by
World Bank Assistance. A scheme involve
ing forest lands cannot be implemented
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without prior approval of the Govern-
ment of India under the Forest (Conserva-
tion) Act, 1980 for the diverting of the
forest lands concerned.

Direction to release children from Jails

2819. SHRI AMITABH BACHCHAN :
Will the Minister of WELFARE be pleased
to state :

(») whether it is a fact that the
Supreme Court has given a directive to
all the State Governments to release from
their jails mentally or physically handi-
capped or lost and abandoned children,
who bave been kept there for safe custody;

(b) whether Government have con-
ducted any survey of such physically or
mentally handicapped and lost or aban-
doned children in the various jails in the

country;
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(c) if so, the State-wise details there-
of; and

(d) the steps taken/proposed to segre.
gate them from the hardened criminals,
smugglers and other anti-social elements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) Yes, Sir.

(b) and (c) Althorgh no survey has
been conducted, the State Governments
were asked to give this information and
based on their reports a Statement below.

(d) The Government have asked the
State Governments to transfer children
irom jails to Children’s Homes.

Statement

Prisoa Statistics

As on 31.12,1985

Name of State/Union Territory

Children in Jails

1 2

1. (Hyderabad)
Andhra Pradesh

2. (Dispur)
Assam

3. (Patna)
Bihar

4. (Gandhinagar)
Gujarat

5.  (Cbandigarh)
Haryana

6. (Simla)
Himachal Pradesh

7. (Jammu/Srinagar)
Jammu and Kashmir

8.  (Bangalore)
Karpataka

10 (as on 30.6. 1985)

112 (as on 30.6.1985)

13 (as on 30.6.1985)
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1 2 3
9. (Trivandrum) o
Kerala 3
10. (Bhopal)
Madhya Pradesh L
11. (Bombay)
Maharashtra 1
i2. (Imphal)
Manipur 2 (as on 30.6.198%)
13. (Shillong) 16
Meghalaya
14, (Kohima)
Nagaland 4
15. (Bhubaneshwar)
Orissa 61
16. (Chandigarh)
Punjab 58 (As on 3.12.84)
17. (Jaipur)
Rajasthan —
18.  (Gangtok)
Sikkim 1 (as on 30.6,1985)
19. (Madras)
Tamil Nadu —
20, (Agartala)
Tripura 23 (as on 30.6.85)
21, (Lucknow)
Uttar Pradesh 2] (as on 30.6.1934)
22, (Calcutta)
West Bengal 446 (as on 30.6.1985)
23, (Port Blair)
Andaman & Nicobar Islands 2
24, (Itanagar)
Arunachal Pradesh -—
25.  (Chandigarh)
Chandigarh 2 (as on 30.‘.1“5)
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26, (Silvasa)
Dadra & Nagar Haveli

27. (Delhi)
Delhi

28. (Panaji)
Goa, Daman & Diu

29, (Xavaratti)

Lakshadweep
30. (Aizwal)
Mizoram
31, (Pondicherry)
Pondicherry

No prisons

— e

Total 795

Population below poverty line

2820. SHRI DHARAMVIR SINGH
TYAGI! : Wil the Minister of PLANN-
ING be pleased to state :

(a) whether Government’s attention
bhas been drawn to the news item in the
sTimes of India’ dated 13 July, 1986 about
a seminar held in New Delhi recently at
which scholars have challenged the vera-
city of the official figure of 37 percent of
the population being below the poverty
line; and
reaction

(b) if so, Government’s

thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A. K PANJA) : (a) Yes. Sir.

(b) The Seminar 1eferred to in Part
°a’ of the Question is the one entitled
*Right to Work® organised by Citizens for
Democracy, Hind Mazdoor Sabha and
some other Organisations. The Times of
India, New Delhi edition dated 13th July,
1986 reported in this regard as follows : —

“Government data showed that
only 37 percent of the population
was below the poverty line. But,
according to a study by Mr.
Kansal, the figure was 45 per-
cent.”

In the Paper “A Note on the In-
cidence of Poverty and Consumption
Inequality in India” by Dr. S. M. Kansal
of the Indian Statistical Institute, New
Delhi, the estimate of poverty at All India
level for 1983 has been indicated as 40.9
percent and not 45 percent as reported in
the news item in the ¢‘Times of India™
dated 13th July, 1986. The estimate of
All Ipdia poverty ratio made by the
Planning Commission for 1983-84 was 37.4
percent. The difference in these two
estimates is due to the difference in the
methodology adopted.

Ban on organisations receiving foreign
funds

2821, SHRI P. NAMGYAL : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have with-
drawn the permission from 36 organisa-
tions for receiving monetary contiibutions
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from abroad and listed another 143
organisations which are considered to
be of a political nature and are likely to
be barred from receiving such funds;
and

(b) if so, details thereof with amount
of contribution received by each and
reasons for withdrawing permission ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) :
(a) 27 organisations have been asked to
obtain prior permission of the Central
Goverament/prohibited from receiving
any foreign contribution. 143 organisa-
tions have been specified as organisations
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of ‘political nature not being a political
party’ and thus have to obtain prior per-
mission of the Central Government before
accepting any foreign contribution.

(b) Statement-I given below shows
the names of 27 organisations and the
amount of foreign contribution received
by them during the year 1985, These
organisations have been prohibited/direc-
ted to obtain prior permission of the Ceat-
ral Government for receipt of any foreign
contribution in public interest and for non
compliance of the provisions of the FCRA.
Statement-II given below sbows the names
of 143 organisations which have been
specified as crganisations of political
nature not being a political party, under
the Act.

Statement-I

Orgacisations directed to obtain prior permission/prohibited for receipt of foreign
contributions

S.No. Name of the association

Amount of foreign contribu-
tion reported to have been
received during 1985,

Advancing the Ministries of Gospel
(India) International, Vijawada (A.P.)

2. Roman Catholic Diocese of Kottar,
Nagercoil (Tamil Nadu)

3, Partnership Mission Society, Seilmet,
Churchandpur, Manipur.

4, Indian Baptist Mission, Bangalore
(Karnataka)

5. Community Service Society, Kanya
Kumari (Tamil Nadu)

6. Indian Evangelical Church of Christ,
Hyderabad (A.P.)

7. Church of North India, Child Care
Centre, New Delhi.

8. Diocese of Varanasi, 45, Bishop's
Hques, Varanasi (Uttar Pradesh)

9, Diocese of Tezpur, Tezpur (Assam)

Rs. 175.48 lakhs

Rs. 48,59 lakhs

Rs. 60.12 lakhs

Rs. 52.53 lakhs

Intimation of foreiga
contribution not recei-
ved.

Rs. 15.58 lakhs

Rs. 205.68 lakhs

Rs, 41.43 lakbs

Rs. 75.14 Iakine
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10, Daltonganj Catholic  Diocese, Rs. 96.33 lakhs
Daltonganj, Palamau (Bihar)

11, Roman Catholic Diocese of Eluru, Rs 80.28 lakhs
Eluru (Andhra Pradesh)

12. Diocese of Trichur, Bishop’s House, Rs. 58.98 lakhs
Trichur (Kerala)

13. Bible Society of India, Bangalore Intimation of recei

pt of
(Karnataka) foreign  contribution
not received,

14. Xaxier Kelvani Mandal (P) Ltd., Rs, 112,69 lakhs
Ahmedabad (Gujarat)

15. Comprehensive Rural Operations Rs. 220.92 lakhs
Services Society (CROSS)

Hyderabad (Andhra Pradesh)

16. Bhagalpur Prefecture Association, Rs, 56.03 lakhs
Bhagalpur (Bihar)

17. Santhal Mission of the Northern No. intimation of recei-
Churches, Dumka (Bihar) pt of foreign contribu-

tion is received.

18. Anand Niketan Ashram Trust, Anand Rs. 14.35 lakhs
Niketan Ashram, P.O. Rangpur
(Gujarat)

19, Udayan, Calcuita (West Bengal) Rs 4.91 lakhs

20, Christian Institute for the Study of Rs. 87.41 lakhs
Religion & Society, Bangalore,

(Karnataka)

21. Salesians of Don Bosco, Dimapur, Rs. 83.56 lakhs
Shillong

22, Shanti Niketan Social Service Centre, Rs, 3.43 lakhs
Pellareddy, Kalaspad Cuddapah
(Andhra Pradesh)

23. Bhopal Technical & Vocational Intimation of receipt of
Training Centre, Bhopal (Madhya foreign contribution not
Pradesh) received

. Christian Social & Welfare Associa- «do-
tion, Kalaspad, Cuddapah, Andbra
Pradesh).

28. Rura! Action in Development Rs. 10.08 lakhs

Distt. Cuddapah (A. P.)
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26. Beracah Christian Mission Tiruchy Intimation of receipt of
foreign  contribution
not received.

217. Siloam Christian Aid Mission Pvt. -do-

Ltd., Tiruchy
Statement-11

List of 142 orgaaisations of political nature (not beimg a political par ty) notified

under Section 5 (1) of the foreign contribation (Regulation) Act, 1976.

$. No. Name of the Organisation

I R I

o

10.

11.

12.
13.
14.

15.
16,

17,
18.
19.
20.
21,

All Ind ja Kisan Sabha, 16-C, Feroze Shah Road, New Delhi.
Bhartiya Khet Mazdoor Union, New Delhi.

All India Trade Union Congress, New Delhi.

All India Kisan Sabha, 4, Ashoka Road, New Delhi,

Centre of Indian Trade Unions, Calcutta.

Bhartiya Mazdoor Sangh, New Delhi.

Indian National Trade Union Congress, Calcutta.

United Trade Union Congress, Calcutta.

National Front of Indian Trade Union, Calcutta.

All India Federation of University & College Teachers’ Organisatien
Calcutta. )

All India L1C Employees Federation, Bombay.

All India Bank Employees Association, Delhi.

All India Defence Employees Federation, Pune.

All India State Govt. Employees Federation, Hyderabad,
All India Railwaymen’s Federation, New Delhi.

Indian Railway Workers® Federation, New Delhi.
Bharatiya Railway Mazdoor Sangh Bombay.

All India Loco Running Staff Association, Assam.
Government Employees National Forum, Nagpur.

All India Federation of Electricity Employees, Nagpur,

National' Federation of Posts & Telegraph Employees (K. L. Moza Group),
New Delhi.

Trade Union Co-ordination Centre, Caicutta.
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23. Progressive Labour Union, Durgapur, W. Bengal.

24, Kerala Trade Union Front, Trichur.
25. Swantantra Thozilali Union, Calicut.

26. Swantantra Thozilali Union, Kavoor, Calicut.

27. Labour Progressive Federation, Madras,

28. Anna Thozhir Sangha Peravai, Madras.

29. State Central Labour Union, Srinagar, J & K
30. Sarva Shramik Sangh, Bombay,

31, Bharatiya Kamgar Sena, Bombay.

32, National Labour Coordination Council, Calcutta.
33, United Trade Union Congress, Calcutta.

34. National Labour Organisation. Ahmedabad.

35. All India Students Federation, New Delhi.

36. All India Youth Federation, Delhi.

37. Student Federation of India, Calcutta.

38. Democratic Youth Federation. Calcutta,

39. Akhil Bhartiya Vidyarathi Parisad, Bombay.

40, Democratic Students Organisation, Calcutta.

41. Comsomal, Calcutta,
42, Revolutionary Youth Organisation, Calcutta.

43. Progressive Democratic Students Union, Hyderabad.

44, Radical Students Union, Hyderabad.

45. Punjab Students Union.

46. All Indian Sikh Students Federation, Amritsar.

47. Kerala Students Congress, Kottayam. (K. M. Manij Group).

48. Kerala Students Congress, Kottayam, (K. M. George Group),
49. West Bengal Chhatra Parisad, Calcutta.

50. World Tamil Youth Federat' on, Madras.

51. National Federation of Indian Women, New Delbi.

52. Samajwadi Mahila Sabha, Pune, Maharashtra.

53. Nikhil Bangga Mahila Sangha, Calcutta.
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54. Islamic Study, Circle, Srinagar.

55. Awami Action Committee, J & K, Srinagar.

56. AllJ & K Awami Magbool Mahaz.

57. J & K People’s League, Srinagar.

58. Ujani Asom Rajya Parishad, Gauhati.

59. Tribal Front, Agartala

60. Communist League of India Baroda.

61. All India Muslim Majlis-E-I-Mushwarat, Delhi.

62. Tabligh Jameet, New Delhi.

63. All India Sarwa Seva Sangh, Wardha.

64. Lok Neeti Parishad, New Delhi.

65. Citizens for Democracy, New Delhi.

66. Jharkhand Mukti Morcha, Santhal Parganas, Bihar,

67. Nag Vidarbha Andolan Samiti, Nagpur.

68. Maha Vidarbha Rajya Sangharash Samiti.

69. Marathwada Janata Vikas Parishad, Aurangabad.

70. Maharashtra Ekikaran Sam.iti, Komeka, Belgaun.

71. The Kannada Pakhsa, Bangalore.

72. Kannada Cheluvaligars, Bangalore.

73. Dravida Khzhagam, Madras,

74. Tamil Nadu Toilers Progressive Party, Madras.

75. The Neelachakra, Cuttack.

76. Dalit Panthers, Madala, Bombay.

77. Dalit Panthers, Bhawani Path, Pune.

78. People Union for Civil Liberties and Democratic Rights, New Delhi.

79. All India Insurance Employees Association, Calcutta.

80. All India National Life Insurance Employees Federation, Bombay.

8l. National Federation of Indian Railwaymen, New Delhi,

82. Institute of Indian Labour, Calcutta.

83. National Federation of Posts & Telegraph (Shashi Bhushan Group), New
Delhi.

84. Indian National Plantation Workers Federation, Assam.

85. Anand Marg, Calcutta.
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100,
101,
loz.

103.
104,
105.
106.
107.
108.
109.

110.
111,
112.
113.
114.

118.
116.

Proutist Universal, New Delhi.

Volunter Social Service, Allahabad,

Seva Dharma Mission, Varanasi.

Education Relief and Welfare Sector, Calcutta.

Anand Marg Universal Relief Team, Calcutta.

Universal Proutist Students Federation, New Delhi.
Jamaat-E-Islami Hind, Dethi.

Rashtriya Swayam Sewak Sangh, Nagpur,

Shiromani Gurdwara Prabandhak Committee, Amritsar.
Delhi Gurdwara Prabandhak Committee, Delhi.

The J & K Islami Jamaat.E-Tulba,

Anjuman Neerat-u-l-Islam, Srinagar.

Jammu & Kashmir Muslim Aquaf Trust, Srinagar.

The Jammu & Kasbhmir Islamic Study Circle.

All India Peace & Solidarity Organisation, New Delhi.
Indo-Soviet Cultural Society, New Delhi.

All India Indo-Korean Friendship Association, New Delhi.
All India Indo-GDR Friendship Association, New Delhi.
Indo-Czech Cultural Society, New Delhi.

Indo-Bulgarian Friendship Association, New Delhi.
India-China Friendship Association, New Delhi

All India Dr. Dwarakanath Kotnis Memorial Committee, Calcutta.
National Federation oi Progressive Writers New Delhi.
All India Association of Democratic Lawycrs, New Delhi.

General Union of Palestine Students (India Branch), New Delhi,
Moral-Be-Armament (MRA) Pachgani, Maharashtra.

Rashtra Seva Dal, Pune.

Afghan Liberation Centre (ALC), New Delhi,

Iranian Students Islamic Association (ISIA) or Union of Iranian Students

Islamic Asscciation (USIA) Bangalore.

Indian Youth Congress (I), New Delhi.
Indian Youth Congress (S), New Delhi.
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117, National Students Union of India (), New Delhi,
118, National Students Union of India (S), New Pelhi,

119. Yuva Janta, New Delhi-

120. Janta Yuva Morcha, New Delbhi.

121. Tamira-e-Milat, Hyderabad,

122, Studenis Islamic Union (SIU), Hyderabad,

123. Halgaa Tulba Islam, Patna

124.  Students Islamic Movement in India (SIMI) Aligarh, U.P.

125, Jai Gurdev and Door Darshi party, Mathura.

126. Shiv Sepa, Bombay.
127. Mass Movement, Bombay.

128. Human Rights Protection Committee, Trivandrum.

129.  Akhil Bhartiya Nepali Bhasha Samiti, Darjeeling, W. Bengal.

130. Mahas-e-Azadi, J & K.
131. Jamaat Ahal-e-Hadis. J & K.

132. Rashtra Sevika Samiti Wardha (Maharashtra).

133. Vishwa Hindu Parishad (VHP). Bombay,

134. Revolutionary Students Organisation (RS) Kerala,

135. Hind Mazdoor Sabha, Bombay,
136. Yuva Lok Dal, New Delhi,
137. Dal Khalsa Chandigarh,

138. Jammat Ahle Hadis or All India Ahle-e-Hadis.

139. Jammat-e-Islami, J & K, Srinagar.

140. Christian Action Group (CAG) Chaibasa Bihar.

141. Deeni Talimi Council, Lucknow.

142. Nadwat-Ul-I-u-lema, Lucknow.
Accident in HAL, Nasik

2822. SHRI MURLIDHAR MANE :
Will the Minister of DEFENCE be pleased
to state :

(a) whether an accident took place
recently in Hindustan Aeronautics limited,
Nasik;

(b) if so, whether the accident occur-
red due to negligence of the authorities or
lapse on the part of officials; and

(c) the action taken or proposed to
be taken by Government to avoid such
accidents in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE PRODUGC-
TION AND DEFENCE SUPPLIES (SHRI
SUKH RAM) : (a) Yes, Sir.

(b) The accident occurred on acconnt
of the failure of the deccased employee to
observe safety regulation.
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(¢) HAL are observing all necessary
safety regulations under the Factories

Act.

Sittings of Bombay bench of the Central
Administrative Tribunal in Goa.

2824. SHRI SHANTARAM NAIK:
Will the PRIME MINISTER be pleased

to state :

(a) whether bench of the Central
Administrative Tribunal established at
Bombay will also hold sittings at Panajt
in Goa; and

(b) if so, details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERONNEL, PUBLIC
GRIEVANCES & PENSIONS (SHRI BI-
REN SINGH ENGTI): (a) and (b) The
New Bombay Bench of the Central Admi-
pistrative Tribunal has territorial jurisdic-
tion over union territory of Goa. The
feasibility of holding circuit sittings of the
Bench at Panpaji is under examination.

Felling of trees by defence forces in
in the hills

2825 SHRIMATI D. K. BHAN-
DARI : Will the Minister of DEFENCE
be pleased to state :

(a) whether Government arc aware
that the demand for a large quantity of
firewood that is required by the defence
forces in the hills is met by felling or
trees in the hills thereby causing lot of
ecological harm to the hills; and

(b) if so, whether Government pro-
pose to switch over to coal or other pro-
ducts so as to stop such deforestation ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE RESEAR™H
AND DEVELOPMENT (SHRI ARUN
SINGH) : (a) The Detence Forces are
not engaged in the felling of trees in the
hills in order to meet their requirements of
firewood.

(b) Coal has been accepted as a basic
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fuel for cooking, and is being used by the
Defence Forces. Kerosene and LPG are
also used as substitutes.

Dialogue between Planning Commis-
sion and State Government

2826, SHRI K. V. SHANKARA
GOWDA : Will the Minister of PLANN-
ING be pleased to state :

(a) whether the Planning Commission
has made a new exercise to develop better
understanding between the Planning-
Commission and the State Governments;

(b) if so, whether the Chairman and
the Members of the Planning Commission
visited States and had a dialogue with the
Chief Mimster and discussed certain
matters concerning the subject under their

charge ;

(c) if so, whether these discussions
will help in the mid-term appraisa! of the
Seventh Plan; and

(d) if so, to what extent the spot
study by the Planning Commission has
resulted in identifying the corrective mea-
sures required to be taken for achieving
the objectives of the plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI.
STER OF S1ATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) to (d) The
Planning Commission had recently addres-
sed all the States/UTs., vide Deputy Chair-
man, Planning Commission’s D. O. letter
dated March 6, 1986 to the Chief Ministers
of all the Swates and Union Territories,
suggesting the holding of a series of meet-
ings between the Planning Commission and
the Chief Ministers of groups of States on
a regional basis to go into some of the
aspects of macro-level planning, consulta-
tion, interaction with States etc. This
proposal was a part of the process of fos-
tering a continuing dialogue between the
Planning Commissien and the States. It
was suggested that these meetings, for the
time being, concentrate on three aspects of
how planning could be made more useful
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as an instrument of economic advance-
ment for the whole country. The aspects
suggested for discussion, were :

(1) The planning process and metho-
dology of drawing up the Five
Year Plans and the Annual
Plans;

{2) Decentralised
States; and

planning in the

(3) Monitoring of maintenance expen-
diture in respect of some impor-
tant sectors like Irrigation, Power
and Roads.

2. The States/UTs were requested to
make avaijlable to the Planning Commis
sion their considered views on the above
three aspects of planning, after which the
proposed meetings with the Chief Ministers
could be held at suitable places in the
different regions.

3. These meetings are, therefore,
intended to focus attention and have fru t-
ful discussions on certair specific aspects
of planning and are not related to (he mid-
term appraisal of the Seventh P'lan These
meetings are also not intended to be in
the nature of any kind of spot study by
the Planning Commission.

Clearance of forest land for irrigation
projects in Karnataka

2827. SHRI V. S. KRISHNA IYER :
Will the PRIME MINISTER be pleased
to state :

(a) the acres of forest land sought
for clearance for irrigation purposes by
the Karnataka Government since 1984;

(b) the acres of forest land released
during the above period;

(c) whether there is inordinate delay
in clearing the forest lands for irrigation
purposes;

(d) if so, the reasons thereof; and

(¢) the action taken to cut down the
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delays in the clearance of the forest jands
for irrigation purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
553.81 acres.

(b) 147.825 acres.

(c) to (¢) Delay occurs on account
of non-submission of requisite information
by the State Governments. Coinprehen-
sive guidelines are 1ssued to the State
Goverrment to enable them to formulate
proposals complete in all respects.

Funds to states for devel opmental
activities

282%, SHRI UTTAMRAO PATIL :
Will the Munister of PLANNING be pleas-
ed to state.

(a) whether Ubnion Government pro-
vid adeguate finances to States for their
developmental activities in the rural and
urban areas;

(b) if so, whether these finances have
been fully utilised by different States dur-
ing the last three financial years; and

(c) if not, the rzasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI.
STER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL
SUPPLIES (SHRI A. K. PANJA) : (a)
The Union Government provides Central
Assistance for the State Plans, which con-
sists of normal Central Assistance alloca-
ted to different States according to the
Modified Gadgil formula, Central Assise
tance for Externaliy-aided Projects and
Special Central Assistance for Tribal Sub-
Plans, Special Component Plans for Sche.
duled Castes, Hill Area Development
Programme and Western Ghats Develop-
ment Programme. Central Assistance is
not provided to the States, separately for
rural and urban areas.

(b) The Central Assistance provided



\02  Writien Answeti

to the different States during the last three
years, namely, 1983-84, 1984.85 and 1985-
86 has by and large, been utilised by the
State.

(c) The question does not arise.

Central agency to monitor performance
of 20-Point Programme

2829, KUMARI MAMATA BANER-
JEE :

SHRI HUSSAIN DALWAI:

Will the Minister of PROGRAMME
IMPLEMENTATION be pleased to
state :

(a) whether there is any Central
agency to monitor the performance of the
various State Governments on the 20 point

Programme;

(b) if so, the performance of each
State Government;

(c) if not, the reasons for not having
such agency; and

(d) whether Government propose
now to have such an agency and if so, the
salient features of such proposal ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A,
GHANI KHAN CHOUDUHRY): (a) A
Twenty Point Programme Monitoring
Division exists in the Ministry of Pro-
gramme 'Implementa'ion to monitor the
implementation of Twenty-Point Pro-
gramme by the State Governments.

(b) A Statement showing the overall
ranking of the States during 1985-86 is

given below.

(c) and (d) Does not arise.
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Statement showing the overall rauks of

the States during 1985-86

States 1985.86
1 2\
Punjab 1
Rajasthan 1
Uttar Pradesh 1
Tamil Nadu 4
Gujarat 5
Haryana 5
Maharashtra 5
Himachal Pradesh 8
Sikkim 8
Andhra Pradesh 10
Tripura 10
Karnataka 11
Madhya Pradesh 11
Manipur 14
Orissa 14
Bihar 16
Meghalaya 17
West Bengal 18
Kerala 19
Nagaland 20
Jammu & Kashmir 21
Assam 22
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Ration food articles for Bihar

2830, SHRI BAHADUR SINGH ¢
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Union Government allots
to Bihar commodities sold through fair
price shops;

(b) if so the quota of different com-
modities allotted during 1984 and 1985;

(c) whether Bihar State Government
has been lifting only 50 per cent of the
quota allotted by Union Government;
and

(d) if so, reasons thereof ?

SRAVANA 15, 1908 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIViL SURP.
LIES (SHRI A. K PANJA) : (a) Yes,
Sir.

(b) A Statement showing details of
allotment and offtake of wheat, rice,
edible oils and kerosense in respect of
Bibar during the year 1984 and 1985 is
given below.

(c) and (d) The State Government of
Bihar has reported that good harvest of
wheat and rice in the State as well as
import of these commodities by traders
from the neighbouring States has affected
the offtake of these commodities under flse
Public Distribution System.

Statement
Allotment of Essential Commodities under Public Distribution System made to

Bihar Government during 1984 and 1985.

(Figures in *000 tonnes)

S. No. Commodity Alllotment Offtake
1984 1985 1984 1985
1. Wheat 864 0 864.0 270.0 235.3
2. Rice 222.0 237.0 83.7 21.7
3. Levy Sugar 384,04 404.24 354.01 379.30
4, Edible Oil 19.1 11.7 6.7 5.6
5. Kerosene Oil 298.2 320.7 296.3 325.0
{Translation] and is not suitable for human consump-
tion;
Rice spoiled in FCI, Dibrugarh

2831, SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
FOOD AND CIVIL SUPPLIES be plea-
sed to state :

(a) whether it is a fact that a large
quantity of rice has been spoiled at Food
Corporation India’s godowns at Dibrugarh

(b) ifso, the facts in this regard;
and

(c) the action taken against the
persons found responsible for the lapse ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
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MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI A. K. PANJA) : (a) to (c)
No, Sir. However, a quantity of 300

tonnes o. sub-standard rice not fit for issue
through PDS, received ex-Punjab, 1s being
disposed of by FCI, Dibrugarh, through
tender enquiry. The reasons for despatch
of such sub-standard stocks from Punjab

are being looked into,

Shortage of stamp papers 1n Delhi

2832. SHRI DAL CHANDER JAIN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether stamp papers of the
denominations of Rs. 2 and Rs. 5 are not
at all available in Delhi;

(b) if so, the steps taken by Govern-
ment is this regard; and

(c) the time by which the shortage of
stamp papers will be removed ?

THE MINISTER OF STATE IN THE
MINISTRY OE PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (c) The
stamp papers of Rs. 2/- denomination are
available now. The supply of stamp
papers of Rs. 5/- denomination will resume
Shoﬂly,

[English)

Education to tribal Children in mother
tongue

2833. SHRI HARIHAR SOREN :
Will the Minister of WELFARE be plea-
sed to state :

() whether Union Government have
advised the State Governments to provide
primary education in tribal dialects/langu-

ages to tribal children;

(b) whether some State Governments
have introduced this system;
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(c) if so, the names of those States;
and

(d) the steps taken to provide prie
mary education to the children belonging
to Scheduled Tribes in their mother'
tongue ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO) : (a) Yes, Sir.

(b) and (¢) The States and Union
Terrtories of Assam, Meghalaya, Naga-
land, Tripura, Andhra Pradesh, Madhya
Pradesh, Orissa, Maharashtra, Karnataka,
West Bengal, Bihar, Arunachal Pradesh
bave provided some facilities for imparting
education in tribal dialects.

(d) The Central Institute of Indian
Langurges, Mysore and the National
Counc:] for Educational Research and
Training, New Delhi are also assisting in
preparation of primers and reading mate-
rial 1n tribal dialects, Details of various
other steps are contained in the Reports
of the Commissioner for Linguistic Mino-
rities. The new educational policy also
inter:a:ia, underhnes the need to develop
the curricula and devise instructional
materials in tribal languages at the initial
stages, with arrangements for switching
over to the regional language.

Improvements in Zoo at Delhi

2834. SHRI R. S. MANE : Will the
PRIME MINISTER be pleased to state :

(a) the steps being taken to improve
the National Zoo at Delhi;

(b) through which agencies construc-
tion and maintenance work at the Zoo is
undertaken and the procedure adopted in
this regard;

(c) the steps proposed to bring about
a better work culture at the Zoo in Delhi;
and

(d) the funds allotted for improving
the maintenance and for enlargement of
various animal enclosures ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESYS (SHRI Z. R. ANSARD) : (a)
_ The following steps are being taken for the
improvement of the National Zoo at

Dethi :

(1) A drive for greater cleanliness
including cleaning of the moats.

(2) Redesigning the enclosures.
(3) Construction of new enclosures.

(4) Creation of Honorary Zoo
Wardens to check vandalism and
educate the public,

(5) Preparation of the Zoo guide
book and maps for benefits of
visitors,

(6) Improvement in veterinary

care.

(7) Increase in tree planting.

(8) Procurement and exchange of
animals both from within and
outside the country.

(b) The construction and main-
tenance work at the Zoo is undertaken
through the agency or Central Public
Works Departments.

(¢) (1) Peorganisation and real.ocation
of work and greater decentralisa-
tion to supervisory staff, both in
field and office, to bring about
greater efficiency.

(2) Staff is being motivated and train-
ing has been initiated.

(3) Disciplinary action against those
who failed in their duties or
have violated the service conduct
rules.

(4) Provision of better amenitics to
staff.

(@) Rs. 30 lakhs bas been allotted
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for capital works in the Zoo during the
current financial year.

Assistance to Mabarashtra for enviropmen-
tal programmes

2835. SHRI BANWARI LAL PURO-
HIT : Will the PRIME MINISTER be
pleased to state :

(a) whether Government of Mahara-
shtra have sent any schemes in the areas
of environment for consideration and
implementation during the Seventh Plan
period; )

(b) if so, the details theseof;

(c) action initiated thereon so far;

(d) whether Union Government pro-
pose to provide funds to Mabarashtra
Government for the effective implementa-
tion of the environmental programmes in
the State; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R, ANSARI) : (a)
Yes, Sir.

(b) The foliowing proposals have
been received from the Government of
Maharashtra :

(i) Assistance for setting up of a
Technical Cell.

(i) Assistance for purchase of a
Mobile Laboratory.

(iii) Assistance for Eco-Development
Programme in Mahabaleshwar-
Panchgani area.

(¢) The proposal concerning assis-
tance for setting up a Technical Cell in
the State Department of Environmeat has
been sanctioned.

(d) and (¢) The Union Government
has provided catalytic assistance for setting
up a Technical Cell in the State Depart.
ment. In view of the resource constraints
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the Union Department would not be in a
position to provide any additional funds
to the State Government. However, the
State Government can utilise the plan
funds already available with them for
effective implementation of environmental
programme.

Tribal displacement

2836. SHRI VIJAY N. PATIL :
Will the Minister of WELFARE be pleased
to state :

(a) whether Government are aware of
the discontentment prevailing among tri-
bals due to their displacement from their
habitation in different parts of the back-
ward areas of the countrv;

(b) if so, the factors responsible
therefor specially in Bihar State; and

(c) the practical solution Goveroment
fotend to adopt to the problem of tribal
displacement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b)
Yes, Sir. Acquisition of tribal lands for
development projects with inadequate
measures for their rehabihtation, low pay-
ment of compensation and its non-timely
payment have been the chief factors res-
ponsible for the discontentment amongst
the displaced tribals in the different parts
of country including Bihar.

(c) Bureau of Public Enterprises in
Government of India has already issued
detailed guidelines for acquisition of land
for major projects and for rehabilitation
of displaced persons including tribals.
These guidelines provide for a committee
which would decide the selection of site
after taking into account the various alter-
native sites available The guidehnes also
contain instructions for payment of com-
pensation to the displaced persons includ-
ing tribals within a rcasonable time. They
further provide for both social as well as
economic rehabilitation of the dispossessed
persons. To safeguard the interest of the
tribals further, the guidelines provide that
the rehabilitation schemes for tribals who
are dispossessed as a result of the land
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acquisition would be prepared in con-
sultation with the Ministry of Welfare and
Ministry of Environment and Forests.

State Governments have already been
addressed to prepare the rehabilitation,
schemes for tribals displaced by the major
projects according to the guidelines.

Meeting of Chief Ministers of all
North-Eastern States

2837. SHRI KAMAL NATH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a meeting of Chief Mini-
sters of all North-Eastern States was held
recently; and

{(b) if so, the outcome of the discus-
sions held 2

THE MINISTER OF HOME
AFFAIRS (SHRI BUTA SINGH) : (a)
The Chief Ministers of North-East met
recently at Shillong on 29.7.1986 under the
auspices of North-Eastern Council.

(b) The progress achicved during the
Plan period 1985-86 was reviewed and
annual Plan of North-Eastern Council
with an outlay of Rs. 145. crores was
approved. Several measures 10 streng-
then the North-Eastern Council were also
discussed. One of the important mea-
sures taken in this regard recently s
delegation of enhanced powers to Secre-
tary. NEC, for administrative approval/
expe: « iture sanciion of N1 C schemes up-
to Rs. 3 crores. Matching powers have
also been given to Sectoral Advisers of the
NEC to .issue technical clearance for
schemes with cost estimates not exceeding
Rs. 3 crores.

Continuvance of Joint Secretaries, Addi-
tional Secretarles and Secretaries after
tenure period

2838 SHRI RAM DHAN : Will the
PRIME MINISTER be pleaseq to state :

(a) whether any officers working as
Joint Secretaries, Additional Secretaries
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and Secretaries in the Government of
India are in position although their nor-
mal tenure has ended;

(b) if so, the number of such officers
service-wise; and

(c) the reasons for non-applicat:on
of tenure condition uniformly ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) Appointments
on tenure basis are made in the case of
Joint Secretaries and Additional Secreta-
ries. There are 3 Joint Secretaries who
are in position though their normal tenure

has ended. There 1s no tenure for Secre-
taries.
(b) and (c) 3 Officers of the Indian

Admunistrative Service at Joint Secretary
level. Their terms have been extended
in public interest.

Sctting up of 2 national missile test
range in Orissa

2839. SHRI H.M. PATEL :

SHRI C. MADHAV REDDI :

SIHIRI  ANANTA PRASAD
SETHI :

Will the Minister of DEFENCE be
pleased to state :

(2) whether Governm.nt have finalised
the establishment of national mussile test
range in Baliapal in Orissa;

(b) if so, the extent of land being
covered under this project;

(c) the number of land owners and
tillers likely to be displaced due to taking
over of land for the project; and

(d) the details of the plans for re-
habilitation of the displaced persons ?

THE MINISTER OF STATE IN THE
DEPARTMENT = OF DEFENCE RE-
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SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) Yes, Str.

(b) The range facility is proposed to
be set up mainly on 68 Sq. KM of land,
South of Subarnrekha River extending
upto Hsdanskara Nalla, in Balasore
District, Orissa. Further about 34 Sq
KM cf land, North-East of Subarnrekha
Rivyer is required as safety zone. In addi-
tion some small pockets of land at number
of sites are required for establishing the
down range tracking and other facilities.
of land along the coast,
naturally claimed from the sea are also
proposed to be taken over. Adequate
compensation would be paid for the land
and other assets when acquired.

(c) It is estimated that about 6500
families comprising of about 41000 per-
sons, living in 54 villages would be dis-
placed and resettled/rehabilitated else-
where. Cultivation in the safety zone
and fishing in the sea will be allowed sub-
ject to certain regulatory measures.

(d) Itis proposed to resettle the dis-
placed families in model villages, to be
set up nedr to the Range site, where the
basic amenities like roads. adequate water
supply, street lighting etc. would be pro-
vided. Other infiastructure hke schools,
dispensaries, veterinary centres, com.
munity centres, Hospitais, training insti-
tutes etc. would also be created for these
model villages. In addition, a number of
industrial and other project schemes would
be set up in the region where about one
person from each displaced family would
be offered employment opportunity.

Disposal of cases by Ceuntral administ-
rative Tribanal

2840, SHRI V. TULSIRAM : Will the
PRIME MINISTER be pleased to state
the number of cases disposed of by each
bench of the Central Administrative Tri-
bunal during the last six months as on 30
June, 1986 and the number out of them
which went in favour of employeés and
Government, separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION (SHRI
BIREN SINGH ENGTI) : The required
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information is given in the statement given
below.

The information regarding the decision
which went in favour of the employees or
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the Government is not available as a0

" such statistics is maintained either by the

Tribunal or by the Government.

Statement

Name of the Bench
of the Central
Administrative Tribunal

S1. No.

1. Principal Bench at
New Delhi

2, Madras Bench

3. Calcutta Bench

4, New Bombay Bench
5. Allahabad Bench

6. Chandigarh Bench

7. Bangalore Bench

8 Guwahati Beach

Period No. of cases
disposed of.
1.1.1986 to 588
30.6.1986
—do— . 727
—do— 448
—do— 75
—do— 115
3.3.1986 to 209
30.6.1986,
—do— 16
—do— 38
Total : 2217

——

Note ..
from 3.3.1986.

Note 2.
seg up only on 30 6 1986.

Electronic aniis in eastern region

2841. SHRI SATYAGOPAL MISRA :
Will the PRIME MINISTER be pleased
to state :

(a) the proposals to set up diﬂ‘er.ent
electronic industries in eastern region
dnrif:g the Seventh Plan in the public
sector;

(b) thc.proposals to promote electro-
nics industry in eastern region during the
Seventh Plan; and

(c) the details of parts (a) & (b)
above ?

The Chandigarh, Bangalore and Guwahati Benches were set up with effect

The Benches at Ahmedabad, Cuttack, Hyderabad, Jabaipur and Patna were

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCEJAND{TECHN-
OLOGY AND IN THE DEPARTMENTS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) to (¢)
Government encourages setting up of
electronic industry in all parts of our
country. Within the frame work of Govern-
ment policies for this purpose applications
from entreprencurs are favourably con-
sidered by the Government. The Depart-
ment of Electronics also gives technical
advice and guidance to various States for
setting up of Electronics Industry in their
region. Government have taken several
promotional steps for developmeat of
Electronics Industry in the Bastern.Ragion.
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These incln;le :

(i) Electronics Corporation of India
Limited (ECIL), a Public Sector
Undertaking of the Government,
is providing assistance to the
Government of Meghalaya for
setting up a plant for the manu-
facture of Tantalum capacitors;

(ii) National Informatics  Centre
(NIC) under Department of
Electronics has alteady set up the
Regional Centre at Bhubaneswar
A Super Computer is being in-
stalled there. Also computer
systems will be installed at the
States capitals in the Eastern
Region. Development of district
level information system is also
being envisaged by NIC covering
all parts of the country;

A Centre for Electromics Design
and Technology (CEDT) is being
planned to be set up at Imphal,
with funding by Government;

(tii)

Under the CLASS project, com-
puters have been provided to
schools situated in various parts
of the country, wmcluding Eastern
Region;

Giv)

(v) Department of Electronics has
initiated a Scheme to start Service
Teehnicians Programme  for
servicing and maiatenance of com-
mon consumer electromic pro-
duets at ITIs. This programme
will also cover ITIs situated mn
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Eastern & North Eastern Region;
(vi) Letters of  Intent/Industrial
Licences have been given for the
manufacture of electronic goods
for various wunits located in this
1egion;

Some TV manufacturing Units in
this region are covered under the
‘Material Technology Brand’
Name (MTB) plan of ET&T.

(vii)

(vui) An Electronics Regional Test
Laboratory (ERTL) has been set
up in Calcutta for providing test-
ing and calibration facilities for

electronic products.

Compensation on death of BSF and
CRPF persoanel in States

2842 SHRI MOOL CHAND DAGA :

will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Border Security
Force and Central Reserve Police Force
personnel died while discharging their
duties on borders and on civil duty in
States and Union Territories during last
three years, year-wise, separately; and

{b) the total amount paid as com-
pensation during the last three years, years
wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL
SECURITY (SHRI ARUN NEHRU) : (a)
and (b) A Statement is given below.

Statement
1984 1985 1986
(8) Number of personnel who  BSF 10 1 4 (upto June, *86)
~died -while on duty in
State/Union Territories CRPF 50 20 24 (till 2.8.1986)
(b) Total amount of ex-gratia  BSF  Re. 6,92.500 Rs. 10,000  Rs, 40,680

fpayment made to the
families of the deceased.

CRPF Rs. 12,53,000 Rs. 3,49,000 Rs. 7,93,000
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Note=The next of kin of the deceased are also given assistance by way of family

pension, relief in pension,

death-cum-retirement

gratuity and insurance

amount under Central Government Employees Insurance Scheme, as

admissible under the existing rules.

They are also being given monthly

financial assistance ranging from Rs. 150/- to Rs. 200/- in the case of BSF and
from Rs. 250/- to Rs. 400/- in the case of CRPF from the Welfare Schemes

run by the organisations

SC/ST employees in Ministry of
Home Affairs

2843. SHRI K. D. SULTANPURI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total strength of employees in
the Ministry of Home Affairs and the
number of SC and ST employees amongst
them;

(b) the backlog of reserved post meant
for Scheduled Caste and Scheduled Tribe
candidates as on the 31Ist March, 1930;
and

(c) the steps proposed to be taken to
fill this backlog ?

THE MINISTER OF HOMF
AFFAIRS (S. BUTA SINGH) : (a) to (c)
A Statement is given below,

Statement

The category-wise break up of Sche-
duled Caste and Schedule Tribe emplovess
vis-a-vis total number of emplovees

working in Ministry of Home Affairs
Secretariat is as under :
Total Sche- Sche-
No. du'ed duled
Emp. Castes Tribes
loyees
Group ‘A’ 118 8 5
Group ‘B’ 532 69 9
Group C’ 657 80 14
Group ‘D’ 398 128 18

The percentages of reservation for
Scheduled Castes and Scheduled Tribes in
services and posts, under existing instruc-
tions, in direct recruitment by open
competitions and by promotion are 15%
snd 7§% respectively. Appointments to

- Group ‘A’ ‘B’ & C’ posts and services

in the Ministry of Home Affairs are made
by direct recruitment on the basis of open
compelitive examination/limited dspart-
mental competitive examinations conducted
by the Union Public Service Commission
and the Staff Se cction Commission and
by promotion. Senior level Group ‘A’
posts are generally filled by deputation
from All Tndia and Central Services. Some
posts 1n Group ‘B’ ond Group ‘C’ are
also filled by deputation. There s no
reservat'oh in posts filled by deputation.
In Group ‘D’ appomtments ar* made by
direct recruttment through Lmployment
Exchangs and by promotion, and percent-
ages of reservations tor Schiduled Castes
and Scheduled Tribes are 1.-2/39, and
71% respectively. for direct rccruitment
and 15% and 7)% for promotion. In
order to ensure reprasentation of Schedu-
ed Caste and Scheduled Tribes mn services
-and posts 1 accordance wih the pre,-
cribed percentages, the appo n ing autho-
rities ccncerned maintain separate rosiers
for each service/category of_ posts, for
dnect recruitment and promotion. In ca.e
suitab.e Scheduled Castes/Scheduled Tribes
candidates are mnpot availlable against
reserved vacancies, such vacancies are
dereserved and carried forward to throe
subsequent recruitment years and the
oldest carnied forward vacancies are
utilised first and current vacancies are
carried forward, if necessary, to prevent
lapse of vacancies. Further provision also
exists, for exchanging vacancies reserved
for Scheduled Castes for Scheduled Tribes
and vice versa in the third year of carry
forward. Besides age relaxation, wherever
the recruitment rules so provide, relaxa-
tions pertaining to standard of suitability.
experience, etc. are also allowed in the
case of Scheduled Caste and Scheduled
Tribe candidates.
Merger of office of Commissioner for

SCs and STs and Commission for SCs

and STs
2844. SHRI ANADI CHARAN

DAS :
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SHRI YASHWANTRAO
GADAKH PATIL :

will the Minister of WELFARE be
pleased to state :

(a) whether Government propose to
merge the offices of the Commission for
Scheduled Castes and Scheduled Tribes
"and the Special Officer (Commissioner) for
Scheduled Castes and Scheduled Tribes;

(b) if so, the details thereof and the
reasons thereof; and

(c) the time by which
legislation wi.l be introduced ?

necessary

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) to (c) No
final decision has been taken in the
matter.

Scheme for strengthening P.D S.

2845. SHRI T. BASHEER : Wil the
Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state :

(a) whethcr Government have any
schemes during Seventh Five Year Plan
for creating effactive infrastructure and for
strengthening Public Distribution System
in the country;

(b) if so, the details thereof; and

(c) the allozations
during 1986-87, Statewise ?

made for this

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): (a) to (c¢) For
deve'oping adequate infrastructural facili-
ties for strengihening of the Pubic
Distribution system during the Seventh
Five Ye_at P.an, there is a Central Sector
scheme for giving financial assistance to
the States and Union Territories in North
Eastern Region, Sikkim. Himachal
Pradesh, Jammu & Kashmir and Andaman
& Nicobar Islands, in the shape of share
capkal contribution to. their State Civil
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Supplies Corporat.ons, if any, and financial
assistance for construction of godowns.
This scheme does not cover other States/
Union Territories.

For the current financial year 1986-87
though an outlay of Rs. 35 lakhs has
been provided for giving financial assis-
tance to the States/Union Territories
covered under the scheme, no separate
allocation of funds have been made to any
State/Union Territory.

Inclusion of Nepali language in Eigllt‘
Schedule

2846. SHRI ANANDA PATHAK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether different organisations of
Nepali citizens of India ‘rom Assam, West '
Bengal, Sikkim, Meghalaya, Dehradun and
other places have again submitted repre-
sentations to Government demanding
inclusion of Nepali language in the Eighth
Schedule to the Constitution of India;

(b) if so, whether Government pro-
pose to review the position and concede
this long cherished demand of the people;
and

(c) if so, when and if not, the reasons

therefor ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) to-(c)
Time and again demands had been received
to include Nepali and other languages in
the Eighth Schedule of the Constitation.
Government are of the view that the
demand has to be weighed against other
possible repercussions and reactions. It
is the endeavour of the Government to
develop the cultural and literary heritage
of all the languages irrespective of their
inclusion in the Eighth Schedule.

Nuclear power plant in eastern regioa

2847. SMT. KISHORI SINHA :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government are conside-
ring to set up a nuclear power plant in
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the: eastern region to stremgthen power
geacreting. system)

(b) if so, details thereof; and

(c) if not reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART.
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENBERGY, ELECTRONICS
AND . SPACE (SHRI SHIVRAJ V,
PATIL) : (a) to (c) The report of the
Site- Sefection Commiittee of the Depart-
ment of Atomi¢ Bnergy for the Eastern
Electricity Region is under consideration
of the Government.

Nominated Governmens Directors in
NCCF
2848, SHRI THAMPAN THOMAS :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the directors of National
Consumers Cooperative Federation are
nominatéd by Governments;

(b) the particulars of directors nomi-
nated since 1976 till date;

(c) whether any of the directors at
apy time poiated out any irregularity in
the functioning of the Federation;
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(d) whether a Government officer is

the Managing Director of ‘the Federation;
and

(¢) number of such officers who: have
worked in the Federation from 1976 ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) Of the 40
Directors on the Board of NCCF, only 3
are npominated by the Government,
according to its Byelaws.

(b) The list is given at Statement-I
given below,

{c) Government Directors have, frem
time to time, made suggestions tq. impreve
the performance of the NCCF, ssch as,
streamlining the procedure in regard to
finance, purchase and sales; monitoring
the performance regularly by the NCCF;
speedy investigation of irregularities
against the employces and cxpeditious
recovery of overdue ouistandings.

(d) Yes, Sir.

(¢) The list is given at Statement.II
given below.

Statement-I

Name of Government Directors of the Board of NCCF representing different
Ministries from 1976 to date

S. No. Name Designation From To
1 2 4 S

1. Shri A. Das Joint Secretary 23.02.75 26.08.76
(Deptt. of.Civil '
Supplies & Coop)

2, Shri L.C. Gupta Joint Secretary 31.07.75 30.06.78.
(Deptt. of Food) '

3. Shri J.L. Bajaj Dy. Secretary 13.08.75 07.10,76
(Ministzy of

Comnterce)
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4.

10.

11,

12.

13.

14,

15,

' Written Angwers

Shri K.S. Mathew

Shri M.C. Subarna

Shri K. Narayanan

Shri P.R. Dubhasi

Shri K. Narayanan

Shri K.C.S. Acharya

Shri K.L.N. Rao

Shri Daulat Ram

Shri N.K. Sinha

Shri V.K. Balakrishnan

Shri S.K. Agnihotri

Shri Damodaran
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Director (Deptt. of 27.08.76
Civil Supplies &

Coop.)

Addl. Textile

Commissioner, Bombay

8.10.76

Joint Secretary
(Deptt. of Civii
Supplies & Coop.)
Joint Secretary 10.7.78
(Deptt. of Civil

Supplies & Coop.)

Joint Secretary 26.0°.78
(Deptt. of Civil

Supplies & Coop.)
Joint Secretary 12.09.78

(f)eptt. of Food)

Joint Secretary 20 02.79
(Deptt. of Civil

Supplies & Coop.)

Dy. Secretary 20.02.79
Ministry of

Industry)

Deputy Secretary 07.06 79
Ministry of
Industry)
Director 15.09.79
(Deptt. of Civil

Supplies & Coop.)

Dy. Secretary 9.06.80
(Ministry of
Commerce)
Dy, Secretary 28.04.81
(Ministry of

Commerce)

17.10.77 .
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16.10.77

19.02.79

9.07.78

25.07.78

19.02.79

10.10.81

14.09.79

06.06,79

07.02.80

30.06.83

27,04.81

16.11.83

1%
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16.

17.

18,

19,

20.

21,

22,

23.

Shri K.B. Pillai

Shri M.L. Kaul

Shri M. Subrahmanyam

Shri G.V. Vishwanath

Shri R. Datta

Shri Jamder Singh

Stri D.V.K. Chari

Shri Sanjiv Mishra

Shri D.K. Singh

Shri S.M. Patankar

AUGUST &, 1988

Dy. Secretary
(Industry)

Dy. Secretary
(Ministry of
Industry)
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8.02.80

18.04.80

Joint Secretary 20.10.81
{Deptt. of Food)

Joint Secretary 17.07.82
(Deptt. of Food)

Director

30.06.83

(Deptt. of Civil

Supplies)

Dy, Secretary
{Ministry of
Commerce)

13.09,83

Controller of A/Cs 18.04.84
(Deptt. of Civil

Supplies)

Dy. Secretary
(Ministry of
Commerce)

23.04.84

Joint Secretary 08.03.85
(Deptt. of Civil

Suppliks)

Addl. Secretary 10.05.85
(Ministry of Food
and Civil Supplies)

17.04.80

08.06.80

16.07 82

continuing

17.04.84

22.04.85

19.05 85

7.03.85

Continuing

Continuing

Statcment-I1

Statement regarding Government Officers who has worked as Managing Director
of NCCF since 1976,

S. No. Name of the officer Designation in the parent
Department
1. Addl. Registrar

Shri D.S. Verma

Cooperative Societies,
Uttar Pradesh.’
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2. Shri K.S. Mathew
3. Shri M.G. Aliasgar
4, Shri A K, Mukherjee
.S, Shri R.P. Srivastava
6. Shri A. K. Agarwal

SRAVANA 13 1908 (S4Ra)
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Director,
Deptt. of Cooperstion,

Dy. Chief Direstor,
Deptt. of Civil Supplies.

IAS, Bihar Cadre,

Addl. Registrar,,
Cooperative Societies,
Uttar Pradesh.

Joint Secretary Deptt. of Steel,
Government of India.

Mizeram Accord

PROF,
VATE :

DR. SUDHIR ROY:

2849, MADHU DANDA.

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of the
Government has b:en drawn to Shri
Laldenga's interviews in ‘Sunday Observer®
and ‘Sunday Mail’ of 29th June, 1986;
and

(b) if so, whether the views expressed
in these interviews regarding autonomy of
Mizoram and international trade with
China and other neighbours are consistent
with the ‘Mizoram Accord’ ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) Yes,
Sir.

(b) The Memorandum of Settlement
on Mizoram signed on the 30th June, 1986
(after the publication of Shri Laldenga’s
interviews) reflects the correct position
regarding the conferment of Statehood on
Mizoram, Article 371-A type provision for
Mizoram and border trade.

Expenditpre on impert of edible oil

2850. SHRI BIRINDER SINGH :
Will the Mipister of FOOD AND CIVIL
SUPPLIES be pleased to state the likely
expengiture on import of edible oil during
1986.27 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MiNIS-
TRY OF FOOD AND CI1VIL SUPPLIES
(SHRI A. K. PANJA): The quantum of
edible oils to be imported in a particular
year depends upon the availability of indi-
genous oils, likely demand of edible oils,
availab lity of foreign exchange and other
related factors. It is, therefore, too early
1o estimate the likely expenditure on im-
port of edible oil during oil year }936-87
(November-October),

Policy to rehabilitate ex-servicemen

2851. SHRI NARSING SURYAWA-
NSHI : Wil the Minister of DEFENCE
be pleased to state :

(a) whethér Government have decided
on a iwo-pronged policy 10 rehapilitate
the ex-servicemen, as announced by the
JPrime Muinister recently; and

(b) if so, the detai.s thereof ?

THE MINISTER OF STATE IN THIE
DEPARTMENT OF DEFENCE RESBA-
RCH AND DEVELOPMENT GHRI
ARUN SINGH) : (a) and (b) The anno-
uncement recently made by the #wime
Minister was about the setting uwp of a
new division in the Ministry of Defeace
to look after the problems relating to roba-
bilitation of ex-servicemen. The qhiective
18 to intensify further both the Goygrn-
ment of India’s own efforts 3o L3 #he
‘satisfactory sehabilitation of sx-earvigmpn,
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and the follow-up with the States of
various matters jo which the State Govern-
ments are required to take action. Possibi-
lities of salaried employment as well as
avenues of self.employment will be
pursued.

Compassionate employment to wards
of deceased family

2852. SHRI HAFIZ MOHD. SID-
DIQ : Will the PRIME MINISTER be

pleased to state :

(a) whether Government had devised
a scheme under which each family of a
Central Government employees which lost
its bread earner was to be offered compas-

sionate employment;

(b) if so, whether there is any propo-
sal to make it obligatory to provide com-
passionate employment to the wards of
the family which then becomes completely
dependent on them; ~

 (¢) if not, how Government propose
to help the bereaved family;

(d) whether any instructions have
been issued to the effect that within so
much time all the dues of the deceased
employee are to be disbursed/settled to
ensure that the bereaved fam:ily is not put
to amy incoavenience or harassment; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVIANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI): (a) Government
of India already has a scheme to provide
employment in ajGroup C or Group D post
to a son/daughter/near relative of a Govt.
servant who dies in barness, leaving his
family ip immediate need of assistance, in
the event of there being no other earning
member in the family.

: ’

«b) and (c) Efforts are invariably
made by the Department where the decea-
sed Gort. servant worked, to appoint one
(and’ only one) - of the members of the
family who has the requisite qualifications
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for the post, if the case is considered fit
for extension of this benefit as per the ins-
There is no
proposal to provide compassionate appoin~
tment to more than one member of such
family nor the need for making of a com-
passionate appointment obligatory has
been felt,

* (d) and (¢) Instructions were issued on
15.2 1979 simplifying the procedure for
authorisation of family pension and death
cum-retirement gratuity. In order to avoid
delay in payment of retirement benefits,
including G. P. Fund, further instructions
have been issued on 30.9,1982 providing
for a reporting system to keep a close
watch on the disposal of such cases and
take such a remedial action as necessary
to ensure expeditious disposal of various
pension claims. However where there is
any administrative delay in the payment
of G P.F. accumulations, interest is
admissible upto the month preceding the
month in which it is paid. In the case of
Death-cum-retirement Gratuity if the pay-
ment is not made within three months after
date of retirement/death for administra-
tive delays, interest 1s admissible on the
amount due.

Radioactive fall outs in Air India
flights

2853 SHRI MOHD. MAHFOOZ ALI
KHAN : Wil the PRIME MINISTER
be pleased to state :

(a) whether traces of radioactive fall
outs from the Chernobyl (USSR) accident
were detected in Air India flights coming
from the Soviet Union; and

(b) if so, the details thereof stating
the measures taken by Government in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-.
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.
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(b) Radioactive fallout from Cher-
nobyl Power Plant accident was detected
first in a ﬂlght coming from Moscow on
May 2, 1986 and thereafter it was detected
on the New York-Bombay and Tokyo-
Bombay flights as well. The level of
radioactivity was too small to warrant any
special measures.

[Translation]

Review of implementation of 20-Point
Programme

2854. SHRI K. N. PRADHAN : Will
the Minister of PROGRAMME IMPLE-
MENTATION be pleased to state :

(a) whether a review of the imple-
mentation of the 20-Point Programme in
different States has been made during
1985-86; and

(b) if so, the pames of the States
whose performance was found sati<factory
and the names of the States which have
implemented the programm: ina better
way as compared to 1984-85 ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A, B A.
GHANI KHAN CHOUDHURY): (a)
Yes, Sir.

(b)'The names of the States whose
overall performance was found above
90% target achievement in 1985.86 are
Punjab, Rajasthan, Uttar Pradesh, Tamil
Nadu, Gujarat, Haryana, Maharashira,
Himachal Pradesh, and Sikkim. The
States whose performance was better in
1985.86 as compared to 1984.85 are
Punjab, Uttar Pradesh, Rajasthan, Har-
yana, Sikkim, Tripura, Karnataka.
Madhya Pradesh, Meghalaya, West Bengal
and Nagaland.

(English]
Establishment of Titanium factory

2855. SHRI N. DENNIS : Will the

Minister of DEFENCE be pleased to
state

(8) whether Government propose to
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establish Titanium factory at Manavalaku«
richy of Kanya Kumari district, Tamil
Nadu;

(b) 1f so the details thereof; and

(¢) 1if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT (SHRI
ARUN SINGH : (a) to (c) Technology
for large scale production of titanium
metal bas been established by
DRDO. The technology demonstration
plant has a capacity of 100 toms
per annum, Setting up of production
industry based on this technology is
currently being explored by DRDO. No.
decision about a suitable site or an appro-
priate agency has been taken.

Allocation of rice and wheat to
Madhya Pradesh

2856, KUMARI PUSHPA DEVI:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(@) the total quantum of rice and
wheat provided from the central pool to
the State of Madhya Pradesh for distribu-
tion under public distribution system
through fair price shops in that State im
1985-86;

(b) the demand of such essential
items made for Government of Madhya
Pradesh in that year;

(¢) whether itisa fact that the rice
and wheat supplied to that State is much
less than the actual requirement of the
State; and

(d) if so, the efforts made by his
Ministry to increase the allocation of these
items to Madhya Pradesh in 1986-87 ?

THE MINISTER OF STATE IN THR
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): (a) to(c) The
demand, allotment and off take of ricg
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and wheat for pudlic distribution system in
respect of Madhya Pradesh for the year
1985-86 was as under :-

(In "000 tonnes)

L4

Demand Allotment Offtake
Rice 375.0 268.0 210.2
Wheat 295.0 415.0 220.9

(d) The allocation of rice and wheat
fcr public distribution system to Madhya
Pradesh during the year 1986-87 (April to
July) and in the corresponding period last
year ar¢ as under :—

(In '000 tonnes)

198~-87 1985-86
(April-July) (April-July)
Rice 100.0 720
Wheat 200.0 100.0
Prediction of mensoon
2857. SHRI SATYENDRA NARA-

YAR SINHA : Will the PRIME MINIS-
TER be ‘pleased to state :

(a) whethcr the programme of mon-
soon prediction through Indo-US Science
and Technology initiative has got stalled
over the US demand for supply of oceano-
graphic and other data:

(b) if so, the stepts taken to remove
the bottltenecks; and

(c) the current state of the monsoon
prediction programme ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECANCLOGY AND IN THE DEPAR-
TMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRO-
WICS AND SPACE (SHRI SHIVRAJ V.
PATL) : () & (b) No, Sir. Scientific
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investigations of mutual interest on Mon-
soon Research under Indo US S&T Initia-
tive are in progress. A number of Indian
and,US Scienusts haye been visiting each
other for joint work

(¢) Scientific work is being cartied
out on & number of aspects of monsoon
prediction such as, computer programme
for objective analysis of data, Initialization,
test runs of monsoon regional model,
physics packages of global models, effect
of vegetative land cover on moNsoon pre-
dication, mechanism underly.ng active
break periods of monsoon etc.

Discovery of uranium of Khasi Hills

2858. SHRI G. G. SWELL: Will
the PRIME MINISTER be pleased to
state :

(a) whether first grade wuranium in
seams has been  discovered in the Khast
Hil's, Mcghalaya;

(b) the area
been found; and

where the uranium has

(c) whether villagers have been asked
to shift to other places as uranium even
in its natuial state when mined 1s radioac-
tive 7

THE MINISTER OF STATE IN THt
MINISIRY OF SCIENCE AND 1ECH-
NOLOGY AND IN THE DEPARI-
MENTS OF OCEAN DEVELOPMENT,

ATOMIC ENERGY, ELECTRONIC
AND SPACE (SHRI SHIVRAJ V.
PATIL): (a) No Sir.

(b) Low grade uranium mineralisation
has been encountered in Gomaghat,
Phlangdilon, Rilang, Domiasiat and Lan-
gpa arcas of West Khasi Hills.

() The exploration is still in progress
in the above mentioned areas. As there
is no proposal for mining activity at pre-
sent, the question of asking the villagers to,
shift at this stage does not arise.
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Safety measures for noclear energy

'2860. SHRI C. MADHAV REDDI :
Will the PRIME MINISTER be pleased
to state :

(2) whether Government are partici-
pating in any international effort to disc-
uss and devise safety measures ior nuclear
energy: and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OE SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL): (a) Yes_ Sir.

(b) Government is actively participa-
ting in a series of meetings organised by
the International Atomic Energy Agency

on issues connected with the safety of

nuclear plants.

News item captioned ‘‘Eyeing criminals
with a system”

2861, DR. G S. RAJHANS : Will thé
Minister of HOME AFFAIRS be pleased
to state :

{a) whether the attention of the
Government has been drawn to a press
pews jlem capticned “Lyeing criminals
with a svstem®’ regardis.g 1dentifying in the
Indian Express dated 15 July, 1986.

(b) if so the details of the sophisti-
cated system developed to identify crimi-
nals;

(c) whether the Government have
approved the system; and

() whether Union Government will
make available this system to the
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) Yes, Sir.

(b) In the sophisticated system deve-
loped to identify criminals, 250 variations
have been identified in six sections of the
face which are found in India. Photo-
graphs of the variations in the six sections,
viz, Hairline, forehead, eyes, nose, lips
and chin can be matched in the portrait
building system to drrive at an ahvost
perfect picture of a wanted criminal as
described by eye witnesses.

() Yes, Sir.

(d) Yes, Sir.

Orgauisations receiving foreign funds ia
Ker ala

2863, SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the organisations in Keraka which
are receiving foreign founds under Foreign
Contribution (Regulation) Act, 1976;
and

(b) the amount received by each
organisation in 1985-86 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS & Ml
NISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDA-
MBARAM) : (a) More that one thousand
organisations in Kerala have reported the
receipt of foreign contribution during the
year, 1985,

(b) In view of the large number of
organisations involved, it is npot feasible
to furnish the amount of foreign contribu-~
tions received by each organisatien dus-
ing the ycar due to its volaminons matuga.
However, information if asked for 3
particular organisation, copld -be fuxni-
shed. .
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lﬂ»lementatlon of program‘még for np'llft-‘ '

ment of Scheduled Tribes

2864. SHRI SRIKANTA DATTA
'~ NARASIMAHARAJA WADI-
YAR : ’

Wwill the Minister of WELFARE be
_ pleased to state : ,

(a) whether the programmes meant
for. the upliftment of Scheduled Tribes

are being implemented eﬁ'ectwely in many

States;

(b) if not, the reasons thereof;
(c) the names of the States where

such programmes are not being implemen-
ted properly; and

(d) the steps taken by Government
to implement these programmes effective-
Iy ? '

THE DEPUTY MINISTER IN THE

MINISTRY OF WELFARE (SHRI -

GIRIDHAR GOMANGO) : (a) to (¢)

The Ministry has no specific report on
the non-implementation of programmes
meant for the upliftment of Scheduled

Tribes by any State.

(d) In certain sectors where constr-
aints or operational difficulties are felt,
reviews and discussions are held between
the State and Central - Government, and
remedial measures taken.

Vigilance over Union Government pers-
~ onael working in States ‘
2865, SHRI E. AYYAPU REDDY :

Will the PRIME MINISTER be pleased
to siste : ,

-

" (a). whether States Governments have
been given any instructions to keep vigil-
ance over Union Government personnel
working within their jurisdiction;

- (b) whether the State policé and the
anti-corruption  Burcaus  have been
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authorised to lay traps against - corrupt
officials and bribe taking Union Govern-_
ment servants; and

(c) whether there are proposals to
amend and consolidate prevention of
Corruption Act to make it more effective?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (¢) Under
the Criminal Procedure Code and the
Prevention of Corruption Act, the Delhi
Special Police Establishment and Anti-
Corruption Bureau of the Strte Gavern.
ments have powers of investigation and
prosecution of public servants for offences
like acceptance of bribes etc, The Central
Bureau of Investigation and the State
Police/Anti-Corruption Bureaus work in
close collaboration wherever the necessity
arises. There are some proposals for
making the existing Prevention of corrup-
tion Act more effective.

[Translation] .

Demand and Supply of Palmolive and
Rapeseed Oils by Bihar

2866. PROF. CHANDRA BHANU
DEVI : Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state ¢

(a) the quantity. in tonnes, of Pal-
motive and rapeseed oil demanded by Bibar
Government during 1983-84 and 1984-85;
and '

(b) the quantity of Palmolive and
rapeseed supplied to Bihar Government
during these years, sepa;ptply ?

"THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A.K. PANJA) : (a)
The demand of ‘imported edible oils
made by Government of Bihar for the
Oil Years 1983-84 and 1984-.85 (November
to October) is as under :— ,
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(Qty. in M. tonne)

Name of oil Oil Year 1983-34 Oil Year 1984.85
RBD Palm oil 48,000 30,000
Rapeseed oil (R) ) 12,000 State Goverrment did not

indicate oil-wiu break up.

(b) The quantity of imported edible oils allocated to/lifted by Gpvernment of Bihar
is as follows :—

(Qty. in M. toane)

Name of oil Oil Year 1983-84 Oil Year 1984-85
Allocation lifting Allocation lifting
Palmolain 600 248 C— 432
Red Palm o1l 11,800 6547 10,700 4360
Rapseed oil (R) 4,200 83 3,500 101
Soyabean oil (R) 800 69 — —
TOTAL : 17,400 6,947 14,200 4943
Indira Gandbi Himalayan Environme ntal Sixth Plan. During this p;-.riod, details of
Institates the programme of the Institute have besn

worked out. For the establishment
2867. SHRI HARISH RAWAT : W.ll the Institute, a detailed report om ii:df

the PRIME MINISTER be pleased to ownership and soil characteristics i
state : awaited from the State Government of
Uttar Pradesh.
(a) the date on which approval for
setting up the Indira Gandhi Himalayan [English]
Environmental Iostitute at almora district
Uttar Pradcsh was accorded; Barbed wire fencing along Indo-Bangla
river border
(b) whether the setting up of [fthe
said institute has been delayed; and 2868. SHRI SUDARSAN DAS:;
Will the Minister of HOME AFFAIRS be

to state :
(c) if so, the reasons thereof and the pleased to state

steps being taken to curtail the delay ? (@) the total length of Assam-Bangla-
desh border out of which total t

THE MINISTER OF STATEINTHE (1 niver borders length of

MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI Z.R. ANSARI): (2) (b) whether the Government ba

Approval for setting up the Institute in  oypyined the feasibility of ¢ i

Almora district, Uttar Pradesh was accor- barbed wire fencing along the river border

ded on May 12, 1983. also, and

' si i details thereof with
b) & (c) Yes, Sir, No formal alloc- ©) if so, the
atlc: }for fflc:(h were available during the particular reference to our fishing right
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in the rivers on the border ?

THE MINISTER OF STATE IN
THE WMINISTRY OF PERSONNEL
PUBLIC GRIEVANCES AND PENSION
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) The total
leagth of Assam.Bangladesh border is 269
KMs out of which about 83 KMs is
riverine border.

(b) Government are¢ mnot envisaging
coustruction of fence along the riverine
bm.

(c) Does not arise.

[ Translation]

Jebs to NDB Cudets by big Companies

2869. SHRI SHANTI DHARIWAL ,;:
Will the Minister of DEFENCE be plsased
to state :

(a) whether Governmest are aware
that big companies are providiog jobs to
N.D.A., cadets on handsome salary in
their coaceros;

(b) if so, the steps taken so far to
check this trend;

(¢) whether Government propose to
revise the service coaditions of defence
personnel; and

(d) if so, the time by which these
sezvice comditions are likely to be revised
and if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
"RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) and (b)
Some candidates resign from the NDA
m the course of training for a variety
of reasons like domestic problems, inability
to cope with figorous training or to pursue
higher studies. No data is collected on
theetpett, of farther employment after

- ‘yodgdtion.
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() and (d) Service conditions of
Defence personnel are considered and
revised from time to time. During the
last four years two Cadre reviews were
carried out and have been implemented.
Further, the Fourth Pay Commission has
also made its recommendations in respect
of the Service personnel which is under
consideration of the Government.

(English]

Setting ap (of District Eavironm ent
Committees

2870, SHRI DIGVIJAY SINH : Will
the PRIME MINISTER be pleased to
state :

() whether only Punjab State has
so far set up Environment Committees at
district level;

(b) whether any efforts have been
made by Union Government to persuade
the State Governments to set up similar
D.strict Environment Committees;

(c) whether any financial provisions
have been made for this programme;
and

(d) if so, the details thereof; and 1if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Yes Sir,

(b) In a meeting held in November,
1984 under the Chairmanship of Deputy
Minister for Environment the States were
reqnested to set up such District Environ-
ment Committees. Further duriag Aan-
uval Plan discussions held in December
1985/January, 1986, the States were reques-
ted to take up the programme from their
own resources,

(¢) No, Sir.

(d) In view of the resource const-
raints, no fisascial allocation was made
for this programme in the 7th Plan,
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period 1965-84 at 1.6 per cent. The
corresponding figures for the neighbouring
countries are : Bangladesh (0 6%). Burma
(2.3%), China (4.5%). Nepal (0.2). Pakis-
tan (2.5%) and Sri Lanka (2.99%,). How-
ever, since the S5th Five Year Plan the
Indian economy has moved to a higher
growth path. Thus, during the Ilast
decade the economy registered an annual
average growth of 2.54 per cent while
during the 6th Plan period 1t registered an
increase of 3 10 per cent.

(b) The growth of per capita income
is dependent on several factors such as
extent of utilisation of natural resources,
vagaries of weather, technological advances,
productivity of labour, population growth,
infrastructure facilities, flow of a-d from
other countries etc  As such it is not
possible to ascribe specific reasons for
differences in growth rate observed between

countries.

(c) The guiding principle of Indian
planning has been growth, modernisation,
self-rellance and social justice Within
this framework, each Five Year Plan
involved some directional changes to take
into account new constraints and new
possibilities. The current Plan emphasises
policies and programmes which will
accelerate the growth 1n food production,
increase emplioymcnt opportunities and
raise productivity. At the present stage
of development, these objecuives are cent-
ral to the achievement of the long term
growth, increasing per capita income and

AUGUST 6, 1986
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standard of living of the people.

Plan to replenish forest wealth
2875. SHRI SANAT KUMAR
MANDAL : Will the PRIME MINISTER
be pleased to state :

(a) whether the chairperson of the
National Wastelands Development Board
has cautioned recently that India will be
denuded of all forests by the turn of the
century if strong measures are not taken
soon to repienish the damage done so
far;

(b) if so, whether any short-term or
long-term plan to replenish forest wealth
has been prepared and launched upon;
and

(c) if not, the reasons therefor and
the steps being taken to promote people’s
participation in the social forestry
programee ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI 2. R. ANSARI) :
(a) Yes, Sir.

(b) and (¢) A copy of the Action Plan
is given 1 the Statement below. It
contains, inter-a'iay Steps designed to
promote people's participation m the
Social Forestry Programme and afforesta-
tion in degraded forest areas.

Statement

Action Plan

The Action Plan drawn up by the National Wastelands Development Board
and accepted by the State/UT Governments for implementation has the following key

elements.

1. Idesntification of Wastelands :

Each sufe/U.T. Government has been requested to identify wastelands in
their territory whether they be in forest area, revenue/common landé or

degraded farm lands.

2, People’s Involvement :

This will be ensured by the following measures :

(8) Pecentralised Nurseries ;  People’s nurseries i.e. kisans, ooht;oh, women,



153 Wrltten Answirs SRAVANA 13, 1908 (S4k4) Writien Answers 134

youth groups, voluntary agencies, ctc., will be motivated to meet the
increased demand of seedlings.

(b) Farm Forestry : Farmers will be motivated to take up tree farming on
their marginal lands and planting on their ficld bunds. A rational policy

in regard to distribution ot seedlings should be evolved. N

(c) Tree Growers Cooperat ves : Tree Growers’ Cooperatives should be
organised with the involvement of farmers in raising and distribution of
seedlings and in tree plantations.

(d) Voluntary Agencies : The grass-roots agencies Mahila Mandals, Youth
groups would also be motivated in nursery raising and tree plantations.

(¢) Tree Pattas : Strips of land along roads, rails, canals, etc., and other
degraded land shoud be given to the rural poor, with usufruct rights on
the trees planted by them on each lands.

3. Nodal Agency:

The State/U.T. Governments have been requested to identify a single nodal
agency for ensuring an integrated approach for the implementation of the
programme which is being executed by different agencies, official and other-
wise.

4. Seed:

The States/U.Ts have been requested to extend the scope of operation of the
existing State Seed Corporations to include the production and supply of
fodder, grass and legume seeds to farmers on commercial basis.

S. Leasiog of Lands:

The States/U.T. Governments have been requested to prepare guidelines for
leasing of forest and non-forest wastelands for afforestation to t he rural poor.

6. Forest based industries must be encouraged to afforest wastelands to produce
the raw material needed by them. Industries must also be enthused to raise
tree cover on wastelands with a view to provide employment to the rural poor
as well as to enable them to grow tress on a remunerative basis. The State
Governments have been requested t‘o draw up guidelines for the lease of waste
lands to industries in this bebalt.

7. Urban Fuelwood and Green Belts :

The States/U.Ts have been requested to ensure that town and cities have green
belts of fuctwood and fodder plantations to cater to the urban fuelwood and
fodder needs.
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8. Degmaded Forest Areas :

11.

States have been requested to identify degraded forest lands and to reforest
thera with fuelwood and fodder species.

Forest Developmeat Corporations :

The Forest Development Corporations should obtain wastelands on lease from
the Government for raising fuelwood and fodder plantations.
Goverament Departments :

Government Departments, public sector undertakings and other bodies/
institutions having substantial areas of unutilised lands must bring such land
under tree cover.

Media and Communication:

A massive publicity campaign through the traditional media of folk art and
culiure, radio, television and other audio-visual aids should be undertaken to
create awareness among the masses,

12, Moaitoriag and Evaluation :

The States/U.T. Government should evolve

evaluation mechanisms to

programme.

ensure qualitative

'

appropriate monitoring and
implementation of the

Indo-German talks on environment

2876. SHRI SOMNATH RATH :
Will the PRIME MINISTER be pleased
to state :

(a) whether a West German delegation
held discussions with him on environmen-
tal pollution in the first week of July
1986; and

(b) if so, the nature of 'discussions
held and the outcome thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
& FORESTS (SHRI Z. R. ANSARI) : (a)
A delggation of German Parliamentarians
met the Minister of State for Environment
Forests and Wildlife and officials of the
Ministry at a meeting held on 8 July
1986.

(b) The Minister and officials explai-
ned the steps taken by the Government of
India, for protection of emvirooment. The
discugsions were at the reguest of the
Gorman delegation to brief them on the

status of environmental protection jp
India. No other matters were discussed,

Offences under offic.al secrets act

2877. DR. A, K. PATEL :

SHRI C. JANGA REDDY :

Will the M.nister of HOME AFFAIRS
be pleased to state

(a) the number of cases registered
under the Official Secrets Act for the
offence of leakage of classifled information
during the last three years and the current
year upto 15 July, 198 ; and

(b) the number of officials involved in
ecach case and the action taken, details
case-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-

" TRY OF HOME AFFAIRS (SHRI P,

CHIDAMBARAM) : (a) and (b) Accor-
ding to available information seventy four
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cases of leakage of information were
detected between January 1983 and 15th
July, 1986. There were 16 Government
officials involved in such cases against
whom action has been taken under the
Official Secrets Act, 1923. Of these, 13
were involved in one case in which a case
was registered vide. FIR No 41 on 17.1.
1985 in Tilak Marg P.S., New Delhi u/s
3.5 and 9 of the Official Secrets Act read
with Section 120 B of the IPC. In another
case, two persons were arrested on 23 7,
1985 vide FIR No. 146 dated 11.5,1985 of
P S. Civil Lines Amritsar u/s 3 of the
Official Secrets Act and other provisions,
In yet another case, Cne person was
arrested u/s 3, 3/9 of the Official Secrets
Act vide FIR No, 2/84 dated 29/8/1984 in
P.S. SPS, Jaipur.

Wasteland Development

2878. DR. A. K. PATEL:
SHRI C. JANGA REDDY :

WwWill the PRIME MINISTER be
pleased to state :

(a) the progress made State-wise under
the ‘Action Programme’ for wastelands
development, as finalised by the National
Land Use and Wastelands Development

Council;

(b) whether Boa:ds for implementation
of the Programme have been constituted
in each Un‘on Territory, if not, reasons
therefor;

(c) the budgetary provision for .the
Programme in each State and¢ Union

Territory; and

SRAVANA 15, 198 (S4KA)
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(d) the targets of the programme for
the current and the next year ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI) : (a)
The ‘Action Programme’ for wastelands
development, as finalised by National
Land Use and Wastelands Development
Council in its first meeting dated February
,6 1986 focusses largely on tree plantation
through people’s participation. The
season for tree plantation in most of the
States has just begun It is, therefore,
too early to report state-wise progress
under afforestation programmes., ©n items
like tree patta scheme, decentralised
nurseries, leasing of lands etc., the courses
of action suggested to the States are
receiving their attention.

(b) According to information available
separate Boards for implementation of
wastelands development programme have
not been constituted in the Union Terri-
tories so far. The progamme is being
implemented by and coordinated through
existing institutional arrangements in the
Union Territories. B

(c) and (d) A Statement showing
State/Union Territory-wise targets for tree
plantation for 1986-87 and funds available
for Forestry and Wild Life including
Afforestation Programme, financed by
NREP, RLEGP and other major centrally
assisted Schemes is given below.

The targets for the programme are
decided on a year-to-year basis and there-
fore, the target for next year has not yet

been fixed.
stoloinard

81 No Name of the State/U.T. Target Funds in
: (in lakh Lakh Pupess
b seedings)
1 2 3 4
1. Andhra- Pradesh 3000 3553.57
2. Assam 400 2357.35
2600 4008.14

3. Bihar
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1 2 3 4
4. Gujarat 1631 3370 67
s. Haryana 725 1541.78
6. Himachal Pradesh 625 2242,28
7. Jammu & Kashmir 522 1103.10
8. Karnataka 2500 264737
9. Kerala 1200 2144.10
10. Madhya Pradesh 3700 3088.50
11. Maharashtra 2400 4560.37
12, Manipur 160 316.67
13. Meghalaya 150 741,17
14. Nagaland 350 476 69
15. Orissa 2400 2383,87
16. Punjab 550 918.37
17.  Rajasthan 1100 1881.17
18, Sikkim 110 253.17
19. Tamil Nadu 2400 3942.77
20. Tripura 320 568 05
21. Uttar Pradesh 4500 7281.82
22, West Beogal 1400 2685.40
Total States 32743 54066.96
Union Territories Target (in lakh Funds in
seedlings) lakh Rs.
A. & N, Islands 120 166.88
Arunachal Pradesh 125 598.88
Chandigarh 34 31.38
Dadra & Nagar Haveli 50 107.90
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-

Delhi 30 “-” °
Goa, Daman & Diu, 75 154.50
Lakshadweep 0.12" 4.38
Mizoram 1128 631.88
Pondicherry 10 37.38
Total U.Ts. 1541.52 1797.68
I Total States 32743.00 54066.96
II Total U.Ts. 1541.52 1797.68
Total : 34284.52 55864.64

Recruitment boards for scientific
personnel

2879. SHRI SYED SHAHABUDDIN:
Will the PRIME MINISTER be pleased to
state :

(a) whether recruitment boards have
been established in each Department
dealing with scientific subjects for recruit-
ment of scientific personnel; and

(b) if so, the composition thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTD): (a) and (b)
Information is being collected and will be
laid on the Table of the House.

Filling up of scientific posts through
UPSC

2880.. SHRI SYED SHAHABUDDIN :
Wwill the PRIME MINISTER be pleased
to state the number of scientific posts
filled through the U.P.S.C., Department-
wise, during 1985-86 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTT) : During 1985-86,
the Commission recommended 1102 can-
didates for scientific posts (including
Engineering and Medical) through recurit-
ment by interview under the various
Ministries/Departments vide Statement-I
given below. In addition, on the basis
of three examinations conducted during
the years 1984 and 1985 and the resuits of
which were declared in the years 1985 and
1986 respectively, the Commission recom-
mended candidates as per Statement-II,

Statement-I
Statement showing number of candidates recommended against scientific and

technical engineering and medical posts, Ministry/Department-wise, during
- the year 1985-86.

S. No. Name of the Ministry/ Scientific and Engineering Medical
Department Technical
Nos. Rec. Nos. Rec. Nos. Rec,
3 32 —_

1. Agriculture and Rural
Development
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2. Coitherce 15 -_— —
3. Communications —_— 6 —_
4. Defence ' 23 198 16
5. Environment and Forests 12 — —
6. Energy — 51 —_
7. Finance 4 8 —
8. Fouod xihd Civil Supplies 12 2 —
9. Health and Family Welfare 15 3 150
10. Home Affairs 11 —_ —_—
11. Human Resources Development 9 2 —_
12. Iodustry and Company Affairs 12 34 —_
13. Information and Boardcasting 2 — —
14, Labour 5 18 3

15. ‘Peisonrel and Traiding, Administrative
Reforms and Public Grievances and

‘Pensions 2 — —
16, Planning - 22 6 _—
17. Science and Teéchnology 6 1 -—
¥8. Bteel, Mibies ahd Coal 90 17 —
19. Swpply and Textiles 11 13 —
20. Transport 1 42 1
21, Union Public Service Commission 1 — —
22. Urban Development 12 12 —
23, Water Resources 5 9 -
24. AihiRfio aod Nicobar Administrition — 3 -
25. Dadra and Nagar Haveli Administrafion — —_ 14
26. Delhi Administration 3 4 1
27. Lakshadweep Administration 1 —_— —
28. Goa, Daman and Diu Government 9 6 7 \
29. Pondicherry Government 3 - —
30, Municipal Corporation of Delhi 1 —_ 1

Total : 360 349 193
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Statement-I}

Examination No. of candidates recommended for
appointment on the results of
examination

1984 19§85

1. Engineering Services Examination | 814 718

2. Combined Medical Services Examination 493 1150

3. Geologists’ Examina‘’ion 110 234

A Y
1. Engiaeering Services Examination :

Recruitment through this examination is made to the Engineering Services/ppsts
in various Mmustries/Deptts. of the Government viz. Ministry of Transport/Urban
Development/Defence/Energy/Water Resources/Communications/Commerce/Informa-
tion and Broadcasting/Steel and Mines/Industry The Department of Railways are.
the coordinating Department for this examination and the allocation of finally qugli-
fied candidates to the various Ministries/Departments as per vacancies intimajed by
them is done by this Department.

2. Combined Medical Services Examination :

Recruitment to this examination is made to the Medical posts in Railways,
Ordnance and Ordnance Equipment Health Services (Ministry of Defence) Central
Health Service (Ministry of Health and Family Welfare) and Municipa! Corporsation
of Delhi. The number of candidates allocated to the four Departments/Orgapisations
is given in Annexure given below,

3. Geologists Examination :

Recruitment to this examination is made to the posts in the Geojogical Survey
of India (Ministry of steel and Mines, Deptt. of 'Mines) spd Ceptral Ground Water
Board (Ministry of Water Res?urces). The allocation of qualified candidates is done
by the Ministry of Steel and Mines (Deptt. of Mines), who are coordinating Ministry

for this Examination.

Anpexure

Combined Medical Services Examination

Service/Post No. of candidates gliacatad

1984 1985

1. Assistant Divisional Medical Officer in the

Railways 200 %00
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2. Junior Scale posts in Ordnance and Ordnance
Equipment Factories Health Service (Ministry

of Defence) 43 50
3. Junior Scale posts in Central Health Setvice
(Ministry of Health and Family Welfare) 200 550 1
4, Medical Officers in the Municipal Corporation
of Delhi. 50 50
493 1150

Military Stations in Una and Hamirpur
districts of Himachal Pradesh

2881. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government have imtiated
any process for the acquisition of land for
the setting up of Military Stations in
Una and Hamirpur districts of Himachal

Pradesh;

(b) if so, the number of wvillages in
which land is proposed to b: acquired
alongwith the Tehsils 1n which they are
located; and

(c) if not the likely dates by which
the process would be imtiated and com-
pleted ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : (a) 10 (c) A proposal to
acquire land in some villages of Dustricts
Una and Hamurpur is in a prehminary
stage. No decision in the matter has been
taken by Government.

Committe e for hilly areas

2882, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PLANNING be pleased to state :

(a) whether Planning Commission has
constituted any Cammittee for the identi-
fication of hill arecas in States/Union
Territories which are not predominantly

hilly;

(b) if so, the composition of the
Committee and the exact terms of reference
and the likely date by which it has been
asked to su mit its report; and

(c) the exact criteria for declaring any
area/region as hilly ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A K. PANJA) : (a) to (c) An Ex-
pert Group has been set up to evolve
appropriate criteria for delineation of new
hill areas in the country and 10 prepare
a list of new hill areas on the basis of the
suggested criteria. A copy of the Office
Memorandum dated 20-5-1986 giving the
composition, terms of reference and the
date by which the Group is expected to
submit its report is laid on the table of
the house.

[Placed in Library see No. LT—
2887/86)

Deterlorating balance of paymeats

2883. DR. B.L. SHAILESH : Will the
Minister of PLANNING be pleased to
state :

(a) whether Planning Commission has
warned against a deteriorating balance of
payments problem at the end of the
Seventh Plan and has called for an
aggressive export strategy to help the
country to bail out from an alarming
situation;

(b) if so, the measures suggested by
Planning Commission, if any, to tide over
this situation; and



160  Writien Aniwers

kc) the steps being taken in this re-
gard by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
‘MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A. K. PANIJA): (a)
and (b) In the course of its review of
sectoral developments over the year the
Planning Commission had also cons'dered
the balance of payments situation in
1985-86. Taking account of developments
in foreign trade it had emphasised the
need for sustained and vigorous efforts to
contain the trade deficit through more
rapid growth of exports 1n line with the
7th Plan target.

{(c) The initiatives taken by the
Government to augment foreign exchange
earnings include foreign trade, industrial
and fiscal policy measures to raise the
production and profitability of export com-
modities as well as to provide the necessary
institutional back up., These measures are
intended to ensure, among others, easier
access to imported inputs for export pro-
duction, increased tax rebates and exemp-
tions for exporters, easing of licencing
constraints on capacity creation in sectors
with export potential and authorisation of
equipment imports for technological up-
gradation.

World Bank assistance for Western
Ghats

2884, DR. B. L. SHAILESH : Will
the Minister of PLANNING be pleased
to state whether Government propose to
seek World Bank assistance to implement
the Western Ghats Development Pro-

gramme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): There is no
such proposal in the Planning Commis-
sion.

Fliling up of Class 1I[ & Class1V
posts in A & N Islands

2885, SHRI MANORANJAN
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BHAKTA : Will the Minister of HOME
.?FFAIRS be pleased to State :

(a) the number of ciass IIf and class
IV posts lying vacant in the Union Terri~

_ tory of Andaman and Nicobar Islands in

var'ous departments, departmentwise; and

(b) the action taken to fill up these
vacanies ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
M NISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b) Infor-
mation is being collected and will be laid
on the Table of the House,

Relaxations in recru itment rules for
SC/ST candidates

2886. SHRI SYED SHAHABUDDIN :
Wul the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the De-
partment of Personnel has decided that
minimum educational standard, wherever
prescribed in the recruitment rules, shall
not be relaxed in favour of candidates
belonging to Scheduled Castes/Scheduled
Tribes;

(b) whether this new rules will not
reduce the number of eligible candidates
from Schedu'ed Castes/Scheduled Tribes to
the level where adequate pumber of
candidates may not be available for filling
the reserved quota; and

(c) whether a distinction cannot be
made between educational qualifications
and educational standard in framing the
recruitment rules and the Scheduled Caste/
Scheduled Tribe candidates be exempted
from meeting the educational standards,
while fulfilling the minimum educational
qualifications ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION (SHR]
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RIREN SINGH ENGTI) : (a) to (c) The
Department of Personnel and Training has
clariffed that the minimum educational
standard, wherever prescribed in the Re-
cruitment Rules, is to be ' treated as part
of educational qualification. Where a
minimum educational qualification is pres-
cribed in the Recruitment Rules, there
are at present no Goyt. instructions en-
abling relaxation of the minimum
educational qualification in the
case of SC/ST candidates. As a corollary
wherever a minimum standard s prescrib-
ed as part of the minimum educational
qualification, it would apply uniformly
and there is no provision in the interest of
maintenance of efficiency of administration,
to relax the prescribed minimum standard
in the case of SC/ST candidates. Since no
new rule has been framed imposing fresh
restrictions in the matter of educational
qualifications and standards, there will be
no impact on the number of eligible SC/
ST candidates inasmuch as no SC/ST
candidates eligible in terms of recrutment
rules prior to the clarificatory instructions
have been rendered ineligible afier the
clarification.

Road accidents in Delni

2837. SHRI BALASAHEB VIKHE
PATIL :
SHRI KAMLA PRASAD
SINGH :

Will the Minister of HOME AFFAIRS
be pleascd to state :

(a) whether road accidents occur
daily in the Capital these days inspite of
the efforts of police to minimise them;

(®) whether the offenders have been
awasded any punishment during the cur-
rent year so far, if 50, the details thereof
aad how many of them have gone scot
free;

() whether faulty traffic lights also
contribute to accidents; and”

(d) remedial/preventive measures
taken or proposed to be taken by police
in. particular to further minimise the acci-
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dents to safeguard the lives on the

road ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) (a) Yes, Sir.

(b) Yes, Sir. There were 2,91,713
prosecution cases during the current year
and a sum of Rs. 1,41,42,526.00 was reco-
vered as compounding fee. Traffic offenders
detected by Traffic Police are prosecuted
and no one is allowed to go scot frez.

(c¢) Faulty traffic lights may also con-
tribute to road accidents.

\d) The following steps have been
taken to prevent road accidents :

(iy a new system of punching/stamp-
ing o1 driving licences for every
traffic violation has been introdu-
ced and the licence is liable to be
suspended if the d.iver commits
more than three traffic violations
or where rash and n:gligent driv-
ing results in fatal accidents.

(ii) The Delhi Traffic Police carry out
special drives against traflic viola-
tions from time to time.

(iii) In order to inculcate a sense of
road discipline, traffic police has
been advertising through Radio,
Television and Newspapers.
Students are imparted necessary
training on road safety in schools
and colleges through films, distri-
bution of road safety literature
as well as traffic exhibitions.

(iv) Traffic wardens are reeruited from
amongst the general public to
help traffic police in traffic cont-
rol and detection of traffic
offences.

(v) Recently, three eye camps were
organised with the help A.AU.L
for commercial drivers at various
places in Delhi starting from
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12.2.86 Free.spectacles were given
to those with defective vision.

Distress sale of Paddy

2888. SHRI SRIBALLAV PANI.
GRAHI : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether it has come to the notice
of Government that there is distress sale
of Dalu Paddy in some States, if so, the
names of the States; and

(b) the steps taken to prevent such
distress sale and to ensure procurement at
support price at least ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): (a) No report
of distress sale of paddy conforming to
the specifications prescribed, has been
received.

(b) Does not arise.

Improvement in Civil Services

2889. DR. CHANDRA SHEKHAR
TRIPATHI : Will the PRIME MINISTER
be pleased to state :

(a) whe her Government propose to
introduce a new system to bring about
improvement in civil services; and

(b) if so, the main features thereof
and the time by which it is likely to be
implemented ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P, CHIDAMBARAM) : (a) and
(b) There is no one-time or single mea-
sure for improvement in Civil Services.
Improvemént in Civil Services is a conti-
nuous process and steps at various levels
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are required over a period of tinfe for @ny
perceptible change in its functioning. A
number of steps have been taken in fhe
areas of recruitment, induction trdinibg,
placement, career development, in service
traming, performance appraisal and advdn-
cement in Service The issues are ulso
under periodic review.

Building of air strips by PAK in PAK
- occupied Kashmir

2890. SHRT BHATTAM SRIRAMA
MURTY : Will the Minister of DEFENCE
be pleased to to state :

(a) whether according to latest re-
ports Pakistan has been building three
pew air strips with powerful radar systems
in Pak occupied Xashmir;

(b) the names of these places and how
far these are away from the Indian ‘bbr-
der;

(c) whether these are réported as
having been built w:th the help of the
defence experts of any other country and
if so, the name of such counfry; aad

(d) if so, whether the issue was taken
up with those countries and with what
result ?

THE MINISTER OF STATE
IN THE DEPARTMENT OF DEPENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) Yes, Sir.

(b) Muzaffarbad Rawalkot and Mir-
pur. The distance of these air-fields from
the line of actual control is 30,40 and 30
kms respectively.

(c) and (d) Government have no in.
formation in this regard. The question
of taking up this matter with other
countries, thereiore, does not arise,

Cages refcrred by Goa Governtent
seeking exemption from ban oa
Srecruitment

2891. SHRI SHANTARAM NAIK :
Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) the number of cases referred by
the Goa Government to his Ministry seek-
ing exemption from the ban on recruitment
to Government posts; and

(b) the number of cases in which
exemption was granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) 17.

® .
[Translation)

Facilits for storage of foodgrains

2892. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Mipister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) the facilities being provided by
Government to farmers for storage of
foodgrains in a scientific manner; and

(b) the action taken so far to ensure
scientific storage of foodgrains in Basti
district of Uttar Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND

MINISTER OF STATE IN THE MINIS-

TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A K. PANJA) : (a) Procure-
ment of foodgrains is undertaken by
Government agencies at support prices in
order to provide price support to farmers
and to enable them to dispose of their
foodgrains stock. The FCI, the State
Governments and their agencies provide
the storage capacity for the procured food-
grains, Besides, the Central Warehousing
Corporation, an undertaking of this Minis-
try, and the State Warehousing Corpora-
tions in which the Central Warehousing
Corporation has been investing, have set
up scientific storage facilities which are
available to various depositors including
- farmers. The Central Warehousing Cor-
poration allows the farmersa rebate of
10% in storage charges.
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(b) The Food Corporation of India
and the Central Warehousing Corporation,
the two undertakings under the control of
this Ministry, together have a scientPic
storage capacity of 59,140 tonnes in Basti
district of Uttar Pradesh.

[English)

Code of conduct for Governors

2893, SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Union Government are
considering to frame any code of conduct
for the Governors or issue any other guide-
lines in this matter;

(b) if so, the details thereof; and

(c) whether Sarkaria Commission on
the Centre-State relations is also examin-
ing the role of Governors ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) No,
Sir.

(b) Does not arise.

(¢) Yes, Sir.

Strengthening of border security force
in West Bengal

2894, SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Union Government have
taken a decision to strengthen the Border
Security Force in West Bengal; and

(b) if so, the details thereof and the
sectors where the Border Security Force
umts would be strengthened ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS.
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) Yes, Sir.
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() The Government of India have
sanctioped a S5-year- programme com-
mencing from 1986-87 for strengthening
surveillance along the Indo-Bangladesh
border iocluding West Bengal border.
The programme includes; strengthening
of BSF, establishing additional border
out.posts, construction of more observa-
tion post towers, providing increased
mobility to border patrols and equipping
them with more sophisticated equipments.

Amendment of constitulion of Mizo
National Front

2895. SHRI AMAR ROYPRADHAN::
Wwill the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the National Executive
of the Mizo National Front has amended
its constitution in accordance with the
Mizo Accord to make it conform to the
provisions of the law of land;

(b) if so, the details thereof; and

(c) if not. the steps taken by the
Union Government in the matter ?

THE  MINISTER OF hLOME
AFFAIRS (S. BUTA SINGH) : (a)
and (b) The Mizo National Front party
has amended its Articles of Association
80 as'to conform to the provisions of law.
The party has discarded ‘the Constitution
of Mizoram® and abrogated and set aside
‘Declaration of Independence.” It has
amended its Constitution as follows :

““Chapter—II of the MNF Constitu-
tion is deleted and substitued-as follows :

Chapter—II. The main aims and
objects of the party are—

(1) to protect, preserve the cultural,
social and linguistic identity of
Mizo people within the farme-
work of the Indian Constitution;
and

through Constitu-

(2) unification,
peaceful means of

tiona! and
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Mizo people living in contiguous
areas under one administrative
unit within the Union of India,”

(¢) Does not arise.

-~

Comnmittee for pending applications
of freedom fighters from West Bengal

2896, DR. PHULRENU GUHA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have decided
to constitute a Committee to deal with all
pending applications of freedom fighters of
West Bengal;

(b) if so, the composition and terms
of reference of that Committee; and

(c) when the Committee will start its
work ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH): (a) to
(c) In view of the very large number of
applications pending from the State of
West Bengal, pumbering approximately
25,000 and tardy flow of the State verifica-
tion reports, Government was conteme
plating constitution of the committee con-
sisting of prominent freedom fighters: of
the State of West Bengal to scrutimise
these applications. Terms of reference for
the proposed Committee and the moda-
lities of the working were, however yet
to be considered by the Government. .

However, a Drive has since been
launched to process pending applications
received before 31.3.82 from all States
including West Bengal 2xcept those having
some special features by 15th Auvgust,
1986 and, for this purpose special steps
are being taken to process the applications
without waiting for State verification

reports.

There is, therefore, no need now for
forming a Committee 10 process the cases
from West Bengal.
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Cenfral Wakf Council

2897. SHRI C. JANGA REDDY :
DR A. K. PATEL:

will the Minister of WELFARE be
pleased to state :

(a) the grants in aid and other contri-
butions in any form received by the
Central Wakf Council from Union/State
Goveruments during the last three years;

(b) whether Union Goverament have
not received regularly the audited accounts
from the recipients for any period;

(c) if so, the details thereof; and

(d) 'in how many States financial posi-
tion os Wakf Boards is not so sound that
it may bear the burden of maintenance of
divorce Muslim women ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO): (a) The Central
Wakf Council set up under Section 8A of
the Wakf Act, 1954 in December, 1964,
received a grant in aid of Rs. 145.64 lakhs
(Rupees One Crore Forty-Five lakhs and
Sixty four thousand only) during the past
tbree financial years ending on 3].3.86.
The Central Wakf Council has not received
any grant in aid from any State Govern-

ment.

(b) No, Sir. The audited accounts
bave been duly received from the Council.

(c) Does not arise.

(d) It is not possible to forecast the
likely burden of maintenence of divorce
Muslim women on a Wakf Board.

Seizure of charas in Delhi
2898. SHRI MAHENDRA SINGH :

Will the Minister of HOME AFFAIRS be
pleased to state :

(2) whether a record seizure of 302 kg
of charas valued at Rs. 2 crores in inter-
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national market was made in Dethi by
the crime Branch of Delhi Police;

(b) ifso, the particulars of the Rer-
sons apprechended and the circumstances
of the seizure;

(c) whether this seizure has led to
unearthing of an organised gang of smug-
glers and narcotics traffickers; and

(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir.

(b) On 5.7. 986, a team of Crime
Branch detectives intercepted a truck No.
HYN-4¢55 near Vijay Ghat, Taking
advantage of the rush in traffic, its driver
Rattan Singh succeded in escaping but the
other occupant of the truck named
Jagtar Singh was apprehended. A careful
search revealed a cavity in the body of
the truck from where 102 Kgs. of Charas
in 47 packets of 5 1/4 Kg. and 21 packets
of 2 1/2 Kg. were seized.

(c) & (d) During interrogation it was
found that Jagtar Singh had conmections
with a notorious drug smuggler of Punjab,

Applications of frcedom fighters
from Gujarat

2599, SHRIMATI PAI EL RAMABEN
RAMJIBHAI MAVANI : Will the Minis-
ter of HOME AFFAIRS be pleassd to
state :

(a) the number of applications for
freedom fighters pension received from
Gujarat from 1 Jaouary, 1984 to 15 July,
1986;

(b) particulars of cases, decision on
which has been taken so far; and

(¢) whether any cases have been re-
jected end if so, reasons thereof ?
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THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) The last date
for submission of application under
Swatantrata Sainik Samman Pension
Scheme, 1980 formerly known as Freedom
Fighters Pension Scheme, was 31.3.1982.
Applications received after the prescribed
date are treated as delayed and their
details are not maintained. Delayed
applications are considered only if the
claim of suffering is accompanied by
evidence from official records. Such cases
are, however, very few.

(b) and (¢) Out of 6748 applications
1eceived under Freedom Fighters Pension
Scheme, 1972 and Swatantrata Sainik
Samman Pension Scheme, 1980, pension
has been granted in 3419 cases and 3246
casesh ave been rejected. Fresh applications
that were invited from participants in Arya
Samaj Movement last date for which was
30.6, 1986, remain to be processed.

An application 1s rejected when the
claim is not in accordance with criteria
for ehgibility prescribed under the Scheme,
or is not borne out by evidence produced.

Wheat transportation

2000, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) wheiher wheat purchased by
Government Agencies including Food Cor-
poration of India is being transported to
places of their storage;

(b) if so, the details thereof includ-
ing mode of transport used and the
quantuty of wheat transported so far,
through each mode of trunsport like rail
and road trucks, etc;

(¢) whether adequate arrangements
for transport of wheat have been made to
meet the demand;

(d) if so, number of wagons and
trucks, made available daily for trans-
port of wheat and the number thereof
proposed to be added to the present fleet
to clear the stock purchased but awaiting
transport; and
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(e) whether Government propose to
introduce modern technology for trans-
port of foodgrains 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE'IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A.K. PANJA) : (a) Yes, Sir.

(b) The major wheat procuring States
are Punjab, Haryana and U.P, The stocks
procured are shifted to covered godowns
and ‘Cover and Plinth’ storage complexes
and thereafter moved to various regions.
The inter and intra-State movemeat of
wheat by rail and road during the carrent
rabi season from April to June, 1986 are—

(figures in lakh tonnes)

Rail Road Total

Punjab 17.06 045 17.51
Haryana  3.77 1.00 477
U.P. 3.06 —-— 3.06
Total : 23.89 1.45 25.34

{¢) Yes, Sir,

(d) Daily average number of wagons
and trucks loaded from Punjab, Haryana
and U.P. during the period April to June,
1986 were—

BG MG Total
Wagons 998 188 1186
Trucks 16

(e) Feasibility of introducing modern
technology for transporting foodgrains is
under study.

[Transiation]
Supply of imported sugar to cousumers

2901. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleassd to

state ¢
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(a) whether it is a fact that imported
sugar is not being supplied at the prescri-
bed rates to consumers in the country;

and

(b) 1f so, the measures taken to make
imported sugar available to consumers at

prescribed rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) and (b)
Government have not prescribed any rate
for the retail price of sale of imported

" sugar to the consumers, other than the
ceiling of Rs. 5.80 per kg. for imported
sugar, sold through the controlled chan-
nets of the State Government, Besides,
the sale of imported sugar meant for tree-
sale distribution, a small quantity of im-
ported sugar is also allotted to various
State Governments for levy distribution.
This imported sugar, so allotted for levy
distribution, is required to be sold by the
State Government through Public Distribu-
tion System at a uniform retail price of
Rs., 480 per Kg. as in the case of in-
digenous sugar.

[English]

Secarity measurcs to protect atomic
power plants

2902. PROF. RAMKRISHNA MORE :’

Will the Minister of HOME AFFAIRS
be pleased to state the measures taken by
Government to swrengthen the security
arrangements in and around the atomic
plants in the country to check the attempts
of sabotage by anti-national and secessio-
nist-clements in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY(SHRI ARUN NEHRU) : Adequate
security .arsangements already exist to
protect nuclear installations in the
cavatry. The Government maintains con-
tinuous vigil over all developments having
a.bosting on security of atomic plants in
ths country,
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Radiation leakages in atomic
power plants

2903. PROF. RAMKRISHNA MORE :
Will the PRIME MINISTER beapleued\ to
state :

(a) the number of incidents of radia-
tion leakage in the various Atomic Power
Plants in the country (Plant-wise) since
their commissioning stating the number of
workers who have suffered physical damage
as a result thereof;

(b) whether Government are aware
that considering the potential hazards of
nuclear plants and the recent Chcrnobyl
disaster in USSR, many advanced Euro-
pean countries have banned the construc-
tion of nuclear plants and certain States in
the USA have banned the commissioning
of the atomic plants already constructed;
and

(¢) if so, how the atomic power plants
in the country are considered to be safe
and whether Governmeat propose to
reassess the whole question of power
generation by fission process ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENT OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIYRAJ V.
PATIL) : (a) There have been no incidents
involving radiation leakage in the atomic
power plants in the country cassing
physical damage to any of the, workers of
the plant.

(b) Most advanced countries have, at
the Government level, reaffirmed their
commitment to nuclear power
even after the <Chernobyl accident.
However, it is reported that im one or
two countries, as a result of public de-
mand, some nuclear projects have been
deferred.

(c) Government is constantly review-
ing safety of nuclear power stations and
based on the expert technical advice,
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design and operating practices at these
stations are improved to ensure that
accidents do mot occur. Witha view to
further strengthen the safety procedures
in nuclear plants all connected issues are
being re-examined.

[Translation)
Incidents of thefts in Delbi

2904. SHRI RAJ KUMAR RAI :
Will the Minister of HOME AFFAIRS be
pleased to. state :

(a) the number of incidents of theft-
which took place under the jurisdiction of
various police Stations in Delh; during
1984-85 and 1985.86 separately;

(b) the value of the property stolen
and the number of persons killed 1n said
incidents of thefts and the number of
persons apprehended as aiso the quantity
of goods recovered by po'ice; and

(c) the steps being taken or proposed
to be taken by Government to che~k
increasing incidents of theft and dacorty ?
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THE MINISTER OF STATE ;IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STAFEIN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) : (a).The-
total number of thefts reported toDelhi:
Police during 1984-85 and 1985-86 -sye as

under : r.
Year No
1984-85 14,100
1985.86 13.438

(b) A Statement 1s given below.

(c) A oumber of steps have been taken
by Delhi Police to control incidents of
thefts and dacoity; such as increased foot
and mobile patrolling, intensive chocking
of hotels and guest houses, posting of pic-
kets at vulnerable places, action against
bad characters and known crimipals;
viglance at crowded places, igtiating
extrenment proceedings .against ,such
cnimina s, appointment of Special Palice
Officers and inter-state/inter-district crime
review meesings.

Statement

The details of the value of the property stolen, the number.of persons killed, the
number of persons apprehended and the value of the quantity of goods recovered

by Delhi Police are as under :

Year Value of the No of No. of Yalue of Stolen, .
property stolen persons persons property recovers
(in Rs.) killed arrested (in Rs.)
1984-35 6,68,0 ,568/- — 1,788 2,41,80,289/-
1985-86 6,11,53,611/- —_ 3422 2,95,33,034/-

»Mleged ireagalarities in procurement
«and distribution of foodgrains

2905. SHRI NARAYAN CHOUBEY:
Wili-the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(2) whether Government have received
foports of alleged malpractices and irre-

gularities in the procurement of grains and
their distribution; and

(b) if so, the details thereof and the
preventive steps proposed to betshen in
this regard ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) and (b) The
Centra] Government has, in the recent
past, received no reports that in the
procurement and distribu:ion of foodgraias
there have been malpractices and irregula-
rities,

Adequate supervision is exercised at
the procurement and distribution “centres
by the State and Central Governments, as
the case may be.

Sopply of food material to defence
forces

2906. SHRI NARAYAN CHOUBEY:
Will the Minister of DEFENCE be pleased

to state :

(a) whether several complaints about
supply of sub-standard food materials to
the Defence forces by contractors have
come to light recently;

(b) whether Government's ° attention
has been drawn to a report published in
the Sunday Weekly °13-19 July, 1956) in
respect of alleged supply of sub-standard
materials of food at the Ficld Suppiy
Depot in Panitola, Dibrugarh; and

(c) if so, the corrective steps taken or
proposed to be takcn by Government in

this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCR AND EVIDENCE (SHRI ARUN
SINGH) : (a) Complaints about supply
of sub.standard food materials to Defence
Forces by contractors are occasionally
received.

() Yes, Sir.

(c) Suitable procedures exist to ensure
maintenance of the quality of rations
provided to the Defence Forces. Specific
complaints, when received, are investi-

gated.
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New dress pattera for Central Government
employees

2%07. SHRI SOMNATH RATH :
SHRI H, B. PATIL :
SHRI N. DENNIS :

SHRIMATI BASAVARAJES-
WARI :
SHRI JAGANNATH PATT-
NAIK :

DR. B. L. SHAILESH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Union Government
propose to introduce new dress pattera for
Central Government employees;

(b) if so, the deta’ls thereof;

(c) when it is lkely to be enforced;
and

(d) whether the Union Government
propose to refer it to the State Govern-
ments for their views in this regard ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a) There
is no proposal to introduce any new dress
pattern for Central Government emp.o-

yees.

(b) to (d) Do not arise.

Openiag of storage depots at sab-
divisional headquarters in Orissa

2308. SHRI SCOMNATH RATH :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state

(a) whether any proposal bas been
sent to Upion Government by the Orissa
Government for issuing a direction to the
Food Corporation of India to opcn storage
depots at Sub-Divisional Headquarters to
facilitate delivery of stocks from F.C.l.
godowns in order to save the Corporation
and the Orissa Government from the
burden of additional subsidy; and
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(b) if so, action taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): (a) A proposal
has been received from the Government
of Orissa that the Food Corporation of
India be advised to open depots in 16
Sub-Divisions of the State in the Inte-
- grated Tribal Development Project areas.

(b) The matter is under consideration
of the Food Corporation of India,

High level group to study_ Bangla exodus

2909, SHRI SOMNATH RATH :
SHRI SATYENDRA NARA-
YAN SINHA :

Will th* Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government bhave set up
a High Leve! Study Group to study Bangla
exodus; and

(b) if so. the terms of reference of
this Panel and when the report of this
group is expected to be made available ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) : (a) and
(b) With a view to dealing with the prot-
lem of infiltration from Bangladesh into
India in an integrated manner and in a
long-term perspective an irter-ministerial
Group of officers has been appointed to
undertake periodic reviews of measures to
check infiltration into India and suggest
updating them whenever considered neces-
sary. This Group will be of a permanent
nature and will meet periodically. No
other terms of reference have beea given
to it and the question of giving any report
by a specified date does not arise.

Gandhamardan bauxite mining project

2910, SHRI K.V. SHANKARA
GOWDA : Will the PRIME MINISTER
be pleased to state :
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(a) whether it is a fact that the
Department of Environment fs holding up
the Rs. 52.6 crore Gandhamardan bauxite
mining project of Bharat Aluminium
Company in Orissa;

(b) if so, the reasons thereof:

(c) whether the Department of Ene

vironment gave provisional clearance to
Balco in 1983;

(d) whether the project was to be
completed iin 1985;

(e) if so, whether as per latest figures

the project is now likely to be com
in 1937; and pleted

.(f ) if so, the main reasons thereof and
action Government propose to take to
complete the project in time ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARD :
(a) to (¢) This pr-ject was granted provie
sional clearance by the Department of
Ernvironment in 1982 subject to the condi-
tion that a detailed Environmental
Management Plan (EMP) to prevent/
mitigate adverse environmenta! impacts
would be submitted by BALCO. Detailed
scrutiny of the EMP, however, showed
that the project will have serious adverse
environmental impacts. A final decigsion
for environmental clearance of this project
is yet to be taken.

(d) to (f) The completion schedule of
the project can be worked out only after
a decision is taken whether the project
should be taken up.

Umbrella agreement with USSR

2911, SHRI K. V. SHANKARA
GOWDA : Will the PRIME MINISTER
be pleased to state :

(2) whether Union of Soviet Socialist
Republic and the Association of Indian
Engineering Industry have rcached an
Umbrella agreement;
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(b) if so, whether it will also opeo up
oppotitunitied for jolnt ventures on research
and-devélopment project; and

(c) if so, the salient features of the
agreement and the time by which the
agreement is likely to be implemented ?

THE MINISTER QF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ] V.,
PATIL) : (a) A five-year Umbrella Agree-
ment on Scientific and Technical coopera-
tion between the USSR and India was
signedidin Moscow in June 1986 by Deputy
Chairman of the USSR State Committee
for Science and Technology and President
of the Association of the Indian

Engineering Industry.

(b) The agreement envisages joint
research and development of new types of
equipment and technologies.

(c) The salient features of the Agree-
ment include :

— Exchange of delegations of
specialists;

— Exchange of scientific & technical
information;

— Organisation of technical lectures
and conducting of symposiums &
scminpars;

— Conducting of tests of machines
and materials, etc;

— Conducting of joint scientific and
technical Research and Develop-
ment work;

— Other measures for developing
closer cooperation in science and
technology, as may be mutually
agreed upon.

— The present agreement is valid for
five years upto 199} ,
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Stock of sagar

2912 SHRI VIJAY N. PATIL : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) the current requirement of sugar
in the country;

(b) whether Government bhave ade-
quate stock of sugar to meet the require.
ments of both free sale and levy sugar;
and

(c) action taken against the factories
flouting the release orders issued by the
Directorate of Sugar ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MIN{STRY
OF FOOD AND CI1VIL SUPPLIES
(SHRI A K. PANJA) : (a) The estimat-
ed requirement of sugar in the ocountry
during the current 1985-86 season is about
85 lakh tonnes.

(b) The present overal sugar availa-
bility 1n the country comprising indigenons
and imported sugar stocks is adequate to
meet the requirement of internal consump-
tion in the current sugar year 1985-86,

(c) For the violations committed by
the sugar factories for lapsing quantities
against free sale release order issued for
June 1979, prosecutions were initially Jau.
nched on a selective basis against major
defautters through the CBI in 1980 One
of the sugar factories filed a Writ Petition
in the Bombay High Court challenging the
issuance of process by the Court of Jud].
cial Magistrate. In view of the Bombay
High Court judgment dated 16.11.1981
given in this case on criminal application
No. 1472 of 1980, the prosecutions against
the factories committing violations of the
provisions of the order dated 9th May, 1980
could not be launched. A Special Leave
Petition wgainst the ssid .judgment of
Bombay High Court has siready been filed
in the Supreme Court and the matter s
subjudice.
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Maaufactare of V.C.Rs

2913, SHRI YASHWANTRAO
GADAKH PATIL

SHRIMATI KISHORI

SINHA :

will the PRIME MINISTER be pleas-
ed to state :

(a) whether Government tfave decid-
ded to grant licences to private sector
manufacturing  units for production of
V.C.Rs;

(b: if so, the details thereof;

(© if so, whether these companies
bave promised to bring latest VCR. tech-

nology; and

(d) if not, what other programme is
being launched to manufacture VCRs with-
in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) to (d) Government had
invited applications for manufacture  of
VCRs/VCPs  trom interested eptre—
preneurs, Government proposes to issue
industrial licences only to such units
which are prepared to commit sizea})le
investments for suitab ¢ vertical integratn_on
with an accelerated phased manufactufxpg
programme; and which have the rqqmsnte
in-built capacity to keep pace with the
changing technology- Goven_nnent has yet
to take a final decision in this regard.

Bxpassion of Central Bureau of
Iavestigation

GA-
2914. SHRI YASHWANTRAO
DAKH PATIL : Wil the PRIME MINIS-
TER be pleased to state :

(s) whether Government propose to
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effect a major expansion of the Central
Bureau of Investigation; and

(b) if so, the details thereof apd the
the objective in view ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Governmeént
have not taken a view as to whether there
is need for a major expansionh of the
Central Bureau of Investigation.

(b) Does not arise in view of answer
to (a) above.

Appointment of commissions  under
Commissi ons of Inquiry Act, 1952

2915. SHRI H. M, PATEL : Wil the

Minjster of HOME AFFAIRS be pledsed
to state :

(a) the names of the Commissions and
the names of the Chairman of these Com-
missions appointed during the past tem
years; (under Commissions of Inquiry Act,
1952);

(b) the names of the Comuissions,
their date of appointment and the date of
submission of Report;

(c) the name of Commissions whose
term lapsed and which  failed to submit
Report; and

(d) the names of the Commssisons
whose reporis were withheld either by
Government or by an ordinadce issued by
President of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTRY OF STATE 1IN THB
MINISTER OF HOME AFFAIRS
(SHRI p. CHIDAMBARAM) : () 10 (d)
The information is being colfected and’
will be Jaid on the Tabic of the House,
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Ofl exploration in Antarctica

2916, SHRI CHINTAMANI JENA :
Will the PRIME MINISTER be pleased to
state

(a) whether any survey for oil explo-
ration has been conducted in Antarctica;

(b) if so, the details of the findings;
and

(c) the steps proposed/taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V,
PATIL) : (a) No Sir.

(b) Does not arise.

(c) Under the Antarctic Treaty only
basic geophysical and geological surveys
can be undertaken. Pending the establish-
rmaent of an Antarctic mineral rescurces
regime, geological investigations are being
carried out to determine potential areas of
hydrocarbon resources. It is therefore
too early to undertake survey for oil
exploration.

Advisory Committee regarding projects
implementation

2917. SHRI BRAJAMOHAN MO-
HANTY : Will the Minister of PRO-
GRAMME IMPLEMENTATION be
pleased to state whether any Advisory
Committee has been constituted to advise
the Government regarding project cost and
its implementation and ii so, details there-
of ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A.
GHANI KHAN CHOUDHURY): No,
Sir. The Hon’ble Member's question
presumbly refers to the ‘Advisory Council
on Project Implementation’ which has
been set up for assisting the Ministry of
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Programme Implementation in tackling
major issues concerning project imple~
mentation and to advise on (a) improve=
ment in project implementation systems
and (b) organisational development.

Testing of oils before importing from
abroad

2918, SHRI MOOL CHAND ~AGA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether arrangements exist to test
the imported cils to check oil as to
whether they are fit for human consump-
tion;

(b) if so, details of tests made during
the last three years with names of labora-
tories where tested;

(c) whether any testing is done before
imports; and

(d) whether any consignment was
rejected and if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI ALK PANJA) : (a) to
(c) The import contract signed by State
Trading Corporation with foreign suppliers
provides for the detailled quality and
specifications. It is a'so provided that
the oil should conform to quality and
specifications indicated. In the case of
refir..d oils, quality is fina as per samples
drawn from ship’s tanks at the time of
loading and certified by surveyors/analysts
nominated by buyers at the sellers ex-
pense. The arrangements exist to test the
imported oils both at the loading as also
at the discharge port to check that oil 1s
as per prescribed sapecifications. In addi-
tion the Government have also provided
for drawing of samples, analysis thereof
from either laboratories of Public Health
Authority or from different Government
laboratories approved by them and clear-
ance of the oils for human consumption
by Port Heal'h Authorities who clear it
from the PFA Act angle before the customs
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are permitted to discharge oil into land

tank of the buyers. P.H.A. clearance is a
must for refined as well as crude oils.

(d) State Trading Corporation on its
own rejected two consignments. In one
case where the consignment by load port
surveyors was not as per specifications,
thc supplier was asked to take back the
cargo at his risk and costs and the
material was replaced by the supplier. In
another case where the material was found
contaminated after Port Health Clearance,
the State Trading Corporation disposed
of the material to the soap manufacturer
for industrial use and the same was not
allowed to be distributed to consumer for
direct consumption. ’

Madras Atomic Power Plant

2919. SHRI MOOL CHAND DAGA :
Will the PRIME MINISTER be pleased
to state :

(a) whether it1s a fact that Unit II
of Madras Atomic Power Plant was
scheduled for commercial operation from
3Ist March 198 ; and

(b) if so, has the operation started,
and if not, the reasons thereof and the
time by which it is expected to go into
operation ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENIS
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI SHIVRAJ V. PATIL) : (a) and (b)
Unit Il of the Madras Atomic Power
Station has started commercial operation
from March 21, 1986.

Afforestation in Rajasthan

2920. SHRI MOOL CHAND DAGA :
Will the PRIME MINISTER be pleased
to state whether any afforestation schemes
are being implemented in Rajasthan; if so,
details thereof ?
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THE MINISTER OF STATE IN THE'
MINISTRY OF ENVIRONMENT w
FORESTS (SHRI Z. R. ANSARI) :- Yes,
Sir, The schemes of afforestation are :

(i) Social Forestry inc uding Rural
Fuelwood Plantation in ecolo-
gically semsitive non-Himalyan
areas; and

(ii) Externally Aided Social Forestry
Project (World Bank/USAID),
These include farm forestry, that
is distribution of se:dlings for
plantation on private land, rais-
ing of community woodlots aad
strip plantations. Afforestation
works are also undertaken under
NREP, RLEGP, DPAP and
DDP.

Working of Modern Food Industries
Ltd. -

2921. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister  of
FOOD AND CIVIL SUPPLIES be pleased
to state :

(a) whether Government propose to
start biscuit factories;

(b) whether the units of Modern Food
Industries (India) Ltd. have been ruuning
at a profit during the last two years; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI AK. PANJA) : (a) Modern Food
Industries (India) Limited, an undertaking
of the Ministry, has at present no pro-
posal to set up any biscuit factory.

(b) and (c) A Statement showing profit/
Joss in respect of different units of the
Company during 1983-84 and 1984-85 is
given below,
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Statement

(Rs. in lakhs)

2922. SHRI ANADI CHARAN DAS :
Will the Minister of DEFENCE be pleased
to siale the number of admissions at the
National Defence Academy during the
last three years and out of them the
pumber of Scheduled Castes and Scheduled

Tribes ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI
ARUN SINGH) : During the last three
yesrs, 1910 boys were admitted to the
National Defence Academy. It would not
be desirable, in public interest, to dis-
close details of caste composition of NDA

gadets.

8. No. Name of the Units 1983-84 1984-85
— et
Bread :
1. Delhi (+) 1123 (+) 99.62
2.  Cochin (+) 7348 (+) 71.43
3. Bombay (+) 7161 (+) 8275
4, Madras (+) 40.01 (4+) 3433
5. Bangalore (+) 3983 (+) 2851
6. Chandigarh (—) 15.50 (—) 630
7. Indore (—) 6.05 (—) 470
8. Jaipur (including extruder food unit) (+) 1.18 (=) 7.23
9. Calcutta (—) 1445 (—) 29.55
10. Hyderabad (+) 1127 (—) 3.31
11, Ranchi (=) 853 (=) 1151
12, Kanpur (—) 6.26 (—) 15.46
13. Ahmedabad (=) 042 (—) 283
14. Beverages Unit (—) 19.88 (—) 22.58
15. Maize Mill (—) 220 (=) 241
16, Edible Oil Plant, Ujjain (—) 29.78 (=) 52.59
17. Fruit Juice bottling plant (—) 2225 {(—) 18.81
: Admissions to ND A

Oatcome of meetings of Scientific
panels

2923. SHRIMATI KISHORI SINHA :
Will the PRIME MINISTER be pleased to
state :

(a) whether the high level scientific
panels set up under the Gandhi-Reagan
Science and Technology Initiative in India
and the USA have held any joint meeting
during the last 12 months;

(b) if so, the details and outcome of
the meeting; and

(c) if not, the reasons thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) to (c) Under the {ndo.US
S&T Initiative no annual meeting of the
high level panels has been laid down.
In early last year, an exchange of views
had taken place between some members of
the US Over View Panel and the Indian
Sepior Scientists Panel, and the extension
of the Indo-US S&T Initiative had been
suggested, During the Prime Minister’s
visit to US last year, this extension was
jointly agreed to. A joint meeting of the
two high level panel is tentatively sche-
duled for 25-26 September 1986,

Weed threat to tiger reserves

2924, SHRI P. NAMGYAL :
DR. B. L. SHAILESH :

SHRI  SANAT KUMAR
MANDAL :

Will tbe PRIME MINISTER be
pleased to state :

(a) whether Government are aware
that *“Lantana camara’’ shrubs are posing
a threat to tigers in reserve parks; and

¢b) il so, the steps proposed to pro-
teet tigers against this weed ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
PORESTS (SHRI Z. R. ANSARI): (a)
Lantana is not a direct threat to figers
However, since it is not preferred food
plant species of the wild herbivores, 1ts
growth reduces to that extent the area on
which preferred species grow. To that
extent, therefore, it has an adverse im-
past on the wild herbivores on which the
tigers feed. Lantana as yet, however,
does not occupy the major portions of
our national parks and sanctuaries.

(b) Central assistance is provided to
State Governments for the management of
sanctuaries, national parks and tiger
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reserves, which includes funds
control of exotic weeds.

for the

Engineering College by 1.A.F.

2925 SHRI V.S. KRISHNA IYER :
Will the Minister of DEFENCE be pleased
to state whether there is any proposal to
start an Engincering College by Indian
Air Force ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT (SHRI
ARUN SINGH) : Yes Sir.

Help for Kerala Tustitutes for Marine
Research and Development Fand

2926 SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the PRIME MINIS-
TER be pleaced to state :

(@) the number of Organisations and
Institutes in Kerala which have received
help during the year 1935-86 from the
Marine Research and Development Fuad
(MRDF) under the Department of Ocean
Development;

(b) the details of the quantum recei-
ved by each Institute/Organisation; and

(c) the detaiis of this Research activi-
ties of these Institutes and Organisations ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL): (a) Three organisations in
Kerala have recetved help during the year
1985-86.

(b) The Department of Agquatic
Biology & Fisheries, University of Kerala
has received Rs. 7,30,37C for three years.
The Central Institute of Fisheries, Nauti-
cal and Engineering Training, Cochin Rs,
15,000 and the University of Cochin Rs.
10,000.

(c) The grant for the University of
Kerala will be utilised for a project on
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Ecology of marine fouling and woodboring
organism along the coastal region. The
grant for Central Institute of Fisheries,
Nautical and Engineering Training, Cochin
was for a seminar on Training and Educa-
tion for Marine Fisheries Management and
Development and the grant for the
University of Cochin was for a Seminar
on Mussel Watch Programme to monitor
ocean pollution,

Questionnaire on fuactioni ng and
utility of Super Bazar

2927. SHRI HAFIZ MOHD. SIDDIQ:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Super Bazar circulated a
questionnaire amongst people visiting
Super Bazar in May/June, 1986 soliciting
information from public on a large number
of points;

(b) if so, number of people who
filled in the guestionnaire and the gene:al
reaction of the public about the utility of
Super Bazar and its functioniog;

(c) the roles assigned to the National
Consumers Cooperative Federation, Super
Bazar and Kendriya Bhandar and have
these roles been achieved/adhered to fully
or partly or are they lacking in any
respects;

(d) whether it is mandatory for Super
Bazar and Kendriya Bhandar to buy all
their requirements specially of rice and
pulses from National Consumers Coopera-
tive Federation and if so, are they buying
these items from it; and

(e) if not, from whom are they buying
these commodities with reasons for not
buying from National Consumers Coopera-
tive Federation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a){Yes Sir. The
Cooperative Store Limit (popularly
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known as Super Bazar), Delhi, with 2
view to know the reaction of the custo
mers about its functioning and to invite
their suggestions for improving the services
being rendered by it, decided to have an
opinion poll through the questionnaire.
The questionnaire was circulated amfongst
the people and about 750 customers have
filled it. Most of the customers have
observed that, by and large, they are
satisfied with the services being rendered
by the Store particularly w:th regard to
sale of laboratory tested food ftems at
reasonable rates Certain suggestions for
bringing improvement in the qua'ity of
services of the store have also been given
by some customers.

(c) The main objective of the National
Consumers Cooperative Federation is to
provide supply support to the consumers
cooperatives as well as to ronder consul-
tancy services to overcome managerial
deficiency in the functioning of consumer
cooperatives, In fulfil ing these objectives,
the Natiopal Consumers Cooperative
Federation is raaking efforts in that direc-
tion to supply various essential items to
its affiliates. It has also set up full-fledged
consultancy and promotional cell for
giving technical guidance to consumer
cooperatives for development of their
management systems.

The major objectives of Super Bazar
and Kendriya Bhandar are to provide
guality products to consumers at reason-
able rates and to encourage fair trade
practices. For attaining these objectives,
both the Stores have set up about 144
branches throughout the Union Territory
of Delhi through which they are supplying
essential items to the genera! public at
reasonable rates, maintaining their quality.
with correct weighment. Thus the two
Stores have succeeded in attaining these
objectives to a great extent,

(d) & (e) It is not mandatory for Super
Bazar and Kendriya Bhandar to buy all
their requirements specially of rice and
pulses from National Consumers Copera-
tive Federation of India Limited (NCCF).
However, Super Bazar is procuring 1its
requirements of pulses from NCCF, and
rice which is not available with NCCF is
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procured from FCI and Haryana Agricul-
tural Cooperative Marketing Federation
(HAFED), The Super Bazar has also
recently negotiated with Madhya Pradesh
State Consumers Cooperative Federation
for supply of pulses. Kendriya Bhandar
has informed that NCCF was often not
able to meet the requirements of the
society in the past and the Society
had per force to fall on other
sources of supply to maintain the supply
line from the wholesale market at com.
petitive rates keeping in view the quality
and demand of the customers.

Dereservation of posts for SC and ST

2928. SHRI SAYED SHAHA-
BUDDIN : Will the PRIME MINISTER
be pleased to state :

(2) number of Class I, Class I1 and
Class 111 posts under the Central Govern-
ment in the reserved quota for scheduled
Castes and Scheduled Tribes which were-
dereserved during 1983-84, 1984-85 and
1985.86;

(b) the reas.ns for such de-reserva-
tionp;

(c) whether they were filled with per-
sons belonging to the general category;
and

(d) whether corresponding number of
additioral vacancies is proposed to be
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Scheduled Tribes possessing minimum
qualifications become available ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS
(SHRI BIREN SINGH ENGTI): (a)
On the basis of the information available,
a Statement showing the number of vacan-
cies reserved for Scheduled Castes and
Scheduled Tribes dereserved during 1983-
85, is given below.

(b) and (c) The reserved vacancies
were dereserved due to non-availablity of
suitable SCs/STs candidates. The actual
appointments are made by the Ministries/
Departments/Offices under which the
vacancies occur and no statistics are
centrally maintained by the Department
of Personnel and Training in this regard,

(d) Auter dereservation the reserva-
tions are required to be carried forward
to subsequent 3 recruitment years with
provision for mutual exchange between SC
and ST in the 3rd carryforward year.
However, in case of reservations in pro-
motion by selection from Group ‘C’ to
Group ‘B’, within Group ‘B’ and from
Group ‘B’ to the lowest rung of Group
‘A’, carry-forward of reservation is not
permitted and mutual exchange between
SC and ST can be made in the same year
of recruitment. Reservations in such of
the reserved vacancies for which suitable
SC/ST candidates do mnot become avai-

made available if and when suitable can- lable even after applying the mutual
didates from Scheduled Castes and exchange principle lapse.
Statement
I
Vacancies reserved for SC de-reserved
Year Group ‘A’ Group ‘B’ Group C’
1983 202 585 1744
1984 199 393 1491
216 3% 1788

1985
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11
Vacancies reserved for ST de-reserved
Year Group ‘A’ Group B Grotp «C
1883 167 239 2592
1584 169 359 213
1985 172 424 2484

Exclusion of scientific posts from purview
of U.P S.C.

2929. SHRIlMADHAV REDDI : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Union Public Service
Commission had been consulted before a
decision about exclusion of scientific posts
from the purview of the Commission was
taken; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) No admi-
nistrative decision about exclusion of
posts from the purview ot Union Public
Service Commission is effective unless the
Union Public Service Commission (Exemp-
tion from Consuitation) Regulations are
duly amended. The views of the Com-
mission have been invited in regard to
exclusion of scientific posts in the scientific
Departments,

(b) Does not arise,
Purchase of HNS Hermes from UK

2930 SHRI C. MADHAY REDDI :
SHRI E. AYYAPU REDDY :
Will the Minister of DEFENCE be
pleased to state :

(a) whether HMS Hermes, which
India agreed to buy from U.K. in April
Jast has been inspected in detail to assess
the extent of repairs and alternatives re-
quired;

(b) if so, whether repairs would be
tndertaken in U K. or in India;

(c) what 1s the time hkely to be taken
for the repair work;

(d) the number of Navy personael
transferred from 1. N, S, Vikrant to air-
craft carrier Hermes; and

(e) the total nurlber of personnel re-
quired to man the aircrait carrler Her-
mes ?

THE MINISTER OR STATE IN
THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) Yes, Sir.

(b) In UK.

(c) About 7 months.
(d) None.
(e) About 1400 persotinel.

Raising of additional sum for iudestries
and agriculiure

2931, SHRI RANJIT SINGH
GAEKWAD : Will the Mimster of
PLANNING be pleased to state :

{(a) whether Centre proposes to raise
an additiopnal sum of Rs. 10,000 crores to
increase the Seventh Plan outlay to Rs.
40,000 crores (o meet the needs of in-
dustries and agriculture; and

(b) if so, how this additional amount
is proposed to be ra sed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A. K PANJA) : (a) There is
no such proposal under consideration of
the Government.

(b) Does not arise.

Direct re crust 1.A.S. Officers

2932. SHRI E. AYYAPU REDDY :
Will the PRIME MINISTER be pleased
to state ;

(a) the total number of direct recrui-
ted 1.A.S. officers working in the Union
Government and in the service of the
States;

(b) the number of promotees to the
I.A.S. cadre from the State Scrvicés;

(c¢) the percentage of I. A. S. Officers
directly recruited and those allotted to
serve in their own States; and
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(d) whether I.A.S. Officers working
in States other than their own are required
to learn the language of the State to which
they are allotted to serve ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) Central

Deputation : 719
States 2967
(b) 863

(c) Thirty-six percent of directly
recruited officers have been allotted to the
States of their domicile.

(d) Yes, Sir.

Deploymeat of para military forces
in West Bengal and Tripura

2933, SHRI PRIYA RANJAN DAS
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MUNSI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of times Governments
of West Bengal and Tripura sought
assistance of para military forces to main-
tain law and order during 1983.84 to
1985-86; and

(c) the details of Battalion deployed
in various places time-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) and (b) The
Government of West Bengal and Tripura
have made requests from time to time for
deployment of para military forces. In
accordance with the requests, the number
of coys of para military forces provided
to the Governments of West Bengal and
Tripura during the period from 1st April,
1983 to 31st March, 1986 is given in the
statement below.

Statement

Deployment of para-military forces in West Bengal and Tripura during the period
from 1-4-1983 to 31-3-1986

Name of Name of Year & No of coys No. of coys No. of coys
State Force Month deployed on deployed on deployed on
semi-perma- law & order law & order
pent basis  duties inclu- duties
on law and ding static ~ connected
order duties guard with Assem-
including  duties on bly/Lok
static guard temporary  Sabha
duties. basis. elections.
1 2 3 4 5 6
1983
West Bengal CRPF April 8 — —
May 8 — —_
June 8 —_ —
July H —_ —
8 -— -

August
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1 2 3 4 6
September 10 -—
October 8 —
November 8 —
December 8 —_
1984
January 8 —
February —
March 9 —_—
April 9 -_—
May 8 -—
June 9 —
July 10 —_—
August 10 —
September 10 —
October 10 —_
November 10 —_
December 10 14 (Lok

Sabba
elections)
WEST BENGAL CRPF

1988
January 10 —
February 8 —
March 8 —
April 10 -—
May 10 —_—
June 8 —
July 8 —
Augnst 1 —_—
September 11 -—
October 1 -—
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R 1 2 3 4 5 6

November 8 —_ -_
December 9 -_ -—
1986
January 9 — —
February 9 —_ -
March 9 — -
1983

Tripura CRPF April 20 —_ -—
May 20 —— -—
June 20 — —
July 24 —_ -
August 24 - —
September 21 —_— —
October 20 — —
November 21 —_ —
December 2 —_ —
1984
January 2 — -
February 24 5 -
March 23 — -
April 23 -— -—
May 24 9 =
June 24 9 -
July 29 - —
August 29 -— -
September 29 —_ —
October » — -
November 29 - -
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o 1 2 3 4 5 6
December 24 —_— 11 (Lok
Sabha
elections)

1983
January 24 5 -_—
February 24 3 -—
March KX - -
April 33 — —_
May 36 - —
June K| — -—
July 36 -— —
August 36 —_ —
September 30 —_ —
October 30 —_ _
November 30 —_— —
December 30 —_ -

1986
January 30 - —
February 36 — —
March 36 — .

1983
West Bengal BSF April - — -
May — 6 —
June -— 5 -
July - — -
August -— -~ —
September — — -~
October — — ——
November = — —

December — - -—
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1 2 3 5 6
1984
January — —
February — -—
March 1 -
April 1 —
May — —
June 1 —
July — .
August — _—
September 1 —
October 1 —_—
November 1 —
December — 11 (Lok

Sabha
Elections)
1985
January - —
February — —>
March 1 coy +
2 Pis, -
April - —
May - -
June - -
July - -
AugllSt 2 Pls bl
September - -
October 1 PL -
November - -
— ol

December
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1 2 3 4 S 6
1986
January — — —_—
February —_— 1 -
March —_ 1 -—
1983
Tripura BSF April — 1 -—
May - - -
June — — —
July - -— —
August —_ — -
September - — —
October — —_ —_
November —_ — —
December — - —
1984
January —_ — —_—
February — - —
March -_— = —
April -— -— —
May —_ 5 -
June . 5 —_
July — 2 —
August - 2 —
September — - -—
October — 1 —
November - 2 —
December - - 6 (Lok
Sabha

slections)
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Tripura

West Bengal

BSF

Assam Rifies

1985
January
February
March

April

May

June

July
August
September
October

November

December

1985
January
February

March

1983

April

May

June

July
August

September
October
November
December
1984

January
February
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——
3

March
April
May
June
July
August

September
October
November

December

1985

January

February
March
April
May
June
July
August

September
October
November

December

1986

January
February
March

6 (Lok
Sabha
elections)
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Tripura

Assam
Rifles

1983

April
May
June

July

August
September
Oetober
November

December

1984
January
February
March
April
May
June
July
August
September
October
November
December
1985
January
February
March

‘April
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1 2 3 4 5 6

May —_— — —_—

June — 2 —_
July — 2 —_
August -_— —_ —
September —_— -_— —
October —_ — —
November — —_ -

December — —_ —

1986
January — —_ —

February — — —_

March — — —

[ Translation)

[Care of saplings
2934, PROF. CHANDRA BHANU
DEVI : Will the PRIME MINISTER be
pleased to state :

(a) whether in thz absence of proper
care of the saplings planted during “van-
mahotsava” organised every year their
growth has become doubtful; and

(b) the steps proposed to be taken
by Government to ensure proper care of
the saplings planted ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
Plantation during Van-Mahotsavas 1s done
by individuals, institutions like schools and
coll ges, State and Central Government
Departments and public sector undertak-
ings, industry, coopgratives, village com-
punities and Voluntary Agencies, on
private as well as public land. The pos-
sibility of doubtful growth on public land
cannot be ruled out, due to factors like
inadequate watering arrangements, unex-
pected drought, Jack of fencing, large-
scale browsing by cattle and lack of con-
trol over lopping.

(b) The planting of aon-browsgble

species, adequate trench mounding and
other protection measures are some of the
steps suggested by Government to ensure
protection of saplings. Individual owner-
ship of tree through Farm Forestry and
Tree Plantation Schemes should also result
in proper care of the saplings planted, The
involvement of Voluntary Agencies, Youth
Groups and Mahjla Mangal Dals, as also
the concept of social fencing by commu-
nity efforts 1s also sought to be promoted,

Approval for construction of roads in
Almors, U.P.

2935. SHRI HARISH RAWAT : will
the PRIME MINISTER be pleased to
state

(a) the names of the roads in Almora
district of Uttar Pradesh for the construc-
tion of which proposals have been received
by his Ministry during the past two years
till date for according approval; and

(b) the names of the roads in regard
to the construction of which the necessary
approval has been given and the reasons
for not according approval to the constru-
ction of the remaming roads ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
and (b) A Statement is given below.
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Constraction of warchouses in Almora
and Pithoragarh districts

2936. SHRI HARISH RAWAT:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether warehouses with a capa-
city of more than 5000 tonnes for storing
foodgrains procured, would be corstructed
for supplying it in Almora and Pithora-
garh districts of Uttar Pradesh; and

(b) whether action for acquisition of
land and starting construction of these
warchouses has been started and if so,
the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A. K. PANJA): (a) The
Food Corporation of India proposes to
construct storage capacity of 5000 tonnes
cach at Pithoragarah and Almora for
storage of foadgrains

(®) The Corporation is in the process
of selecting suitable sites at these two cen-
tres. Land  acquisition  proceediogs
would be initiated after the sites are

selected.
Sugar mills running in loss

2937 SHRI HARISH RAWAT :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state the
number of sugar mills in Uttar Pradesh
running in Joss and the assistance
proposed to be given to the State Govern-
ment for modernisation of these mills and
also to avoid losses in these mills ?

THE MINISTER OF STATE IN
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPP-
LIES (SHRI A. K. PANJA) : The Gov-
ernment do not maintain Profit and Loss
Accounts in respect of sugar mills in
Uttar Pradesh which are mainly in the
private or co-operative sector,

Under the Sugar Development Fund

AUGUST 6, 1986
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Rules, 1983, State Governments are not
eligible for assistante for the modernisa.-
tion of mills. Assistance can, however,
be provided under the same rules to sugar
factories applying for sanction of loan for
the purpose of sugarcane development in
their command areas and for the purpose of
modernisation/rebabilitation of their plant
and machinery, which should help them
to avoid losses substantially.

[(English)

Consumption/production of sugar ia
1985-%0

2939. SHRI BIRINDER SINGH :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(@) the total consumption require-
ment of sugar in the country during 198S-
86; and

(b) the total production of sugar
during 1985-86 in the couatry ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A, K. PANJA): (a) The estima-
ted total consumption requirement of sugar
during the 1985-86 sugar year is about 8§
lakh tonnes.

(b) The estimated domestic produc-
tion during 1985-86 seascn (October-Sep-
tember) may be around 69 lakh tonnes.

With the opening stocks of about 14
lakh metric toos as on 1.10.1985, and
with the above indigenous production and
available imported sugar, Government
have more than adequate stocks to meet
the internal consumption requirements of
1985-86 sugar year.

Deforestation in North Beaga!

2940, SHRI PRIYA RANJAN DAS
MUNSI : Will the PRIME MINISTER
be pleased to state

(a) whether Government are aware
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that the entire ecological balance is now
a* ~take in Tarai and Dooar’s area of
North  Bengal due to the major
deforestation for the last one decade and
lack of initiative for social forestry;

and

(b) If so, the steps Government prp-
pose to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI) :
(a) 429.265 ha. of forest lands in the
State of West Bengal have been diverted
for non-forest use under the Forest (Con-
servation) Act, 1980 since 25.10.1982. The
State Government have reported that
there has been no other disforestation.
However, National Remote Sensing Agen-
cy reports indicate that forest cover has
depleted over an area of 1364 square kilo-
metre during the period 1972-75 to 1980-

82.

(b) During the Sixth Five Year Plan
period 3188 seedlings were planted in West
Bengal, and in 1985-86, 115 lakh seedlings.
The target for 1986-87 is to plant 1400

lakh seedlings.

Labour engaged in constraction end
maintenance of Border Roads

2941, SHRIMATI D.K. BHAN-
DARI : Will the Minister of DEFENCE
be pleased to state the total number of
labourers who are engaged for maintenance
and construction of border roads by Bor-
der Roads Organisation; State-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT (SHRI
ARUN SINGH) : As on 30.6.1986, 82,
761 casual labourers were engaged for
maintenance and construction of roads iu
India by Border Roads Organisation.
State/Union Territory-wise break-up of
casual labourers is as under :—

SRAVANA 15, 1908 (S4K4)
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State/Union Number of casual
Territory labourers emplo-
yed.
Assam 2206
Arunachal Pradesh 12095
(U.T.)
Andaman & Nicobar 878
Islands (U.T.)
Bihar 2014
Jammu & Kashmir 14288
Maharashtra 468
Himachal Pradesh 7171
Uttar Pradesh 4024
Punjab 1935 .
Sikkim 6057
Rajasthan 7219
West Bengal 1285
Haryana 54
Tamil Nadu 6
Tripura 1137
Nagaland 5789
Manipur 5717
Mizoram (U.T) 7667
Meghalaya 2691
Total : 82,761
[Translation]

Defect in Dhruva Atomic Reactor

2942, SHRI SHANTI DHARIWAL :
Wwill the Prime Minister be pleased to

state :
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(a) whether any basic defect has been
detected in the design of Dhruva Atomic
Reactor;

(b) if so, the steps taken to rectify
the defect, so far;

(c) whether Government propose to
completely change its design; and

(d) ifso, the details thereof and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART.
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.

PATIL) : (a) & (b) No Sir. However,
during test irradiation of nuclear
fuel. an essestial part of Dhruva’s

engineering experiments, wear on the alu-
minium cladding of the fuel pins was expe-
rienced. As a result, the fuel clamping
has been modified.

(¢) No Sir.
(d) Does not arise.

[English]
Mabnufacturing of computer terminal

2943, KUMARI PUSHPA DEVI:
Will the PRIME MINISTER be pleased
to state :

(a) whether Department of Electro-
nics proposes o manufacture a computer
terminal that receives five Indian langua-
ges;

(b) whether computer terminal is
proposed to be manufactured in collabo-
ration with some private companies;

(¢) whbat are the five languages that
can be digplayed in that computer termi-
pal; and

(d) the details of the programme
and reaction of Government in this

regard ?

AUGUSY 6, 1986
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAI V.
PATIL): (a), (b) and (d): Depart-
ment of Electronics (DOE) had sponsored
a technology development project at Indian
Institute of Techhology (IIT), Kanpur
to develop a Graphics and Indian Script
Based Teiminal to provide input and out-
put facilities in Indian Scripts on Compu-
ters in the country. The technology deve-
loped under this project was receotly trans-
fered to six Indian Manufacturers. Depart-
ment of Electronics does not propose to
manufacture this terminal on its own,

(c) At present this terminal can sup-
port the following Iudian Scripts :

Devanagari, Tamil, Telugu, Bengali
and Assamese. However, technology
used for providing input and output facili-
ties in these scripts can be casily adopted
to cover all the Indian Scripts.

Preservation of flora and fawna

2944. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil
the PRIME MINISTER be pleased to
state :

(a) whether the Planning Commission
proposes to step up the programme for the
preservation of flora and fauna under the
forestry programme;

(b) steps taken in this regard in Kra.
patak:: and :

(c) the details thereof ?

- THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R, ANSARI) : (a)
Yes, Sir.

(b) To step up the programme for
preservation of flora and fauna nnder froe-
estry. Rs. 6,200 lakhs have been allocated
to Karnataka State during Seventh Five
Year Plan compared to Rs.3075 lakhs
allocated during Sixth Plan.

(c) The details are given in the Stator
ment below.
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Statement-I

Statement giving details of agreed outlay of Seventh Five Year Plan under
forestry programme in Karnataka State.

am—

Sl. No. Development Programme Seventh Five Year Plan (1985-90)
Agreed Outlay (Rs. in lakhs)
1. Direction and Administration 10.00
2, Education and Training 17.50
3. Survey of Forest
Resources 75.00
4, Social and Farm Forestry 4899.75
5. Communication and Buildings 140.00
6. Investment in Public Sector 55.00
and Other Undertakings
7, Environmental Forestry and
wildlife :
(a) Wildlife 257.50
(b) Zoological Parks’ 70.00
(c) Other Expenditure 675.25
Grand Total : 62,00.00

Review of further coutinuation in
service

2945. SHRI MOHD. MAHFOOZ
ALI KHAN : Will the PRIME MINIS-
TER be pleased to state :

(a) whether the National Physical
Laboratory follows the same rules as ob-
tain in Government or India in regard to
review of cases of persons who have attai-
ned the age of 50 years for their further
continuation in service;

(b) if so, whether these rules are
followed uniformly; and

(c) if not, the reasons therefore ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOP-

MENT, ATOMIC ENERGY, ELECTR O-
NICS AND SPACE (SHRI SHIVRAJ Y.
PATIL) : (a) Yes. Sir.

(b) Yes, Sir.

(c) Does not arise.

Plan to boost Biotechnology

2946. SHRIMATI D.XX. BHAN-
DARI: Will the PRIME MINISTER

be pleased to state :

(a) whether Government have a plan
to boost the Biotechnology programmes
during the Seventh Plan; and

(b) if so, the quantum of outlay pro-
posed for the purpose, State-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
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TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) The Government formed Depart-
ment of Biotechnology on February 27,
1986 with a mandate to act as a nodal
point for biotechnology programmes in
the areas of agriculture, health, energy,
ecology and environment, in terms of pro-
moting R&D establishment of manufac-
turing units and training manpower requi-
red for thrust area through research insti-
tutions and universities in various States.
Programmes are also under way for estab-
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lishing infrastructure facilities in R&D
institutions in different parts of the coun-
try. State-wise and programme-wise
out'ays are given in  Statement.I
below. The Sfate-wise S&T outlay
for the Seventb[;’lan period are given
in Statement-II below. The Department
will promote the establishment of R&D
based manufacturing units in the areas of
vaccines, immupodiagnostic, cattle breed-
ing improvement through embryo transfer
technology and tissue culture based im-
provement of economically important
crops in various States in the next Seventh
and Eighth Plan period.

Statement-]

State-wise outlays proposed for Biotechnology programmes during
Seventh Plan.

(Rs. in Crores)

at National Burcau of Plant
Genetic Resources, New
Delhi.

Sl Name of Name of Pioject & Outlay Total
No. the State Institution
1 2 3 4 5
1. Andhra (i) Animal House Facility at 2.01
Pradesh National Instt, of Nutri-
tion, Hyderabad.
(ii)) Polypeptide & Oilgonucleo- 0.85
tides at Centre for Cellular
& Molecular Biology,
Hyderabad.
(iii) Bio-informatics Centre at 0.93
Centre far Celluar &
Molecular Biology, Hyderabad. 3.79
2. Delhi (i) Blue Green Algal Facility at 1.24
Indian Agricultural Research
Instt. New Delhi.
(ii) Plant Tissue Culture Facility 2.96
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(iii) Oligonucleotides at Centre 0.23
for Biochemicals, Delhi.

(iv) Bio-informatics Centre at 0.93
National Instt. of Immuno-
olgy, New Delhi.

(v) Bio-Informatics Centre at  0.93
Jawaharlal Nehru University,
New Delhi,

(vi) Oligonucleotides & Peptides 0.20
Synthesis at Delhi University,
Delhi.

(vii) M.Sc./M. Tech. (Biotechno- 1.09

logy) at Jawaharlal Nehru
University New Delhi,

(viii) M.Sc./M. Tech. tBiotechno- 0.53
logy) at Indian Instt. of
Technology, New Delhi.

(ix) M.Sc./M. Tech. (Biotechno- 1.31
logy) at Indian Agri. Resea-
rch Instt.,, New Delhi.

(x) M.Sc./M. Tech. {Biotechno- 1.20
logy) at All India Instt. of
Medical Sciences, New Delhi.

(xi) Restriction Enzymes at Centre 0.13
for Biochemicals, Delhi.

(xii) Biocid-S Project at Malaria 0.01

Research Centre, Delhi. 10,76
3 Karnataka () Animal House Facility at 0.15
' Indian Instt. of Science,

Bangalore.

(i) Oligonucleotides Synthesis  0.80
Indian Instt. of Science, Bang-
lore.



Instt. of Microbial Techno-
logy, Chandigarh,
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1 2 3 4 5
(iii) Bio-Informatics Centre at In- 0.93
dian Instt. of  Science,
Bangalore
(iv) Post-Doctoral (Biotechnology) 1.07
at Indian Instt. of Science,
Bangalore.
(v) VAX Computer at Indian 0.98
Instt. of Science, Bangolore. 3.93
4. Maharashtra (i) Animal Tissue/Cell Line Faci- wn
lity at Pune University, Pune.
(ii) Bio-Informatics Centre at 0.93
Pune University, Pune.
(ili) M Sc./M. Tech. (Biotechno- 1.16
logy) at Pune University,
Pune.
(iv) M.Sc./[M.Tech. (Biotechno- 0.59
logy) at, Indian Instt. of Tech-
nology, Bombay.
(v) Copper Leaches Project at 016
Mabharashtra Association
for Cultivation of Science, 6.61
5. Gujarat (i) M Sc./M.tech. (Biotechnoiogy) 0.98
at M.S. Univ. of Baroda, 0.98
Baroda
6. Punjsb (i) Microbial Culture Collection 3.00
Facility at Instt. of Microbial
Technological, Chandigarh.
(ii) Biochemical Engg. Pilot Plant 3.9
Facility at Instt. of Micro-
bial Technology, Chandigarh.
@it) Bio-Informatics Centre at 0.93

142
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1 2 3 4 5
7. Tamil Nadu (i) M.Sc/M.Tech. (Biotechnology) 1.13

at Madurai Kamaraj Undy.

Madurai.

(ii) Biocide-S Project at Anna 0.03
Univ. Madras.

(iii) Bio-Informatics Centre at 0.93
Madurai Kamaraj Univ,

Madurai. 2.11
8. Uttar Pradesh (i) An:mal House Facility at 0.98
Central Drug Research Instt.
Lucknow.
(ii) M.Sc/M.Tech.(Biotechno 1.07

logy) at Banaras Hindu Uni-
versity, Varanasi.

(iii) M.Sc./M.Tech. (Biotechno- 1.10
logy) at Indian Veterinary
Research Imstt,, Izatnagar,

UP. 3.15

9. West Bengal (i) M.Sc./M. Tech. (Biotechno- 0.99
logy) at Jadavpur University,
Calcutta.

(i) M.Sc./M.Tech. (Biotechno- 0.62
logy) at Indian Instt. of
Technology. Kherapur,

(iii) Bio-Informatics Centre at 0.93
Bose Instt., Calcutta. 2,54

Blo-Informatics Programme

Upgradation of Facilities at user Centre 2.0 2710

—  Upgradation of Facilities at user universities 0.43 0.43

(coverage of States to be decided)
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Maspower Development
— Short-Term Training Course 1.00 1.00
— National/Overseas Associateships 7.00 7.00
(Participations of institutions in various
States invited through advertisements in
leading Newspapers).
R&D Maaufacturing Units
(Proposal at initial stages when States 24.00 24.00
participation not decided).
Grand Total 716,42
Statement-II
1 2
$&T Outlay for all States and Union
Tegritories for the Seventh Five Year Madhya Pradesh 650
riod.
Flao pe Mabharashtra 200
Seventh Plan Out- )
lays (1985-90) Manipur 200
states/UTs S&T Programmes Meghalaya 150
in lakhs
(Rs. in 1akhs) Nagaland 80
— 2 .
1 Orissa 216
-
States Punjab 400
Andhra Pradesh 610 Rajasthan
300
Assam Sikkim 2
Bibar 300
Tamil Nadu 450
Gujarat 430
Raryana 165 Tripura 200
Himachal Pradesh 100 Uttar Pradesh 1000
Jammu & Kashmir 100 West Bengal 320
Karoataka 200 —
Total 8157
' Kerala 1700
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1 2

Union Territories

A&N Island 26
Arunachal Pradesh 12
Chandigarh 20
Dadar & Nagar Haveli 14
Delhi 56
Goa, Daman & Diu 110
Lakshadweep ‘ 25
Mizoram 10
Poudicherry 36
Total 309
Grand Total 8466

Funds for irrigation schemes in M.P.

2947. SHRI SUBHASH YADAV:
Will the Minister of PLANNING be
pleased to state :

(a) whether State Government of
Madhya Pradesh has approached the
Union Government for the allocation of
Rs. 6000 crores for the completion of
1746 incomplete small and medium irriga-
tion projects in the State;

(b) i* so, whether the request has
since been examined; and

(¢) the time by which financial assis-
tance is likely to be given to Madhya
Pradesh to complete the projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS.-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) No, Sir,

(b) and (¢) Do not arise.
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Import of vegetable oil

2948. SHRI MOHANBHAI PATEL:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quantity of vegetable ofl im-
ported during last three years, year-wise;

(b) whether private sector is permitted
to import vegetable oil;

(c) if so, the names of those units and
the quantity of vegetable oil imported by
each unit during the above period;

(d) whether it is a fact that the im-
port and the present production of vege-
table oil in the country could not meet
the demands in the country and if so,
what is the Government’s policy in regard
to the import of vegetable oil during the
year 1986-87; and

(¢) the methods adopted to distribute
vegetable oil amongst the States and the
vanaspati manufacturers in the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS.
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) The import
of edible oil during the last three oil years
(November-October) is as under—

Oil Year Qty. imported
(in lakh tonnes)
1983-84 16.34
1984-85 13.68
1985-86 5.15 (Provisional)

(Nov. 85—June, 86)

(b) No, Sir.

(c) Does not arise.

(d) There is a gap between the demand
for and the availability of indigonous oil,
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This gap is partly met by imports. The
quantum of edible oil to be imported is
decided by the Government from time to
time, keeping in view the availability of
indigenous edible oils, availability of for-
eign exchange and other related factors.
It is too early to estimate the quantity to
be imported during oil year 1986-87
(November.October).

(e) The allocation of imported edible
oils to States under Public Distribution
System is made on month to month basis
keeping in view certain factors like prices
of indigenous edible oils in the open
market, availability of indigenous edible
oils etc. Further responsibility for distri-
bution to consumers is of the State
Government,

The vanaspati industry is allocated im-
ported edible oils on the basis of their
average monthly production achieved dur-
ing the preceding quarter 609% regular
allocation at the rate of Rs. 11.500/-PMT
and 209, commercial allocation @ Rs.
13,000/-PMT is being given to them on
the basis of their production at present.

Lasnchiag of six series satellites

2949. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :

{a) the schedule date of launching the
six series satellites of the INSAT system;

(b) whether the launching of the six
series satellite has been delayed;

(c) if so, the reasons for the delay;
and

(d) the date when it is expected to be
Jaunched ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI SHIVRAJ V.
PATIL) : (a) There are no ‘six scries
sateltites’ in the INSAT System.
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Production of arms and ammunitions
ia private sector

295). SHRI K. MOHANDAS : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have decided
to allow production of arms and ammuni-
tions in private sector also; and

(b) the reason for the change -in the
policy with regard to the manufacture of
arms ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO.
DUCTION AND DEFENCE SUPPLIES
(SHRI SUKH RAM) : (a) No, Sir.

(b) Does not arise.

Parliament Session in South

2951. SHRI M. RAGHUMA REDDY :
SHRI MANIK REDDY :

Will the Minister of PARLIAMEN.
TARY AFFAIRS be pleased to state :

(a) whether it is a fact that for several
decades there has been a demand to hold
a Session of Parliament in South;

(b) if so, whether Government pro-
pose to consider the matter afresh; and

(c) what are the difficulties in the way
of holding such a Session in South ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND FOOD AND
CIVIL SUPPLIES (SHRI H. K. L.
BHAGAT) :j(a) Yes, Sir.

(b) and (c) At present, the Govérn-
ment is not thinking of holding any Parlia-
ment Session outside Delhi,
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Freodom fighters pension applications
frem Gujgrat districts

2952, SHRI U. H. PATEL : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the details of sanction of freedom
fighters pension cases from districts of
Bulsar, Vadodara, Surat, Ahmedabad of
Gujarat State and Dadara Nagar Haveli
during 1.1.85 to 30.6.86;

(b) how many applications have been
received during the above period from the
above districts of Gujarat;

(¢) when a decision is likely to be
taken on pending cases; and

(d) the details of total number of
freedom fighters who are getting freedom
fighters pensions in each districts of
Gujarat ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH) : (a)
Record of sanctioned cases is not main-
tained district wise However, during the
period from 1.1.1985 to 30,6 1986, pension
has been sanctioned in 29 cases from
Gujarat State and in one case from
Dadra Nagar Haveli.

(b) The last date for submission of
applications under the Central Scheme
was 31.3,1982. The applications received
after the prescribed date are treated as
delayed and their details are not main-
tained.

(¢) Target date of 15th August, 1986
haa been fixed for disposing of all pending
applications received before 31.3.1982 ex-
cept those having some special features
and, for this purpose, special efforts are
being made and special steps taken.

(d) Till 30.6.1986, pension has !aeen
sapetioned in 3419 cases from Gujarat
State.
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Jawans of Assam Rifles killed by
insurgents

2953, SHRI P. K, THUNGAN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether six jawans of Assam
Rifles were killed recently by insurgents
in Tirap District of Arunachal Pradesh;
and

(b) what steps are proposed to check
such incidents in future ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH): (a)
Yes, Sir. During an encounter between
NSCM underground and Assam Rifles
party at village Tengman, Manmao Circle
(Tirap District) on 4/5th July, 1986, 6
jawans of Assam Rifles were killed.

(b) The para-military forces have
been placed at the disposal of the U.T.
Administration. Vigil on the borders has
been increased. The U.T. Administration
has been advised to utilise the provisions
of the Terrorists and disruptive Activities
(Prevention) Act, 1985 to curb the acti-
vities of extremists. The ‘disturbed area’
belt on the Indo-Burma border has been
extended from 5 kms. to 20 kms. in
Nagaland and Arunachal Pradesh to check
the infiltration of extremists. The intelli-
gence set-up in the region has been geared
up to effectively deal with extremist cle.
ments.

Extension of disturbed area belt on
Indo-Burma border

2954, SHRI P. M. SAYEED : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 5884 on 9 April,
1986 regarding insurgency in North Eastera
region and state :

(a) whether the extension of the dis.
turbed area belt on the Indo.Burma
border has proved effective to control and
deal with the extremists and their activities;

(b) whether the decision regarding
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the extension has been reviewed as re-
quested by the Nagaland and Arunachal
Pradesh Governments; and

(c) the latest position regarding con-
trolling of insurgency in the North-
Eastern Region ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH): (a)
Since the disturbed area belt on the Indo-
Burma border was extended to 20 Kms,
only i{n October, 1985, it will be too
early to judge the effectiveness of the
measure.

(b) Yes, Sir.

(c) Memorandum of Settlement on
Mizoram has brought about a peaceful
solution to the two-decade old Mizoram
problem. During the year (upto 1.8.1986),
57 NSCN personnel have been arrested
by Security Forces and 24 surrendered.
Though there has been some increase in
the activities of NSCN, the activities of
Meitei extremists in the last three months
have decreased. So also, there has been a
downward trend in the activities of the
TNV in the last three months.

Public representatives in Programme
Implementation Committees

2955. SHRI VIJOY KUMAR YADAYV:
Will the Minister of PROGRAMME
IMPLEMENTATION be pleased to state :

(8) whether involvement of Public
representatives in Programme Implemen-
tation Committees in different States are
not effective;

(b) if so, whether Government have
any usniform plan to involve public re.
presentatives and political parties in
Programme Implementation Committees
at the lower level more effectively by giving
more powers t0 such Committees; and

(c) if so, the details thereof ?

THE MINISTER OF PROGRAMME IM-
PLEMENTATION (SHRI A.B.A. GHANI
KHAN CHOUDHURY): (a) to (c) The
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States/Union Territories have been advised
to set up monitoring and implementation
committees for the 20-Point Programme
at State, District and Block levels. It
was also suggested that in the District
and Block level committees, Members of
Parliament and of State Legislatures
(irrespective of their Party affiliations)
and non-official people’s representatives
including representatives of minorities
should be appointed, According to the
information available almost all the States
have set up such committees. The fact
that the States have been advised to
appoint Members of Parliament & of State
Legislatures (irrespective of their party
affiliations) shows that the Government has
followed a uniform policy in this regard.
These Committees are meant for monitor.
ing the implementation of the Programme,
and there is no proposal under considera-
tion to give these Committees more
powers. Precise information about whe-
ther involvement of public representatives
in these Committees is effective or not, is
not available.

Incident of snake bite in Delhi Zoo

2956. SHRI AJOY BISWAS : Will the
PRIME MINISTER be pleased to state :

(a) whether attention of Government
has been drawn to the incident of snake
bite to the Director of National Zoolo-
gical Park Delbi while saving the lives of
lions there; and

(b) if so, the steps proposed for the
safety against such professional risks faced
by personnel in various services viz.
agriculture institutes, universities, forest
and wildlife departments, etc, ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z, R. ANSARI): (a)
Yes, Sir.

(b) Anti-venin secrum has to be pro.
perly stored and requires a doctor to
administer it to the affected person. The
serum will have to be stored in appro-
priate hospitals and if a snake-bite does
occur, the affected person would have to
be taken oxpeditiously to such hospitals.
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Peading cases of freedom fighters
from Andhra Pradesh

2957. DR. T. KALPANA DEVI:
Will the Minister of HOME AFFAIRS be
pleased to states :

(a) the number of applications of
Freedom Fighters from Andhra Pradesh
pending sanction;

(b) how many were disposed off dur-
ing the last six months;

(c¢) likely date of disposal for the re-
maining cases; and

(d) the number of freedom fighters
distributed pension District-wise ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH): (a)
As on 30.6.i1986, 3301 applications were
pending for disposal from Andhra Pradesh,
including 2291 cases that have been re-
ferred to Hyderabad Special Screening
Comnmiittee.

(b) From 1 1.1986 to 30.6.1985, total
of 1628 cases of freedom fighters from
Andhra Pradesh were disposed of.

(c) 15th August, 1986 has been fixed
as target date to process and finalise all the
pending applications and, for this purpose,
special efforts are being made and special
steps taken. As regards cases referred to
Commitiee, the same will be finalised on
receipt of its recommendation.

(b) Till 30.6.1986, pensions has been
sanctioned in 7632 cases from Andhra
Pradesh including cases recommended by
Hyderabad Special Screening Committee.
Record of sanctioned cases are maintained
only State.wise and district-wise break up
is not maintained.

Developmeat of North Bengal region

2959. SHRI PRIYA RANJAN DAS
MUNSI ; Will the Minister of PLANNING
be pleased to state :
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(a) whether he is aware that five dis-
tricts of North Bengal namely, West
Dinajpur, Malda, Coochbehar, Jalpaiguri,
and Darjeeling have lagged far behind in
the installation of industrial units during
all the Five Year Plans so far which has
caused serious imbalances in the economic
growth there;

(b) whether specific proposals from
West Bengal Government to provide
special consideration for industrial develop-
ment in that region have been received
by the Union Government; and

(c) if so, the details thereof and action
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA) : (a) It is true
that five Districts of North Bengal referred
to by the Hon. Member are not as in-
dustrialised as rest of the State. However,
North Bengal has essentially an agro-
based economy. Therefore, it would mot
be appropriate to say that any imbalance
bas been caused in the economic growth
due to lack of industrialisation.

(b) and (¢) The Districts of Cooch-
behar, Jalpaiguri, Malda and Darjeeling
have been classified as <‘No-Industry’
Districts under Category ‘A’ and West
Dinajpur as Category ‘C’. All the five
districts are eligible for various subsidies
and concesstons applicable to backward
districts. This should promote their in-
dustrialisation.

The State Government had made a
proposal for setting up a spinning mill
with 25,000 spindles in West Dinajpur.
This was approved and the mill has been
commissioned. During finalisation of the
7th Five Year Plan, the State Govern-
ment proposed an agro-based industry to
be set-up in North Bengal. This has bean
included in the 7th Five Year Plan and
suitable outlays are being provided in the
Annoval Plans. In addition to this, a
number of projects are taken up ig Dap-
jeeling Hill Area under separate Sub
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Plaps of Hill Area Development. These
progrummes are funded partly by the
Stpte. Plun and partly from the Special
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Central Assistance. The outlays for the
Hill Area Sub Plaa and- the industrial
component thereof are as. under—

(Rs. crores)

Hill Area Sub Plan

Industry Component

Plan {Approved Outlay) (Approved) Outlay.
Special State. Total Special State Total
Central Plan Central Plan
Assistance Flow Asgsistance Flow
Fifth Plan 15.06 18.84 33.90 2.14¢ 1.91* 4,035%
Sixth Plan 30.46 49.71 80,17 4.48 9.52 14,00
Sevenih Plan- 44,55 78.4% 12298 512 12,96 : 18,08 .
1985-86. 9.21 14.50 23,71 1.08 2.67 3.75
1908-87 9.50 13.68 23.18 .15 2.25 3.40

[ —

*Relates to . cxpenditure,

Blasts in Delibl. .

2060, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(2). the details of blasts occurred in
Dalbi sipce -1 May, 1986 including the
causes. of blast, the number of people
killed and injured in each blast and loss
incurred;,

(). -the action taken by Government
statipg the number of culprits taken into
cusiody and action taken against them;

(<) .the. action  takem/proposed to
minimien such blasts particularly in - areas
wihane industsy and residences are located

sl Wby widhe;

(& whather- there is & proposal to
sl indusirial opits and factories from
onch ‘orsas; and -

(o). ,if .0, the detsils. thereof, with
sposiel refiscence.to Tel Nagyr ases 7

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Only one gas
cylinder blast took place due to chemical
reaction in the pressure chamber of a
casting mechine in Tri Nagar, Delhi on
13.5 1986 io which 4 persons were killed
and 7 injured. Property worth about Rs.
65,000/—was damaged.

(b) A casse FIR No. 109 dated 13.5,
1986 u/s 337/421/304—-A IPC at PS Law-
rence Road, was registered in this regard.
No arrest.has been made so fax as the
person involved, the owner of the factory,
also died.in the blast.

(c) to (¢) The draft perapective
Development Plan Delhi—2001 propose to
shift - industries that are -incompatible in
residential areas to conforming - areas in @
phased manaer.

[ Tranglation]
Skirmishes on borders
2068, SHRFRAJ RUMAR RAI - Will
the Minlster of DEPFBNCE: be phuoé to
piate :
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(a) the total number of skirmishes
on borders of the loss the country during
1983-84, 1984-85 and 1985-86 and of life
and property, if any, as a result thereof;
and

(b) the steps taken to check the
frequent skirmishes on borders ?

THE MINISTER OF STATE
IN THE DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT
(SHRI ARUN SINGH) : (a) There has
been no skirmish on our borders during
1983-84. However, there have been a few
incidents during 1984-85 and 1985-86. It
would not be desirable to disclose details
in this regard.

(b) Flag meetings at the local Com-
manders’ level are held, as also contacts
at higher levels both in Army Head-
quarters and through diplomatic channels,
are made, to defuse a situation as and
when the need arises.

[English]
Detection of foreigners in Assam

2962. SHRI BHATTAM SRIRAMA
MURTY :
SHRI ABDUL HAMID :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the detection of foreigners
in Assam in terms of the Assam Pact is in
progress;

(b) the number of cases investigated
and whether investigation is in progress as
per the records of the State Government;

(c) whether the State Government of
Assam requested the Union Government
to amend the Illegal Migrants (Determina-
tion by Tribunals) Act, 1983; and

(d) if so, the reaction of Union

Government thereto ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGII) : (@)
es, Sir.
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(b) According to the State Govern-
ment, 678 enquiries have been completed
in respect of foreigners who came to Assam
between 1.1.66 and 24th March, 1971 (both
days inclusive) while the number of en-
quiries completed upto 30th Jume, 1986
in respect of the foreigners who came to
Assam on or after March, 25, 1971 is 7660.

(¢) Yes, Sir,

(d) The proposal submitied by State
Government for amendments to the Illegal
Migrants (Determination by Tribunals)
Act, 1983 is under consideration.

Number of Infiltrators, terrorists and
smugglers killed and arrested on
Pakistan border

2964. SHRI P. NAMGYAL : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of  infiltrators,
terrorists and smugglers killed in encoun-
ters with our security forces and number
of such criminals arrested on the Indo-
Pak borders in Rajasthan, Punjab and
Jammu and Kashmir from January te
July, 1986 separately;

(b) details of arms seized from them;
and

(c) steps taken to check infiltration
along Indo-Pakistan border ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL., PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b) The in-
formation is being collected and will be
laid on the Table of the House.

(c) The security forces on Indo-Pak
borders are on alert. Measures taken for
strengthening surveillance along Indo-Pak
borders include : strengthening of BSF,
establishing additional border out-posts,
construction of observation posts towers
and providing increased mobility to berder
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patrols and equipping BSF with sophisti-
cated equipments to check infiltration.

Freedom fighters pensions cases from
Karnataka

2965. SHRI NARSING SURYA-
WANSHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) how many cases of freedom
figbters for the Pension have been received
in 1984-85, 1985-86 upto June, 1986 from
Karnataka State and Bidar District in
particular;

(b) bow many of them bad been dis-
posed of; and

(c) reasons for delay in settling the
remaining cases ?

THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH): (a) to
(¢) The last date of receipt of application
from freedom fighters under Swatantrata
Sainik Samman Pension Scheme, 1980 was
31.3.82. Applications received a.ter that
date are considered as delayed, and their
details are not maiotained. Deiay in sub-
mission of applications is condoned only
if the application is accompanied by official
evidence of suffering. Such cases are very
few.

However, approximately 500 applica-
tions from the Karnztaka rcgion of former
State of Hyderabad which includes the
District of Bidar who participated in
Border Camps have been received after
31.3.1982. These cases are scrutinised by
the Hyderabad Special Scrzening Com-
mittes who have been authorised to
recommend condonation ¢f delay in
geouine cases. The Committce has so far
recommended sanction of pension in 109
of such cases. Remaining cases in this
category will be disposed of as soon as
recommendations of the Committee are
seceived.

Afforestation in Kerala

2966, SHRI SURESH KURUP : Will
the PRIME MINISTER be pleased to
state :
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(a) the percentage of forestry in Kerala
as compared to other States; and

(b) the steps being taken to increase
the percentage of afforestation in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z. R. ANSARI): (a)
The percentage of forests to the geogra-
phical area in Kerala is 24.18 as against
the Indian average of 22.7.

(b) A World Bank ass'sted social
forestry project is under implementation
in Kerala State. It envisages a physical
target of 85300 hectares during the period
1984-90 with a total outlay of Rs. §99.1
lakhs,

Central asgistance for setting up
capital of Haryana

2967. SHRI P. M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Haryana Government have
sought financial ascistance to build the
State capital; and

(b) if so, details thereof and reaction
of Government thereto ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF STATES (SHRI
GHULAM NABI AZAD): (a) and (b)
No formal request in this bebalf has been
received from the State Government.
However, the report of Shri Justice Ven.
kataramiah Commission says that the
Government of India should bear the cost
of acquisition of land and its development,
for the capital city of Haryapa and also
the cost of construction of Government
buildings necessary for a capital and that
if the total cost exceeds Rupees two
hundred crores, the Government of India
may recoup the excess expenditure by sale
of sites in the Caputal Project Area. The
suggestion made by the Commission will
be considered at the appropriate time.

Issue of forged immigration clearance
certificates by travel agencies
2968, PROF. K. V. THOMAS : Will

the Minister of HOME AFFAIRS be
pleased to state :
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(a) whether Government are aware of
certain travel agencies issuing forged im-
migration clearance certificates;

(b) if so, what action is taken against
such agencies; and

(c) how many
occurred in Kerala ?

such

cases have

THE MINISTER OF STATE IN THE
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) to
(c) Information is being collected and will
be laid on the Table of the House,

Pattern of consumption expenditure

2969, SHRI NARAYAN CHOUBEY :
Will the Minister of PLANNING be
pleased to state :

(a) the pattern of total consumption
expenditure for various expenditure groups
according to the latest available data;

(b) how does the data compare with
that for the preceding years;

(c) whether inequalities in consumption
increased over the Sixth Plan period and
at the end of the first year of Seventh
Plan; and

(d) if so, measures proposed to be
taken by Government to reduce these in-
equalities ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
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MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): (a) The latest
available data on consumer expenditure
relates to the period January—December,
1983 collected by the National Sample
Survey Organisation (NSSO). The State-
ment—TI giving the distribution of popula-
tion by monthly per capita expenditure
classes and the average per capita expen-
diture in different expenditure groups is
given below.

(b) NSSO presently collects data on
consumer expenditure every five years.
Therefore, no data on the subject was
collected during the year preceding to
1983. The data prior to 1983 was collected
in 1977-78. A Statement—II giving com-
parable data to the 1983 data (as given in
Annex-I) is given below. It is not possible
to make a realistic comparison of the data
on the above two points of time due to
price rise in the absence of appropriate
price deflators for different expenditure
classes.

(c) The two points of time for which
available data are available do not fall in
the Sixth Plan  The latest available data
also do not relate to the first year of the
Seventh Plaa. From the available data
the inequalities in consumption could be
measured by (i) the share of the
lowest 109 and the top 10%
of the population in the total con-
sumption, and (ii) the concentration
ratios. The two sets of figures are given
in the following table :

Inequality measure 1977-78 1983
Rural Urban Rural Urban
1. Share of population
(i) Lowest 10% 3.5 3.3 3.8 3.5
034 0.35 0.30 0.33

2. Concentration ratio
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These indicate that there has been
some decrease in the consumption in-
equalities during the period under re-
ference.

(d) Reduction in poverty and inequa-
lity bas been the basic objective of plann-
ing, The Seventh Plan provides, for
many poverty alleviation programmes
mainly by way of transferring of assets
and skills and providing employment in
the slack seasons of the year, such as
the Integrated Rural Development Pro-
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gramme (IRDP), the National Rural
Employment Programme (NREP), and
Rural Landless Employment Guarastee
Programme, (RLEGP). The Gadgil for-
mula for allocation of central asyistance
for State plans was modified in August,
1980 with a view to increasing the
weightage of assistance to the less deve-
Joped States to enable them achieve faster
development, faster reduction in poverty
ratio and improve their per capita income
and thus reduce economic disparity.

Statement-I

—Annex.—L referred-to-ranswer (o Lok Sabifr
Mmmm

Estimates of per capita consumer expenditure (P. C. E.) for 30 days and
percentage of persons by P.C.E, classes for NSS 38th round (Jan-Dec. 1983)—
All India.

Per capita RURAL URBAN

expenditure - -

classes Consumer Percentage Consumer Percentage
(Rs.) expenditure of persons Expenditure of persons

in Rs. (0.00) in Rs, (0.00)
1 2 3 4 5
0—30 24.86 0.92 21,92 0.21

30—40 35.84 2.47 35.81 0.51
4050 45.44 5.1 45.70 1.40
50—60 55.24 7.90 55.54 2.93
60—70 65.17 9.69 65.25 4.92
70—85 71.40 15.24 77.41 9.52
85—100 92.27 13.64 92.53 10, 4
100—125 111.58 16.99 112.00 17.17
125—150 136.56 10.00 137.19 13.13
150—200 171.14 9.78 171.96 16.31
200—250 221.52 3.96 222.64 8.75
250—300 272.12 1.81 273.08 5.19
300 & above 437.34 2.49 452.05 9.32
All classes 11245 100.00 164.03 100.00
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Statement-11

Apmex—1t-referred-to-in-apswer to Lok Sabba-Usstasced-
+Question N0 2969 due-for answer on 6-8-1986

Estimates of per capita expenditure (p. c. ¢.) for 30 days and percentage of
persons by p. c. e. classes for NSS 32nd rouud (July 77—June 1978)—

All India,

Monthly per RURAL URBAN -

capita expendi- - —_— -

ture classes Average per Percentage Average per Percentage

capita of popu- capita of
expenditure lation. expenditure population
(Rs) (Rs) (Rs)
1 2 3 4 5
0—10 4.57 0.19 4.46 0.14

10—15 13.16 0.46 12.64 0.12
15—20 17.80 1.21 17.93 0.34
20—30 25.87 8.24 26.06 2.59
30--35 32.56 7.21 32.67 3.00
35—~40 37.59 8.33 37.58 4.25
40—50 44,94 17.24 45.16 10.87
50—60 54.80 14.90 54.89 12.23
60—170 64.66 11.46 64.88 T1L37
7080 74,68 8.12 4.7 9.95
80100 88.82 9.80 89.13 14.59
100—150 118.82 8.82 120.56 17.43
150200 170.27 2.28 170.95 6.62
200 — 300 489,50, 1.74) 238.75 4,35
300 & above 519.75 2.03
All classes 68.89 100.00 96.15 100,00




219 Written Answers

Inclusion of employees of scientific
staff under Central Administrative
Tribunal

2971. SHRI MANIK REDDY : Will
the PRIME MINISTER be pleased to
state :

(a) whether Central Administrative
Tribunal was set up with the intention of
providing speedy justice to all Central
Government employe.s;

(b) whether employees of I1.C.A.R.,
I.C.M.R., CS.I.R. have been brought
under the purview of Central Administra-
tive Tribunal; and

(¢) if not, reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES & PENSIONS (SHRI
BIREN SINGH ENGTI) : (a) Yes, Sir.

(b) and (c) The Admnistrative Tribu-
nals Act, 1985 provides for the extension
of the jurisdiction of the Central Adminis-
trative Tribunal over the employees of
organisations like the I.C A.R., the
I.C.M.R. and the C.S.I.R. by issue of a
notification by the Central Government.
A notification to that effect will be 1ssued
as soon as the Central Admunistrative
Tribunal which was estabiished only
recently is ready to take on the additional
work.

Child Welfare Institutions

2972. SHRI MOOL CHAND DAGA:
Will the Minister of WELFARE be pleased
to state :

(a) whether Government are aware of
Child Welfare Institutions receiving large
aid from Union Government and also
various International Organisation but
not spending them on Child Welfare;

(b) if so, the details thereof; and

(c) what action has been taken against
the Institutions and the amount of aid
received by them from Government of
India and [International Organisations
during the last three years ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) No, Sir.

(b) Does not arise.

(c) Under the Centrally Sponsored
Scheme for the Welfare of Children in
Need of Care and Protection, the grants
are chanpnelised through the State Govern-
ments/Union Territory Administrations
and they are expected to inspect the
organisations, When reports against any
of such Organisation is received, appro-
priate action is taken. During the last
three years 19 organisations in receipt of
the grants under the above mentioned
scheme came to adverse notice and further
flow of funds was stopped by the State
Governments. Total amount released to
these organisations during the last three
years is not readily available.

Pollutio n caused by oil refineries
and oil industry

2973. SHRI SRIBALLAV PANI-
GRAHI :

SHRI N. DENNIS :

Will the PRIME MINISTER be
pleased to state :

(a) the efforts made to protect, pre-
serve and improve the environment, main-
tain the ecological balance and contain
pollution to the minimum level for preser-
ving the industrial and agricultural health
of the people of country;

(b) whether 1t is a fact that the extent
of atmospheric pollation caused by the
em:ssions fromn the refineries and oil
industry were continuously monitored by
an independent agency; and

(c) If so, the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z, R. ANSARI) :
(a) The efforts made include :—

Regulatory measures through enforce-
ment of the Acts for conservation of
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forests, protection of wildlife, control of
insecticides and prevention and control of
water and air pollution; and

Promotional programmes for affores-
tation, soil and water conservation,
pollution control, eco-regeneration of
degraded areas and mass awareness
campaigns.

(b) and (c) Yes, Sir; the respective
State Pollution Control Boards monitor
the emissions from the refineries and oil
industry.

Nuclear Technology

2974. DR. V. VENKATESH : Will
the PRIME MINISTER be pleased to
state :

(a) the names of countries which sub-
scribe to the Government of India’s stand
on nuclear technology regarding the right
of all nations to acquire nuclear techno-
logy; and

(b) whether these countries accept the
importance of harnessing nuc'car energy
for ecoromic development and human
welfare and that aecess to the benefits of
nuclear technology for peaceful purposes
should not remain confined to a few
countries ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE.
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS, AND SPACE (SHRI SHIV-
RAJ V. PATIL) : (a) All countries subs-
cribe to the right of all nations to acquire
nuclear technology for harnessing nuclear
technology for economic development and
human welfare.

(b) Yes, Sir.
{Ratio of employed and unemployed
2975. KUMARI MAMATA BANER-

JBB : Will the Minister of PLANNING be
pleased to state the ratio between the
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employed and the unemployed persons in,
the country ?

THE MINISTER OF STATE IN THRE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI A, K. PANJA) : The
ratio between employed and
unemployed based on the data
of first two subrounds (Jan—June 1983) of
38th round of NSS (Jan-Dec. 1983) is
calculated as 47.6.

Wheat for distribution in tribal areas

2976, SHRI SOMNATH RATH :
SHRI NITYANANDA
MISRA :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that Govern.
ment have decided to raise the quota of
wheat from 1 lakh tonnes to 3 lakh tonnes
for distribution in tribal areas;

(b) if so, the quantity of wheat allotted
to Orissa for distribution during 198S;
and

(c) the allocation of wheat earmarked
to Orissa for 1986 ?

THE MINISTER OF STATE IN THE-
MINISTRY OF PLANNING AND MINI.
STER OF STATE IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES
(SHRI A. K. PANJA): (a) The require-
ments of foodgrains under the scheme for
supply at specially subsidized prices to the
people living in the Integrated Tribal
Development Project areas and the tribal
majority States are met by the concerned
State Governments from out of their
quotas for the pablic distribution system,
No separate allocations are made for the
purpose.

(b) and (c) The monthly allocation of
wheat for public distribution system in
Orissa has been 23,000 tonnes during the
year 1985 and 1986 (till July, 1986).
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Development of wasteland

2977. SHRI JUJHAR SINGH : Will
the PRIME MINISTER be pleased to
state

(a) the agencies proposed to be
employed for the development of waste-
land viz. individuals, cooperatives, limited
companies, and semi-Government organi-
sations;

(b) the terms and conditions on which
these agencies are to be engaged;

(c) whether consultancy service for
development of wasteland has been

envisaged; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI Z. R. ANSARI) :
(a) Apart from the Central and State
Government Departments concerned all
other Agencies like Schools, Yuvak
Mangal Dals, Mahila Mangal Dals, Tree
Growers Cooperatives, Local Bodies,
State and Central Public Sector Under-
takings and Voluntary Agencies are being
sought to be involved in the programme
of Wastelands Development. Forest-based
industries are also to be encouraged not
only to afforest wastelands with a view to
secure raw-material for their captive use,
but also to make a commitment to under-
take fuel.wood and fodder plantations for
the use of the local community on a
portion of the land leased to them.

(b) All the above Agencies are expec-
ted to engage in this activity with their
own resources as well as Institutional
Finance. However, there is a scheme for
grant-in-aid  assistance to Voluntary
Agencies, which may take up demonstra-
tion projects for nursery-raising and block
plantation on community land or on land
belonging to the rural poor and scheduled
castes and tribes, as well as for awareness
ralsing, extension and training. Industries
ase beisg encouraged to enter into agree-
ments with the rural poor and small
farmers for the supply of their raw-
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material needs on a viable basis. Such
plantations by industries must be raised
on wastelands distant from habitations, so
as not to disturb existing community use,

(c) and (d) No, Sir. If specific isses
in wastelands development need expert
assessment or field survey, appraisal and
the like, there is provision for occasional
consultancy to do so.

Rehabilitation of physically handicapped
persons

2978, KUMARI PUSHPA DEVI :
Will the Minister of WELFARE be
pleased to state :

(a) whether Government have set up
some training institutes to provide educa-
tion and adequate training for the
rehabilitation and self.employment of
handicapped persons;

(b) whether Government have opened
such educational institutions in different
States;

(c) if so, the number of such institu-
tions which have been set up in Madhya
Pradesh; and

(d) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.
Government of India have set up four
National Institutes—one each in the field
of visual, hearing orthopaedic and mental
handicaps. These are apex level institutions
primarily meant for training of profes-
siopals and are respectively located at
Dehradun (U.P.), Bombay (Maharashtra)
Calcutta (W.B.) and Hyderabad (A.P.).

(b) No, Sir.
(c) Nil.
(d) Does not arise.



285 Written Answers

12.00 brs.
[ English]

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam) : Sir, I have given a Call
Attention Notice,

SHRI BASUDEV ACHARIA (Ban-
kura) : I have given a notice of Adjourn-
ment Motion.

MR. SPEAKER :
Adjournment Motion.

No question of

SHRI BASUDEV ACHARIA : On
Gorkhaland issue,..

MR. SPEAKER : You handle 1t your-
self.

SHRI AMAL DATTA (Diamond
Harbour) : This is a vital issue.

[Translation]

MR. SPEAKER : Sh. Amal Datta,
please do not take while standing in the
centre it does not behove you.

[English]

You are a Parliamentarian. Please go
to your seat. It does not behove you.
Why can’t you go to your seat 7 If there
is any valid point of order, I will listen.
If it is not, then I will not.

SHRI BASUDEV ACHARIA (Bap-
kura) : Sir, volunteers of Gorkhaland are
getting training in Nepal,

MR. SPEAKER : Mr. Acharia, 1
would like the State Government to take
stringent possible steps and finish it off.

(Interruptions)

MR. SPEAKER : You can handle it.
You can do whatever you like.

(Interruptions)

MR. SPEAKER : Order, order. Itis
over, Now don’t pursue.
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SHRI BASUDEB ACHARIA : The
Central Government should condemn anti-
pational activities.

MR. SPEAKER : We always do it
here. It is unanimous Resolution of this

House that any secessionist activity shonld
be condemned.

SHRI AMAL DATTA : Let the Home
Minister make a statement on this issue.
Let there be a discussion on it.

SHRI BASUDEV ACHARIA : Way
not you allow a discussion ?

SHRI AMAL DATTA: This thing
will ultimately snowball into another...

(Interruptions)

MR, SPEAKER : Thisis a position
which bas to be handled by the State
Government, Why don’t you handle it
properly? That is all,

SHRI AMAL DATTA : 1t is not a
question of State Government.

(Interruptions)

You are not the representative of the
Central Government. You are saying it
is a law and order problem and it is for
the State Government to handle 1t. We
are saying this is a national issue. It is
not a law and order issue.

(Interruptions)

MR. SPEAKER : Nothing will go op
record.

\Interruptions .**

MR. SPEAKER : Mr. Kolandaivelua,
SHRI P. KOLANDAIVELU : Sir,
Mr. Jayawardhane yesterday...
( Interruptions)

MR. SPEAKER :

Mr. Kolandaivelu.
{Interruptions)

MR. SPEAKER : Why don’t you
allow the hon. Member to speak ? I have
called him. You have not got moso-
poly.

I have allowed

(Interruptions)

**Not recorded.
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SHRI AMAL DATTA: We want a
clear ruling on this. If you say this is not
a national issue and this is & State issue,
we will have to think of other means,

(Interruptions)

MR. SPEAKER : This is a law and
order problem. What is the problem ?

SHRI BASUDEB ACHARJA : 1t is
not a law and order problem.

(Interruptions)
MR. SPEAKER What is the
problem ?
(Interruptions)

SHRI BASUDEB ACHARITA : They
have sent volunteers for training. You
want another Khalistan here ?

(Interruptions)

SHRI BASUDEB ACHARIA : They
are doing like this, It is an anti-national
activity and the Central Government has
pot condemned it.

(Interruptions)

MR. SPEAKER : I do not know why
you raise such flimsy issues here.

(Interruptions)

MR. SPEAKER : I have already asked
for information and if I am satisfied that
it draws the Central Government’s atten-
tion also. I will allow a discussion. Other-
wise, you handle it properly and finish
this off. So simple it is,

SHRI P. KOLANDAIVELU : Sir,
Mr. Jayawardhane has yesterday turned
down all the settlement proposals.

MR. SPEAKER : We will take it up
on the 1ith.

SHRI P. KOLANDAIVELU : He
wants to declare war,

MR, SPEAKER : Let him do whatever
be likes.

SHRI P. KOLANDAIVELU : He
wants to have military solution.
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MR. SPEAKER : It is already sche-
duled for 11th. What more do you
want ?

SHRI P. KOLANDAIVELU : I have
given a Call Attention Notice.

MR. SPEAKER :
discussion,

I will allow a full
SHRI P. KOLANDAIVELU : That
is on the 11th.

MR. SPEAKER :
happening ?

Then what is

SHRI P. KOLANDAIVELU : Yester-
day, he declared a war.

MR. SPEAKER : Then, shall I put it
off ? Shall I call off that discussion under
Rule 193 and give you a Call Attention ?
Is that right ?

SHRI P. KOLANDAIVELU : We
want discussion under Rule 193 and also
Call Attention.

MR. SPEAKER : How can there be
two things.

PROF. MADHU DANDAVATE
(Rajapur) : Please listen to me. It is an
issue which affect the entire House.

MR. SPEAKER : I have to find out.

PROF. MADHU DANDAVATE : 1
welcome the statement of the Prime
Minister from London regarding economic
sanctions against South Africa...

MR. SPEAKER : I have not allowed
you, It is not a point of order. It is out
of order.

PROF. MADHU DANDAVATE
There are private diamond dealers who
are bringing rough diamonds...

MR. SPEAKER : We have taken a
stand. I have to find out,

PROF. MADHU DANDAVATE :
That is all right. All that I am saying
is let it be taken in some form.
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(interruptions) 1 have given you a notice
under Rule 115,

{ Interruptions)

MR. SPEAKER : Why do you pursue
the matter. Why do you harangue me like
this 7 I will see,

SHRI N.V.N. SOMU (Madras North):
Sir, in Madras Harbour area, sand is
accumulated...

(Interruptions)
MR. SPEAKER : One by one please.

SHRI NARAYAN CHOUBEY
(Midnapur) : I have been telling that the
entire jute is not being bought. The assu-
raace given by the Prime Minister is not
being conserved by the Government. The
Jute Corporation of India are not buying
the entire jute. It is a very serious matter.

MR. SPEAKER : 1 will see to it.

SHRI N.V.N. SOMU : Sir, in the
- Madras Harbour area, sand accumulation
prevents movement of fishing boats.
Thousands of fishermen are suffering. 1
have given a Calling Attention Notice...

MR. SPEAKER : Mr. Somu, why
don't you realise that Calling Attention
Notices are not answered on the floor of
the House ?

SHRI N.V.N. SOMU : Immediate
action should be taken I have seen with
my own eyes; the fishing boats are not
able to move.

MR. SPEAKER : Why don’t you
explain to me if it is so urgent ? Not like
this.

SHRI D.N. REDDY (Cuddapah) :
A son of Congress leader in Punjab
was arrested...

MR. SPEAKER : What does it
matter even if the Congressman himself
is arrested ? The Heavens will not fail.
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Let the law take its own course. He may
be hanged. What do I cate about it ?
Every man in this country is punishable
under the law if he breaks it. Why do you
take it like this ?

SHRI D.N, REDDY : Heis son of a
Congress leader...

MR. SPEAKER : What does is matter?
I do not care whether he is a Congress-
man or a Telugu Desam man. A man is
a man. He is an Indian and if he infringes

the law, he must be punished. That is
all.

PROF. P.J. KURIEN (Idukki) : Due
to a recent verdict in the Supreme Court,
thousands of litigations are possible in
Kerala...

MR. SPEAKER: What do you
mean by that ?

PROF. P. J. KURIEN : Itis a ver-
dict annulling the Christian Succession
Act. Thousands of litigations are likely.

MR. SPEAKER : You give mea
notice under 377,

PROF. P. J. KURIEN : I have
already given...

MR. SPEAKER : That is all-
right.

PROF. P.J. KURIEN : Will you
allow a discussion ?

MR. SPEAKER : 1 will allow you
under 377, if you like. Don't do like this
Don’t misuse this opportunity...

PROF. P. J. KURIEN : Tt isa very
important subject.

MR. SPEAKER : T will allow you
under 377, if you like.

PROF. P. J. KURIEN ¢ Thank you,
Sir,



891  Written Answers

MR, SPEAKER : Then why did you
bave to do like this ?

SHRI AJAY MUSHRAN (Jabalpur) :
Yesterday morning a very major railway
disaster was averted in Jabalpur on the
RRITOW gauge...

MR. SPEAKER : The Minister for
Railways bas already left...

SHRI AJAY MUSHRAN : Please
listen to me for one minute, Sir. On the
same line, three years before, 400 people
died. The Mumister gave an assu-
rance..,

MR. SPEAKER : Col...

SHRI AJAY MUSHRAN : Please
listen to me ‘or one minute, Sir. You
pever listen to me...

MR. SPEAKER : What is there to

listen about it ? The rules do not
permit ?
SHRI AJAY MUSHRAN : The

Railway Minister gave an assurance that
modernisation of the track would be done
but nothing has been done.

SHRI NARAYAN CHOUBEY :
There should be a full discussion on the
recent railway accidents.

(Inte rup ions)

MR, SPEAKER : What I want to
say is, the Minister has already left for
the accident site, and we have got no more
information. 1 have already asked the
Minister. When she comes back, she will
make a statement and then we will discuss
it,

SHRI AJAY MUSHRAN : In this
particular season, three years ago, 400
people died. Again some people will die...

MR. SPEAKER : That is what I
have already said.

Unterruptions}
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MR. SREAKER : ‘It bas aiready

come. The Minister is going to makea
statement.

SHRI C. P. THAKUR (Patna) : We
have given a Notice about the increasing
incidence of Malaria and Kala-azar,..

MR. SPEAKER : Order. The Mem-
bers on the front benches are talking oo
much and are not allowing me to listen.

{Translation]

Now who will speak out of both of
you ?

SHRIC. P. THAKUR : Malaria®
and Kala Azar is spreading like an epide- )
mic in the whole country, we have given
notice in this regard.

MR. SPEAKER : Please give it in
writing. Malaria will be eradicated by
using medicine, not like this.

SHRI MADAN PANDEY : Disussion
will not serve any purpose.

[English)

KUMARI MAMATA BANERIJEE:
(Jadavpur) : Due to evicton and torture,
the minorities in Karim Ganj in Assam
are now taking shelter in  Bangladesh
ref 'gee camps,.,

MR. SPEAKER : 1 cannot follow
you. Give me in wniting.

KUMARI MAMATA BANERIJEE:
I have given you a Notice..,

MR. SPEAKER : Why don’t you
come apd see me ?

Mr. Thambi Durai, Next item.
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a goods train and Amritsar-
12.08 brs.

COMMITTEE ON PRIVATE MEM.-
BERS® BILLS AND RESOLUTIONS

[Englisk]
Twenty- second Report

SHRI M. THAMBI DURAI (Dhar-
mapur1) : 1 beg to present the Twenty-
second ReportHindi and English versions)
of the Committee on Private Members’
Bill and Resolution.

12,09 hrs.

STATEMENT RE : COLLISION
BETWEEN A GOODS TRAIN AND
AMRITSAR-TATANAGAR EXPRESS
BETWEEN GARWA ROAD AND
TOLRA STATIONS :

[English]

MR. SPEAKER ; Mr. Minister, you
make the statement.

THE MINISTER OF STATE IN THE
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): Mr.
Speaker, Sir, it is my sad duty to make
this statement on a railway accident,
Shrimati Mohsina Kidwai has left for the
site. On her behalf, I am informing the
House. I am decply distresscd to apprise
the House of an unfortunate collision
between the parted portion of a goods
train and 162 Down Amritsar-Tatanagar
Express at about 3.05 hours this morn-

ing...

SHRI BASUDEB ACHARIA : This
is another accident.

MR. SPEAKER : That is whatl
was asking. You did not know about it.
I knew about it.

SHRI RAJESH PILOT :...between
Garwa ‘Road and Tolra Stations on the
Garwa Road-Barka Khana broad gauge
double line sectiomof Dhanbad Division
of Eastern Railway. While the full details
arc awalted, according to a first informa-
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tion received, as a result of the accidens,
two empty BOX wagons, the engine and
first two coaches of 162 Down feli off the
bridge and the next three coaches are
damaged. Apart therefrom, two BOX
empty wagons of the goods traid hirve
also fallen.

2, Immediately on receipt of infor-
mation, General Manager, Eastern Rail-
way, accompanied by Senior Officers, left
by a special train from Howral at 7.48
hrs. Divisional Railway Manager, Dlan-
bad with Divisional Officers, has also’
rushed to the spot. Member Traffic from
Railway Board has already rushed to the’
accident site from Delhi. According to
information received so far, 32 persons
lost their lives and 37 have suffered inju-
ries. I can assure the House that thosé
responsible for the accident shall not
be spared.

3. Commissioner of Railway Safety,
Eastern Circle, will hold the Statutofy
Enquiry into the accident.

4. Medical aid from civil and Rail.
way sources has been rushed. Medical

Vans were despatched from Barwadi ang’
Gomoh.

Mrs. Kidwai bad !eft by air, Sir. She
should be back the moment she inspects

the site and we will inform the House
later on.

(Interruptions)

SHRI BASUDEB ACHARIA : There
should be discussion on this,

SHRI NARAYAN CHOUBEY :
After the Parliament Session has sfafted
every week an accident is taking pface.

MR. SPEAKER : I bhave already
decided to have some sort of a discassion.

(Interruptions)**

MR. SPEAKER : 1 have not allowed
the Hon. Member.

*+Not recorded,
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12.11 hrs.

PUBLIC ACCOUNTS COMMITTEE

[English]
Fifty-third Report

SHRI E. AYYAPU REDDY (Kur-
nool) : I beg to present the Fifty-third
Report (Hiodi and English versions) of the
Public Accounts Committee on Avoidable
extra Expenditure on the purchase of
Cross-bar Telephone Exchange Equipment
for various Exchanges,

12.12 brs.

COMMITTEE ON ABSENCE OF
MEMBERS

[English]
Fifth Report

SHRI MADAN PANDEY (Gorakh-
pur) : I beg to present the Fifth Report
(Hindi and English versions) of the Com-
mittee on Absence of Members from the
Sittings of the House.

12.13 hrs,

MOTION RE : JOINT COMMITTEE
[English)

SHRI C. MADHAV REDDI (Adiia-
bad): I beg to move :

“That this House do recom-
mend to Rajya Sabha that Rajya
Sabha do appoint two members
of Rajya Sabha to the Joint
Committee on the Bill to provide
for the appointment of a Lokpal
to inquire into allegations of cor-
ruption against Union Ministers
and for matters connected there-
with in the vacancies caused by
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the retirement of Sarvashri
R. Mohanarangam and Sultan
Singh from Rajya Sabha and do
communicate to this House the
names of the members so appoint-
ed by Rajya Sabha to the Joint
Committee.”

MR. SPEAKER : The question is :

“That this House do recom-
mend to Rajya Sabha that Rajya
Sabha do appoint two members
of Rajya Sabha to the Joint
Committee on the Bill to provide
for the appointment of a Lokpal
to inquire into allegations of cor-
ruption against Union Ministers
and for matters connected there-
with in the vacancies caused by
the retirement of Sarvashri R.
Mohanarangam and Sultan Singh
from Rajya Sabha and do commu-
nicate to this House the names
of the members so appointed by
Rajya Sabha to the Joint
Committee,”’

The motion was adopted.

12.14 hrs.

MATTERS UNDER RULE 377

[Translation)

(f) Need to introduce 1042 pattern in
all the Higher Secondary Schools
in the country.

SHRI M. L. JHIKRAM (Mandla):
Mr. Speaker, Sir, under Rule 377, I am
raising a matter of urgent public impor-
tance. The 1042 system under the new
Education policy, has made the future of
many brilliant students uncertain because
10+2 system has been introduced in only
a fcw schools instead of all the Higher
Secondary Schools this year. The students
who have not been admitted are facing
great difficulties. They are running from
pillar to post for their admissions.
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12.15 hrs.

[MR. DEPUTY SPEAKER in the chair)

Sir, the condition of the female students
is more deplorable than the made
dents. They are forced to seek admission
" in the 1042 system in other places
a resu't, they are leaving their studies
For example, in my district Mandla, 10+2
system has been introduced in three girls
Higher Secondary Schools. I have also
come to know that due to resource const-
raint, 104-2 system has been introduced
only in 55 per cent of the Higher Secon-
dary Schools in Madhya Pradesh. How-
ever, subject to the availability of resources
gradually more schools will be covered
every year and ultimately all the schools
will be covered by this system. If these
brilliant students do not get admission,
then their percious one year will go waste
and it will affect their years of service, in
case they work under the Government.
Will the Government give any relaxation
for their wasted years ? Besides, they will
have to pay admission fees again. Will it
be waived ? The above mentioned pro-
blems are not only of the students but of
the guardians as well. Feelings of resent-
ment and indignation are growing in them.

Sir, this problem is not only confined
to Mandla or Madhya Pradesh but also
relates to the entire nation. Therefore,
I would request that a solution should be

found to this problem after giving a
serious thought to it.
[English)

(i1) Need to hand over tbe control of
beadworks at Ropar, Harike and
Ferozpur to Bhakra Beas Manage-
ment Board to ensure regular and
suifficient flow of water to Rajas-
than and Haryana.

SHRI VIRDHI CHANDER JAIN:
(Barmer) : The headquarters of Ropar,
Harike and Ferozpur are at present under
the control of Punjab Re-organisation Act,
1966, whereas 1the maintenance and opeéra-
tion of them and such other works as the
Gentral Gevernment may specify should
be under the control of Bhakra Beas
Management Board.

The matter is being pursued by the
Government of Rajasthan and Haryana
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since long at various levels. It was also
taken up by Rajasthan in the Northern
zonal Council. But this has not been
implemented so far.

The Board is - working out share of
water of various States but it is not in a
position (o make delivery of water accor-
dingly as the contro! of headworks still
remain with Punjab due to which Rajas-
than and Haryana get insufficient as well
as erratic supplies and resulting in the
failure of crops.

The Central Government’s attitude in
this respect is not stick and stiff.

It is, therefore, requested that the
Central Government must interfere and
press Punjab Government to hand over
the control o headquarter of Ropar,
Harike and Ferozpur to Bhakta Beas
Management Board.

(iii) Need to prevent pollution of drin.
king water caused due to effiuents
emanating from tanmeries in and

around Ranipet in Tamil

Nada,
SHRI R. JEEVARATHINAM ;
(Arakkonam) : Sir, in and around Rani-

pet as also Ambur and Vaniyambadi in
North Arcot District, there are many big
and small tanneries. The influence of
these tanneries, that is, chemically proce~
ssed waste water, spreads on a large part
of areas around Ranipet. About 1000
acres of cultivable lands have been affec.
ted by spreading of effluence of these
tanneries. Moreover, the chemically
processed waste water goes déep down
the lands thus affecting the drinking water
at the sub-soil water level in many villa-
ges around Ranipet. Apart from this,
the sffluence of the tanneries effects the
sub-soil water level of the nearby river
‘Palaru’. The people living in the surror-
unding villages are very distressed and
are very much agitated over the increa-
sing pollution and contamination of even
the drinking water.

Therefore, to prevent pollution of water
that is taking place unabated, the Central
Government should take immediate action
and order that each and every taonery
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owmer should make necessary arrange-
ment for containing the ecffluence inside
the factory premises and treat the same
with the plant available for this purpose
and then remove the wastes to far off
places in solid form. I would request
the hon. Minister for Industry to issue
necessary instructions to the industries in
this regard. Otherwise, people in these
areas are prone to suffer from some con-
tageous disease. Government should take
urgent action on this matter in order to
see that cultivaticn and other plants and
trees in the surrounding areas are saved
from decay and ecological balance is
maintained in the District.

[Translation]

(iv) Need to direct the State Govern-
ments of Uttar Pradesh and
Bihar to take up preventive meas-
ures to check the recarring mea-
ace of floods ia these States.

SHRI MADAN PANDEY (Gorakh-
pur) : Mr, Deputy Speaker, Sir, Under
Rule 377, with your permission, I would
like to draw the attention of the Govern-
ment 10 the following matter of urgent
public importance.

This year also the country is facing
the problem of floois. Bach and
every part of the country 1s affected
by floods and there is a demand for succ-
our. Our Government is spending crores
of rupees every year to solve this prob.
lem but it is regretful that steps are taken
only when the floods have already come.
For example, Deoria district of Uttar
Pradesh is frequently affected by floods
as the Bihar Government has not
constructed an embankment on
the western side of the Burhi Gandak
river. Although the Government
of Uttar Pradesh has already spent Rs,
35 lakhs to check soil erosion yet large
areas of Gorakhpur and Deoria are under
the threat of floods because the Govern-
meont of Bihar is not paying any attention
to this problem. The Uttar Pradesh
Government has earmarked Rs- 32 crores
this year also, to meet the situation crea-
ted by the floods and for relief work.
Similazly, Bihar Government must have
earmarked funds to meet the situation
created by floods. If timely action and
proventive measures to cheek the recurr-
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ence of floods are taken, then lakhs of
rupees can be saved Besides, we can
get rid of the recurring menace of floods
for ever.

Therefore, I would requcst the Cent-
ral Government to direct the State Gov-
ernments of Uttar Pradesh and Bihar to
jointly undertake suitable time bound pro-
grammes and measures which would solve
the problem of floods in Burhi Gandak
and Ghaghra rivers permanently so that
there is no wastages of money,

(v)  Need to sanction schemes for the
development of the backward tri-
bal areas of the country.

SHRI MANKURAM SODI (Bastar) :
Mr Deputy Speaker, Sir, today if any
backward area of the country is to be
developed, then it is necessary to provide
facilities like metalled roads,potable water,
educational institutions, medicines, power
supply, irrigation facilities and marketing
of agricultural produce. After so many
years of independence, it is now only that
emphasis is now being laid on this aspect
in our Five Year Plans. The people
belonging to the backward areas are
dreaming of joiming the mainstream of
of Indian life but contrary to their expec-
tations it is the environment of the coun-
try which proves to the stumbiing blocks.
Today if any steps are taken to connect
the inaccessible areas with the main road
then somehow that work is stalled; simi-
larly, if a source of potable water is loca-
ted, it is not tapped on the plea that it is
a forests arcas; and again in a similar
fashion, if people want to construct a
school or college building somewhere,
then that place is also shown as a forest
area in the records. Rural electrification
schemes are often dismissed on the pre-
text of presence of thickets in the area.
Small irrigation proiects are also not
sanctioned on similar grounds. Thus
all these projects are held up in the name
of protecting ecology. The Bodhghat
project of Baster is an illustration of this
sort of reasoning. Environment cannot
become an obstacle where the political
Jeaders are strong enough. In those
areas every small and big scheme is being
iniplemented properly.
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In this connection, I would request
the Central Government to ensure that
the schemes meant for development of
backward areas are not held up in the
pamé of protecting environment, and that
they are linked with the mainstream of
development 80 that the country as well
as its integrity is strengthened.

[English]
?

(vi) Need to run more trains from
Kalyan to Bombay V.T.

SHRI S. G. GHOLAP (Thane) : It is
a fact that Kalyan-Bombay VT local trains
are always overcrowed and it is the urgent
need of the day to have more trains from
Kalyan and accordingly Railways bhave
taken a decision to shift the goods shed
from West to East at Kalyan, so that
home platirom at Kalyan can be made
available and more trains can be run from
Kalyan.

Now the goods traffic is shifted from
west to east and goods shed can be utili-
sed for local trains as it is donme at
Thana.

1t is also a fact that the then Divisi-
onal Manager, Bombay announced at the
time of opening of foot-overbridge at
Dombivali that the above facility at Kal-
yan will be made available tefore June
1986 and there will be a train after every
five minutes.

In the above circumstances, it is reg-
uested that action be taken so that more
trains can be run from Kalyan to Bombay
V.T.

(vil) Need to complete the construc-
tion of second bridge over Hooghly
at Calcatta at the earliest.

SHRI NARAYAN CHOUBEY (Mid-
napore) : The second bridge on the
Hooghly at Calcutta is yet far from com-
pletion. This bridge was accepted on a
priority basis for construction more than
15 years back. The esitmated cost of the
bridge has gone up to Rs.175 crores from
the original Rs. 9 crores due to abnox:mal
delay and congequent cscalation of prices,
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Still there is no view in sight towards its
completion. Calcutta which is one of
most congested cities in India needs very
?arly completion of this bridge for easing
its most congested traffic, It is a
matter of regret that many target dates
have been fixed earlier for its completion
raising high hopes in the minds of the
people; but ultimately all hopes were
belied. I urge upon the Government
to take up the matter and do whatsoewer
is possible to complete the construction
of this bridge as early as possible taking
the State Governnient into confidence.

(vili) Need to provide financial assis-
tance to Karnataka for setting up
power gencrating plants there.

DR. V. VENKATESH (Kolar):
There is an acute power crisis in Kar~
nataka on account of the unprecedented
drought during last four years. This year
also there is no sufficient rain in the
State. The small and medium farmers
have become helpless. Their pumpsets
have become useless due to lack of power
supply,

Karnataka has several plans to
generate power., There is a proposal to
set up a gas turbine plant of the capa-
city of 120 Mega Watts in Bangalore.
Four power generating units of the
capacity of 10 Mega Watts each are
going to be set up at Bidar, Indi, Kolar
and Tamkur. These centres would fulfil
the requirement of electricity for agri-
culture and to small scale industries.

Therefore, I urge upon the Central
Government to help the State in setting
up of these power generating centres at
the earliest.

1°.26 hrs,

DISCUSSION RE : ECONOMIC
SITUATION IN THE COUNTRY—
Contd.

[English]

MR. DEPUTY SPEAKER: We
will now take up Item No. 6 re : further
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discussion on the economic situation in
the country in the context of the new fiscal
policies.

Shri Shanti Dhariwal.

[ Translation]

SHRI SHAN I DHARIWAL (Kota) :
Mr. Deputy Speaker, Sir, we are discussing
the economic situation of the country and
several hon. Members have expressed
their views on this subject. I would also
like to give one or two suggestions 1n
brief. The Government should at least
give an assurance that the prices of the
essential commodities would remain sta-
ble. The prices should remain stable at
Jeast for three or four years. What
happens at present is that if in a certain
area is a delay in supply of Kerosene, then
the price per litre increases by as much as
cight annas to one rupee. Similarly, in
case a truck load of vegetables reaches
late, then also there is an increase in the
prices of vegetables. Therefore, I want
that Government should make arrange-
ments either through the Public Distribu-
tion Systems or through any other agency
of the Centre or of the State so that
immediate action could be taken against
those who increase the prices of the essen-
tial commodities.

In the present circumstances, trade
gap is widening in the name of import of
technology. This has happened because
the Government had adopted a lenient
and libera! attitude in the matter of im-
ports. This may prove to be harmful in
the long run. Therefore, I would like to
submit to the hon. Minister, through you,
that after he became the Finance Miniser
ter, the economic situation of the country
has improved. There cannot be two
opinions in this regard. The tax evaders
have been apprehended and such steps
will continue to be taken in future also.
It is a welcome step indeed. May be it
is not to the liking of some people and of
course it must be so. However, the
relaxation given in excise and customs
must be stopped. You have said that if
the taxes are paid by a certain date then
the penality will not be charged. This is
pot proper. For how Jong will you con-
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tinue to grant concessions to those big
criminals who have multiplied their
assets almost fifty times by not paying
their taxes for five or six years. Various
kinds of instruction have been issued to
apprehend small officials or businessmen
who are already much harassed, But
these big people by some means or the
other manage to escape the dragnet. The
big industrialists like the XKirloskars,
Reliance, Orkay etc. are adept in the
art of evading taxes. The Government
must take stern action against such people.
It must enact foolproof laws so that the
tax evaders may not find any loopholes-
At present, even if some action is taken
against them, they manage to escape thr-
ough a stay order ofthe Supreme Court.
Consequently, the Government is forced
to take recourse to the lengthy court
proceedings in spite of pocessing positive
evidence. Therefore. it is essential to
change laws and proceedures accordingly.

I would submit only this much that
the economic condition of the country has
been strengthened after Shri Rajiv Gandhi
became the Prime Minister and especially
af er Shri Vishwanath Pratap Singh became
the Finance Minister. But I would like to
say that the Government should control
the prices of essential commodities. The
prices of these commodities should not
increase and should remain stable.

With
speech.

these words

I finish my

SHRI RAMSWAROOP RAM (Gaya) :
Mr. Deputy Speaker, Sir, I am thankful
to the Finance Minister for improving
the economic situation of the country.
Earlier, it used to be said that because of
our bad economic situation we cannot
initiate any developmental works. But
the statistics revealed by the Minister
indicate that our economic situation is
quite good These figures are like this,
G. N. P. growth, 5 per cent; industrial
growth, 6 per cent; foodgrains, 1500 lakh
tonnes and a buffer stock of 250 lakh
tonnes foodgrains to meet any emergency
or natural calamities like floods or
drought., Our foreign exchange reserve is
Rs. 6500 crores. I want to raise a fow
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points for the consideration of the Flnance
Minister keeping in view the economic
situation.

There are two categories of people in
our country. The first category constitu-
tes 80 per cent of the population living in
the villages. They are farmers and labou-
rers and their main occupation is cultiva-
tion. The people living 1n the cities
constitute 20 per cent population and
they are the beneficiaries of modern
technology. There are 7 lakh villages in
the country. I think that this economic
achievement under your and Prime Minis-
ters leadership means nothing unless the
rural economy is not improved Today,
54, crore persons are illiterate. The con-
dition of schools and means of communi-
cation are very bad in the vilages. I,
therefore, request that in view of the im-
proved economy, its benefit must reach
everyone and we should not have two
categories of citizens in the country on
the one hand, there are the rural citizens
who are deprived of the modern techno-
logy and on the other hand is the urban
citizen enjoying the benefit of the modern
technology. Nationalisation of banks is
a very big achievement and now the banks
are operating in the villages of India also.
Banks are serving as the instrument for
bringing about social changes. You have
decided to bring 500 to 600 families per
Block above the poverty line, But we
think that the banks are not fully cooper-
ating in achieving this goal. AssuchlI
request you to use the improved economic
situation for the uplift of the villages.
Educational facilities should be provided
even in the remote villages. Recently you
formulated your education policy which
would also benefit the rural areas. The
need of the hour is to teach the modern
sciences to the children.

The second thing that I want to bring
to the notice of the Finance Minister,
through you is about the imbalance in
industrialisation. There is much regional
imbalance in the industries presently. I
would like to draw your attention especi-
ally to Bihar which is lagging in the matter
of industrial progress in comparison to
the whole of the country. The economic
cendition of the country has improved but
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its benefit is not reaching the 7 crore
people of Bihar. If something is done in
this direction, it wil be very much bene-
ficial for Bihar. I want to draw your
attention to the Rohtas Industries in com-
nection with the discussions going on fer
the last three to four days. -Rohiss
Complex is very important for Bihar and it
has been closed for the last three yeoats,
The owners are shifting all the equipments
to Tirupati and the Governmeat is-a silent
spectator to it. Shri Ashok Jain is the
owner of this complex and about 30,000
workers are employed by it who are now -
sitting idle. It is a very serious thing
for a backward area like Bihar but the
Government is taking no action. It isa
challenge for us. I request the Finance
Minister to extend their help for starting
the Rohtas Industry so that the people
of Bihar could make progress,

Mr. Deputy Speaker, Sir, then there
is the problem of irrigation. Today, anly
30 per cent area of Bihar is irrigated. Qur
land is so fertile that if sufficient irrigation
facilities are provided we can produce
foodgrains to meet the requisement of the
catire country. I have mentioned all this
because you have said that our economic
situation is sound. 1, therefore, request
you to improve the situation in Bihar so
that they may benefit from the improved
economic situation in the country.

With these words, I draw the attention
of the hon. Minister to the need to end
the regional imbalance so that Bihar gets
its due share in the national resources and
to provide irrigation acilities to Bihar.
With these words I conclude my speech.

[English]

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Mr. Deputy Speaker, Sir, when-
ever I speak in subjects bandled by Shri
Vishwanath Pratap Singhji, I must confess
that I am overcome by mixed feeling of
love and hate. 1 have got a great admi-
ration and respect for the personal imteg-
rity of the Minister for the very serious
manner in which he applies himself to the
task assigned to bim. But, then, - am
not able to bring myself to admire his
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romantic rightist ideology. Even if he is
to follow American economists, I wish he
has adopted Galbraith as a mentor instead
of Milton Freedman. The subject today as
has been formulated is of such omnibus
character that it is not possible to cover
the whole gamut in the short span of
time allotted to me. Therefore, 1 will
confine myself only to two important
aspects.

Firstly, the imperceptible but immense
loss of independence of economy of our
country; and secondly, Sir, the increasing
criminalisation or 'unibenisation of Indian
economy to the point of violation of the
sanctity of our financial frontiers and to
the point of day light dacoity of our Banks
Y will not deal with the deleterious conse-
quences that are being caused by the
policies of the Government on the polity
and the society in our country in terms of
adverse impact on the employment situa-
tion or in terms of any increase in the
disparity between the rich and the poor so
on and so forth Nor will T propose to
dea] with the manner in which the public
sector is being deliberately denigrated.

Mr. Vasant Sathe, who was once fa-
mous for pleading for switchover to the
presidential system has now come out
with his theory for running down the pub-
lic sector.

Now, coming to the question of threat
to our economic freedom I might say
that emanates essentially from two factors.
Firstly, the snow-balling trade gap, and
secondly the growing structural dependence
on imports of foreign technology, of foreign
aid and foreign managerial expertise and
consultancy.

Sir, we have adopted, it appears, a
model of import-led growth_ It is unneces-
sary for me to point out that it will be im-
possible for us to change the focus of our
economy from the model of import-led
growth to that of import substitution or
self-reliance. It will be particularly more
difficult because of the adverse global
trade and environment, The GATT Re-
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port of 1984-85 points out that the growth
rate of global trade in 1984-85 was less

than four per cent as against nine per
cent in 1983.84.

Sir, for some time, in the recent past,
the American economy has been acting as
a locomotive for the world trade. One is
tempted to think that even this locomo-
tive has lost its steam. The growth rate of
America itself in 1985 has fallen down to
2.4 per cent. Under these circumstances,
Sir, it will not be possible at all for India
to increase its exports. Sir even the
FIICI economic predictions for 1986-87
pointed that the policy changes introduced
by this Government in the recent
past, were tantamount to internationalisa-
tion of our economy which the FIICI it-
self has been pleading for in the past but
it pointed out that the internationalisation
of our economy is being done at a wrong
time.

It is the wrong time for two reasons :
Firstly, as I mentioned earlier, the global
trend — alarming — has  been highly
unfavourable and secondily the advanced
countries themseives are arising tariff walls
and protectionist barriers now.> Therefore,
our ba'ance of payments position is bound
to worsen with the influx of time. Right
now our trade gap is in the neighbourhood
of Rs. 8000/- crores; this is unprecedented.
But it likely to keep growing constantly
in the foreseeable future. India, in that
case, will naturally be forced to go to
IMF. And if we go to IMF, we have to
accept harsh conditionalities that they
imr» ~onus The Wo'ld Bank recently
rec + mended that an ex.hange rate policy
that enhanccs relative profitability of ex-
port sales be adopted by India. It is no-
thing but an euphemism for devaluation.
1f for reasons of honour or politicul face
at home you avoid devaluation, we will be
compelled to resoit to commercial borrow-
ings which will land us into a debt trap.
The country’s foreign exchange reserves
declines by Rs. 204 crores in 1985-86 as
against a rise of Rs. 1319 crores in 1984-85.
The level of foreign exchange reserves at
the end of 1985-86, in other words, just
equals four months of our imports or at
best the trade deficit of a year. Our
balance of payments’ position is very bad
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in spite of the oil bonanza produced by
unexpected fall in the crude oil prices at
the global level and deliberate reduction
of our imports like sugar and edible
oils.

Our import policy is not such as to
enable India to upgrade and adapt import-
ed technology. Take, for instance, only
two things.—colour TVs and automohiles.
Only in the last session the reply of the
Government was that the import of spare
parts for colour TVs in india was as high
as 80 per cent. Coming to the automobile,
you have granted licences to so many
companies. But none of them will be
able to attain, what is called,the economies
of scale. Without attaining the economies
of scale the process of indigenisation ancil-
larisation or allotment of more funds on
R & D will not be accelerated. And we
will not be able to avoid repetitive imports
as is evident from: the new model of Maruti
car which we had to go in for within two
years of starting of the factory. Now we
are even depending on global managerial
expertise. Only yesterday, we discussed
how this Government is allowing a NRI
company to come up in the area of mana-
gment consultancy with wide ranging terms
of reference. In regard to six gas-based
fertiliser projects the consultancy was
given only to one company, namely, Sram
Progetti, an Italian company. Even
Nagarjuna Fertilisers of Andhra Pradesh
was persuaded to adopt this Italian com-
pany, Snam Progetti, as its prime consul-
tant. In regard to this NRI company
which is being set up, I would like to
know as to what is the expertise they can
lay claim to. In fact, they themselves
are in need of a consultancy firm. They
adopted one American Company as their
consultants, namely, Booz Alien Hamil-
ton. Quite apart from that, I am amazed
at the manner our Government has appoin-
ted a monitoring committee with **as the
Chairman for all the public undertakings
in this country. Even if you were to go
in for a private industrialist for heading a
monitoring committee, you could have
chosen an experienced industrialist, like,**
has inherited a vast empire without expe-
rience or expertise. He is the Chairman
of only one company, which itself is facing
sickness. Of course, he has gained expe-
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rience in** and investing funds in a Cali-
fornia company, Elexci.

Let me now refer to the new pattern
of industrial dacoity that we witness in
this  country. In America of
Nincteenth century we witnessed
the phenomenon Robber barons. We
have our own generation of robber-barons
going strong in the country, Our Minister
and all of us have seen various articles
published in Indian Express and other
journals against the irregularities commi-
tted by the Reliance Industries Ltd. and
other companies. I would like to draw
the attention of the Minister to the NRI

portfolio investment scheme., This scheme
was discussed mapy times in the Jast
House, even before Shri Vishwanath

Pratap Singh Ji became the Finance Mini-
ter. Uander this scheme we got only Rs.
22.5 crores for Reliance but in three years
the shares got appreciated to Rs, 100 cro-
res, and ifthe E and F series of Reliance
debentures were ailowed to be converted,
they would have appreciated to the order
of Rs. 800 crores... . (Interruptions)

MR. DEPUTY SPEAKER : Mr.
Reddy, please wind up now.

SHRI S. JAIPAL REDDY : _And,
Sir, Reliance is not the only guilty party.
The same thing happened in regard to
Orkay company. These h'gh share values
made in this form of investment is danger-
ous from the natiopal standpoint and the
Government should consider stopping this
scheme forthwith because it constitutes a
drain on our foreign exchange resverves,
We got only Rs. 120 crores in the last
three years under this particular scheme
out of Rs. 13,926 crores, accounting
for only 0.86 per cent of our NRI remitt-
ance fund. I would like to know how
the United Broweries got § 10 million loan
from the SBI branch of Singapore for s
company Tentura. From Tentura this
money was transferred to Ameranto coms-
pany of Hong Kong and from Ameranto
company the money was transferred to
Carrasco company. Carrasco company,
in turn, invested the money in Shaw Wall-
ace. That is how Mr. Vjjaya Mallaya
emerged as a liquor king in the coun-
try.

**Not recorded.

e ey

**Not recorded,



8L  Dus. re: Ecoromic

[Shri S. Jaipal Reddy]

I must say a word about Bembay Dye-
ing. If Reliance at one time was the
blue-eyed company of this Government, 1
do not think the Bombay Dyeing should
replace the Reliance in that respect.

Let me say a word about the Duncan
group. Mr. R. P. Goenka is the Chair-
man of FICCI as well, FICCI. of course,
has the same problem of bogus member-
ship as the Congress(I), that is another
matter. But then, I am refferring to the
manner in which this company could acq-
uire control over so many other compa-
panies like Dunlop and Ceat, through
purchase of foreign shares. Did the
QGovernment really conduct an inquiry in
to this question ? If so, the Government
may enlighten us about the results.

SHRI P. KOLANDAIVELU(Gobiche-
ttipalayam) : Sir, after hearing the argu-
ments of Mr. Jaipal Reddy, I have to say
in reply that we cannot set aside the eco-
nomic growth after our hon. Prime Mini-
ster Rajiv Gandbi has taken charge as the
Prime Minister of India. Sir, I see that
the Indian economy had undergone a
significant and a qualitative change after
our hon. Finance Minister has became
the Finance Minister of this Government.
Some efforts have been made to reduce
the production cost and to improve the
efficiency in the industries. A thrust to
industrial development has also been made
by reducing the tax, delicensing, broad-
banding, rasing the MRTP limit, long-term
fiscal policy, MODVAT and also liberal
import of technology. These are the
things by which actually a thrust has been
made to the industrialists also. Actually
these changes do reflect in higher tax
revenues and also increase in Letters of
Intent and industrial licences, and Govern-
ment business cooperation also. So, we
cannot brush aside by saying that there
is no growth at all in India. For the
last one and a half year, I see that the
present economic scenario is full of hopes
and full of challenges and opportunities.
At the same time, there are some major
problems that we are facing. The major
problems are that more changes are n-ed-
¢d in the policy level. Number two
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is with regard to certain anomalies in the
MRTP Act That has to be removed.
And number three is this. Even though
the MRTP limit is raised to Rs. 100 cro-
res, the benefit through this increase will
remain illusory. Number four is this,
Stress should be laid on more production
and penalty should be levied for less pro-
duction. Number five is this. The
excise duty on capital equipment needs to
be reduced and customs should also be
abolished.

Our intereast rate is one of the highest
in the world. I request the Minister at
least to bring it at par with the otber
countries. You have to reduce the inter-
est rate. There is a wide gap which exists
between the policy pronouncement and
implementation A New implementation
culture has to be created. A single win-
dow system has to be created immediately.
Industrialists who want to get licences
from Governmeant face a lot of difficulties.
We know how many difficulties they have
to face. So there shouid be a single wia-
dow system to remove all these difficulties
which are faced by the industriaists, so
that they may get the licences etc. as
carly as possible,

We have the Labour Laws, the Trade
Union Act and the Industrial Disputes
Act. These have got to be suitably amen-
ded. An Insurance Fund jointly financed
by the Government, Industry and Labour
has to be created to take care of situa-
tions arising out of modernisation, 8ick-
ness, upgradation and surplus labour.
This fund should be jontly financed by
the Government, by the Labour and by
the Industry.

Government must come forward to
abolish octroi. You know very well that
in 8 of the Congress-I States and in onc
non-Congress (I) State and in the City of
Calcutta, octroi is being imposed. Even
though so many circulars have been sent
to congress-I States, they are not abolish-
ing it. We in Tamiloadu are not imposing
octroi. We are suffering a lot because
we are not imposing it. We are losing &
good revenue. Despite Congress-(I) pled-
ges, octroi, which is 8 primitive form of
texation is still prevailing in 8 Congress. (1)
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States. The Minister should come forward
either to aboilish it or to Introduce it
uniformly in all the States.

Price stabitity has to be maintained.
In order to mamtain it, a moratorium
should be imposed on hike of such prices
for about 2 years.

I take this opportunity to say some-
th ng about the drought condition in Tami'=
nadu. We are suffering a lot because of
this. In 12 districts in Tamilnadu, even
drinking water is a problem. There is
no water for irrigation. This is the situa-
tion in Coimtatore, Salem, Dharmapuri,
Anna, Madurai, Ramanathapuram, Pasum-
pon Muthuramalingam, Kamarjar, Periyar
Trichy, Kanyakumari and Pudukkottai
districts. People are suffering a lot.
They bave given a Memorzndum to the
Prime Minister. On 31st of July I met
the hon. Prime Minister and he assured
me that immediately a Study Team will be
sent to Tamil Nadu and action would be
taken. But so far the Study Team has
not been sent. 1 request the Minister to
send it because he is having the joim
responsibility. And at the same time, an
ad hoc amount may be released imme-
diately so that they may take the relief
measures immediately. W.th these words,
I conclude. Thank you,

[ Translatioa]

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) Hon. Deputy Speaker
Sir, the economic situation of the coun-
try, increasing unemployment, rising pri-
ces, widening trade gap and increasing
imbalance in foreign trade are causing
serious concern. I do not say that some
pelitical party shou!d be held responsibl_e
for it or made the target of attack. It is
with deep concern I want to point out
that on the one hand the unemploy-
ment is  increasing and on the othe.r
baad the prices are soaring. From this
situation it is clear that not only the pre-
sent but the future also is bleak.

These factors are causing concern a.nd
the life of the common man is becoming
dificult. Some forces are taking un(!ue
advantage of this situation by weakening
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the country socially and economically.
Therefore, the Parliament, Government
and all of us must make collective efforts
to salvage this situation.

I would make a brief reference to the
situation in Punjab. There has been
distinct increase in fundamentalism and
terrorism in Punjab and our neighbouring
country is also interfering in our affairs.
Some political miscalculation might be
the cause of this state of affairs but I
think unemployment is also one of the
reasons. Unemployment in Punjab has
increased ever since the opportunities in
Gulf countries hzve dwindled. Some pee-
ple have taken undue advantage of this
unemployment by mis’eading the youth to
meet their nefarious ends. Some effective
steps should, therefore, be taken to solve
the problem of unemployment,

I want to point out two or three things
in this context. First of all foreign trade
should be streamlined to wipe out the
deficit in export. We can regularise our
exports if we properly study agricultural
sector. If the production of the various
varieties of wheat, vegetables and orchard
produce is increased, we can boost our
exports. In the same way in States like
Punjab, Haryana and U.P., which are
surplus States in the production of food-
grains, we can diversify the crops. There
is glut of rice and wheat now because we
are not exporting these commodities,
Therefore. we must set up more and more
agro-based industries so that we may be
able to motivate our people for diversi-
fication of crops and in this way employ-
ment can a'so be gencrated.

We must also undertake programmes
to boost power generation. Electricity is
very much needed for agriculture and
small and big industries. Electricity genera-
tion in our country is very costly. Public
moeney is tied up in various ventures.
Atout Rs. 3274 crores are tied up in the
sick industrial units. We should manage
our resources in such a way that they are
used in the sectors where they are required
so as to remove unemploymeat and
achieve progress.

In the end I would like to say thas
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Shri Vishwanath Pratap Singh is not only
our colleague or friend but we also have
full faith in his integrity. We have full
faith in his honesty. If the economic
situation of the country does not improve
during his tenure, I don’t think there is
anyone else who can do the needful. If
the position remains the same even now
and if he is not able to set things right,
it will then be a matter of concern. I
would, therefore, like to say again that
taking into consideration interest of the
whole country and the present situation in
Punjab, you should think of providing
some agrobased industries there. With
these words, I convey my thanks to you,

[English]

DR. A. K. PATEL (Mehsana): Mr,
Deputy Speaker, Sir, I understand that
if the country’'s economic development is
to be done successfully, one has to make
the Seventh Five Year Plan a success.

Sir, we have been put in an awkward
situation in the country. We face the pro-
blem of balance of payment deficit To
correct it, we bave to increase our ex.
port and decrease our import. Instead
of it, we pursue the policy which in-
creases our imports and does not allow us
to increase our exports.

In this regard, I would like to point
out the wrong policy being followed by us.
For instance, take the price of petroleum
products. Sir, the world over, the oil
prices have come down from § 30 to
$10 per barrel, Whereas we have main-
tained the same price and because of this,
our export economy is suffering. There
are about 3,000 products based on petro-
chemicals and therefore the prices of
those products are very high and that is
affecting our economy very badly. As 1
told you earlier, one has to make success
of the 7th Five Year Pian, to improve the
economic situation of the country.

We have laid down the 7th Five Year
Plan and it has been going on very well
during the year 1985. But as we see,
during the last three months, due to re-
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peated changes in the policy of the
Government, there is a confusion and
people are not encouraged to make more
exports. The prices of various products
at the international level are coming down
whereas the prices of our products are
going up. That is why, we have not been
able to export our products and we can-
pot stand in the stiff international com=
petition and we cannot stand in the bar-
gaining. We have to make such a policy
that we can export maximum so that we
can earn more money from abroad.

Sir, coal is one of the factors which
affect our economy. Of course, coal
production has increased to some extent.
But correspondingly, the power generation
is decreasing. So many industries are
based on coal. We know that there have
been repeated complaints that coal con-
tains maximum stones. Even the con-
sumers and the industries do not get the
exact weight of coal with the result, it
affects the quantum of production.

In our country, as my hon friend,
Shri Ramoowalia has pointed out, we
should conceotrate more on the agro-
based industry and on that line, Our
country is predominantly agricultural and
we know that the farmers are the principal
consumers of the products from the agro-
based industry. So, if the prices of those
products are lowered down, the farmers
will be in a position to give the com-
modities at a cheaper rate to the country
and thereby it will have a positive effect
on our national economy.

I do not want to say much about
these things. But I would request the hon.
Finance Minister to take such a step that
the economy of the nation is improved as
early as possible. My State, namely,
Gujarat s having so many irrigation
schemes, especially this Narmada. Last
year, we faced the problem of scanty rain.
Agam, we are facing the some problem
this year. We are facing the same pro-
blem. This year the rains are not suffi-
cient and Nanda Irrigation Scheme, if it
is implemented earlier, will have very good
effect on production in the farm, We are
again worried this year about rains. Rain
is scanty and we will have to face a lot of
difficulty,
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SHRI KALI PRASAD PANDEY
(Gopalganj) : Mr. Deputy Speaker, Sir,
today the House is discussing the econo-
mic situation of the country. As I have
been allotted only 3 minutes, I would,
therefore, in the first instance congratulate
the hon. Finance Minister Shri Vishwanath
Pratap Singh because he has taken effec-
tive steps to strengthen the ezonomic con-
dition of the country after he assumed the
charge. The entire House has got an
opportunity to express its views thereon
today.

The first and foremost thing is that
the productivity in the country should
increase. Secondly, employment should
be made available to the educated unem-
ployed youths. Thirdly, power plays an
important role in the economy of the
country, T represent Bihar. Shri Viswa-
path Pratap Singh had been the Chief
Minister of Uttar Pradesh. Being a bor-
der district of Bihar, we have firm faith
in your efficiency from the core of our
heart. Pt. Nehra wanted that a canal
should be constructed there and the far-
mers of the country should be provided
water free of cost so that the sagging
e:onomy of the country is invigorated. A
canal was constructed in Uttar Pradesh
but the economic condition of Bihar is
going from bad to worse and the econo-
mic condition of the farmers is also getting
bad. The reason is that there has been
heavy siltation of the canal. But nei-
ther the Bihar Government nor the Cen-
tral Government have paid attent on
towards it. On the one hand the farmer
is burdened with the land revenue and on
the other hand the productivity is going
down due to non-availability of water.
This is adversely affecting tbe economic
condition of the cougtry. The most im-
portant thing that is unless a project is
completed as per the schedule, there will
be no improvement in the economic con-
dition. At present also, a number of
projects are under execution in B.har
One is Koyalll Thermal Power Project
and the other one is Kanti Therma! Power
Project which was to have been completed
in 1985 but work on it is still going on.
Had the capacity of power generation
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increased, at least the people belonging
to Uttar Pradesh and North Bihar would
have benefited from it and the farmers

would not have faced such a grim
sitnation.

You are handling such an import-
ant portfolio and taking strict action
against balckmarketeers. There are two
to three aspects of the economic condi-
tion of the country. I represent Gopal-
ganj which lies on the border of Nepal.
Blackmarkeeting and smuggling is taking
place here unchecked despite several
steps taken to curb such activities and
despite questions raised in the Parliament
in this respect and assu:ances to this effect.
The same condition prevails in Bengal,
The petrol pumps in Bengal are selling
adulterated petro’. That is why the
activities of big smugglers came to light in
Bihar, when I was an M.L.A. At that
time a tanker with adulterated oil was
seized in Bihar sharif. When the arrested
persons were interrogated, we came to
know that their kingpin lives in Cal-
cutta, Ifyou want to improve the econo-
mic situation in the country, you will have
to set up an industry in every district so

that the unemployed youths may get
employment.

With these words I thank you for
giving me an opportunity to speak,

(English]

DR. CHINTA MOHAN (Tirupati) ¢
Thank you so much for giving me this
opportunity. I request you to be a little
generous to me.

The economic situation in the country
is in a very serious trouble. It has come
to an alarming stage. Though we have
a very good Finance Minister, but in
spite of his best efforts, he is not able to
achievc the goal to-day. He is expecting
that the economy will grow at the rate of
§5.2% in the Seventh Five Year Plan but
I have my own doubt. I want to discuss
this very sincerely. He said very recently
in Madras, our home State, that the
economy depends only on the public sec-
tor, that the failure or success of the Sev-
enth Five Year Plan will depend mainly
on the public sector undertakings. Toe
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day the public sector undsrtakings are in
a very, very bad shape. We are thinking
that we can raise about Rs. 43,000 crores
in the Seventh Five Year Plan. Out
of a total outlay of Rs. 180,000 crores,
our Finance Min’ster is expecting to raise
Rs. 43,000 crores from the public sector
ovndertakings. He expected to raise Rs.
11,650 crores in the Sixth Plan and pow
he wants to raise four times that amount
in the Seventh Plan.

We have atout 217 public sector
undertakings. Out of that our learned
friend, Prof. Tiwari is holding about 55
undertakings. I will take the Ministry
of Steel first. This Ministry is in a very.
very bad shape. I just want to say a
few words about the steel plants, how
much they are earning or how much they
are losing every year. In 1985 the Bhilai
Steel plant earned a very good profit of
Rs. 397 crores. Rourkela earned a profit
of Rs. 2.6 crores. Coming to losses, the
Durgapur plant has incurred a loss of
Rs. 425 crores. In the same way Bokaro
has incurred a loss of Rs. 108 crores.
IISCO has incurred a colossal loss of
Rs.336 crores. From the public sector
undertakings from the Ministry of Steel
alone you are getting a loss of Rs.470
crores. You have got the SAIL., Till
recently 1t was incurring @ loss of Rs. 1
crore a day. After Mr. Pant has taken
over, he has tried a little b:t and tried to
lift that organisation up. I am happy that
it is becoming a profit showing con-
cern..

I am very happy that the Finance
Minister and the Industry Minister recently
called a workshop and they discussed
about an action plan. I am happy that
this sort of attitude should come and we
ghould discuss about all the public sector
undertakings one by one in Parliament
8o that we can come to a very fruitful
conclusion.

Coming to tax collection, we appointed
a Mathas Commisgsion in 1954, After that
we did not have any high level commi-
ssion, To-day our Finance Minister
wherever he gocs, announces some conce-
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ssions or other. Recently with regard to
mini-steel industry he said imports ef
grey iron will not attract any customs
duty, Here and there he goes and says
‘I will allow some sort of a concession.’
There should be some uniformity. 'You
discuss the budget and pass it and any
change in the tax proposals should wait
till the next budget. Then only there
will be some sort of harmony in tax collec.
tion,

You are catching all the industrialists
and I am happy that you are trying to
co'lect so much of money. But you are
not able to reach your desired goal. Tax
collections have come to a poiny of stag-
nation now. Coming to the tax ratio
as a percentage, in the year 1960.61 it
was about 10%. After 15 years, in the
year ]974-75 the tax ratio has gome upto
15%. Within 15 years the rise in tax
ratio was about 5%. In the year 1934-85
it has come to about 17% By the end

' of the 7th Five Year Plan we cannot

except that this tax ratio can go more
than 209%. With this background I think
that the 7th Five Year Plan has come to
a fiasco,

Coming to the budget deficit, in the
last year though you said that
the budget deficit was about
Rs. 31.:3 crores; yet the real deficit is
about Rs. 6500/- crores. This year the
real deficit is about 7000/- crores. Within
two years we got a budget deficit of Rs.
13,500 crores. But the Planning Commi-
ssion pcople are expecting that the 7th
Five Year Plan will get a total deficit of
about 4000 crores. Within these two years
range we reached their expectations. [
do not know how you will manage the
budget deficit in the coming three years.
With this sort of a budget deficit the 7th
Five Year Plan is going to be a big
failure,

Coming to the expenditure, the present
expenditure, is about 42% i,e Rs. 22,220/-
crores today. Wherever the Prime Minis-
ter goes or whereever the Finanee Minister
goes they say that we will try to reduce
the expenditure. I do not kaow how
they will reduce the expenditure, Unlcss
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you have some sort of an inoer motive
inside the Departments you cannot achi-
eve the goal,

Coming to the agricultural production,
though we have surplus amount of food-
grains taday, the prices are rising very
high. The inflation, as you are saying
today, is 4 to 4.5%; but actually the price
rise is about 15%.

The Ministry of Commerce has a
Ministry of deficits. Today exports have
come down aud imports have gone very
high. Though our Minister of State said
sometime back to an unstarred question
that the trade deficit was about Rs. 6111
crores, his conscience knows that the
trade deficit is Rs. 9500 crores and plus.
With this trade deficit today we are
going for a devaluation. You all know
that the World Bank is pressing for de-
valuation of rupee.

With these points I would say that the
1th Five Year Plan is going to be a big
failure and the econmomy is in a very
worst situation. I do not know how the
Finance Minister are going to solve the
situation.

With these words, I conclude my
speech.

THE MINISTER OF FINANCE
(SHRI VISHWANATH PRATAP
SINGH) : Mr. Deputy-Speaker Sir, I
thank the Hon. Members for throwing
light on the various facts of the economy.
May 1 say Sir, that the soundness of the
economy is testified by the emptiness
of the benches opposite 2 (nfer uptions)
...Emptiness of the benches opposite.

You remember a time when the price
rise was taking place; they were packed
because they had something to say.
Today they are empty, there is nothing
to say; to focus on. Except for one
point....

SHRI NARAYAN CHOUBEY : .We
are more in number than they are right

MR, DEPUTY SPEAKER : Mr,
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Minister may continue. Mr, Choubey
always interferes.

PROF. N, G. RANGA : The Finan-
ce Minister should thank the Members
for having paid a tribute to his integrity
and efficiency.

SHRI VISHWANATH PRATAP
SINGH : They are fully assured of the
economy. Mr. Madhav Reddi did find
one flaw since the budget. That was by
open houses. Even now it was mentio-
ned that these decisions are being made,
May I say that open houses are a form of
democratic interaction of the Govt. with
various sections of the society ? The
Government cannot be and should not be
confined in the four walls of the office
room. Shri Madhav Reddi ji said that
spontaneous decisions are being made.
Spontaneous dicision does not mean an
ad hoc decision. After all, if you know
your principles; you have given thought
to your policy and have deliberated on
it then according to your policy if some-
thing comes to light you don’t have to go
back to your chamber for a decision.
But I may assure that more than 99 per
cent of the cases are duly processed on
files. In fact, every case is processed on
file and goes through the normal proce-
dure. I may also assure that no decision
is taken on Oral orders. But there are
so many cases, for example, one gentle-
man represented that you have exempted
tractors upto 20 HP from excise duty—-
in fact, all agricultural machinery from
excise duty—and he produced nails for
the animal hooves. I know my policy.
Do I have to call the whole officers and
have a meeting with them for months
together and then decide or when I know
my policy I should take the decision ?
Cann’t I take a decision or will you not
take a decision ?

Another gentleman came. He said
that he produced steam in his own factory
and used that steam in his own factory
and the excise is being levied on it, I

ask you to take a decision on that.

SHRI C. MADHAV REDDI: Ja
the first instance before tho levy or ip.
crease, you knew about it.
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SHRI VISHWANATH PRATAP
SINGH : 1 give you another example.
Petipte come from small sector. Those
who come are tiny enterpreneurs with
small problems because their problems
could not have filtered for years toget-
her.

Now one gentleman came to me and
sa ¢ that'they put on bodies of the buses
on the chassis. Excise duty is being
levied on the value of the chassis as well
asithe body. They said we omly make
the body. Why are you putting the
extise on both? We ‘immidiately took
the decision to takc out the value of the
chasiss.

Sir, quickness does not mean unsound-
Yess. Very sound decisions have been
made. After I came with these new
‘thanges of classification and MODVAT
‘if you see the newspapers of March it
stemcd all is on fire but by the democra-
tic'process of inter-action we could settle
the issue and by the end of April these
problems could be sorted out. For that
sake if there is any point which is in the
interést of the national economy I will
not delay it for one single moment. If
industry or trade comes with a justified
request without hesitancy or hypocrisy I
‘wiil accept it. But if they violate the law
then I will come down with sledge and
hammer. This is known and it is there in
blatk and whrte. This has paid dividends
in solving problems as well as ‘bringing
discipline.

Shri Madhav Reddi ji mentioned that 1
had mentioned let there be a debate on the
Budget. In fact, if you see the ‘Budget at
a Glance’ in that document on page 20 we
have given the phasing of the Plan, of
each Ministry what as per Plan allocation
should be. The propbsal which he has
given is quite acceptable to me. We may
d¢ébate it in the Parliament and I am

‘ready to accept it right here. This ig also
like an open house. You make a sugges-
tion and I would immediately accept it. 1
do not hive to go to North Block and sit
‘dnd ‘ponder over it. Because I tlink that
the suggestion you made is good amd cer-
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tain document is already there, we cum
debate this document whenever the Chair
wishes. I am ready to take up this debmte
in this Session or in the next Session,
whenever you like.

Coming to the overall view of the
economy itself, while we should be critical
about matters which are not right or about
something which concerns or worries us,
at the same time we should not run down
what the country has achieved. The
country has achieved a lot. Imagine, this
country after the colonial rule, being exp-
loited and deprived of its Own resources—
93 per cent of its resources, has been able
to build up industrial infrastructure as well
as self-reliance in food grains ! And that
goes to the management of the leadership.
Not only that, but during that process we
have also been able to maintain our de-
mocratic set up. Development plus ballot
box, both could be retained with 93 per
cent of the resources coming from own
population, of which a large number are
needy and short of resources. I think this
is something that we should be proud
of.

Also, much may be said on the balance
of payment and trade side. We have been
able to manage this side and we have been
able to maintain our economic indepen-
dence In various international fora,
India can talk with pride and give her
opinion which is independent of any other
and maintain the cause of the developing
countries only because of -our economic
strength.

1a the Sivth Plan, we could achieve
the target of 5 2 per cent growth. A point
has been made about our rate of growth.
Even in 1985-86 the growth rate was 4.5
per cent, which was higher than the growth
rate of 1984.85 which was 3.7 per cent,

Now let us take the question of po-
verty. Here too, the percentage of people
living below the poverty line has been re-
duced from 48 to 37 by the end of the
Sixth Plan.

Then, our strength in the agricultural
side is our-food stock which is more than
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25 milHon tonnes. We can use it for
Feeding the drought affected areas and to
control prices. That is one of our major
assets. And this year also, the monsoon
has been so far sound and we hope for a_
better crop than last year., We are streng-
theniog our public distribution system. We
are increasing the allocation for anti-
poverty programmes and we are also
coming up with a scheme for the urban
peor. These are the various thrusts that
we have given for the overall develop-
ment.

Coming to industrial growth, the Quick
Estimate figures of April show that the
growth rate at 7.7 per cent has registered
improvement over last year. In the in-
frastructure s'de in elcctricity generation
if we compare the April-June figures, it
is 10.4 per cent higher, while last year’s
average growth was 8 6 per cent, Simi-
larly, in our coal production also the rate
of growth is higher. 1 am not going deep
into all the percentages, but this increase
is there in the infrastructure,

One thing that I want to mention
particularly is about the investment
activity, The capital 1ssue approvals in
1984-85 was Rs. 2003 crores. In 1935-86,
it was Rs. 3695 crores, i. €. a growth of
say more than 85% or 90%. If you see
it from 1983-84 angle, it was only Rs. 1023
crores. Now in 1984-85, 1t is Rs. 3695
crores, that is a rise of three and a half
time in two years, Even in this quarter,
it 18 going oa very well and I think it may
be about Rs. 900 crores.

A point was made that this is a symbol
or proof of the private sector growing. I
think this is one of the success stories which
we should appreciate. The private sector
till now was drawing upon these financial
institutions,where cheap money was avai-
lable. Now, we have been successfully
able to push them to the market and
the financial institutions resources are not
committed to those who have gone to the
market. So, I think this is a real success
story which we should appreciate.

SHRI C. MADHAV REDDI: This
is in addition to what they are getting from
the financial institutions.

oy
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SHRI VISHWANATH PRATAP
SINGH : If thiswas denied apd the
financial institutions would not have been
able to support it, that much investments
would not have come and that much of
growth would not have taken place. So,
it is a root of mobilisation of resources.
A point was aso made about the growe
ing deficits.

SHRI S. JAIPAL REDDY : Which
deficit—trade ?
SHR1 VISHWANATH PRATAP

SINGH : I am now coming fizst to the
Budget deficit and thereafter balange trade
deficit. We are scared of budget defigits
because of its impact on inflation got
per se. In fact, if we can manage inflation
and also use the deficit, we have to use
the resources.

MR. DEPUTY SPEAKER : On: way
of raising the resources.

SHRI VISHWANATH PRATAP
SINGH : So, last year, when I presented
the Budget and also this year, everybody
said, well this is a huge deficit; It isa
record deficit and ioflation will be of
double digit. I was waiting becapse
1 wasa new comer to the Fipapce
Mmistry and I thought wisosaen
are saying that perhaps, I donot know
there might be double digit inflation. But
the year ended—last year—at 3.6% or
3.7% and I think it was not double digit
jnflation. It was only the malady of double

vision on that side. That way even one digit, )
they see two digits. Even now iafldtion
rates are hovering around 4 per cent or
so. So far, if you measure the impact, it
is not bad. You can know what Shri
Chaubeji has in mind. He has Consumer
Price Index in his mind. I know what you
are going to say., So I can say that
also.

Now the Counsumer Price Index for
1985-86 has a rise of 8.9 per cent, and if
you compare what has  been the order in
the past, it is roughly of the samg ogder,
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1979.80 12,3 per cent
1980-81 12.6 per cent
1981-82 8.8 per cent
1982-83 9.8 per cent
1983-84 11.2 per cent
1984-85 5 0 per cent
1985-86 8.9 per cent
[Transiation)

SHRI NARAYAN CHOUBEY (Mi-
dnapur) : It goes on increasing if one goes
to the market.

(Interruptions)
" [English)

SHRI S. JAIPAL REDDY : What
about accumujated burden on the poor
consumers ?

SHRI VISHWANATH PRATAP
SINGH : I am now coming to that also.
Even if we discount for it and calculate
our Net National Product-per capita-it
will take account of inflation also of
1970-71 prices. If the 1970-71 prices were
100, then duning 1984-85 they were 165.
So, even if you discount for the inflation,
the real per capira incomes have grown.
So, that is the essence of the argument.

Coming to consumer price index.
since I am still on that subject, if we take
the rise during the financial year upto
May, from the beginning of the financial
year to May and compare it to last year,
it was 2% this year compared to 249
last year, and prices of cotton, cloth, salt,
bread, soap, matches, cement and deter-
gents have been fairly stable duriog this
period---thes¢ are items of common man’s
use.

SHRI C. MADHAV REDDI : What
about cereals ? The highest price rise
has been in cereals.
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SHRI VISHWANATH PRATAP
SINGH : I will come to them. These

price increases which have been there are
basically in respect of vegetables and oil-
seeds. This is the group, particularly,
where they have gone up. About pulses
I am not sure. Your information on
pulses is there,

The point was that when we argue

item-wise; there is a fallacy.
Last  year, we argued about
sugar. It was felt that not only this

roof will fall, but the sky will fall-- when
we argued about sugar last year. I know
that on sugar, I cou!d not move either
this side or that.

SHRI S. JAIPAL REDDY : At one
time, your party was arguing omnly on
onions.

SHRI VISHWANATH PRATAP
SINGH : Remember last year’s debate
on sugar, and see your speeches. You
said everything was gomng to crash on
sugar. 1 did say on the floor of this
House that we would manage on sugar,
and we have managed on sugar. It was
on the floor of this House that I said it,
‘Yes; there 1s a problem on sugar, but we
will manage it.” We took policy decisions.
We announced hikes in the prices of
sugarcane, first to the extent of Rs. 2.50
per quintal and then to the extent of
50 paise per quintal during next year,
Thus we could encourage the farmer to
grow sugarcane. So, it was with some
policy decision that we could get out of
it.

If we see which are the items where
there is price rise —it is there on vegetab-
les and frults, tea, oilseeds, gur, edible
oils and oil-cakes. Pulses have come
down. Prices of cardamom have come
down. Coffee has come down. Cotton
has come dcwn. But there is a problem
for the farmers. This is a negative pro-
blem.

SHRI C. MADHAYV REDDI : What

about edible oils and cereals ?
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SHRI  VISHWANATH PRATAP
SINGH : About edible oils, I want you
to understand the basic point, because
this bas been raised again acd again.
This group viz the agriculture group has
got 52% weightage in the Wholesale Price
Index. This being so, this is basically an
area which is totally in the private sector,
where we do not have any governmental
control, except through foodgrains supply
system, and the support price system.
You have nothing else to be called mana-
gement contrcl, with the Government.
So, basically it comes to the stimulation
of production.

SHRI S. JAIPAL REDDY: You
have the instrument of fiscal policy.

VISHWANATH PRATAP
SINGH : It is not fiscal policy. No
texation is involved in this area. Let us
pot confuse it. That is why I say that
this 52% out of the Wholesale Price Index
has nothing really to do with texation or
fiscal policy. Money supply has a gene-
ral effect. But it is basically the agricul-
ture sector, which is in the pri-ate sector
which Government does not really control,
except by price support operations.

SHRI

SHRI S. JAIPAL REDDY: It
depends on inputs viz. fertilizers, pesti-
cides etc.

SHRI VISHWANATH PRATAP
SINGH : That is only one factor. So,
basically, the real answer lies in stimula-
ting production of these items in the
agriculture sector, giving agnculture a
high prionty, secing that the inputs are
available 1o the agriculture sector, and
giving the highest priority to these arcas.
That is the real solution that we have
got here.

Now, on¢ thing, on the oilseeds I
want to share with you, just like sugar,
we spent Rs. 600 crores on import previ-
ously, but we took similar policy decision
and slashed down import of sugar to Rs.
150 crores this year. Similarly, in oil
seeds, we, being an agricultural country,
there is no reason why more than Rs.
1000 crores should be the outflow of fore-
ign exchange on oil seeds. Therefore,
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we have taken this as one of the items of
reduction of bulk item of import with
which the bon. members are concerned;
and we have taken certain policy measures:
firstly, we will support the farmers on
support price operation and for this what-
ever fund will be necessary will be made
available. Secondly, for the use of indi-
genous oil and these minor oils which are
produced in the country, we have allowed
the use of it in the vanaspati and also, if it
is used beyond a certain percentage, cer-
tain concessions also have been given to
promote the comsumption of this and,
therefore, the production...

SHRI S. JAIPAL REDDY : Why
not encourage the use of coconut oil ?
( Inter: uption. )

SHRI VISHWANATH PRATAP
SINGH : I quite agree that Kerala will
be benefitted. We have to cut the ime
port of edible oil also,

SHRI BASUDEB ACHARIA: It
will be cheaper. '

SHRI VISHWANATH PRATAP
SINGH : That is the point. Now we
have to choose and every country will
have to choose. While we can manage
the demand side of it by more supply by
using foreign exchange and keeping it
cheap; that i1s one management we are
suggesting; we can do it or the other side
is to pay short term price for a few years,
giving farmers better price; may be prices
go up, but, at the same time, get rid of
imort and maintain our economic inde-
pendence; economic independence demands
price. If you want to take it in an easy
way, you can spend your foreign ex-
change and go on doing it.

SHRI NARAYAN CHOUBEY : You
follow it in the industry also. We are
pot following it in the industry.

VISHWANATH PRATAP
1 am coming to this,

SHRI
SINGH :

SHRI S. JAIPAL REDDY : This
will be applicable only to agricultural
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products. What about industrial produ-
ction? You are following the World
Bank’s advice.

SHRI VISHWANATH PRATAP?P
SINGH : 1Iam coming to that also., I
have not finished my speech. Unless a
painter does not put the last stroke on
the painting, we should not comment on
the painting. (Interruptions)

SHRI SOMNATH CHATTERIJEE :
What is intended to be painted ?

SHRT VISHWANATH PRATAP
SINGH : The real picture also. We
have a plan on the capital goods side. I
am coming to that also. When I come
to import side I will touch that also. I
am on the agricultural side; that is why
we are developing a scheme.

SHRI NARAYAN CHOUBEY : You
have a middle man in the agricultural
sector.

SHRI VISHWANATH PRATAP

SINGH : We should prepare the coun-
try. Yesterday, Mr. Hanish Rawat also
mentioned this point that we have to pre-
pare the country. 1f we want to main-
tain economic independence, we have to
be ready for it; and that is the only real
answ r to conditionality that is being
tried...... {Interruptions)

MR. DEPUTY SPEAKER: 1 do
not know whether you are replying or
Mr. Narayan Choubey is replying.

SHRI VISHWANATH PRATAP
SINGH : Either you convert it into a
calling atteption or you allow me to
speak. In that case, I can answer it
question by question. The other mana-
gement that we did successfully last year
was that in spite of high duty budgerary
deficit, inflation rates could be coatrolled—
a very tight control pn money side, The
M3 growth rate was over 18 to 19 per
cent in 1984-85 apd 1983-834¢. We could
bring it down to about 15 per cent. So,

it wasdue to a very good management
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of the money su
rate could be ¢

y also that the inflation
rolled,

When you come really to prices and
say why don't you really controh them
and stop price rise and so on, even where
the agricultural sector and the total sec-
tor is under centralised economy like
china where it is totally controlled.

Even there, in the first quarter of 1985
the inflation grew by nine per cent. and
in the first qnarter of 1986 the inflation
grow by eight per cent. Now you
may ask, that it is a controlled—totally
contro!led—-economy, and why is there a
price rise.

SHRI NARAYAN CHOUBEY : They
can stop.

SHRI VISHWANATH PRATAP
SINGH : But there are certain economic
forces and competitions. So, that has to
be taken care of., That is not really the
answer. There has been inflation in
China up to 8 to 9 per cent. higher than
ours,

SHRI NARAYAN CHOUBEY : They
control everything in the agricultural

sector.
SHRI VISHWANATH PRATAP
SINGH : You give a thought to it.

And here, in the oilseeds what are we
doing ? Vanaspati Industry was being
supplied imported oil upto 60 per cent of
their requirement all through. Now what
bave we done ? To take care of the inte-
rests of the framers, when the farmer will
be selling oilseeds we reduced the supply
of imported oil. So, the farmers gets a
good price. And when he had sold, it is
not with him in the lean period, then we
increase the supply of imported oil, the
total remaining the same. But it will be
anti-cyclica! to take care of the interests
of the farmer. So that is the policy we
are adopting now. And further we came
to the House with the Discussion Paper
on Administered Prices. I think, I need
not go into those details and the Prime
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Minlster himself is very keen on the exer-
cives being done in the public sector, that
everybody makes an exercise of cutting
costs, per unit costs of production, on
raw material, on inventories, on deprecia-
tion, on overhead costs and total wage
cost, and finally by increasing production.
So, these exercises are being done.

My problem is only this, While all
these achievements are there, my learned
friends on the benches opposite, somehow
feel that everything is going wrong, when
things are right. And when from a coun-
try which was importing food, we have
become a country which can export food-
grainps, they say, “why are you in surplus ?
Why is this surplus 7’ That is the ques-
tion they ask.

SHRI NARAYAN CHOUBEY:
Think of Kalahandi.

SHRI S. JAIPAL REDDY :
not have the purchasing power.

We do

SHRI VISHWANATH PRATAP
SINGH : When we are able to provide the
ipdustries, from the financial institutions
to the market, then they say, ‘““why is he
capital market buoyant 7"’ And by intro-
ducing technology—Members on the oppo-
site also admitted that—the quality of our
goods has gone up, much better. and where
weo improve the quality of our goods, they
say “why are you opening the gates of te-
chnology 7  So, it is not a question of
double vision but also coloured vision.

AN HON. MEMBER : Colour tele-
vision.

SHRI C. MADHAV REDDI: You
have not allowed the public sector to
issue bonds but you are allowiog the pri-
vate sector...

SHRI VISHWANATH PRATAP
SINGH : Public sector, I have 1ssued
bonds and that is what the private sector
s complaining.

SHRI S. JAIPAL REDDY : Techno-
logy is being imported in the arca of

» luxury goods.
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SHRI VISHWANATH ‘PRATAP
SINGH : We got the power bands, we
have got the tele-communication bonds
and the private sector has many times
said that, ¢ You are encroaching upon owr
area’’ and this was what I said, this is the
same area which is the same. Then, in
Hindi, they said, Sahib, Saanp nahim kata
lekin. saanp raasta jaan gaya hai (Sir,
although the snake has not bitten, yet it
has found the way. So, they have chan-
ged. Then more and more advances will
be drawn in this fashion.

What is really the thing is that India
is unique in its size, in its heterageneity,
in the juxta-position of the traditional, as
well as the modern, its—economic struc-
ture, and there is no other example in dev-
eloping countries with such a- complexity.
And I agree here, with the hon. Members
that a large population being poor, no
economic strategy can have any meaning-
ful purpose if it does not address itseif to
the core issue of improving the lot of
those poorer sections. Otherwise, it bhas
no meaning; no economic strategy has any
meaning. And in this section of the society
a major part of income is spent on cone
sumption. Therefore, the re-distribution
of wealth really means increasing the
purchasing power in real terms of this
section of society. And at the same time,
because there are sectoral rigidities incre-
sing the purchasing power alone will not
solve the problem unless the wage goods
are also not made available. Otierwise,
it will only result in making the inflation
high. If you see the basket of wage goods
again, it is the agricultural sector where
lies the solution for the common man.
It eats into the scarce resource of land.
The most scarce resource is land. And
that does take us economically and logi-
cally to land reforms, of coupling the moti-
ves to produce to the reward of the labour.
There are no two opinions -about it,
because in a capitalist country we have
seen that by linking the labour to the
reward in the field of agriculture, with
lesser capital, we could get more produce,
And it is the rural economic relatiopaldp
and its change that could give us ths un-
leashed productive forces.

A point about the class character ;of
the party was raised yesterday. It was



338  Dis.re: Ecoromic

[Shri Vishwanath Pratap Singh]

this party which abolished zamindari and
feudal system. It was this party which
fought for tenancy rights for the people.

SHRI BASUDEB ACHARIA: On
paper ?

VISHWANATH PRATAP
In real terms.

SHRI
SINGH :

Our Prime Minister, Shri Rajiv Gan-
dhi, has put the greatest emphasis on land
reforms, There are legal problems of
litization, stay orders, etc. We will have
to sort that out. Today we give a
patta to a Harijan or a worker, a stay
order is issued.

[ Translation]

SHRI NARAYAN CHOUBEY :
When we do not take note of that, why
do youdoso?

[English]
SHRI VISHWANATH PRATAP
SINGH : I agree. There is injustice,

because if you invite a person for a dinner,
then you should not ask him to cook. If
we give a patta to a landless worker, we
should not ask him to spend a lot on
that, Basically this is the position we
have now. Our Prime Minister is attend-
ing to that issue. He has put it on the
priority list of attention. At the same
time, various inputs to agriculture also
have to be maintained. Of course, in the
first stage we had irrigation. Now we
have got the scheme of fertiliser pro-
jects.

PROF. N. G. RANGA:
supply also ?

Credit

SHRI VISHWANATH PRATAP
SINGH : [ am happy to report that last
year the banks were below the 40 per cent
norm in the priority sector. Today they
have crossed 40 per cent lending mark in
the priority sector,
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Coming to the urban poor, here it is
not a question of land, but it is unemploy-
ment. Any meaningful attack om urban
poverty is through employment, The
announcing of the schemes that we have,
of giving resources to the urban poor,
that is the first step in that direction that
the Government has recognised,
(Interruptions) 1 do not make a grandiose
claim on it. ButI am saying that it is
one step in this direction that we have
taken,..(Interruptions) .

14.00 hrs.

Now, coming to the fiscal policy, I
need not expound the point of social
justice, Yesterday Panigrahi Ji was here
and he very ably pointed out that the
fiscal' policy leads to social justice, And
when it is said, I am very sorry that ‘the
whole lot of measures that the Govern-
ment has taken for the working class, for
the poor people, is just totally ignored
when these allegations are made, Is it
not true that we have come up with a
scheme of workers’ dues being par? passu
with secured credit ? Then there is the
scheme of crop insurance. Under this
social security scheme, crops in two
hundred districts are being covered..,

(Interruptions)

SHRI S. JAIPAL REDDY : Small
mercies.

SHRI VISHWANATH PRATAP
SINGH : Then there is the scheme of
Rs. 125 crores in this year’s budget for
Scheduled Castes and Scheduled Tribes in
the name of Indira Aavaas Yojna. Already
we hiked up the anti-poverty programme
by 65 per cent. So, let us not go on with
one brush. These are positive steps, We
stand by these policies and we do not
want to be apologetic, we do not need a
certificate. It has been the tradition of
our party and of this Congress Govern-
ment to stand by the poor and we shall
stand by them with all resources and
what might be there. We do not want a
certificate from them,,.(Interruptions)

Basically these two years have been 2
thrust on basic reforms on the taxation
structure. Basically, three cardinal princie
plos are there. ©Ome is trust, secemd i
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simp'ification of procedure and the third
is heavy punishment for breachers. So,
it is the combination of these three ele-
ments which has led to this. On the
one side we said, up to Rs. one lakh
return we will take it on trust. About
the small.scale sector we said, up to Rs.
50 lakhs turn over we will take on self-
assessment. But, at the same time, when
there is any evasion, we have not spared.
We bave introduced the international
classification system. India is the first in
the world to introduce this system in toto.
Forty countries had agreed that they will
introduce the harmonised system of classi-
fication in the customs and excise. None
had done it. India was the first to do it.
We have done it and we were invited in
the forums ia Europe to come and give
our experience to the other countries.
Our Chairman of CBEC was invited. He
went to Europe and settled it and now it
is smoothly functioning. Same way we in-
troduced MODVAT which is settled now.
The industry is asking for expansion of
that. Its utility has been recognised...
(Interruptions) .

PROF. N.G. RANGA : Initially they
were very doubtful

SHRI VISHWANATH PRATAP
SINGH : But that stage has gone. Now
it is desirable, There is no doubt about
that. We have not spared the rich. So
far as taxation of cars or luxury goods like
televisions or air conditioners are con-
cerned, we did that,

Now I come to the capital goods in-
dustry which was being mentioned here.
Here, last year we reduced the customs
duty on project imports from 65 per cent
to 45 per cent in previous year’s budget.
But perhaps that was too deep a cut.
It hurt our capital goods industry. That
is why in this budget we raised that 45
per cent to 55 per cent. Not that we are
not taking care of the capital goods in-
dustry. It is the hub of our self-reliance.
Any capital goods industry has to be
strong if the country has to be strong.
At the same time we have asked the In-
dustry Ministry also to giveusa Ii.st of
items which under the cover of projects

situation in the country 338

come and which are being produced here.
As soon as we receive the list, we will
take care and see that either it is deleted
from the projects or duty is imposed
which protects our indigenous industry.
So, rest assured that we will take full
care of our capital goods industry. But
there is a dichotomy also. We have also
to modernise it. If we don’t do that,
then, production means preserving of
obsolescence. Let us be clear. You are
protecting your industry to be alive. All
right. But at the same time, you are
preserving obsolescence. So we have to
strike a balance. While we say that they
are alive and healthy we at the same time
pressurise them to go for modernisation.
So here the balance has been kept and
the human factor also comes under stress,
in modernisation. For that also we will
have to have some practical scheme and
approach where we can take care of the
human factor, where a problem arises in
the modernisation process. But we have
to modernise and compete and be alive.
In that there is no option. Even the
centralised economy is realising it and they
have started the process.

One point has been made that because
you have in the fiscal policy said that
you are not going to raise the taxes,
therefore you have bound yourself, there
is no resource and that is why the resource
problem comes. May I tell you, on tax
realisation there is no resource problem ?
I tell you that on tax realisation we will
not only fulfil but overfulfil our plan tar-
gets. That I can now say with confidence,
having operated the mechanism.

Personal income tax collection last
year rose by 45% where the tax concession
was at the maximum. 45% rise in personal
tax has not been known since Indepen.
dence. Upto April, May, June, that is,
one quarter, the growth in personal in-
come tax is 30%. On 45% maintaining a
growth or 30% is very creditable,
( Interruption) In Personal incometax, it
is not arrears. That will be on the excise
side This growth rate usually used to
be 8 or 10 or 11% but on 45%, maintain-
ing 30% growth is very creditable. I want
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to give credit to the Revenue Department.
I think when they do a good job I should
stand in the House and say that they have
done a good job. Similarly States say
many times, when you say about personal
income tax, it is not that my Budget has
benefited. Well, I don’t think so, We are
all one country. For the States, about
Rs. 570 crores extra I could transfer be-
cause of this better realisation.

One point was made that in excise lot
of concessions are being announced, wher-
ever the Finance Minister is going. he is
announcing concession. But I told you
the nature of it. All these things are duly
processed and onmly after that, this is
done,—anything is announced. But even
then, in spite of all that has been done
on the excise side, I will maintain my
Budget targets even after all these con-
cessions. There is nothing by which the
revenue of the Government is compro-
mised. Even now the growth rate on
excise is 15%. That is what is in the
Budget target. We will take care of that.

SHRI GIRDHARI LAL VYAS : It
should be 40 per cent growth.

SHRI VISHWANATH PRATAP
SINGH : Forty per cent growth? You
started everything and say prices have
gone up.

PROF. MADHU DANDAVATE ; It
seems you have already left a cushion.

SHRI VISHWANATH PRATAP
SINGH : The other point was made that
raids were made earlier, now they have
been stopped. Some Member made this
point that last y ar was the year of raids
and this year is the year of concessions.
(Interruptions). Well, 1 want to shatter
that appearance and show you the real
position. In the first half of 1986 against
2,854 cases you account of anti.evasion
measures in respect of excise itself the
amount of evasion detected is Rs. 34,456
lakhs whereas in 1985, in the first half of
the year, against 3,2:0 cases the duty
evasion detected was Rs. 3,708 lakhs,
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Firstly, the figure has gone up 10 times
from Rs. 3,708 lakhs to Rs 34,456 lakhs
—about 10 times growth.

SHRI INDRAJIT GUPTA : But how
much is recovered ? It is only ‘detected’.

(Interruptions)

SHRI VISHWANATH PRATAP
SINGH : And what is more important is
that per raid the amount has gone up. If
you see the amount per raid, in 1985 it
was Rs. 1.7 lakhs, in 1986 the amount per
raid is Rs. 12 lakhs, That means, we are
catching the bigger fish, not the fish but
the whale.

SHRI VIRDHI CHANDER JAIN:
What about the recovery ?

SHRI VISHWANATH PRATAP
SINGH : I am coming to that, Here, for
1986 we have got the recovery, I can get
the recovery figures, but here is what I
want to say on this poict, not of recovery
but the point was made that we are not
putting pressure on the evaders. I am
telling you, the pressure is 10 times, the
qualhty of this is much better, it is the
bigger ones that are being caught because
that is 10 times higher and per raid also it
has gone up from Rs 1.7 lakhs to Rs. 12
lakhs.

PROF., MADHU DANDAVATE : Do
you call it better quality ?

SYRT VISHWANATH PRATAP
SINC’:: Yes [ do, I wi'l maintain that.
And some of the companies, the big ones
which have been raided and searched are
GTC Industries, ie., cigarettes, Usha
Martin, Bacalite High Lamp, i.e., Goen as
and New Lux Iodia, Bombay.

Coming to the Director of Revenue
Inte'hgence side, the same phenomenon IS
there—in 1985 1t was Rs. 12 lakhs per raid,
this year it is Rs, 24 lakhs per raid, and
some of the names are—Kothari Electro-
nics, Madras. It is not a small fish. Theo
Ganapati Exports.

PROF. MADHU DANDAVATE
They are exporting God also !
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MR. DEPUTY SPEAKER : It Is a
company.
SHRI VISHWANATH PRATAP

SINGH : The Enforcement side has also
shown the same trend. I need not go into
the figures of it, but some of the names
you want because that is what your ques-
tion is—whether the big fish are being
under pressure. And this is of recent year
about which I am speaking, not the last
year. These are the names of this year.

PROF. N.G. RANGA:
have the names.

But let us

SHRI VISHWANATH PRATAP
SINGH : Oswal Group Company,
Ludhiana, Brooke Bond and Bata—of
course. they have confessed what they
were doing—Jukai India Ltd, Calcutta
and Continental Construction, Delhi,
Arvind Coastruction, Delhi. So, let there
be no iliusion. Yes, I did say that unless
we go to prosecution we will not come in
the press, but I can come to the Parliament
if you question.

PROF. MADHU DANDAVATE :
The press has to pick up from the parlia-
mentary proceedings.

SHRI VISHWANATH PRATAP
SINGH : From anywhere it likes. Parlia-
ment is Parliament, and our liberty and
freedom are here on both sides; I can
share with the House, I will not keep
secrets.

SHRI C. MADHAV REDDI :
amnesty scheme is for evaders.

Your

SHRI VISHWANATH PRATAP
SINGH : Yes, amnesty scheme. One
thing is very.clear. And the point was
raised here. That no concession vis-a-vis
tax is given. They have to pay the tax.
That is cardinal. Even in our income-tax
scheme, even in our excise scheme, there
is no concession on tax. What we are
conceding is that we will not prosecute
and penalise. If you come and pay your
tax and that is also in excise side—it is a
very limited section—anyone who has
evaded the tax by classification and has
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reflected the proceeds in the books, only
he can claim. But anyone who has
clandestinely removed the goods, he can-
not claim it. If they have not reflected it
in the books, they cannot claim it. Of
course, smuggling etc.. is out of question.
If they have not reflected in the books,
then the shareholders’ share was also

eaten away.

SHRI C. MADHAYV REDDI : It is
not very clear to us,

SHRI VISHWANATH PRATAP

SINGH : If is like this. I;' somebody mis-
classifies, misdeclares the proceeds of the
sales, he shows it in the books,..

SHRI C. MADHAV REDDI: Mis-

declares, it is because of miscalculation
or...

SHRI VISHWANATH PRATAP
SINGH : Either or both. He pays less
duty; he ought to have paid higher. But
the proceeds of the sales are reflected
fully 1n the books. So only this category
can come up where he has not eaten away
the shareholders’ money. Where he has
clandestinely removed goods from the
factories and not showed them in the
books, produced them just, he cannot
come for any amnesty. Of course, smug-
gling otherwise is different. He cannot
claim. So, it is a limited one.

SHRI C. MADHAY REDDI: What
is the rate of interest ?

SHRI VISHWANATH PRATAP
SINGH : 6%.

SHRI C. MADHAYV REDDI :
too low.

It is

SHRI NARAYAN CHOUBEY : What
is the result of your scheme ? Is anybody
coming out ?

SHRI VISHWANATH PRATAP
SINGH : As regards the result of my
scheme, last year in income-tax, it had a
positive result. I think about this appren-
tly, I cannot say. These calculations I do



343 bh. re : Economit

[Shri Vishwanath Pratap Singh]

not have. But several hundred crores I
think must have come under the direct tax
side. And on this side, well, this is an
opportunity Government is giving. You
come out clean. And when the screws
will be tightened and then you have no
reason to complain. It is a very clear
thing. It is the time-window—not Ilor
ever It is a time-window. If you want
to come clean, you say, I have some
problem. All right, come clean, I will not
attack. And when the screws are on,
thereafter, you bave no time to complain
because 1 have already given the time.
That is the thing.

So, one point was made about the
need for control of expenditure. I think,
we will bave to make serious efforts on
that side. At least on the achievement
side, there are no overdrafts with any
State. I think, after 10 years, it seemed a
malady that would never go for a decade
—overdrafts. Nobody remembers the
overdraft.

SHRI S. JAIPAL REDDY : You
must give them credit.

SHRI VISHWANATH PRATAP
SINGH : Yes, I give credit to the States.

SHRI S. JAIPAL REDDY : You are
resorting to deficit financing. You have
only prevented the States from deficit
financing.

SHRI
SINGH :

VISHWANATH PRATAP
Thank god, they are not
multiple centres of fiduciary money-
making. Otherwise what will happen to
the economy ?

SHRI S. JAIPAL REDDY : You must
observe the same discipline.

SHRI VISHWANATH PRATAP
SINGH : Yes, yes. Discipline is required
on that.

The other thing is, what we are doing
is to draw up commitment budget. That
is, about various projects, how th:ir
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commitment in finance will grow in the
coming years. So, when you take any
new project, you should know whether
there is any space for financing ahead or
not. So, underfinancing, what was just
mentioned, of various projects, could \be
avoided in this fashion. Then the Zero-
based budget, also the process we are
introducing. But with the Pay Commis-
sion’s Report coming in, I think, we will
have to do much more exercise in cutting
out expenditure, if we are to buffer the
impact of inflation. And I think, we have
to do exercise in cutting out expenditure;
that it really hurts. 1 think, it has no
way out of this and we will go into this
exercise of cutting out expenditure, if we
are to save the people from inflationary
impact,

About the projects in the States being
monitored, the Planning Commission is
monitoring priority areas of investment in
the States and if States do not spend on
it, then I think, the grants to the States to
that extent will be cut. That has been
made clear. Even in the Ministry within
three months if they do not spend, then
that can be reallocated to another
Ministry rather than waiting till March to
indent aud allow certain expenditure. Of
course, the public sector is in need of
reduction of costs. For export purposes,
we reduce the cost of money and reduce
the interest by 2.5%.

SHRI C. MADHAV REDDI : How
are you going to satisfy the steel sector ?

SHRI VISHWANATH PRATAP
SINGH : There are problems., I think
these problems are short time problems
that we are having at this moment. They
did perform well and we have to boost up
the public sector because 529 resources
of the Plan have to come from the public
sector., We have to choose one thing.
Whben we come to resources, do we
commut resources to the dynamic sector of
the public sector which is contributing to
the savings of the country and contributing
to the resources of the country or do we
take those resources and commit them
where there is negative saving ? We do
not have resources enough that we can go
on giving where is negative saving rather
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than put these resources where there is
dynamic sector of the public sector,
growing sector of the public sector,
healthy sector of the public sector. That
will give a good name and then public
sector can really come to strength.

SHRI SOMNATH CHATTERIJEE :
Negative trend can be changed.

SHRI VISHWANATH PRATAP
SINGH : All efforts could be made. Here
1 agree that we will have to take the
Jabour ioto confidence and not only shop
floor level etc., but real Board level
management participation of the labour
will have to be there.

SHRI SOMNATH CHATTERIEE :
There is no Managing Director for the
last four years in the public sector under-
taking.

SHRI VISHWANATH PRATAP
SINGH ;: We can go Into the details but
because in the private sector the owner has
put in money, he has got interest. When
we take that mechanism out, then labour
has the vested interest and it wants to run
it. Labour does not want closure. Those
factors we should involve into management
in a public sector.

SHRI NARAYAN CHAUBEY : Why
should it be done ?

SHRI BALASAHEB VIKHE PATIL :
They are sick.

DR. CHINTA MOHAN : What is
your expectation about the balance of
payments ?

SHRI VISHWANATH PRATAP
SINGH : I do expect that they wi'l give
it. Coming to the balance of payments
side, it is onc area (Interruptions). May 1
continue to share my thoughts with the
House ? Bven if you see my speecl},
1985.86 Budget speech, I did pose this
problem It is not something new wh ch
Government did not anticipate. In that
very speech, I did mention that growth
in crude oil production that we were get-
ting will not be of the same order as in the
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Sixth Plan. It was also visualised in that
very speech that concessiona: flows will
be coming down, forcign flows as well as
IMF loans, instalments, repayments will
come. As far back as in my iast Budget
speech I had posed it. It is not that all
of a sudden we are coming to the pro-
blem. We are aware of this problem,
What has been our concern on our export
front ?, On the export front, as is rightly
mentioned, the world trade which graw by
5% in 1984, grew omnly by 2.7% in 1985.
The whole world trade collapsed. Growth
rate became half. It is bound to have
an effect on us. If you go out when it is
raining, you may put on the umbrella but
certainly you will get a littls wet,

Then there is the protectionist trend.
The recovery which was mentioned by
Mr. Reedy, that US will be the main
machine and the coaveyor belt, will go
and the whole world economy will start
moving. 1 told the people that all this
model does not work. And if this is the
model, then you should be responsible for
its downfall also. So you should be pre-
pared for that, If the world economy
has derailed, then you should see why it
has derailed. So these modeis and these
recovertes that have occurred have not
percolated to the developing countries.
The entire trade with the developed
countries has not percolated to
us. So these are the real hardships in the
international environment in trade that we
are facing. In this context, if mil-term
modifications are necessary, we will make

jt because national interests come
first....
SHRI S. JAIPAL REDDY : There

is hardly any scope for mid-term changes.

SHRI VISHWANATH PRATAP
SINGH : There is. A point is made
that if the exports do not grow as expec-
ted and if there is a shortfall of say 2%—
that point Mr. Madbav Reddi made-then
you will have to go and borrow 3 billion
dollars from US. This is not the only
option if our exports do not grow. But
we hope that they will grow........ .
(Inerruptions) But the national option is
not that if exports do not grow, then I
should take loan. Why not in many
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areas we tighten our belt ? Taking loan
is not the only option. We should pre-
pare the country for this purpose if that
is the case.

AN HON. MEMBER :
import liberalisation also.

There is the

SHRI VISHWANATH PRATAP
SINGH : We can make corrections in
that, because the national priority is the
first. We have certain assumptions of
world trading environment. Now when the
world trade environment does not come
the way we expected, it is in our compe-
tence to make mid-terin changes. But it is
not reversal of the policy because you
should also know that so far as imports
are concerned, we have now got the figure
of last year. It has not gone haywire.
Imports total growth last year was 11.49,
The earlier figure which was for 6 months
was 24% and all that, That was due to
bunching. The total growth is 11.4%
In 1984-85 it was 9% and in 1983-84 it
was 10%. So from 9 to 10 per cent 1t has
gone up to 11.4 per cent. It is not due
to import liberalisation and all that. It is
pot a quantum jump. So let us make a
proper diagnosis before we prescribe the
medicine Otherwise. just because there
is fever, without diagnosing properly
whether it is typhoid or malaria, you will
give quinine and the patient will die. So
et us make a correct diagnosis ..

AN HON, MEMBER : You have
made it ?

SHRI VISHWANATH PRATAP
SINGH : Yes. Here we will have to push
our exports and where there is any item
of unnecessary imports, we should cer-
tainly curb them. That exercise we are
doing in the Industry Ministry. We are
also doing it by increasing production of
sugar, edible oil and all that.

One very relevant point was made that
the big houses should contribute to ex-
port. Panikaji made it, Panigrahiji and
other members from the Opposition also
made it. I think that is a very important
point. You should ask them very squarely.
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Itisin the national economy we give
licences. That is an investment in the
country, It is a national effort. But, at
the same time, the biggest foreign exchange
commitment, if you see, is to
the big licences and to the pig
houses. While we commit our foreign
exchange—I do not want to build a case
that it is not needed, it is needed even in
the inte:ests of the nation—but when we
commit it, they owe a responsibility to the
country which gives them this opportu-
nity. They should not see the country as
a market only. While we commit foreign
exchange, they only generate rupees in
this muarket. They owe a respousibility
to earn us foreign exchange. Even our
labourers and workers in the Middle-East,
they all contribute about Rs. 3000 crores
by their sweat and blood. They have not
got any big money with them. But they
do serve their country. It is time that we
tell the big business industries very squa-
rely that they owe a contribution to your
country. The foreign exchange out-flow
goes on various projects—if not by that
product itself, but as a group. You want
that atleast for your raw-material inputs
and your capital cost. You atleast earn
that amount of foreign exchange. That s
very well.

MR. DEPUTY SPEAKER: You
want to give protection to them ? The
big business industries, they get a lot of
protection. It is due to  export
also.

SHR1 VISHWANATH
SINGH : It is protection. Thats be-
cause of great distortion. We protect
them to that extent. Shri Choubeyiji
while pleading about this said that not
only capital goods industry but
also we have to see even those which are
with low.productivity. They are profit-
making. We have got such a regime of
protection that their productivity is low.
But high profit. How can we run the
economy like that. We have to say that
there will be an end to existing protection
we cannot extend the protection,

PRATAP

SHRI C. MADHAV REDDI (Adila-
bad) : Those who run 100 per cent
export.oriented business or industries,
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they are now opting out.

You are per-
mitting them.

SHRI VISHWANATH PRATAP
SINGH : They are not big business
people. In export, a lot of small people
are also involved: Some big houses come
out lately.

SHRI CHINTA MOHAN (Tirupati) :
We are importng so much of defence
material. Why cannot you ask them to
take our exports also.

SHRI VISHWANATH PRATAP
SINGH : Yes. Thatis a valid point. I
accept that point. We should try to link
our imports with exports wherever we
can.

SHRI R. L. BHATIA (Amritsar) : Sir,
Shri Madhav Reddi mentioned about 100
per cent export. It is not 100 per cent
export. They import the raw-material,
manufacture the goods and then sent it
At the most, they earn 10 to 15 percent
foreign exchange. There are agricultural
commodities like rice which we are export-
ing.They earn 100% foreign exchange. I
would like to know what is the difference
between people who are bringing 100 per
cent foreign exchange and others ? Are
you going to give them certain facili-
ties .,

SHRI VISHWANATH PRATAP
SINGH : That is on net-{oreign exchange.
In the import-export policy, there is an
element of benefit which is calculated on
net-forcign exchange. Hcre, the net ele-
ment of foreign ex:hange earning will
come.

SHRI S. JAIPAL REDDY (Mahbu.
bnagar) : Is he talking of Basmati Rice
export to Russia ?

MR. DEPUTY SPEAKER : All the
rice produced in India and exported, it is
100 per ceat. Not only Basmati rice but
all other rice will fall under the same

category.

SHRI VISHWANATH PRAT{&P
SINGH : Now, I come to the last point
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that was made because now it is lunch
time,

(Interruptions)

MR. DEPUTY SPEAKER : You are
giving good lunch for every one.

SHRI VISHWANATH
SINGH : The States biggest share is
from Agriculture. 80 per cent of our
population is engaged in agriculture, It
is only agriculture that can solve many of

our problems like poverty and unemploy-
ment,

PRATAP

PROF. MADHU DANDAVATE
(Rajapur) : But they are not getting
anything.

SHRI VISHWANATH PRATAP
SINGH : The other issue was the trans-
fer of resources to the State. That point
was made as to how much the States

get from the fiscal policies.

Please see the proportion over the
years of the total State taxes and the Cent-
ral taxes. The States’ taxes share hag
gone up whereas that of the Central has
come down. That shows the elasticity
that the States tax is higher than the
Centre.

The second point is that of the mecha-
nism of Finance Commission’s transfer of
resources from the Centre to the States.
That has a fairly even proportion; over
the years it has come of the Centre’s re-
sources of 30 to 33 rer cent The third
point is that during the Sixth Plan—and
it goes to the credit of the States—that
almost all the States exceeded their addi-
tional revenue resource mobilisation
target. That means that there is no
shortage of resources because all States -
exceeded the targets. The problem of the
State is erosion of resources and not
availability of resources. They have their
Electricity Board, State Transport, etc.
The net resources, they get. Now, let us
ask. Is mismanagement to be underwritten
by the Defence expenditure of the country
and core public sector investments ? An
honest question has to be asked. I made
a calculation. Even if you analyse the
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1986-87 budget estimates, the latest, out of
the gross revenue that I earn, out of
every Rs. 100 that I get, Rs. 51 are given
to the States; that is, out of the gross
revenue. Out of every Rs, 100, Rs. 51
are given to the States. .,

SHRI BASUDEB ACHARIA (Ban-

kura): Why not 75 ?
SHRI VISHWANATH PRATAP
SINGH : I want to answer that. This

is a basic question. 1 think, we should
address ourselves to this, I think, the
abstraction of State and Centre itself has
caused a lot of anomalies in thinking. The
country is one. Its economic reality is
one. Its political reality 1s one. For pur-
poses of management, we have organized
ourselves into States and Centre under the
Constitution. There is not one invest-
ment in the State which will not go to the
benefit of the whole country, and there
is not one beneficiary of the Central inves-
tment who deces not belong to a State.
Here, in the House. which represents the
national political entity, do we not belong
to some State ? 1 think, we should not
be distinct too mu h, What is
there ? Fach bas got very important
areas of responsibilities in ths economy.
The Centre has to take care of Defence,
core sector investments, heavy investments,
ports. communications, Railways. The
State bas to take care of Agriculture,
Education. Law and Order, etc. These
are the packages for management. Both
are very important. Both need resources,
and it should be pooli 1g of resources. how
we augment in each. But if you pose a
question like this, why not give 75 per
cent, then you have to take a decision,
Are you going to risk yourselves on this
side of the national Defence, core sector
investments, on power and on various
other things ? The issue 1s this rathet than
of State and Centre I think, in this
perspective, we should see this. With
these words, I conclude

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : One point I have made is about
the brazen manner in which the business
houses are laundering their money abroad
and bring that back to take over
companies. I have referred to that.

SINGH : Anyway, I have just mentioned.
I need not cover the ground again.

If we come across any such evasion of

the Jaw, we will come with full force on
it.

(Interruptiony)

MR. DEPUTY SPEAKER : No.
There will not be any end to it, at this
rate. We go to the next item.

DEMANDS FOR SUPPLIMENTARY
GRANTS (GENERAL) 1986-87

[English)

MR. DEPUTY SPEAKER : The
House will now take up further discussion
and voting on the Supplementary Demands
for Grants in respect of Budget (General)
for 1986-87.

Shri Digvijay Singh...Not bere.

Mr. Anna Nambhi.
{Translation]

*SHRI R. ANNANAMBI (Pollachi) :
Mr. Deputy Speaker, Sir, on behalf of
A.ILA D.M.K 1 would like to place before
this auvgust House my viewpoints on
Supplementary Demands for Grants for
1986-87 Sir, first of all, I welcome the
Supplementary Demands for Grants. In
the Supplementary Demands for Grants, a
total amount of about Rs. 1318 crores
has been set apart. It bas been mentioned
in the Document that out of this total
amount, an amount of Rs. 256.24 crores
is to be spent on Plan Expenditure and
about Rs. 1062 crores will be spent on
Non-Plan expenditure,

*The speech was originally delivered in
Tamil.
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14.38 hrs.

[SHRI SHARAD DIGHE in the

Chair)

Sir, it is difficult to understand how
far this amount of Rs. 256 crores on Plan
Expenditure is going to help about 78
crores of peopie living in this vast country.
It is just like a drop in the ocean. 1
would therefore plead with the Govern-
ment that this amount of Rs. 256.24 crores
should be increased to at least Rs. 1000
crores. The Central Government is very
keen to eradicate poverty and increase
production in the country. The Centre has
already approved drought reiief pro-
grammes and promised to provide employ-
ment opportunities to the people of this
country. But how cou'd these programmes
be implemented without allocating suflicient
funds for the purpose ?

Sir, for the last six months, Tamil
Nadu has been expericncing drought due
to failure of monsoon and the hot weather
condition publicized in Madras weather
report is ample evideace to the drought
condition prevailing over there. In Tamil
Nadu, Tanjore District. which is called
the graneery of Tamil Nadu, has been
facinz acute drought condition and the
rice cultivation there is coming to stand-
still. At this juncture, I am glad to
mention that the Chief Minister of
Tamil Nadu, Dr. M. G. R, has
been  kind eno.gh to sanction
fund for those affected by drought and
famine in this part of the State so that the
affected familics couild get help and they
are rehabiiitated. The Tamil Nadu
Government has already requested the
Central Government to grant Rs. 310
crores for meeting the expenditure on
relief measures. 1 wou'd like to remind
the hon Minister that if the relief measures
are not immediat=ly provided. there is
bound to be rise in prices of consumer
goods and ultimately it wil land us to
chaotic economic situation, This will
encourage black market and create black
money. This situation will not only affect
Tamil Nadu but the whole country will be
put to difficult economic situation. The
drought condition experienced in Tamil
Nadu for the last six months will have
repercussion on the production of rice in
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the coming year. Therefore, I would
rcquest the Government to sanction more
rice in Central Pool for Tamil Nadu for
the coming yecar.

In this context, I would like to draw
the attentlon of the Gov .roment to what
our young and dynamic Prime Minister,
Shri Rajiv Gandhi, used to mention in his
speeches. He has been telling the people
of this country that we should increase
food production as also provide irrigation
facilities throughout the country. In this
connection, I would like to refer to Kaveri
River Water Agreement reached in 1924,
Since the Karnataka State Government is
not fulfilling the conditions in the Agree-
ment, I request the Central Government
to intervene and mediate on this matter
with the Karnataka State so that they
stick to 1924 Kaveri Water Agreement
and follow it in letter and spirit. Other-
wise, the Centre should take immediate
stcp to implement the Ganga-Kaveri
scheme. Moreover, all the rivers in the
country should be brought under the
contro! of the Centre. Only then will we
be able to fulfil the wishes of the hon.
Prime Minister regarding availability of
water to all the States. By doing so, we
will not only be able to increase food
production but we will also become self-
sufficient on economic front.  Sir, the
hon, Chief Minister of Tamil Nadu, Dr.
M.G R. has often been mentioning about
the <*Sethu” Canal Scheme. This scheme
should be implemented immediately so
that Tamil Nadu and a few other neigh-
bouring States may get the benefit from
the ‘Setha’ Canal Scheme.

Another point T would like to submit
to the hon. Finance Minister is that the
Centre has been allocating money for the
construction of National Highways in
various parts of the country. But for the
last 12 years, there has been no activity in
regard to construction of National High-
ways in Tamil Nadu. I can bring this fact
to the notice of the hon. Minister in
charge of Surface Transport. On behalf
of the people of Tamil Nadu, T would
request the hon. Finance Minister to set
apart certain amount for the construction
of Natioral Highways in Tamil Nadu,

Sir, in the Document an amount of
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Rs. 70 crores has been shown towards
expenditure on the establishment of new
indnstries in the backward areas of the
country. But it is not clear whether this
amount would be spent only for the
establishment of industries in a few areas
or s it for large part of backward areas
in the whole of the country ? If this
amount of Rs. 70 crores is for the whole
country, then the hon. Minister should
spelt out and identify the industries to be
established in backward areas in various
States.

Sir, in the Document, an amount of
Rs. 2 crores has been provided for the
rehabilitation of the textile workers. I do
not know whether this major amount
would be sufficient for the rehabilitation
of hundreds of thousands of textile workers
in the whole nation For instance in
Coimbatore District, in Tamil Nadu, there
are mills like Bhavani Textile Mill, Hari
Hari Mill, Vasantha Textile Mill. etc.
which have been closed down for the last
two years and more and more mills are on
the verge of closure. Thousands of workers
are already thrown out of employment
and they are in near starvation condition.
Therefore, I would request the Govern-
ment to take immediate action to either
re-vamp the closed mills and put them.
back on the whee! or take them over and
then nationalise them.

Sir, before I conclude, I would like to
mention one important point. In Peela-
medu Airport, near Co'mbatore, moder-
nisation work is going on for the last two
years and therefore air service is provided
for the passengers at Sulur Air Force
Training Centre which is about 20 miles
away from Coimbatore. The passengers
hawe to pass through a railway level
crossing to reach Sulur airport. The
railway leve! crossing is at Oadipudur and
most of the time the traffic is closed at
this level crossing in busy hours, some-
times for more than one hour. The
passengers sre not able to reach the air-
port in time and therefore they bave to
miss-the flight ‘many times. In this way,
they-Jose their money and also their work
is afforeed. 1 would therefore request the
hon. Migister to allogate enough funds for
Peglamedu Airport proiect sud complete
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the construction work before the'end of
the current financial vear. With these
words, T thank you, Sir, for giving mean
opportunity to speak on the Supplemey-
tary Demands for Grants.

[English]

SHRI C. P. THAKUR (Patna) : Mr.
Chairman, Sir, I thank you for giving me
this opportunity to speak on the Demands
for Supplementary Grants. I rise to
support these Demands. Before I do so
I would like to say a few words about the
economic scene of the country. Just now
our Finance Minister has very nicely
surveyed the general economic scerne of
our country. The new economic philo-
sophy undertaken by our Prime Minister
and pursucd by our Finance Minister has
started yielding dividends. This policy in
which they have removed too many
restrictions, liberalised imports and trying}
to modernise industry has been praised
not only in India but also abroad. <The
Economist’ a leading paper of England has
paid a handsome tribute to the policy
pursued by our country and I quote :

«“While the economy of most of
the developing countries has
come to a standstill the economy
of India is accelerating.””

It is a very gratifying report. On different
fronts we are doing well but there are
certain draw.backs also.

Just now we have heard about the
adve:s: balance of paymert position. In
that {icld we have to be more .aggressive
to toost our exports. As has been done
by the Japanese we have to study the
tastes of the different countries and
produce accordingly and modify our
exports accordingly. Recently the Finance
Minister has said that to meet the
resources of the Seventh Pian either 50
per cent of the funding 'should come from
the public sector. If that is not ‘coming,
then we have to resort to raising’ the
administered prices or indirect taxation er
printisg more meuey. We buve atready
raised the administered prices and that bag
reached almost. the: top level and'if we'
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increase it any further, it would be lethal
for the general population. In this context,
we must admit that nine.y per cent or the
benefit of the planning have accumulated
in the bands of omy ten per ceat of our
population. If there is a raise in the
administered prices, ihat will affzct our
general masses. 30, we have to do some-
thing to gct more imcney and more
resources from the public sector. We uave
heard the Finance Minisier just now. We
expect more return  from  the public
sector, but we have not done anything
very scientific to boost the production in
the public secior., Tazre should be a
separate manay raent cadre for the pubiic
sector. We huave scen the condition in
some public sector uni's in Bihar, where
IAS oificers have been posted.  Every day
they are thinking of their promnotion, they
are couating their days and how soon
they could go to another place. They
cannot concentrate th=re, Thercfore, there
should be a szparate cadre of personnel
for managiog the public sector.

Secondly, the sickness of the pudiic
sector should also ¢ watched in time.
Now, it is only when a unit has beconie
sick, all the efforts start. [ will quote
here one instance. One company n the
private sector, ti.e Peerless Company, have
accummulated a lot of public meney.
They have done sowez herapheri in this
money and there has been a lot of ernti-
cism in the newspapers. They have
appointed direciors with very bad records
and if the Government does not duv any-
thing immediziely, this company wiil
become bankrupt aficr some time like
Sanchayata. Only then, the Government
will start thinking abour it. In such
matters, the Government should act in
time and not aiierwards, when it is not of
much use.

Then, about imports. We can cul
down our imperts in certain  commeodities
like oil, sugar, but here agzin efforts have
to be very exteusive in this field. If we
have a look at the surveys, it is said that
the Indian ecoromy is doing very well;
the per capita income has increased and
the growth is about 4 percent, but when
we see the situation in our State, DBihar,
there appears to be an atmosphere of
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economic gloom. More than fourtezn
thousand industrics are sick in Bihar.
Major industries like Rohtas Industries,
have ciosed down possibly by the
manceuvring of the prioprictor of the
company. This question has been raised
many times. Many labourers have died
and are dying but no effort is being made
either by the State Government or the
Ceniral Government in tius regard. I have
raised the problem of on: cotton mill in
Paini, Phulwari Cotton Mull, in  this
House earlier also. This mill has been
sick for some lime. Workers are dying
and no efforts have been made to take
any actien.

Simnitarly, there is ancther problem in
Bibuar about irrigation facilitics.  For long
the renovation plan for one of the oldest
canals. the Son canal, has been lying with
the (overunment. If this canal is not
repaired immediately, ader fifteen or
twenty years, the whole arca will be like a
desert. Unless efforts are made and this
caral is repaired immediately, the ecomo-
mic s.cne of that arca will change Already
because o0 this, we are seeng signs of
econumic g'oom in Bihar. Lviry day we
read that in Bihar thei¢ are riots or there
are &ill'ngs ctc. This s only because of
the economic backwardness of the State.

The Statc of Bihar has many problems.
[ will request the hon. Finance Minister to
Jouk to them.

[Transiation]

*5HRI V. S. VIJAYARAGHAVAN
Palghat) 1 Mr. Chairman. I rise (o
support these supplementary demands,
Whit: supporting it I want to bring to the
notice of Minister two important points.

One of the demands pertains to crop
insurance scheme and a demand for Rs.
15 crores has been placed before the
Houte. Crop insurance has bcen a long
siand:ng demand of the farmers in this
couniry. Most of the faruers are such
whe face ruin if thewr crops are damaged
by natural calamity. Therefore this scheme

* The speech was origina ly delivered
in Matlaya'am.
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gives them a great amount of relief. The
-schome has been put into operation from
the kbarif crop of 1985 and in Kerala it
covers paddy. While I am sapporting the
scheme I waat to point out one drawback
in it, Today the crop loss is calculated by
crop cutting at the taluq level, If crop
cutting is done in one part of the talug
and an assessment is made on that basis
we may not always reach the right con-
clusion. I will give you an example. Pal-
ghat is a district which has faced serious
drought conditions and damage of crop.
But after crop cutting at the talug level
it was fouund that there was no damage of
crops in 1985-86 in any part of the
district. This is contrary to facts. Damage
to-crops has taken place in many parts of
each talug in this district. Since the
method of assessment is faulty the farmers
who have suffered loss of crops did not
get any compensation. Therefore, I want
to make a suggestion. The present practice
of assessing damage to crops by crop cut-
ting at taluq level should be given up and
should be done at the village level. Then
only the deserving farmers will get the
benefit. Therefore I request the Govt. to
take steps to make suitable modifications
in the system of assessment. I would also
request the Govt. to extend the coverage
to those farmers also who have not taken
loans from the cooperative banks. Then
the coverage of the scheme would be
further extended to alil the cash crops like
coconut etc. which are earning us foreign

exchange.

Secondly, I want to raise a point about
the textile departments demand. There are
propcsals for setting up a fund for belp-
ing those small and marginal units which
cannot stand on their own feet and are
facing economic problems. The new textile
policy says that such units will be helped.
1 want to say in this connection that there
are units which due to inadequate capa-
city of spindlies, are not viable and are
facing serious economic crisis. According
to the Government’s ocwn calculations a
“spinding unit must have 25,000 spindles in
order to become viable, It is the duty of
the Govt. to provide such units with
sdoquate number of spindies. But the
Plapping Commission has taken a decision
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that no more spindies should be added
during the 7th plan. -I¢ that is so many
such small units will close down resulting
in large scale unemployment. Even the
MRTP companies are being allowed to
expand their capacity. There are appli-
cations from Kerala for the expansion ®f
spindlages, I understand that no decision
has been taken on such applications.
Therefore, I would request the Govt.
that these units shouwid be provided the
minimum spindles so as to remain viable.
In an industrially backward State like
Kerala effort should be made to see that
the existing industries function without any
pcoblem.

Once again I support these supple-
mentary demands.

*SHRI C. SAMBU (Baptia) : Mr.
Chairman, 8Sir, we are discussing the
supplementary demands. Mention has to
be made about the situation prevailing in
Andhra Pradesh. The State has been
recling under an unprecedented drought
for the past 2 years. All the develop-
mental activities have come to a standstili.
The Central Govt. has deputed a study
team twice or thrice to gauge the extent of
drought in the State. These study teams,*
instead of visiting the drought hit areas
during the day time had chosen to visit
them during nights, that too travelling in
cars. Their recommendations were based
on what they saw during nights, but not
during day time. Hence it is needless to
say that the reports submitted by them do
not reflect the real situation prevailing in
the Swate. It was estimated that the loss
was huge and a sum of Rs. 600 crores was
needed to meet the situation. But the
amount sanctioned was a paltry Ra, 40
crores. When Karnataka and Tamilnadu
were facing simiiar situation, the Prime
Minister visited the States himself and
declared financial assistance on the spot.
But it was not 8o in the case of Aadhra
Pradesh, The Prime Minister did not
announce any assistance when he toured
drought bit areas in Andhra Pradesh. It
is painful to note that Prime Minister has
discriminated against Andhrs Pradesh in

* The speech was originally délivered
fn Telogu,
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regard to immediate financial assistance.
At least now, I hope the Central Govt.
would come forward and help the State
Government by allocating substantial
amount through the supplementary grants.

Sir, the cotton growers in the districts
of Gunitur and Parkasham are facing a
crisis today. The cntire cotton crop has
been affected by white fly. I raised this
issue on the floor of the House earlier
also. No suitable remedy to control the
new type of disease of cotton crop has
been found out even to this day. I request
the hon. Minister to take all the necessary
precautions like supplying of pesticides to
the growers before the commencement of
next season.

Sir, farmers are facing too many pro-
blems today. The cotton growers, totacco
cultivators and other small marginal
farmers are not able to repay their loans
as there were no crops at ali for the past
many seasons. The short term l!oans
should be converted into long term loans.
They should also be given new loans.
Unless this is dope, the entire farmiog
community in Prakasham and Guatur
districts will suffer very much.

Sir, the Prakasam and Guntur districts
in Andhra Pradesh are on the coastal
belt. Fishermen and other backward
communities constitute majority of the
population in this area, This area is affcc-
ted by cyclones and storms. Whenever
there is a cyclone or a storm, these poor
people will be the worst hit. There arc
no cyclone sheiters. The construction of
cyclone shelters has to be taken up im-
mediately to save these poor people from
the fury of nature, Also, the fishermen
need boats, nets and other material
necessary for fishing. The Govt. should
extend all the financial assistance to them.
They should be given loars on liberal
terms, I hope the Govt. would take
these steps soon.

In Chirala of Prakasam district, there
are many handloom weavers. Because of
the wrong policies pursued by the Govt.
these weavers are on the verge of star-
vation. The Goyt. is permitting more more
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power looms which is threatening very
survival of handloom woeavers. This is the
position ot handloom weavers not only
in Chirala but throughout the country.
Weaving is the next most important pro-
fession in the country after agriculture.
Because of the uncue enicouragement given
to the power looms, the handlooms
weavers were thrown out of their jobs.
They are literally starving today. Sol
request thz Govt. not to permit the power
looms to producc itcms which are pro-
duced by the haodicom ‘veavers.

Sir, only the other day House has
discussed the conditions of the beedi
workers. Croree  of rupecs are being
collected through cess for the weliare of
beedi workers. But the Govt. is not uti-
lising the money for the welfare of the
beedi workers. I request that the monzy
should be spent for bettering the lot of
beedi workers. \Yelfarc measures should
be initiated at least now.

It was mecntioned repeatedly that
Andhra Pradesh is facing an acute
drought. 1 request the hon. Minister to
assess the situation accurately and extend
the necessary help to mczt the situation.

The Legislative Assembly of Andhra
Pradesh has unanimousiy favoured the
single  window system which is meant
for the benefit of the farmers in the State.
But so far the Union Govt. has not
cieared the proposal. Already farmers are
facing many diffizulties. Hence I request
you to clear the proposal of single win-
dow systems, as dcsired by Andhra
Pradesh.

Many important Projects recommen-
ded by the Andhra Pradesh Govt. are pen-
ding before the Centrai Govt. These
projects were not cleared in spite of repea-
ted requests and pleas Ly the State Govt.
Telugu Ganga, Pallavaram, Singur, Srisa-
lem jeii canal arc some of the important
projects awaiting the clearance of the Cen-
tre. DProviding water both for drinking
and cultivation depends on the early exe-
cution of these projects. Rayalaseema is
drought prone area, There is an acute
drought prevailing in that area now
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Besgides helping to irrigate lakhs of acres
of land in Rayalaseema, Telugu Ganga
will also quinch the thirst of Tamil bro-
thers hving in Madras. It is an import-
ant project. I request the Central Govt.
to cleasr Telugu Ganga project at least now,

in order to save the people of Rayalaseema”

and Madras.

Sir, the living conditions of the people
did not change in the past 35 years of
indifferent rule of Congress. The Congress
Party is ruling in the same old manner as
it used to 35 years ago. Thete is not
much change n the functioning of the
Govt. Certain districts in the country were
not identiied as industnally backward
districts, though they are very backward.
This is leading to a°®ever increasing un-
empioyment problem. In Prakasam dis-
trict where tobacco s grown extensively
the Govt. should come forward to set up
a cigarette factory in public sector.
Tabacco growers will find a market for
their produce. Thousands of unemployed
will get employment  Simi’arly, Sir, this
Coastal district is ideally located for sectt-
ing up of a salt factory. It will contrit ute
a lot in soiving the unemployment prob-
lem in the district.

Sir, 1 have addressed atleast 15
letters to the Govt. requesting for a railway
line between Nizpatnam and Ponnur.-The
survey was also conducted. But there
is an inordinate delay in construction
of the line. This railway line will help a
great deal in exporting fish and cotton
from the area. 1 ecarnestly request the
Govt. to start construction of Nizam
Patnam—Ponnur—Nidubrolu line imme-
diately.

Chirala is on the main line of Madras
and Hyderabad: The traffic has increased
many fold. There is a constant demand
for an over bridge near Chirala. The
Qovt. of AP has already recommended to
the Central Govt. for the construction of
th® over bridge. I bope at feast now the
comstruction work will be taken up.

8ir, T hope and trust that Union Govt.
will take note 6f 21{ that I havesaid and
ke steps to solve them,
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. I thank you very much for giving me
the opportunity and conclude my speech.

[English)
SHRI SOMNATH RATH ska) :
I rise to support the Demands. e all

know that the Budget is a revolutionary
one, and it is 2 comman man’s Budget.
There is a proviston in the Budget for a
subsidy on food, to the exteat of Rs. 1050
crores, and for fertilizers, to the extent
of Rs.1950 crores. Thsis a very heavy
burden on the national exchequer. Steps
should systematically be taken to reduce
the subsidy and augment ths balance of
payments. There is a crop insurance
scheme introduced now. But it must be
made available, and extended to all far-
mers, not only to those farmers why take
loans.

Now gabout the balance of payments
position, both in the private and in the
public sector, exports should be increased.
As we know the private sector gets much
benefit at tue cost of cultivators and wor-
kers, and 1t gets a big chunk of foreign
exchange, from inside and outside the
country But the foreign exchange
which this private sector gets, is
utilized for its own benefit. This should
be looked into and stcps taken to see that
such foreign exchange 1s utilized for the
benefit of the nation.

It is necessary to pursue the techno-
logical breakthrough in pulses and oil-
seeds, so that we need not import edible
oils.

What is necessary is to give a thrust on
irrigation and generation of power. There
is acute shortage of power in Orissa,
The total theoretical generation capability
of Orissa can be 722 MWs as against the
requirement of 1265 MWs. The shortfall
would be more than 400 MWs even afier
thz 7th Five Year Plan. So the Thermal
Power Stations in 1B Valley and also at
Thalcher Supper Fhermal Power Station
requires immediate inptenitntation .beshiles
to plan out 3 nuléear power plant in
Orisss wherd facilitios aro . gvallable.
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The economy of the State has been sha-
ken and also if has affected every walk of
life.

The prob’ems of Paradip Port and the
second S:iee!s Plant in Orissa which are
the genuine demands of the people should
be looked into on wnriority basis. Rishi-
kulya Command Area Development Sche-
me in Ganjam District of Orissa should
be implemented imirediately. The cons-
truction work of Harabhanui Project in
Ganjam District of Drissa should be expe-
dited, as huge amount is available. But
it is not being utilized in time. The pro-
ject cost has gone up to Rs. 43 crores
instcad of Rs 10 crores, which was at the
initial stage: and the scheme was that it
should be completed by the ‘end of 19835,
If steps are not taken, it is doabtful whe-
ther the project can be completed by the
end of 1990,

The survey of the railway line from
Berhampur in Ganjam Distrret of  Orissa
to conncct the ongoing survey line from
Khurda to Bolanzir shonld be sanctioned
because an assurance was given to the
people by the late Prime Minister, Smt.
Indira Gandhi. so also our Prime Minis-
ter when he visited Orissa as a General
Secretary of Afl India Congress ommi-
{tee.

Black buck sanctuary which has been
approved recds immediate attention and
work shou'd start ferthwiih to implement
the same,

A local T.V. transmitter Centre at Blianja
Nagar in OCr.ssa as vell s a local radio
station 1n Aska in CGanjam District Orissa
should be established soon. The ICAR
should take steps to expedite the imple-
mentation of the KVK Centre at Ganjam
District in Orissa besides establishing an
agricuitural college.

[Translation]

SHRIMATI SUNDERWATI NAWAL
PRABHAKAR  (Karoi  Bagh) : Mr.
Chairman, Sir, first of all, [ convey my
thanks to you for giving me an opportu-
nity to speak on the Supplementary
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Demands for Grants for 198687. I
who'eheartedly support the Suppiemen-
tary Demands. I agree that the welfare
schemes for the poor involve expenditure.
The hon. Prime Minister himself is moni-
toring the schemes and I think there is
scope for formulating schemes and pro-
jects for the weifare of the poor,
the Scheduled Castes and the Sche-
duled Tribes, for the uplift of the back-
ward  classes  particuitarly for the
weifare of women and children. There is
the need to m~d:fy all our policies to
undertake these welfare measures. We
must plug the looplioies also.

15 16 hrs.
[SHRI SOMNATH RATH in the Chair]

The Government have formulated the
New Eduction Policy as per its assurance
given to the people of the country. There
are many good things in this education
policy. There are no two opinions that
as a result thereo. the future of the child.
ren will be bright. The new Navyng
Schools which are particularly meant for
the rural children, will improve the future
of the children to a great extent. But
besides this, the Government should make
a'l possible efforts to effect improvement
in the functioning of the existing schools,
colleges and universitics. There are a
number of schools in my Karol Bagh
Constituency which are in need of good
buiiding and .ack drinking water facility.
Thece schools do not have even adequate
tcachers, Therefore, such deficiencies
which are there in these schools and
colleges should be removed. A few days
back. I draw the attention of the House
1o the press reports that in Delhi students
are facing difficulty in getting admission
in colleges and universities. I would reg-
uest the hon. Finance Minister to ensure
that resource constraint does not cause
h'ndrance in the cducation pregram-
mes.

Mr. Chairman, Sir. the steps taken
recently by the Central Government and
the Delhi Administration in
Delh: are praiseworthy. The bandhs
dislocate the economy of the coun-
try whickh results in hardship to the
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common man or ¢ poor pecple Receen-
tlv, a pgadh was croanicod in Delhi.  The
steps taken by our Prme Minister. Shri
Rajiv Gandhi 1o cambaz the activities of
tcr;'(wrists during ihe ‘bondl” are praise-
worthy. [ would I'ke to congratulate the
Police that it had taken timely action and
preventive mcavures,  As a resuit of
which there were no uv-toward incidents
in Delhi except at one o two places.

1 would also "ike to Jdeaw vour atten-
tion towards c¢no point which c¢oencerns
the poor in De'hiv There is a big textile
mill of DCAM situaet for a long time in
the heart of Delki. Not cniy have the
proprictors closcd the pull but are also
striking another biow acamnst the poor
workers. The propriters eara crores of
rupces as proiit only duc to these workers
who work hard and put their lite in dan-
ger.  They want 1o hrow out the poor
;vorkers on the strect who lead a hand to
mounth exisience. Tl is not a single
occurrence but 1s the orler of the day., |
would picad with the hon. Minister to
mect out justice (0 th: workers whose
chiidrea arc dyine of stasvation. The pro-
prictors of the mill wan: to construct flats
for the ©ig people by dooriving the roor
of their Iivenhood., I nave got a blue
print of the flats which I would tike to
show you just now. This will show what
type of buildings they want 1o build.
They want to cvict the poor from the fand
and build buge buildinos en it 10 ecarn
more profit rtinning mio crores of rupees,
I would hike to pice . thay isjustice should
not e meted out 1o the poar  Justice
should te done to :hem. [t shonld not
happen that fir-t they are prov:dad acco-
mmodation o ine aod aive o ihey are
evicted.

Mr, Chaterang Sire this Gintamounis
to throwing dust in the eves of the Gover-
nment.  These D O ML poope, want (o
make profit to the tune of crores of rupees
at the cost of the pubdblic and ihe Govern-
ment. 1 regiest the hon. Minister of
Iimance thit he should nor permit such a
scheme which is injurious to the poor
labourer< and the Governmient
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I would also request the Government
that it should make the Land Reform Pro-
gramme a suvess and make all out efforts
to achieve this end. This will accelerate
our economy.

SHRI KAMLA PRASAD RAWAT
(Barabanki) : Mr. Chairman, Sir, while
speaking on the Supplementary Demands,
I would first draw your attention towards
the irrigation facilities, The small farmers
face a lot of difliculties in getting a loan.
First of all, they have to comply with all
the formalitics in the long process of get-
ting a loan, thea they have to stand in
a number of queues and hive to submit a
number of certificates.  And if somebody
succeeds in getting a loan then he is asked
1o purchase the items from a specified
shop. which has already been fixed by the
Goverament, D. M. or any other big
ojticer.  In case he purchases rom that
shop he has to pay more than the market
rates. I he buys the same item from the
open market in cash, he gets it at cheaper
rates but if he takes a loan from the
Government  and  purchases the same
items. he has to pay more. So, in this
way he is expleited and harassed at many
stages.

Szcondly, a fot of Jand is lying barren
in our country. If we implement the barren
land reclamation programme in right ear-
nest, we may be able to reclaim lakhs of
acres of' land.  As the people in the vill-
ages dv not have any land to cultivate, it
would also solve this problem. If this
barien find is dis.ributed among them, it
will not only increase the food production
but would also provide employvment to the
people.

Thirdly, there is the problem of water-
logeing, almost all over the country. Big
lakes have becn formed at several places
which remain waterlogeed for 4 to 8
morntas in a year, If  that water ig
drarned out to big nuilahs and rivers, we
may get a lot of Jund for agricultural pur-
poses, which in turn can be allotted to
the farmers. [t may also increase our
food production.

Sir, the Government have chalked out
and implemented & number of schemes to
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remove unemployment, such as self-emplo-
yment scheme and others, which are bene-
fitting the people, But it has been my
experience that the poor who ure given a
loan of Rs, 3,000 to Rs. 5,000 get it after
a lot of difficulties and thereafter they are
so over burdened with debt that within
a year the entire loan-money is spent. In
Uttar Pradesh, a scheme is being imple-
mented by the Faizabad Agricultural
University under which a paltry sum of
Rs. 500 is given to the poor farmers and
they are advised to go in for poultry far-
ming or other cottage industries. Sir, I
have myself visited several places and
found that they manage to earn Rs. 20 to
25 daily through manual labour. But on
the other hand in spite of providing this
much amount, we cannot improve their
economic condition. On the contrary it
becomes difficult even to recover the loan
from them. Therefore, I want that a
scheme like the one from Faizabad Uni-
versity should be implemented by the
Government so that more and more
people may be benefited from it.

Sir, almost everywhere in the country
there is the problem of the bridges, For
instance, if bridges are constructed on the
bridges and nullahs of Barabanki, it may
improve the meaans of communication wihch
may lead to development. The whole
country is facing this problem and this can
be solved.

Sir, we have a good production of
tpotatoes all over the country bu' we lack
che cold- storage facility. If the same are

onstructed on cooperative basis, it might
save lakhs tonnes of tbe potatoes which
go waste at present. The facilities for
export of potatoes should also be pro-
vided so that more area may be brought
under potato cultivation.

Sir. the drinking water problem in
villages has also not been solved so far.
You must pay attention to this problem
in order to ensure supply of potable water

in the villages.

SHRI RAJ KUMAR RAI (Ghosi) :
Hon. Chairman, Sir, in this way, how
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many people can be given an opportunity
to speak ?

[English)

MR. CHAIRMAN : I will request
all the members to confine their speeches
to five minutes.

SHRI RAJ KUMAR RAI : I would
like to know bow much time you will give
after he has finished his speech.

MR. CHAIRMAN : Five minutes

each.
[Translasion]

SHRI KAMLA PRASAD RAWAT:
Sir, there is a big problem of seepage in
our country today. Proper arrangements
have not been made to  control secpage
along canal banks. The green revolution
was ushered in to a large extent by digging
canals. However, the farmers residing
on its banks, are facing unemployment
because their crops are being damaged
due to seepage of water. Therefore, the
problem of seepage along the canal banks
should, therefore, be solved,

Sir, I am grateful to you for giving me
an opportunity to speak.

*SHRI B. N. REDDY (Miryalguda) :
Mr. Chairman, Sir,I take this opportu-
nity to bring to the notice of Central
Government the acute drought situation
in Andhra Pradesh. Since the time at my
disposal is very limited, I will confine only
to the existing drought in Andhra and
immediate steps that are to be takem to
meet the situation.

Sir, for the past 6 or 7 years Andhra
Pradesh is reeling under acute and unpre-
cedented drought. To put in one world,
the State is <burning’® due to acute
drought problem. I need not dilate on
the situation, for, the hon. House has

*The speech was originally delivered
in Teulgu. )
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discussed the issue several times in the
past. The situation was discussed
threadbare,

1n the second memorandum on the
drought situation prevailing in the State
of Andhra Pradesh and action plan for
relief measures it is siated that ¢the
Andhra Pradesh State is passing through
a drought of rare severity this year. The
situation has assumed alarming propor-
tions as the State has been experiencing
continuous drought for the past 6 years.
19 districts (including Urban Districts of
Hyderabad) out of 23 districts in the State
have been affected either fully or partially.
683 out of 916 Mandals in these 19 dist-
zicts have been declared as drought
affected.”

This is the situation prevailing in the
State. The problem is more severe and
more acute this year. All the standing
crops are badly damaged. The agricul-
tural activity has come to a standstill,
Hence the Government of India as per-
manent relief measure should immediately
clear Polavaram, Telugu Ganga, Shri Ram
Sagar, Thungabhadra High level canal,
Sri Sailam left canal and Vamsadhara
projects. Clearance of these vital projects
will go a long way in not only controlling
but wiping out drought from the State.
AP Govt. has repeatedly requested the
Central Govt. for speedy clearance of
these projects. But. instead of clearing
.the projects, the Govt. is dilly dallying
with the matter. It is playing with’'the
lives of 6 crores of Telugu people. For
the past 6 years, the State has been facing
the acute drought. This year it is much
worse. Yet, the Govt. is delaying ' the
clearance. Already many people in the
State have committed suicide as they
could no longer withstand the pangs of
buonger. Many starvation deaths bave
also taken place. Under the circums-
tances, the Union Govt. should delay this
matter any further.

1t is said that the hon, Prime Minister
and Sri Shankaranand hon, Minister of
Watsr Resources are already seized of the
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subject and keen to solve the problem of
clearance of various projects. May I
hope, their efforts will bear fruit and
clearance will be accorded without, any
further loss of time. :

Thanking you for giving me the oppor-
tunity to speak, I conclude me speech.

SHRI R. P. SUMAN (Akbarpur) :
Mr. Chairman, Sir, I am grateful to you
for allowing me to speak on this very
important issue. I rise to support these
Supplementary Demands for Grants.

I would like to draw the attention of
the Government through you, especially
to 2 or 3 points. Uttar "Pradesh is the
biggest State of the couniry. But when
the question of allocation of funds comes,
then stepmotherly treatment is meted out
to it and as a resuit, the on going schemes
and projects are not implemented pro-
perly. I would like to give an example.

A major portion of the amount allo-
cated for Uttar Pradesh, under the commu-
nity development schemes, undertaken by
the Department of Rural Development has
not been released by the Centre. As a
result, the work of free boring schemes, by
which a large number of farmers were to
be benefited, has come to a standstill. The
Centre did not release about Rs. 805.76
lakhs which was its share in the aforesaid
schemes. I would request that Uttar
Pradesh should not be meted out such a
stepmotherly treatment. Moreover the
Centre must also release necessary funds
for such schemes so that the farmers of
the Siate are benefited.,

Again, concerted action should be
taken to ensure that projects are complet-
ed on schedule regardless of the fact
whether they are undertaken by the Cent-
ral or the State Governments. The
Tanda Thermal Power Project of my cons-
tituency which was initiated in 1983, is
still under construction. Although we
have already spent Rs. 300 crores yet we
have not been able to conplete it. Itis
expoected that we shall have to spend
another Rs. 100 crores to make it opera-
tional.
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[English]

.SHRI MOOL CHAND DAGA :
Point of order. He should speak from

his own place. This is the rule which he
has to observe. Why is he speaking from
that corner ?

SHRI ZAINUL BASHER : There is
no such rule. (Interruptions)

SHRI RAJ KUMAR RAI: He him-
self raises objection and he is answering it
and giving dictation. (Interruptions)

[Translation]

SHRI R. P. SUMAN : I would submit
that the monitoring agencies appointed for
on the spot study and implementaticn of
the projects meant for the farmers and
labourers shouvld function effectively.
Steps should be taken for the effective
functioning of this agency, and it should
be properly monitored so that the rural
people are able to derive maximum bene-
fit out of it.

the programmes initiated
are not being

Similarly,
for the backward c asses
implemented properly. These projects
are not benefitting them. The.efore,
after a careful study of the situation, the
Government should take decisions which
would ensure their proper implementation
and proper utilisation of funds.

This is all I have to submit, and as

the time is limited, I conclude.

15.34 hrs.

STATEMENT RE: INTERIM
RELIEF TO THE WORKERS

IN SUGAR IDUSTRY
[English]

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A
SANGMA) : The Government of India
sot up the Third Wage Board for Sugar

Industry workers on 17-7-85 under the
Chairmanship of Justice (Retd.) J. M. Tan-
don to consider the question of a farther
revision of the present wage structure im
the sugar industry.

2. The following recommendations
were made by the Wage Board by way of
interim relief :—

(i) The workers covered by the
Second Wage Board Report shail
be eligible for the interim relief;

(1i) The workers reaching the maxi-
mum of the grade shall continue
to earn anpual increments in
their existing time-scale till the
submission of final award.

(iii) The workers who have already
reached the maxlmum of scale
one year or more on the first of
January 1986 shall be entitled to
the next increment in the existing
scale w.e.f. 1st January 1986,

(iv) The workers shall be paid Rs,
45/- per month with effect from
the date of the expiry of the last
Agreement between the workers
and the management or 1Ist
January 198 , whichever is earlier
till the submission of the final
award,

3. Government have accepted the
above recommendations of the Wage
Board for grant of interim relief to the
sugar industry workers. The recommend-
ed interim relief will have only a marginal
increase in the cost of production which
the industry can be expected to absorb in
the revised price structure effective from
1-12-85. There would be no increase in
the levy price of sugar.

4. About 3.80 lakh workers in the
sugar industry would stand to benefit.

5. A Resolution notifying Govern-
ment’s decision is being published in the
Official Gazettee.
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SUPPLEMENTARY DEMANDS
FOR GRANTS (GENERAL) 1986-87—
Contd.
{ Translation)

SHRI NANDLAL CHOUDHARY
(Sagar) : Mr, Chairman, Sir, we have
come to know through various surveys
that the income of the farmers is getting
- reduced day by day. Agriculture is the
backbone of our economy. It has an
important role to play in the strengthen-
ing of our economy. I would like to
request in connection with the reduction
in the income of the farmers that agricul-
ture should be developed. It is esseatial to
have Centres for Agricultural Technology
for this purpose. There has been a de-
mand for the setting up of an agricultural.
university at Sagar, for a long time, There
is a great need for opening such a univer-
gity at Sagar,

In the district Sagar of Madhya
Pradesh, the percentage of land under
irrigation is very low. The Bina River
Project has been under the Government’s
consideration for a long ime. We do not
know why it is being delayed ? I would
request the hon. Minister to clear the
project and increase the irrigation per-
centage there.

District Sagar is also industrially back-
ward. Not a siagle large scale industry
can be found here. However, the Govern-
ment is considering the setting up of a
unit of the Bharat Earth Movers Limited.
If it is established, then the economic
situation of the people belonging to that
district might improve. Moreover, rock
phoshate is available there in planty and
industries based thereon must be set up.
I would request that a decision 1 this
connection must be taken at the
earliest.

We bave often seen in the villages and
the towns that the poor Harijans have to
make rounds of the banks while drawing
small loans from the banks. They are
able to get the loans with great difficulty,
I would request that the loans should be
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granted to them liberally. It has been
noticed that when they approach the
banks for loans, they are told that the
quota for small traders and Harijans is
over and they should come after a month
or so. When they approach the banks
after a month, the same old story is repéa-
ted. Therefore, the quota for them
should be increased and more and more
petty traders should be given loans.

SHRI NARENDRA BUDANIA
(Churu) : Mr. Chairman, Sir, I rise to
support the demands for supplementary

grants. 1 heartily support the demands
for supplementary grants presented by the
hon. Finance Minister to implement the
plans and programmes of our Prime
Minister for increasing the pace of deve-
lopment and advancement of the
country.

I have been elected from Churu con-
stituency which is completely a desert
area and where problem of drinking water
is very acute. The people have to walk
for as much{as 10 miles to fetch drinking
water. When the rains are scarce the
level of water goes down and salinity in-
creases to such an ex'ent that it kills both
human beings and cattle if they consume
it. The water contains so much fluoride
that it causes various diseases. There are
many villages in my district where people
suffer from a disease which causes defor-
mity in their bodies. The desert has
always given our country good soldiers
and good breed cows and oxen. But the
development of desert has never been
seriously considered: People are dying.
Famines are a common feature. Acute
shortage of drinking water is always there.
Even during the winter the problem of
drinking water 1s there.

The Indira Gandhi Canal was sancti-
oned for the deseit areas. In the first
phase Rs. 232 crores and Rs. 262.6 crores
for the second phase were sanctioned, 1
think that the most important problem of
the desert is drinking water. The Indira
Gandhi Canal can provide a permanent
solution to this problem. The people of
my constituency Churu are dying due to
shortage of water. Many persons of our
area have migrated to other places along
with their cattle because of shortage of
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water. The permanent solution of this
problem lies only in this Indira Gandhi
Canal.

You have prepared Churu Ladnu lift
Scheme for providing drinking water and
irrigation facilities to my area, The per-
manent solution of the problem of drink-
ing water in my area depends on this
scheme. If there is failure of rains, the
lift scheme can provide water to those
people. The lot of the people of my area
can never improve unless water is not
provided by this lift scheme.

The problem of water is very acute
there, When the Janata Government
came into power, it stopped this lift sch-
eme and that pushed us ten years back.
The Congress Government again came in-
to power and it decided to implcinent
this lift scheme again. But if the Central
Government do not grant special help to
this lift scheme, our problem of drinking
water can never be solved. Besides, there
is need to grant special help of Rs. 200
crores for the Indira Gandhi Canai.

The formula worked out under the
quick rural water supply scheme in A.R P.
is based on population which is absolutely
wrong. It is necessary to change this
formula otherwise we would not be able
to solve the drinking water problem for
30 years.

I strongly urge the hon. Finance
Minister to immediately clear the Churu
Ladnu lift scheme under the consideration
of Central Government so that the acute
problem of drinking water in our
area can be solved.

Besides water, I would like to draw
the attention of the hon. Minister to the
problem of electricity, In our area
drinking water is available in some of the
villages only. The wells have been dug
up there but they cannot be utilized due
to non.availability of electricity.

Our district has been declared ro-
industry district but due to non-availability
of water and electricity the benefits of
industrialisation under this scheme are
not made available there.
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I would like to raise a point about
the farmers as &0 per cent of our popula-
tion comprises farmers. 1 consider that
the crop insurance scheme is a very good
one and it has been welcomed at all
places. But the people of my area have
not been able to take advantage of this
scheme. The reason behind it is that
the scheme 1is  based on tehsil
as a unit but it is not feasi-
ble in our case. In our area 30
villages out of the 50 villages
of a tehsil] may receive rainfall and
crops may grow there but the remaining
20 viliages face famine. In this way the
criteria of tchsil as a unit cannot be ado-
pted in our area. I suggest that in place
of tehsil, villages should be taken as a
unit and only then the farmers of that
area can derive the benefit of the crop
insurance scheme. 1 express my thanks
for the time granted to me.

SHRI KAMMODILAL JATAV
(Morena) :  Mr. Chairman, Sir, I supp-
ort the supplementary demands for grants
presented before the llouse by the hon.
Finance Minister which cover no less than
26 departments: 1 would like to give
suggest.on to the hon. Finance Minister
to appoint a commiticc of Members of
Parliament to enquire whether the funds
are being spent properiy or not. All the
on going works should be  enquired
into.

Besides, I would urge that a consti-
tuencywise survey be made to find out the
development works being carried out in
each constituency. In some of the con-
stituencies. large scale development pro-
grammes arc being undertaken while in
others nothing is being done. It is therefore
necessary to conduct a constituencywise
survey, My constituency is Morena and
there are at least 9 rivers but at some pla-
ces there are no means of transportation.
I would, therefore, request that a bridge
on Chambal river should be constructed
near Para. With these words I thank
you for granting me time to speak.

>

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Chairman, Sir, I rise to
speak on the Supplementary Demands for
Grants presented by the hon. Finance
Minister, I would like to say something
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in relation to thc Appropriation .Bill,
regarding withdrawal of funds from the
Consolidated Fund, Today our country
is facing a host of problems such as the
problem of communalism, casteism, terro-
rism and extremism. What are the rea-
sons therefor ? We know that distur-
bances in the country hinder the develop-
ment work because ail money is spent on
main‘enance of the law and order. Where-
ever in the world such things have happ-
ened the progress has stopped. As
regards secuiurism, 1t .is now on paper
only. Now a days we, are witnessing
communal riots everywhere and before
1946 it was a rare thing. It is true that
terrorism in our country has the backing
of foreign powers. I want to tell you
that my State is also facing the terrorist
problem. You must have come across
Press reports that terrorism has widely
spread in Bibar and especially in my area.
I am citing here the figures of the period
January to July. During this period 175
people were killed out of which 50 were
killed in the pulice firing, while others
were killed by private armies and terro-
rists. Tlhere is compleie breakdown of
law and order. Ma'ntenance of law and
order is your responsibility or you can
evade this responsibility by shifting it to
the State Governments. The situation
iu Punjab today is very serious and Bihar
is also following in its foot-steps. The
population of Bihar is 8 crores. You
talk of eradicating poverty but according
to Government figures 30 lakh children
in the age group 14 to 16 years have not
received any education. You will have to
rectify this situation.

The increasing unemployment is caus-
ing great concern.  You shouid undertake
some development programmes there so
as to educate the illiterate youth and also
to solve the problem of unempioyment to
some extent. I would also like to point
out that some irrigation schemes are Llying
pending with you for clearance for as
much as 8 to 10 years but no acti®n has
been taken so far. The Mohana Dam
Project is pending with C.W.C_ sjnce 1975,
Punpun project is aiso pending since 1580
but nothing has been done in this dirzction.
If these plans are cleared and included in
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the Seventh Five Year Plan and alloca-
tions are made therefore, we think the
condition of the farmers wi'l be improved.
You will have to establish there industries
like Maruti te provide empioyment to the
people. When all these projects are
started there the people will get employ.
ment and the problem of terrorism will
also be solved to a great .xtent.

With these words I conclude my
speech.

DR. CHANLURA SHEKHAR
TRIPATHI (Khalilzbad) : Mr, Chairman,
Sir, I support the Supplementary Demands
for Grants for 1936- 7. It iz commendable
that the Government is trying for repid
development in the country. The Govern-
ment felt the need to present these supple-
mentary demands as the ailocations made
for the various projects at the time of the
presentation of the Budget have been
found inadequatc.

Even today majerity of the population
lives in thie villages, ILighty per cent of
our population dcpendus on agriculture, [
am happy that our Government has in-
troduced crop insurance scheme in some.
sclected  disiricts. 1 request that this
scheme, with a provision of Rs. 15 crores,
should be introduced in every village and
tehsii. It hus been admitted that there is
the problem of surplus labour in agricul
ture and rapid industrialisation is necessary
to svive this problem., Our hon. Finance
Minister has provided all possible incen-
tives to promote small scale and large
scaie industries so that ncw industries are
established and regicnal imbalance is re-
moved. In this coatext 1 would like to
submit that the Government propose to
spend Rs. 70 crores, out uf these Supple-
mentary  Demands to establish new
industries in the seiected backward areas,
I would like to say that my constituency
Khalilabad in district Rasti is the most
vackward area of eastern U P. which in
turn is the most backward area of our
country. Basti district bas a historical
background.  Gautam Budh—the gr.at
apostie of peace-—was born in an area
adjacent to my constituency. Sant Kabir
attained *Nirvana’ in my area. Lord Ram
was born in area adjoining my conse
tituency. The Government should, there-
fore, establish industries in this area, .
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Steel Plants and mini cement factories can
be established there because of its proxi-
mity to Nepal. Besides, molasses is also av-
ailable there in abundance. I congratulate
the hon. Finance Minister for making pro-
vision in the Supplementary Grants for the
import of machinery, plants, printing
machines for printing M.I.C R., cheque
books, travellers cheque books and posta
stationery etc. But in this connection I
would like to point out that a note with
printing errors, has been printed by the
Reserve Bank of India. 1 can show you
a 50 rupee note in which the words
«Panchashat Ruppakani’> have been
printed in Sanskrit language i.e. a promise
to pay Rs. 560 has been made; even in
Persian Rs 500 are promised to the bearer.
Will the standard of imported printing
machinery for cheques and other stationery
be the same ? Our officers are so efficient
that they promise to pay Rs. 500 ona
50 rupee note.

Efforts are also being made to tap non-
conventional s urces of energy where
electricity is not available. I suggest that
the facilities of bio-gas, photo voltaic
system, solar system and smokeless stoves
should be provided in the villages so that
the rural people also enjoy the benefits of
electricity. We make these demands quite
frequently but the administration does not
take any concrete steps in this direction.
In the end I would finish my speech with
this couplet :

Unka jo iarf hai usko jane wahi

Mera jo farz hai, maine poora kiya
Mujhko toheen-e-saaki ga:ara na thee
Jaam khaleetha phir bhi uthana para.

With these words I support the supple-
mentary demands for grants.

[English]

SHRI V. S. KRISHNA IYER (Banga-
Jore South) : Mr. Chairman, Sir, I wish
to make a few observations on the first
batch of Supplementary Demands amount-
ing.to Rs. 1318.40 crores. We should have
national interest. That I admit. But. |
will be failing in my duty if I do not voice
the fcelings of the people of my cons-
tityency as well as of my State, The
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people of my State have been getting a
raw deal in the hands of the Central
Government, particularly with regard to
the Central Projects. Not a single project
in the State of Karnataka has been im-
plemented. I can say that. ‘Right from
the Vijayanagaram Steel Plant for which
the foundation-stone was laid 15 years ago
by not less a person than the late Prime
Minister Mrs. Indira Gandhi and then
comes the Mangalore QOil Refining project.
In the very House it was announced that
it will be set up during the Sixth Plan.
But that has not seen the light of the day.
The Digital Electronics Telephone Ex-
change Factory was due to be set up in
Baongalore. For political reasons, it was
shifited to U. P.

SOME HON. MEMBERS : No, no.

SHRI V.S. KRISHNA IYER : Al
right, Very good. We welcome it.

(Interruptions)

MR. CHAIRMAN : Please continue.
(Interruptions)

SHRI V. S. KRISHNA IYER: We
welcome that. 1 do not grudge. At that
time, it was assured that the second unit
would come up at Bangalore,
(Interruptions , 1 have no grudge. Let me
complete. At that time it was assured that
a second unit will be installed in Banga-
jore. But till now no decision has been
taken.

16.00 brs.

Coming to power, the Karnataka State
is facing an acute power crisis; the power
cut is there to the extent of 80 per cent.
We have sent a number of projects to the

Centre. Except the nucear plant at
Kaiga, no other project has been
approved.

Coming directly to the Finance Minis-
ter, we have been begging the Central
Government to permit us to instal a 120
megawatt gas turbine in Bangalore and
four mini-generating units in four different
rural parts, which involve foreign ex-
change. Unfortunately, though the sharg
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of the foreign exchange that we earn will
be more than the foreign exchange requir-

ed for importing the specia! diesel oil,
required for the projects  till now, this
project has not bexn :anctioned. I urge

on the Government to see that the 120
megawatt gos turbine project is sanctioned
immediately.

with regard to Railways, we have had
a raw deal. Coming to the last point, the
hon. Member from Tamil Nadu who spoke
has said that the river water dispute be
referred to a Tribunal, As far as inter-
State river water disputes are concerned,
I am of the view, they should, as faras
possible, be settled by mutual agreement.
I am against referring such matters to
Tribunal because it takes a long time. On
the Cauvery water dispute, T am of the
firm opinion that the Central Govern-
ment must take interest and see  that the
concerned States come to a settlement.

My last point is with regard to Pcer-
less Insurance Company. It is high time
that this Company was nationalised. It is
very necessary.

Very recently, only yesterday, the
Rural Bank employees were cn a hunger
strike here. The Centre should take the
decision to implement the recommenda-
tion of the Reserve Baunk in this matter
and see that they are merged with the
commercial banks.

14.03 hrs.

[SHRI VAKKOM
MAN in the chair)

PURUSHOTHA-

[Trarslation]

SHRI RAM PUJAN PATEL (Phul-
pur) : Mr. Chairman, Sir, I am grateful
to you for giving me time to speak on the
Supplementary Demands. 1 support these
demands and hope that the Government
of India will utilise this money for streng-
thening the country. An expenditure of
Rs. 1318.40 crores has lLeen envisaged in
the Supplementary Demands. I congra-
tulate the hon. Prime Minister for the
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raids conducted, after the presentation of
the Budget, against black marketeers and
people with unaccounted money. He has
also started several new  programmes
which contributed to the development of
the country. I want to draw the attention
of the hon. Minister to the provision of
Rs, 80.05 crores earmarked for the
acquisition and development of land ona
large scale. The Government purchases
land at very low prices from the land-
owners and then sold at very high rates,
There should be some restriction on it as
the person whose land is acquired becomes
unemployed and races a lot of hardship,
I hope that proper action will be taken to
ensure that landowners receive  due
benefit.

In the same way. Rs. 15 crores have
been provided for the crop insurance
scheme. I would suggest that the amount
be increased and the scheme be implemen-
ted properly The benefit under the crop
insurance scheme should not be restricted
to a few people only as had happened in
the case of the scheme to raise the people
above the poverty line.

Today some internal as well as external
forces are trying to create disturbances
in the country. Government have earmar-
ked huge funds to meet the situation. I
think there is nothing wrong if this sum
is further enhanced because we shall
make further progress only if we are able
to safeguard our {reedom,

Mr. Chairman, Sir, the Government
has never denied the fact that India fs
predominantly an agricultural country and
80 per cent of its population depends on 1
agriculture. But the pace of progressin
villages vis a-vis the progress in lhe}
country is very slow. Even then the agri-
cultural scientists and farmers have solved 1
the food problem of the country through |
hard work. I wish that the farmers get
adequate help so that they may advance
in life. The farmer can produce paddy
but he cannot pound it. The rules and

regulations, which are not in the interest 1
of the farmers, should be abolished,

Government must solve this problem, 1 1
want to say something about industries |

L
Undertakings are ‘

also. Public Sector



3885 Suppl.D.G.

acurring huge losses whereas the private
industries earn huge profits. The Govern-
ment must pay its attention to this aspect.
The funds allocated for development are
not being properly uulised. Programmes
such as Integrated Rural Development
Programme, National Rural Development
Programme and Rural Landless Employ-
ment Guarantee Programme have been
started to eradicate proverty. The impor-
tant point is that beneficiaries receive the
assistance directly. The financial year,
which at present is from 1st April to 31st
March, should be from 1st July to 30th
June. For three months there are rains
and the passing of budget takes up another
three moaths. I will say one more thing
in the end. In the year 1981, the then
Agriculture Minister in the presence of
late Prime Minister Shrimati Indira
Gandhi had announced in my constituency
that a soda-ash factory and a sugar mill
will be established there. I was also
assured that this factory will later on be
converted into an ammonia plant. I re-
gretfully say that neither the sugar mill nor
the IFFCO plant has been established
there. I hope that you will pay special
attention to all these matters. I would
also like to raise a few points about the
problems of the farmers. The Jand
holdings are consolidated to effect land
reforms but in effect that has bscome a
source of exploitation of farmers. I
would like to specifically point out that in
the process of consolidation of holdings,
the farmer is reduced to poverty on
account of the resultant land disputes for
decades I would suggest that once con-
solidation of holdings is introduced, it
should not be taken up again otherwise
the farmer will become poorer and the
disputes would remain unresolved. With
these words I support the Demands for
Supplementary Grants and conclude.

SHRI RAM SINGH YADAV (Al-
war) : Mr. Chairman, Sir, I support
the Pemands for Supplementary Grants
presented by the hon. Finance Minister
in the House. The hon. Finance Minister
has revealed that the Budget for 1986.87
had envisaged an expenditure of
Rs. 58033 crores and after including
Rs. 1318.40 crores of the Demands for
‘Supplementary Grants in it, the total ann-
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ual expenditure will come to Rs. 59451.40
crores. The hon. Finance Minister is
secking additional funds through the Supp-
lementary Grants. In this regard T “have
to say that in the Supplementary-Demands
an additional sum of Rs. 199.31 crores
has been sought for the public sector
enterprises. I would like to say a simple
thing to the hon. Finance Minister that
the financial condition of all the public
sector undertakings is not sound and they
are declaring very little dividend. 'The
present position is that in the Annual
Plan, which has been presented in the
House, it has been revealed that the
cumulative losses of the State Electticity
Boards would rise to Rs. 12,000 crores by
the year 1990. Except one or two public
undertakings, the financial condition of
all the undertakings is not sound. Out
of the sum of Rs. 199.31 crores, Rs.
144.99 crores has been earmarked for plan
expenditure and Rs. 54.32 crores for non-
plan expenditure. But it has not been
made clear whether this sum of Rs, 54.32
crores is meant for maintenance or for
administrative expenditure. But if you
cast a glance on your expenditure account,
you will find that about 25 percent of the
Central Budget is being spent to meet
only the administrative expenditure,
Besides, the administrative expenditure of
other local bodies and public undertak-
ings like State Electricity Boards, State
Transport Corporations, D.D.A, U.LTs,
is as much as 30 to 35 per cent. In any
undertaking if the administrative expendi~
ture comes to 30 to 35 per cent, this in
itself is quite alarming. What steps the
Finance Ministry propose to take to
reduce this type of expenditure ? He may
spe!l 1t out in the House. Have you
decided to follow any norms to impose
some restriction or ceiling on this type or
expenditure in the Public Undertak-
ings ?

I would also like to point out thag
while presenting the Budget for 1986-87,
you gave an assurance that a long term
Agricultural price policy would be evolyed
and the farmers would get remunerative
prices. It has also been mentioged ia
the Annual Report for 1985 of the Worlg
Bank that India has sufficient buffer stock
of foodgrains and it is in a .position to
export it. If we export tho faodgraing,
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our economy will definitely improve Have
you taken any steps to export foodgrains,
in pursuance of that report of the World
Bank ? You may kindly apprise the
House in this respect. Have you advised
the Ministry of Agriculture or the Mini-
stry of Food and Civil Supplies to take
steps for the export of foodgrains in view
of the happy position of the buffer stock
of foodgrains in the country ? Besides,
we bope to reap a bumper Kkharif crop
and there is no capacity to store the food-
grains. In addition, you will have to
make provision of funds to purchase it
and this is likely to pose a big problem.
1 would, therefore, like to say that taking
into consideration the buffer stock of
foodgrains, effective steps shou'd be taken
them to export.

In the industrial sector, the Govern-
ment gives incentives, cash incentives and
many other concessions to those who
manufacture goods and export them Will
similar type of incentives be given to
those farmers who produce good quality
of Basmati rice or grow fruits ? The
farmers of Kerala produce good qualty
of agricultural commodities which are
exported by the Government Will you
give him similar incentive ? By giving
such incentives to the farmears the farmers
will not only be encouraged to produce
good quality commodities but would also
get remunerative prices of his produce.
The Government should tale effective
steps in this direction and apprise the
House in this respect,

Recently, one crore tonnes wheat was
exported. Out of it 50 lakh tonnes bhave
been exported to U.S S.R. and 20 lakh
tonnes to Rumania and the rest of wheat
has been exported to other countries.
Similarly. the Governmeut have substan-
tial buffer stock of rice which can be
exported.

Besides, in the Supplementary Dem-
ands, funds have been sought for electri-
city both for non conventional sources of
energy and for giving subsidy to the in-
dustries. Rs, 70 crores have been sought
for giving subsidy to those who will set up
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their industries in the backward areas,
In this respect, I would only like to say
that the generation of electricity in the
country is far below the target. ' Specia]

efforts are required to be made in this
direction,

In the end, I would like to draw your
attention towards page 108 of the Apnual
Report for 1985 of the World Bank rela-
ting to the economy of India. It says;

[ English)

Healthy Growth in .India

In fiscal 1985, the Indian economy
continued to grow at a rate well above
its long-term average, the growth in GDP
is estimatee at 4.00 per cent compared
with 8 O per cent in fiscal 1984,

cese

[Trans!ation]
It further says :.

[English]

While the recovery of the economy
in fiscal 1984 was largely the result of
growth 1n agricuitural output, economic
growth in fiscal 1985 was mainly attribut-
able to industry.

India’s annual rate of inflation slowed
down to about 7 2 per cent in fiscal 1985,
following the adoption of several meas-
ures taken by Government to contan
pres L. on pPriws;

{ T-anslation]
And in the end, it is written;

[English]

The overall good performance of th
economy during the past year is also re
flected in India’s balance of payments.

{ Translation]

I would like to convey my thanks t
the hon. Finance Minister and the Finan¢
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Ministry for they have made great efforts
in increasing the sources of revenue in the

Budget estimates and have done good
work,

I would like to say that the imple-
mentation of the report of the Fourth
Pay Commission will entail an increased
annual expenditure of Rs. 1975 crores.
May I know what steps you propose to
take to meet this expenditure and what
provision will you make in your annual
Budget. I bope that you would bring a
budgetary provision for this also in the
House,

With these words, I support the
Supplementary Demands for Graants.

(English)]

SHRI MULLAPPALLY RAMA-
CHANDRAN (Cannanore) : Mr Chair-
man, Sir, I support the supplementary
demands for grants for the current finan-
cial year. The total demand for Plan and
non-Plan expenditure under the present
supplementary demands 1s Rs. 1318.40
crores. While supporting the supple-
mentary demands for grant I would like
to confine myself to the allocation of
grants to just a few items. Being a member
hailing from the State of Kerala I am
extremely happy to note that Rs. 25 crores
have been set apart as loan to Shipping
Development Fund Committee for acquisi-
tion of fishing trawlers.

According to the census, there are
118801 fishermen household in Kerala
with a total population of 778882. This
coastitutes 20% of the fishermen popula-
tion in the whole of India. It is, there-
fore, no wonder that Kerala contributes
23.8% of the total fish production in India.
However, in order to harness the mariue
wealth to a greater extent it is necessary
to promote deep sea fishing in this area.
It is my suggestion that deep sea fishing
by trawlers should be entrusted to fishing
cooperatives rua by _ traditional fishermen
alone and not to private individuals. Here
I want to submit that special allocation
may be made to Kerala for acquisition of
trawlers.
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Now I would like to come to the allo-
cation for textile modernisation and for
textile labour rehabilitation which is only
Rs. 3.6 crores. In Kerala about I lakh
labourers and about S lakh dependents are
relying upon handloom industry, This in.
dustry is mainly concentrated in Can-
nanore, Kasaragod, Calicut and Trivan-
drum districts of Kerala. Cannanore was
once known as Manchester of Indian
textiles. There is no doubt that our textile
policy is laudable, But much remains to
be done in reviving the traditional hand-
loom industries there., For the rehabilita-
tion of handioom labourers special pro-
vision may be made to the State of Kerala
for the workshed-cum-housing scheme.

Thirdly I want to emphasise the indus-
trial backwardness of Malabar area in
Kerala. In the supplementary demands
an allocation of Rs. 70 crores have been
made for subsidy to nmew industries in
selected backward areas., I do not know
whether any areas in Kerala are going to
be benefited out of this allocation. But I
am sure of one thing, namely, Malabar
area in K rala has been absolutely neglec-
ted by the planners. I am constrained to
point out that not even a single industry,
minor or major, has been started under
Central scheme in the districts of Kasara-
god, Cannanore, Wynad, Calicut and
Malappuram since Independence.

There is a lot of rcsentment in this
part of Kerala about the attitude of the
Government towards Malabar. 1 suggest
that special allocation may be made to
industrialise this area.

Finally coming to the allocation for
non-conventional energy sources which is
Rs. 10 89 crores, I cann’t but mention the
fact that the State of Kerala is facing an
unprecedented power crisis since it is solely
dependent on hydel power. Vagaries of
monsoon have played havoc on the hydel
energy resources and there was 100 per
cent power cut this year. If the industrial
and domestic power requirement is to be
met a.ternate enargy sources are to begfou-
nd out. For this theState of Kerala may
be given priority while considering instalia-
tion of solar power stations or for harnes-
sing other modes of non-conventional
energy.
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Before I wind up I once again support
the Supplementary Demands for grants for
the current year.

[Tramslation]

SHRI MOOL CHAND DAGA (Pali) :
Mr. Chairman, Sir, our country is burd-
ened with a debt of Rs, 18,342 crores. It
has to pay an interest of Rs. 8750 crores
on the loans regularly which is more than
the defence budget. That is why the bud-
get shows deficit every year. In 1974-75,
the deficit was to the tune of Rs. 725
crores which has now increased to Rs. 3650
crores. The non-development expenditure
is increasing every year.

[English]

In 1977-78, it was about Rs. 5,994
crores. What is it today ? Today, itis
Rs. 25,996 crores.

[ Trasslation]

How much has the subsidy increased ?
You think that you give subsidy by one
hand and take it back by the other hand.
You quote figures in support of your
contention. In 1975.76, the subsidy was
Rs. 470 crores and now it has increased to
Rs. 4741 crotes. You are quoting the
reports of leading banks and side by side
you are talking of the interest of the
country. Yesterday, Satheji was telling
us that during a period of 12 years the
price of coal had to be increased
9 times. Even after this increase, coal
worth Rs. 30 billion was pilfered and the
companies suffered a loss of Rs. 12 crores.
This is not a question of a public under-
taking, He has said this in bis statement
which has appeared in the press also.
The Government gives assistance to the
public undertakings but has it held anyone
accountable for the loss. Shri Tiwari is
new to the Ministry. At present there is
only 2 per cent return on an investment
of Rs. 2,000 crores. All the projects in
India are ruoning at a loss.

All the Electricity Boards, Roadways,
Teansport Corporations are running at a
loss. Has anybody been held responsible ?
That is why, today the rupee has a value
of only 15.99 paise.
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You give dearness allowances to the
Government employees. Today the number
of the Government employees is-increasing;.
their salaries are also increasing. You
may say that there is more production of
foodgrains but would like to say that the
people of India do not have the purchasing
power to make both ends meet. They do
not have the capacity to spend.

You say that the prices have been fixed
but these are fixed only when the crop is
ready. You should fix the prices much in
advance. The sales-tax is levied after you
fix the pricec, mandi-tax is levied and there-
after he has to pay the transport changes.
After this, you say that you are providing
foodgrains at such and such price, But
for whom ? At which fair price this is
available ? Can anybody say it with this
much confidence. I wish to tell you that
you may present this Budget but today
thousands of peop'e say that they do oot
get cheaper foodgrains at fair price; prices
are rising. You are to blame for it.

(I terrupiions)

LEnglish]

SHRI UTTAM RATHOD : Sir, he is
abusing us,

MR. CHAIRMAN : Even abusing for
Dagaji will take time.

[Translation)

SHRI MOOL CHAND DAGA: A
guilty conscience needs no accuser. Today
the condition of Public Sector and that of
Goverament servants is very bad in our
country. The price rise is always many
times more than the dearness allowance
paid to the Government servants,

14 per cent of revenue comes from
direct taxes and 86 per cent from indirect
taxes. Today, the poor and the middle
class people shoulder the maximum burden
of taxes. You say that you want to narrow
the gap between the poor and the rich
but with such a policy this gap can never
be narrowed. This deficit budget is harm-
ful for the country. The country cannot
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make, progreas with the debt burdea and
the.interest thereon which you owe today

You increase the salaries of the
Gowernment servants and also give them
dearness allowance but the poor people do
not get anything. You should also con-
sider it in details,

AN HON MEMBER : You should
praovide them with a car and bungalow.

SHRI MOOL CHAND DAGA : You
leave aside the car and the bungalow.

MR. Chairman, Sir, why this deficit is
increasing ? Why these supplementary
demands are presented time and again ? I
waat to know this much from the hon.
Minister. Sir, I am sorry for taking the
valuable time of the House.

{English]

SHRIMATI KISHORI SINHA (Vai-
shali) : Mr. Chairman, Sir, I thank you
for giving me time to specak on the Supp-
lementary Demands for Grants. I request
that I seldom speak, I speak very rarely,
so please don’t ring the bell as soon as 1
start speaking.

MR. CHAIRMAN : You speak with-
in six minutes. I will ring the bell afler
that. Normally five minutes are allowed,
but I will give you one more minute for
you,

SHRIMATI KISHORI SINHA: I
rise to support the demands for grants
for over Rs. 1300 crores. But I am sur-
prised that Government felt it necessary to
come out with a Supplementary Demands
for Grants so soon after the Budget was
passed. A few months before the Budget
was presented, the Finance Ministry was
telling people that this years Budget was
to be different from the previous Budget
as there was a close debate among the
public on budgetary policies. There was

" pot to be any secrecy, nor mystery about
Budget proposals. I commend the Finance
Minister for his democratic instinct.
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We were also told that there would. be
zero-based budgeting, the essence of which
is a fresh scrutiny of every expenditure
proposal, to judge its worthwhileness. But

does the Budget reflect all thess
promises ?

So soon after the Budget a
series of changes, changes in the

tax proposals were announced. Now
we have a new set of expenditure
proposed in the Supplementary Budget.
In between, our balance of payments
position and price situation have wor-
sened. Several gd hoc measures have
been announced to cope with the situation.
A large number of changes in the duty
structure have been made. We would like
to know the pattern of income and ex pen-
diture as a result of these changes. The
House should be informed of the revenue
expenditure figures every time the Finance
Minister seeks sanction of the House for
more money.

Coming to individual items for which
grants have been asked, one wonders
whether  adequate thought has gone be-
hind them; or, whether these follow the
pattern of priority spending as laid down
in the Plan.

Let us take the item of Rs. 53 crores
required for the Helicopter Corporation.
Why should Government provide this
amouat for eventually running a helicopter
service for civilian purposes ? Could it
not be left to private sector ? In con-
trast to this, Government have asked for
only Rs. 11 crores for Renewable Sources
of Energy. What is more important and
essential ? I want to know this from the
Minster.

Several of these items are such
as could have been foreseen. A sum of
Rs. 80 crores is asked for, for land acqui-
sition in Delhi. Could it not have been

foreseen? In the Budget, a similar
amount has been provided. How is it

that we need an equivalent amount again ?
I want to make it clear that I want to
know how it would be equivalent to the
other amount. Isitnota clear cage of
baphazard budgeting ? .
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Another Rs, 3 crores is needed for
flood assistance. Floods are an annual
affair. Government shou!d have known
about the exact dimensions of assistance
needed for relief. I would like the hon.
Minister to throw light on thijs,

I would also like to suggest that
Government should have a technological
mission to  suggest ways and meuns of
flood centrol ithereby saving people from
devastation invo.ving loss of  life and
property.

There is a demand for Rs. 378 crores
and odd for providing security to the
international monetary fund to maintain
the value of rupe:. In simple terms this
is the result of a steep fall in (he value of
the rupee. 1 think government should
have explained the reasons of this sharp
fall in the rupee value just between March
‘and July —hardly 5 months. I  would
request the Minisicr to tell if there is any
Jikelihood of the rupee value falling again
steeply. How long can we sustain its
value with such artificial props ? Or are
we to understand that there is a virtual
devaluat on of the rupee without conscious
decision ?

Therc is a demand for Rs. 400 crores
for defence services, Is it not surprising
that within a period of 4 months of the
House having voted Rs. 10,000 crores for
defence  services, a fresh demand for
Rs. 400 crores has been placed before us ?
Could it not have been foreseea

The Finance Minister has started open
budgeiting. I would like to suggest that
attempt shou!d be made to have precise
budgetting so as to obviate the need for
supplementary demands wiihin such a
short time, '

{ Translation ]

DR. PRABHAT KUMAR MISHRA
(Janjgir) : Mr Deputy Speaker, Sir, I
rise to support the Supplementary Demands
for Grants. [ would also like to draw the
attention of the Government towards some
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important points, As my previous speaker,
Shri Daza bad said, the Government gives
a subsidy of Rs. 48,000 crores and he also
hinted about its misuse. [ would like to
state categoricaily that this amount does
noc reach the farmers for whom it is
intended.  Be it the scheme of LR.D.P.
or TRYSEM, you do give iigures about
these schemes here.  But  the question is
what percentage thereof is actually spent
and how much bencfit accrues to them ?
Shri Tripathi has showvn here a 50 rupee
note but in this context I would like to
teli you that ir every bay containing ferti--
lizers is cheched then it quantity will be
less than the quantity marksd on ths bag.
{t is not possibie for m= to bring a fertili-
zer bag here but the fact is that the
quantity is short by 3 (o0 [0 kgs. Thats
why [ want (o strees the poinc that the
subsidy does not reach the bencficiaries
for whom it is intcnded.

Similarly, under the T2YSEM scheme,
you give training of tatloring to 10 persons
in a village but only two tailors are re-
quired there  to stitch the clothes, [n
such a situation the rest of the peisons
cannot get the benzfit  of this scheme as
there is no work for them., These are
some peints, which should be taken care
of while planning and their implementa-
tion should also be monitored, If you
take these points into consideration, [
no need for
you to bring the Supplementary Demands
for Grants,

I aiso want to draw the hon. Minister’s
attention towards an important point.
Instead of taking up piecemeal relief
works, it would be better 1y plan the entire
relief operation at one central place
Today, crores of rupces are allocated for
small  kuchcha roads or ponds. This
amount is neither used properly the.e nor
these works result ip any bencfit, There.
fore, if tais amount is utiiized for the relief
works at a central place, it can result in
better beneits for the future, These works
can also be undertaken for a ionger period
and it would also provide substantial
relief to the people.

I would also like to draw your atten-
tion towards the economic disparities,
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The document relating to Supplementary
Demands which has been circulated reveals
that the amount allocated for the develop-
ment of Rural Programmes is compara-
tively very less. This increases the econo-
mic disparities. For this very reason the
economic condition in the villages has
deteriorated to such an extent that people
are migrating to the cities. There is now
a tendency to migrate from the villages to
the cities and which in turn has increased
pollution, unemployment and crimes in
the cities. I would request the hon.
Minister ro establish agro-based industries
in the vllages and industries should be
encouraged at the place where the raw-
material is ava.lable. The industries rela-
ting to dairy, fisheries and forest products
should be eacouraged in rural areas as
these are availabe there in abundances
You are very liberal to the industries as
you give not only subsidy to them but
also charge interest at lower rates. On
the contrary the farmers have to pay com-
pound interest on the loans from the
bapnks. In such a situation, how can we
expect that the condition of the farmers
comriising 70 per cent of the population,
can be improved In this context, I also
want to mention that the farmer whose
economic condition is not sound, cannot,
repay the bank instalments and thus be-
comes a defaulter. As a result thereof, he
is not able to derive the benefit of the
plans and schemes started by the Govern-
ment for their welfare, I request you to
write off the loans of small farmers and
the people who are dependent on agricul-
ture and who have been def.u'ter for the
last so many years so that they can avail
of the facilities given by the Government.

Similarly, means of transportation
should be improved in the rural areas.
The cities have good roads but people in
villages lead a deplorable life. They can-
not carry their produce to the market due
to lack of proper road facilities. They
cannot even take the sick to the city hos-
pitals. The life they are leading is beyond
your imagination. Likewise floods and
drought have become a recurring feature
in every State. [Every year we spend
crores of rupees to meet the situation. I
would like to request the Government
and specially the hon. Minister of Flnapce
through you to find a permanent solution
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by constructing dams which besides bene-
fitting the farmers would also ensure pro-
per utilization of money.

Thirdly, I want tosay about the
schedule of the programmes. I give you
an instance, g years ago the foundation
stone of a coal-based-fertilizer plant
costing Rs. 18 crores was laid in my area
in Korba. Rs. 2,18,000 are spent every
month thereon but the project is still
incomplete. In this way, in the absence of
a time bound programme, the cost of the
dam increases and a scheme with an esti-
mate of Rs. 500 crores shoots up to Rs.
750 crores, within a year. That is why
we face economic hardships. Therefore, 1
stress adherence to time-bound pro-
garmmes, which should be completed
within the given time.

1 also want to draw your attention
towards the cottage industries and the
Small Scale Industries, The export of
the items produced by them, should be
increased in order to make them a source
of income. Similarly, arrangements
should be made to encourage tourism
with a view to attract the foreigners. It
can also be a source income for the
country.,

In the end, I want to say about the
misuse of the funds in the Public Sector.
There is extravagance in the Public Sector
as well as in Government undertakings
ings. The Government should check the
misuse of the funds and the money so
saved should be utilized in the rural
areas. I would also like to point out
that allocation for non-conventional
energy is quite inadequate. As the utility
of smokeless chulha is meant for villages
as well as cities, a special provision in
the budget should, therefore, be made for
th;s purpose. With these words, I cone
clude.

(English]

SHRI PIYUS TIRAKY : (Alipurd-
vars) : Mr. Chairman, the Govermment
is at liberty to take any amount as it likes,
because we cannot check it and the
Opposition is weak. But Sir, I 'should
like to draw the attention of the Geovers
ment and ask what the Government i
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doing with the money—so much money
—s0 much money withdrawn from the
Consolidated Fund of India, that is pub-
lic money. Public money should be
respected, how it is spent, is important.

The attitude of the Goveroment
towards the farmers, is I say, callous
Because you see, the farm prodocts are
restricted, their products are not there
in the market as it is all controlled by the
Government. The farmers cannot export
on their own, they have no market abroad
at all, They Government have to control
it as the development in the industry is
controlled. The Government is very much
serious to have foreign collaboration,
forcign technology, and what not But
the farmers are asked to remain as
Hindustani, desi, because no farmer can
have foreign technology for the improve-
ment of farming. They have no market
of their own. They cannot export on their
own. But to the industrialists Govern-
ment is giving money to bring in compo-
pents and machines. The farmers are not
getting even the fertiliser, not even diesel
at concessional rates and other advance
components which other countries have
got. They are not allowed to import
those components. This is the main
industry of India. If India wants to ad-
vance, then the first and the foremost
thing is that we must have advance techno-
logy in farming. A huge amount of
money you have spent in big industry.
But what is the output ? How much we
have gained and how much the nation is
gaining ? That money is going dowa the
drain. If that money is spent on farmers
and for the well-being of our people,
India’s picture would be much better.

The World Bank working paper *Eco-
pomic return to investment in irrigation
in India’ in ‘Fertiliser News’ August, 1984,
has indicated that the growth in inputs
consumption in the field of agriculture is
declining.

Census reports national income acc-
ounts and Economic Survey have pointed
out that the Income of farm workers has
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declined by 17.5 per cent in spite of regord
production 1n 1983-84, whereas inflation
adjusted average income of non-farmers
bas increased by 28.6 per cent.

The French National Assembly was
called ‘House without windows® because
it was totally insulated from reality, -Un.
fortunately myth matters more than reality
in electoral politics.

1t is rather astonishing that when the
advanced cepitalist countries are going
increasingly protectionists, the third world
countries are persuing liberal trade regime-
greater freedom for domestic capitalists
and multinational corporations You have
to change that policy. Uufess you change
that policy, whatever money you spend on
industry, that will go down the drain and
and India will remain poor. It is my
request to the Government that it must
give great regard to the public money and
it must be used only for the development
of the country and its people.

{ Translation]

*SHRI P. SHANMUGAM {Pondi-
cherry) : Mr. Chairman, Sir, I rtise to
support the Supplementary Demands for
Grants for the year 1986-87. Sir, on
bebalf of the people of the Union Terri-
tory of Pondicherry, I would like to
submit my viewpoints for the considera-
tion of the Government. First of all, I wel-
come the Demand for Grants to the tune
of Rs. 1318.40 crores now being discussed
in this House,

Sir, I represent the people of the
Union Territory of Pondicherry and I
would like to place before the Govern-
ment immediate and long pesding preblems
of my constituency so that ¢he Gevern-
ment can take urgent necessary sction in
solving their problems and also fuifil the
demands of the people In the Union
Territory of Pondicherry, Karalkal gegion
is mainly depending on the Canvery - water
which is released from Mettur Dam.
About 80% of the population in -Karaika!

*The spesch was originaily delivered in
Tamil,
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are mainly engaged in agriculture. _For
the last several decades, Karaikal and its
surrounding areas have been getting water
from Canvery river. Usually, the water
which is released from Mettur Dam flows
in'Cauvery through Tanjore District and
then reaches Karaikal. As per the agree-
ment reached, the Karnataka State has to
release sufficient quantity of water in
Cauvery. But for the last four years,
the Karnataka State has not been keeping
up its assurances given as per the Agree-
ment, Therefore, the agriculturists in
Tanjore District in Tamil Nadu and large
areas in Karaikal have not been getting
sufficient quantity of water for irrigation
purposes and the entire area looks like a
desert.

Mr. Chairman, in Karaikal, there are
more than 3600 hectares of paddy fields.
Out of this, about 1375 hectares are gen-
erally irrigated by means of ground water
resources through deep bore-wells. But
due to prevailing drought situation in this
part, sub-soil water level is also bleak
and, therefore, the little chance af availa-
bility of water in the bore-wells is doubt-
fal, More than 2300 hectares of land n
my constituency is lying fallow on account
of non-reclease of sufficient quantity of
water in Cauvery. Therefore, I urge the
upon the Government to tae urgent
actton fo instruct the Karnataka Govern-
ment for the realease of water in Cauvery
river as per the agreement already rea-
ched. In this context, I would also
request the hon, Finance Minister to dec-
lare Karaikal, the Union Territory of
Pondicherry, as drought affected area and
the financial help sought for by the Pondi-
cherry Government for relief measures
may kindly be sanctioned immediately.

Sir, my second submission is this. The
. Union Territory of Pondicherry has been
demanding for many years now for air
service operation from Pondicherry. In
this connection, I may remind the hon.
Minister that a proposal had already been
ai)ptoved. I would request the Central
Government to consider this proposal of
providing air service facility to Pondicherry
and allot funds in the carrent year’s bud-
get so that Poadicherry is connected with
other important cities in the country
shawving air-service facilities.
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Sir, I whole-hearedly congratulate our
young and dynamic Prime Minister, -Shri
Rajiv Gandhi, for his good gesture in
rendering all help and concessiots 1o -the
Freedom Fighters. In the Union Terrd-
tory of Pondicherry, many persons took
part in the freedlom movement against
the French rule to liberate Pondicherry
and merge the territory ° with the
the Union of India. The French Govern-
ment put up several baseless cases of
theft, arson and looting against these free-
dom fighters and had completely cancea-
led their yeomen service rendered in the
freedom struggle. Further, the important
records of those who took part in
the freedlom movement were also des-
troyed by the French administration du-
ring that period, Consequently, the
genuine persons epgaged in freedom
movement for liberation of Pondicherty
are not in a position to preduce ,any
documentary evidence to show that they
were freedom fighters and hence they
are denied of any pension. I may also
point out that our late Prime -Minister,
Shrimati Indira Gandhi had heard their
grievances; who were in self-exile and she
assured them of sympathetic and favoura-
ble consideration of their cases. Sir, the
history of freedom struggle movement in
Pondicherry should be viewed entirely in
different context and it is not a freedom
struggle against the British and, therefore,
the merits of this case should be consi-
dered taking various factors into mecount.
It is already two late .and I would strongly
urge upon the Government to sanctiom
pension to these freedom fighters living in
Pondicherry without any further loss of
time.

Mr. Chairman as is the case with the
other parts of the country, Pondicherry
has also been facing acqute power short.
age. Due to shortage of power the indus-
trial units in Pondicherry are not in a
position to utilise their full capacity and
there is an impact on the production side.
1 would request the Government that the
demand of Pondicherry for an establish-
ment of a thermal power station there
should be met so that the industries jin
Pondicherry can get uninterrupted . power
supply and the production is in foll
swing. -

Finally, Sir, there is aiseady .a *TV
Centre -at Poadicherry, I -request the
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Government to consider establishment of
TV relay centres in Keraikal and Mahe,
I conclude my speech and thank you.

*SHRI R. JEEVARATHINAM (Arak-
konam) : Mr. Chairman, Sir. T support
the Supplementary Demands for Grants
for the year 1986-87 brought forward by
the hon. Finance Minister, in this House.
Sir, since it has been expected an addi-
tional expenditure of Rs. 1318.40 crores
over and above the budget provision made
for the current financia' year 1986-87, the
present  Supplementary Demands for
Grants have been proposed by the Gov rn-
ment for appropriation.

Sir, I would like to make a few sub-
missions in this coanrection. The Supple-
mentary Demands involves an amount of
Rs. 256 24 crores for Plan Expenditure,
whereas on Non-p'an Expenditure side an
amount of Rs. 1062 16 crores has been set
apart. While everyone would agree to the
proposal for Plan expenditure, T do not
understand why a huge amount of Rs.
1062 16 crores has been set apart on Non-
Plan Expenditure side. I strongly feel
that the proposed Non-Plan expenditure
should be reduced.

Sir, long time Dback, Shri T. T.
Krishnamachari, the then Finance Minister,
had brought forward in this House a Bill
for Expenditure Tax. But that did not
Jast long. The Central Government had
also appointed a Commission on Expen-
diture to go into the expenditure tax, but
ultimately that Commission was also dis-
solved. But now we find that the expen-
diture of the Government is increasing
year after year by leaps and bounds. Sir,
1 have no objection to the Central
Government sanctioning D. A, instalments
and other allowances to its employees
periodically. But at the same time, 1
would like to cattion the Government
that there will be a great impact on the
economy of the country due to grant of
DA instalments to its employees. As soon
as’ the DA instalment is announced by
the Government, immediately the prices
of consumer and other goods are raised by
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the unscrupulous shop-keepers. In this
way, the poor and the non-salaried per-
sons are very much affected, Moreover,
in order to meet the unexpected expendi-
ture, Government takes recourse to prin-
ting of more rupee notes. This leads to
chain reaction on the economic activities
in the covntry and the prices of essential
and consumer goods shoot up and ulti-
mately the country is faced with inflatio-
nary trend. Sir, if there is any difficulty
in the administrative set up of the Govern-
ment. ijt can be set right. But it is very
difficu't to set right if the economic situa-
tion in the country is in a chaotic
condition.

Another point I would like to submit
is that if the Central Goverpment should
come forward and give foodgrains, textile
goods and other consumer goods to its
employees instead of going on giving
additional DA instalments. The Central
Government should at least give food-
grains and other essential commodities to
its employees at a cheaper cost. Sir, I
understand that in the FCI Godown, every
year, about 20 lakh tonnes of foodgrains
are caten away by rats and insects Now,
we have got about 230 lakh tonnes of
foodgrains stocked in FCI godowns. Be-
fore these foodgrains get spoiled, the
Central Government should make
necessary arrangements for distributing
them to the Government employees and
weaker sections at a cheaper price. Like-
wise they they have also got in their stock
about Rs. 200 crores worth of textile goods
and another about Rs, 100 crorss worth
of hu 1 'oom go~ds are in the handloom
sector These textile and handloom goods
are country’s wealth. Before they get
spoiled, I appeal to the Government that
the textile and handloom cloth should be
disposed of at a low cost to the Govern-
ment servants and the poor and weaker
sections of the society. In this way, we
can arrest the price hike jin other con.
sumer goods product on sectors also and
avoid printing of more notes. It is also
possible to check the inflationary trend in
the country. I would, therefore, request
the hon. Finance Minister kindly to take
note of these points.

Sir, in the private sector also, the
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expenditure is steadily increasing. I am
glad that the Governmeat has appointed a
Study Group to go into this matter. This
Study Group bas already circulated a
Memorandum to all the private sector
organisations. As soon as the report ot
the Study Group 1s submitted to the
Government, the recommendations of
the Study Group shouid be considered
taking into account all aspects ot the
working ot the private sector and later on
the Government should spell out what
action they wou d tak. with regaid to the
increasing expenditure of the private
sector.

Now, coming to Demand No. 64, it
has bzen mentioned in the Document
that an amount of Rs. 70 crores is pro-
posed to be spent for the establishment
of industres in backward areas. This is a
very small amount and it 1s not possible
to cover all the backward areas in the
country. Moreover, this amount of Rs.
70 crores is to be spent upto the period
of 31-3-1987. But after this period, what
the Government proposes to do in this
respect. This point has pot been spelt
out clearly by the Govermment. In this
connection, I have to make a submission.
Sir, at present, backward areas have been
declared only at the Cdistrict level. For
quite sometime, 1 have been requesting
the Government to identify the backward
areas at the Block level a'so so that the
industries could be established at the Block
level also. I am happy to note that re-
cently the Government has come out with
a declaration that the backward areas
would also be identified at the Block
level.

n

Sir, under Demand No. 3, amount of
Rs. 25 crores has been allocated for the
procurement of fishing trawlers. My
humble submission to the hon. Minister
is this that this money should be fully
utilised for the purpose of building traw-
lers indigenously so that we can save
foreign exchange.

MR. CHAIRMAN : Please conclude.
Nothing will go on record.

SHRI R. JEEVARATHINAM : With
these words, I conclude my speech.
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SHRI MANOJ PANDEY (Bettiah) :
Mr. Chairman, Sir, I support the Supple-
mentary Demands for Grants, fn the
first instance I would like to draw the
attention of the hon. Minister towards
the agricultural engineering industry.
Everyone i1s aware of it and here also we
take the credit for achieving self-sufficiency
in tood production. But this would not
have been possible without mechanisation
of agriculture. Sir, as against 800 tractors
in 1961, 85 000 tractors are being manu-
factured mn our country today. Stll we
have not been able to provide traciors to
every ordinary farmer. The cost of a
tractor is Rs. 1 lakh, and that of a Marut
Car 1s only Rs, 75,000. I do not know on
what basis we can claim that we ate giving
greater priority to the agriculture based
industries and that we are paying greater
attention to rural areas. It 1s ironical
that the price of even the smallest agricyl-
tural implement is beyond the reah of a
common farmer. The prices of all the in-
puts are very high. Even if you want to
buy the smallest of inputs, the price would
be undescribably high,

When we talk about mechanisation of
farming or of increasing the yield, then it
is essential to first pay atiention to the
agricultural engineering industries.

Secondly, I would say that the two
natural calamities like floods and droughts
arc a recurring feature 1n our country.
The Centrai Government gives a matching-
grant 10 50:50 ratio to the Siate Govern-
menis.
the grant should be 7u:30, in which the
Ceniral Government should give 70 per
cent and the State should give the rest 30
per cent. The area from where I come,
that s Northern Bihar, rcmains under
the spell of either drought or floods throuh
out the year. Many ot our tniends, wheo
hail from the Eastern regton are sitting
here and they know that the entire area 18
devastated by floods. We are asked to
to meet 50 per cent of the required
expenaiture  and the  rest of the 50
per cent would be shouldered by the
Centre. But 1t is not possible for a State
like ours to provide for even this much
amount. That 1s why, we 1ncur loss worth
thousands of crores of rupees every year,
Besides, even the 50 per cent gramt i

I would suggest that the ratio of -

.
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provided after much delay. I want that
the Centre’s share should be increased to
70 per cent and the States should meet the
rest of the expenditure.

The problem of drainage which is
linked with that of floods is also quite
acute. We bave not made any plans at
the pational level to deal with this pro-
blem. We have not formulated any
pational policy in this regard. This pro-
blem is a'so as complicated as that of the
floods, As several areas remain waterlogged
for a long period due to floods, it gives
rise to the problems of alkalinity and
desertification. Such problems are _in-
creasing in areas which are near large
rivers and canals, A programme has to
be chalked out on national basis to solve
this problem of drairage.

Thirdly, I want to submit a very signi-
ficant point regarding the mimmum
support price given to the farmers. We
have been constantly talking about giving
Minimum Support Price to the farmers.
The Food Corporation of Bihar had
asked the Centre for financial assistance
for this purpose, but till date it has not
. been granted. The State food Corpora-
tion wants that the Centre should provide
some financial assistance * so that the
farmers could get minimum support price.
But unfortunately, the situaticn is same
in Bihar and the Eastern region.

17.03 hrs.
[MR. DEPUTY SPEAKER /n the chair.]

and our friends from the Eastern region
will bear me out that the farmers do not
get the minimum suppert price anywhere,
If the farmers are not getting this benefit,
then wlat is the use of declaring it ? If
we cannot provide support prices to the
farmers then there is no need to mention
it here. Keeping the time limit in view,
I would like to draw the hon. Minister’s
attention to two to three points.

There has been &' demend for the cons-
truetion of the Bagaha-Chitavni railway
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over bridge from time to time I know
that we are not discussing the Demands
for Grants of the Railways, still the
Government should make efforts for
necessary allocations from the Planning
Commission, so that it can improve. its
rolling-stock capacity and complete these
schemes which were left incomplete due
to the paucity of funds.

The hon. Finance Minister is also
present here; I would request him to make
use of his gocd offices to help the Railway
administration in getting the required funds
from the Planning Commission s that it
can replace the worn out rolling stock and
complete the incomplete projects.

Sir, 30,000 workers of the Rohtas In-
dustries have teen rendered unemployed,
duc to which abtout one and a half lakh of
people are facing starvation The Ashok
Paper Mill in Northen Bihar is also facing
a similar situation. If we take the two
mills together then the number of un-
employed would be more than 50,000, To-
day, you-are talking of milk and water
whereas these people are not able to get
even one square meal. Therejore, itis a
serious problem, which the Government
must deliberate upon and make every
effort to recpsn the Rchtas Industry,

With these words, I support these.
Demands for Grants and I also thank you
very much for granting me this opportunity
to express my views. )

[Erglish]

MR DFPUTY SPEAKER : Shri
Mahendra Sir:zh . ...

SHRI ANOOPCHAND SHAH : Four
minutes.

SHRI ANOOPCHAND SHAH (Bom-
bay North) : Mr. Deputy Speaker, Sir,
I rise to support the Supplementary De-
mands for Grants which have been presen-
ted in the House. Along with my support
for these Demands, I would like to draw
the attention of the bon. Finance Minis-
ter to certain issues which relate to my
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Parliamentary Constituescy. In these
supplementary demands, no provision has
been msde for telecommunication. Not
only- this, even in our Seventh Five Year
Plans, telecommunications has been given
the least importance. When we talk of
entering the 2ist century, I cannot under-
stand, how we can do so without updating
the post and telecommunications system.
A part of my constituency comes under
the Mahanagar Telephone Corporation
and a part of it falls under the Maharash-
tra circle. However, after the setling up
of the Mahanagar Telephone Corporation
on the 18t of April this year, there has
been no improvement in the services. On
the-contrary, the work which was already
being done has been stopped. People
were hopeful that better facilities will be
provided to them and the service will
improve after the formation of the Maha-
pagar Telephone Corporation but no such
thing happened. On the other hand, it
seems that the work which was already
going on has been stopped after the
Mahanagar Telephone Corporation was
set up. A tew days ago, Shri Priya
Ranjan Das Munshi had demanded that
Calcutta should be included under the
Mahanagar Telephone Corporation. 1
would say, that it was his good fortune
that Calutta was not included under it,
otherwise he would have also grumbled
like us.

In my constituency, people are wait-
ing for telephone connections since 1971
and we have fii'ed to set up evena
single new telchhone exchange.

Sir, I wonld also like to say a few
words about the issue of food and civil
supplies. It is true that provision in
these demands has beeh made for Modern
Pood Industries, I had drawn the atten-
tion of the hon. Minister in the consult&.x-
tive committee’s meeting about the posi-
tion of edible oils in Mabharashtra aqd
Gujarat Growndnut crop is cultivated in
Gujarat and' Maharashtra and the people
of those States prefer to  use Groun'dm.;t
oil. So if mustard oil or coconut oil is
sent there nobody would like tp consume
it. Thereis a shortage of oil and it is
seiling at the rate of Rs. 23.24 per kg. :l‘he
result is that the poer people are not in &
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position to purchase and consume ground-
nut cil. Perhaps the situation may become
worse in future. If steps are not taken
to remedy the situation, then according to
the results of the survey that I had con-
ducted myself some six months back, there
will be a further increase in the prices of
groundnut oil and it would sell at Rs. 30
per kg. Therefore this problem "needs
immediate attention of the Government.

Sir, after this I would like to draw
the attention of the hon. Minister to one
or two points regarding civil aviation. The
Government is setting up a Helicopter
Corporatjon  but the services of the
Indian Airlines and that of Air India are
deteriorating day by day and the two
organisations are not functionng properly
and on top of it, you are going to establish
another corporation. The people grill us
about the steps being taken to remedy the
situation, as we are fheir representatives.
In airports like Bombay, conveyer belts
remain out of order for as much as six
Out of 5 conveyer belts, only
one is usually working. There, the ser-
vices are deteriorating day by day yet we
are not able to improve the functioning of
the Indian Airlines.

With ths¢ words I support the Supp-
lementary Demands.

*SHRI V. KRISHNA RAO (Chikkabal-
lapur) : Mr. Deputy Speaker, Sir, I rise
to support the supplementary Demands
for grants for the year 1986.87. The
total amount required is Rs. 131840
crores. 1 whole-heartedly welcome the
demands and place before the House some
suggestions in this regard.

At the outset I should congratulate
our hon. Minister of State for Finance
Shri Janardhana Poojary who had toured
from Himalayas to Kanyakumari to help
the poor people. The Govt. of India is
trying its best to lift the poor masses
above the poverty line. If the Bank
Managers and other concerned bank em-
plyees extend full cooperation to our

* The speech was originally delivered
in Kannada.
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Govt. 1 am sure that our country would
usher in a new era of progress.

Karnataka is passing through one of
the worst periods so far as the water faci-
lities are concerned. The State is facing
severe drought  situation for the 5th
consecutive year. Our hon. Prime Minis-
ter Shri Rajiv Gandhi has visited our
State and seen the conditions of the
people with his own eyes.

Living condition 1n Bagepalli Taluk of
my constituency is miserable. About 1/3
of the population have aiready left their
homes and migrated to other places
search of jobs. Some of them have
settled temporarily in the neighbouring
States of Andhra Pradesh and Taminadu.
The cattle 1n this area do not bave any
fodder and nearly 80% of the caitle have
been handed over to the butchers. People
have neither food 10 eat nor water to
drink. In fact the Govt. of India is fully
aware of the serious situation prevailing
in this area. 1 regret to point out the
fai ure of Xarnataka Govt, to tackle the
situation. The relief measures taken up
by the State Govt. are not at all satisfac-
tory. Therefore I urge upon the Central
Govt. to come to the rescue of the
people. Upper Bhadra and Upper
Thunga project should be completed at
the earliest, as these are the permanent
solutions to the perennail problems of
this area. This woulid enable us to convert
about 20 lakh acres of dry land into cul-
tivable land and more than one crore and
31 lakh persons would be  benefitted.
These projects would fulfil the water
requirements of the whole of Tumkur,
Kolar, Chitradurga districts and a part of
Bangalore district. Until these project
are completed some alternative arrange-
ments have to be made especially in the
arcas which are affected by severe
drought. The number of borewells in my
constituency must be increased immedia-
tely, This supplementary budget should
give profitable and remmunerative prices
to the farmers.

Educational facilities are also lacking
in my State. Many remote villages in my
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constituency do not have school buildings.
I have seen the teachers teaching the stu-
dents under the trees. In some cases there
are no teachers in the schools. Therefore
I urge upon the Govt. of India and the
State Govt. 10 come forward to provide
all educational facilities to the childrep. 1
suggest that school building should be
constructed through NRE Programme.

Karnataka is a backward State indus-
trially. I come rrom Kolar district which
had a huge store of gold ore The per-
centage of gold in the ore has reduced
considerably. It is reliably lcarnt that the
Kolar Gold field mines are going to be
closed and this would render 14000 iabou-
rers job'ess. The cooperative sugar
factory in Gowribidanur is closed and
thousands of workers are on the streets
This sugar factory should be opend imme-
diately and steps must be taken to see
that the gold mines of Kolar Gold Fields
do not close down. Kolar 1s a very back-
ward district and hence more industries
have to be set up in this district,

The national high way between Ban.
galore and Bellary 1s an imporlant route
of communicatton. This highway 1s1n a
bad shape and for the last four years no
repair work has been done. Daily thous-
ands of vehicles run on this route and
accidents are taking piace every day.
Therctore this national high way must be
repaired immediately.

Doddaballalur is a famous tourist cen-
tre in Karnataka. It is a very bg
business centre. There 1s a long pending
demand ot the people of this area for the
construction of an international airport.
It has all the facilities for this purpose
and it is very near to Bangalore city.
Hence I urge upon the Govt. to coastruct
an international air port at Doddaballa-
pur.

Once again I welcome the supplemen-
tary demands. 1 thark you for the oppor-
tunity given to me to speak on this
important subject and with these words |
conclude my speech.

SHRI  MANVENDRA SINGH
(Mathura) : Mr. Deputy Speaker, Sir, ]
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support the Demands for Supplementary
Grants presented in the House. I would
like to convey my hearty congratulations
to the hon. Prime Minister that he has™
made special allocation in this Budget for
rural development.

First, T would like to say to the hon.
Finance Minister that the prices of the
agricultural produce should be fixed
reasonably and in time. for the benefit of
the people who depends on agriculture.
The price of every commodity has increas-
ed in the country. The wages have
increased and the prices of inputs used in
‘agriculture have also increased but the
farmers are not getting fair prices of their
preduce.

So far as the industrialists and
businessmen are concerned, they increase
the prices of their items at will  As re-
gards the question of rural development,
I have drawn your attention in this regard
carlier also.

The co' dition of villages is deplora-
ble these davs  Even today there are no
fac lities of roads, electricity in number of
villages Several schemes of drinking
water have not been taken up. There are
no hospitals and primary schools in the
villages You should allocate more funds
for it. The allocations made to the States
are not sufficient. The Uttar Pradesh
Government have submitted a scheme
involving an expenditure of Rs. 3.50
crores under R.L.E.G.P. to the Central
Government for clearance. The District
Magistrate of our State has just now told
us that the Central Government is reluc-
tant to sanction it. We have also come
to know that the allocation made for build-
ing roads in the rural areas has begn
slashed. This work is very essential.

I would also like to draw your atten-
tion towards irrigation facility in the
villages. Irrigation is a big problem there,
Capals and drains are needed there.
Neither the Central Government nor the
State Government allocate funds for
undertaking cleaning and repairing work
of the canals. The State Government
had written to the Central - Government
_about minor irrigation schemes but the
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Ceptral Government
provide funds for it,

have refused to
Last year 60 per
per block were granted funds but
this year it has been refused.

I would also like to draw your atten.
tion towards cities. No attention is being
paid to the problem of drinking water,
sewerage, sanitation and the condition of
roads. I would request that more funds
should be provided for the beautificatio
of the cities, :

I would also like to suggest that the
condition of all pilgrimage centres in India
should be improved. I represent Mathura

. which is the birth place of Lord Krishna.
Special attention needs to be paid to the
cleaning of the sacred river Yamuna and
to the problem of pollution. This work
must be taken up. Besides, renovation
"of old and dilapidated temples of thdse
pilgrimage centres should be taken up

which are visited by lakhs of pilgrims
every year.

A proposal for the conmstruction of
two bridges across river Yamuna in
Mathura is under consideration for the
last many years, One bridge is proposed
to be constructed in Vrindavan and
another in Shergarh. This will greatly
benefit Mathura district and other districts
around it. Funds must be allocated for
this purpose.

[English]

SHRI N. TOMBI SINGH (Inner
Manipur) : Mr. Deputy Speaker, Sir,
because of paucity of time, I would like to
make only a few observations.

MR DEPUTY SPEAKER : Time is
very short. Please make your points
only.

SHRI N, TOMBI SINGH : Sir, I
support the Supplementary Demands.
While supporting it, I would like to make
one or two points. The Central project,
the Loktak Hydro-electric Project in Mani-
pur is of tremendous help to the indus-
trial development and other aspects like
village electrification and so om, in ‘that
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region. But along with this benefit it has
brought also calamities to the farmers, it
has submerged permanently thousands of
hectares of paddy growing lands Side
by side, there 1s the Xeibul-—Lamjao
National Park which preserves rare
species of dear available 1n Manipur only.
This is also affecting the life of the people
of thesurroundine villages The affected
people are in a dilemma So, the question
is regarding payment of compensation and
rehabilitation to these farmers because
this Manipur valley has got very much
shortage of land. Its ‘area of 2000 sq.
km meet all the pressures of agricultural
industries, residential requirements of more
than 2/3rd of the population So, I
would request that the Central Govern-
ment should be kind enough to make
arrangements for payment of compensa-
tion and a'ternative land fo the affected
people.

The next point that I would like to
make 1s that under the Ministry of Culture
and Arts, the Indira-Gandhi Memorial
Trust has been given Rs one-and-a-half-
crores. | welcome th.s In the name of
Pandit Jawaharlal Nehru who had a
deep appreciation of the classical arts of
India and particu'arly that of the North-
East Manipuri cul.ure we are running a
Dance Academy under the Sangeet Natak
Academy Demand has already heep made
that this should be raised to the status ot
a University to look after the Colleges
and Schocls that are being run all over
the country to promote Mampur Dances,
so that it can stand on a higher pedestal
in relation to the other institutions and
will be able to enforce standard in this
art effectively. I hope that these two
suggestions will be taken care of by
Government through the relevant Depart.
ments.

[Tronslation]

SHRI RAJ KUMAR RAI (Ghosi):
I would hike to convey my thanks to you
for providing me an opportunity to ex-
press my views. I was going through the
report of the World Bank from which it
appeared that India had made great pro.
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gress in agriculture, industry and all other
fields. But I would like to tell that on
the one‘hand the mew Fiscal Policy bhas
raised new hopes and created a new eco-
nomic atmosphere which resuited in the
fast progress of the country, on the other
hand there has been no improvement in
the regional imbalances. Uttar Pradesh
has not yet been given subsidy in the
matter of fertilizers. We are lagging be-
hind in the field of industry. There

is no industry worth the name
particularly in eastern Uttar Pradesh
and north Bihar., Of course we

make some provision for coostruction of
small bridges and for undertaking clean-
liness of canals, But this region is predo-
minantly agriculturist and 80 per cent of
the farmers do not get reasonable price of
their produce. They are not given incen-
tives, support price or subsidy, These
farmers have made the country self-suffi-
cient in the matter of foodgrains. You
have undertaken anti-poverty programmes
like NREP, Min'mum Needs Programme,
RLEGP TRYSEM and other programmes
for the poor landless Jlabourers I had
drawn the attention of the Government to-
wards these programmes in the House
earlier also. I again emphatically say
that these are not in the interest of the
poor because most of the funds are pocket-
ed by the officers. The labourers do not
get more than 30 to 40 per cent. I would,
therefore, request that there should be
proper monitoring of these programmes.

Bes:des, more funds should be alloca-
ted for family planning programmes to
contain the pressure of growing popula-
tion. The telecommunication system 1n
Utttar Pradesh should also be streag-
thened.

(English]

MR. DEPUTY SPEAKER : Mr.
Chiranji Lal Sharma By 5.30, you have
to finish. Tomorrow the Minister wil
reply. If there are any points, you may
counvey to the Minister..,

SHRI CHIRANIJI LAL SHARMA.
How many minutes ?

MR. DEPUTY SPEAKER : Thre
minutes are Jeft.
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SHRI CHIRANJI LAL SHARMA:
Is it a coincidence,..

MR. DEPUTY SPEAKER
can I do ?

What

(Inrerrupt ions)

SHRI CHIRANJI LAL SHARMA :
How is it that my name was not put up
first ? Isit a coincidence or is it some-
thing deliberate ? I will not speak as a
protest,..

MR. DEPUTY SPEAKER : Not deli-
berate. I am following the list which has
been given to me.

SHRI CHIRANJI LAL SHARMA : I
do not want publicity of my name on the
All India Radio that I have made some
contributions.  After all, we have come
here to perform our duty, We are Mem-
bers of Parliament representing people.
I do not want to speak . (Interruptions)

MR. DEPUTY SPEAKER : Mr.
Daga is insisting about Half-an  hour
Discussion.

SHRI CHIRANJI LAL SHARMA :
We have a right to be heard. My name
is there.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT):May I make a submission? I w?uld
beg of the hon. Member not to get agitat-
ed. We can have another half an hour
for discussion tomorrow. After that, the
Minister will reply.

MR. DEPUTY SPEAKER : Than it
is allright. Mr, Daga (Intersuptions)

MR. DEPUTY SPEAKER : Mr.

Daga is not going  to speak on this
subject .

AN HON. MEMBER : He has already
spoken.

MR. DEPUTY SPEAKER : 1 am not
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calling him to speak on this subject. At
5.30 he has th= right to raise the Half-an-
hour Discussion.

SHRI CHIRANJI LAL SHARMA:
Will this continue tomorrow ?

MR. DEPUTY SPEAKER : That is
what Madam has said just now. Half an

hour will be allowed for discussion to-
MOITOw.

SHRI CHIRANJI LAL SHARMA :
Will it continue tomorrow or will it

continne after the Half-an-houT Discussion
is over ?

MR. DEPUTY SPEAKER : Madam,
if some members are interested to speak
even after the half-an-hour discussion is
over, What do you say ?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT): I have no objection. I am
totally in agreement with them.

(Interruptions)

Mr. DEPUTY SPEAKER : If you want
to speak after the half-an-hour discussion
is over, we have no objection. But do
not insist after half an hour period is
over, which is agreed to by the Minister,
for more time.

SOME HON. MEMBERS :
speak tomorrow,

We will

SHRI BALASAHEB VIKHE PATIL :
Half-an-Hour discussion can be postpo-
ned with the concent of the Member.

MR. DEPUTY SPEAKER: It is
pot possible. Tomorrow the discussion
on supplementary demands fo} grants
will continue. Shri Mool Chand Daga
to raise half-an-hour discussion.



419 H.AH,

17.31 hrs.
HALF-AN-HOUR DISCUSSION

{ Translation}

Report of United Nations Envi-
ronment Programwmes on Water
Shortages

SHRI MOOL CHAND DAGA (Pali) °
Mr. Deputy Speaker, Sir, with your
permission T am raising the fo'lowing
Halfan-hour Discussion.

[English]

Water resources in India are one of
the precious gifis of the nature.

There was a question on that. It
was :

“(a) whetter Government’s attention
has been drawn to a United
Nations Environment Piogra-
mme report about the arid. semi-
arid and sub-hum'd zones which
may face critical water shortages
by the turn of the century:

(b) whether there is continuing loss
of fresh water through the dis-
ruption of hydrological cycles
because of deforestation and des-
ertification as also through the
pollution of mivers, lakes and
underground water;

(c) whether about 70 percent of fresh
water resources tn Ind.a 1s said
to be poluied by untreated
domestic and industrial waste;

(d) If so, whether Government pro-
pose to formulate long-term soil
and water conservation schemes
in view of multiplying demands

¢ of water resources; and

(e) if so, the details thereof 7’

[Translation)

It is matter of regret that the hon.
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Minister has given the following reply to
such an important question.

[English]

‘a) No such report bas been received
by the Government.

(b) to (e) No precise information
is available. However, Govern-
ment have undertaken various
water and soil convervation sche-
mes like storage reservoirs, big
and small check dams, nallah
bunding, gully plugging etc.”’

[ Translation]

The Members are not satisfied with
the reply given by the hon, Minister on
such an important question. ‘The Hon.
Speaker has, therefore, admitted this Half
an hour discussion on this matter. At
present the most :mportant thing is that
the country 1s turning into a vast desert.
14 percent of the land constitutes desert,
I am submitting a report which says :

[English)

«“United Nations’ Environment
Programme : Desertification is not
yet viewed as a serious ecological
problem in development planning
in India, although 149, of the
World’s land threatened by des-
ertification lies in India.”

[Tra s.ation]

Desert 18 expanding in India on a large
scale, 1 would like to cite an example :

[English]

«that desertification arises from
inappropriate land use which
destabilizes the _soil-water.vegeta-
tion system.”

{ Translation]

Last year this was the posigion in
Garhwal and Tehri. I am quoting the
report ©
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[English]

¢ ...... . the spring sources were
drying up. Out of 2,700 drinking
water supply schemes in these
hill regions, 2.300 projects had
become defunct as a result of
the driging up of sources of
water,

[ Trauslgtion )

Mr. Deputy Speaker, Sir, I would
like to ask if the deserts go on advancing
on such a large scale, what would be the
situation in future ? All the trees have
been felled and the forest area which was
43 per cent earlier has been reduced to 9
per cent. The trees have been felled and
soil washed away into the rivers due to
the rains and all the rivers, lakes and
ponds have been heavily silted causing
depletion of water in them. The moun-
tains have been denuded due to the feel-
ing of trees and the rivers, ponds and
lakes have been silted with the result that
the level of water has gonme down con-
siderably. I would tell you its reason :

[English]

«“The hydrological impact of
Eucalyptus on water resources
has been systematically studied by
the hydrolopical division of the
CSIRO in Australia. A long
term experiment established that
during years with precipitation
less than 1000 mms, deficits in
soil moisture and ground-water
were created by FEucalyptus. A
permanent water deficit was avoi-
ded by significantly high rainfall
of 1,477 mms in one of the five
years of the study*”

[ Translation]

The Eucalyptus trees which have been
planted absorb more underground water
and in this report it has been stated :

[English]

-Throughout the country reports
are available about the rapid
destruction  of water  resour-
ces as a consequence of large-
scale planning of Eucalyptus.”
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[Tra:slation]

This report deals with the conseguen-
ces of plantation of Eucalyptys trees in
Bihar, Karnataka and other States. I
want to tell the hon. Members Isom
Maharashtra that the cultivatiion of
sugarcane is resulting in more absorptien

of ground water. About it has been said
in this report :

(E:glish]

This has led to over-exploita-
tion of groundwater The Gro-
undwater Survey and Develop-
ment Agency of Maharashtra his
found that out of 1,481 water-
sheds in the State, there is over-
exploitation of 77 water-sheds
spread over 14 Districts, The
problem is extreme'y acute in the
five districts of Ahamadnpagar,
Sapgli, Jalgaon, Dhule and
Nasik. Abuse of water for
water-intensive cultivation has
created a severe drinking water
crisis and severe good crisis **

[Translation]

When this is happening in Mahara-
shtra, why then hon. Members from that
State were saying so. What I want to
tell them is that in Rajasthan also the
water level has gone down so much that
in future there will be large scale deple-
t.on of ground water. And looking at
the scarcity of water it seems that water
will be a rationed item in near future. I
want to tell what the hydro-scientists have
stated. I want to draw your attention
towards the condition of the country due
to soil erosion, Where water is available
it is being misused. Large quantities of
water go waste in the rivirs of Punjab.
Thousands of bighas of land have become
useless due to water seepage. Similarly, so
much water in Chambal is allowed to flow
that in Madhya Pradesh seepage and
water logging are causing a similar situa-
tion...e..... (Inte’ruptions)

I do not know whether the hon. Mém-
bers who are interrupting, have the right
to do so but I want to ask what steps
Government propose to take to utilise t{u
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water resources available with us. I have
soon that the water resources have not
been utilised properly. You have spent
Rs. 15,000 crores on irrigation projects
bug 1 am sorry to say that the figures are
not encouraging. The Minister of Water
Resources can himself see this, The

figures are —
[English)

The ultimate potential for surface
water is 73.5 million hectares and the uti-
lisation till 1984-85 was 34.3 million

hectares.

[Tianslation]

I want to intimate the position about
the water :

[Evglish]

«The country has spent Rs. 15,000
crores on irrigation since the
beginning of the planning process
in 1950 and claims 10 have crea-
ted over 60 million hectares of
irrigation potential.”

[Translation)

But the water is not being utilised. We
have not learnt as to how to use the water
resources 7 You yourself have sajd that
a National Water Policy will be formula-
ted; but when ? For this, very good
speeches were made Few days ago the
Hon. Prime Mimster also said that a
National Water Policy should be formula-
ted for the country, in view of the fact
that 70 per cent of our water is polluted,
The effluents of the factories are dischar-
ged into the nivers, lakes and ponds of
the country and 70 per cent water is gett.
ing polluted. This Department is playing
with this country. In future, if there is no
proper management of water resources,
we shall have to face a lot of difficulties.
What happened in Madras ? Two years
back I went to Madras. People there
were crying for water. In Karnataka
also water is in scarcity. Presently,
there are many places on the banks
of the Ganga where people are facing acute
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shortage of water. In Delhi too there is
acute scarcity of water. Entire soil of
the land has been washed away, the banks
bave been denuded and the water of the
rivers has become polluted. What is the
Government doing? The Government
says that we have formulated a water
policy.

(Interruptions)

Is the Government aware as to what
was the quantity of water available in
1950 in the rivers, lakes, springs in
the hills and under ground water and how
much has it been reduced today ? Will
you reveal the facts in this connection and
tell us as to what measures your Depart~
ment is taking? What steps are being
taken by the Goveroment to check cons-
tant depletion of water resources ?
Water is an invaluable bounty for man.
What steps are being taken by the Govern-
ment to exploit it properly. What meas-
ures have been taken by the Government
to stop the land from go:tting barren and
water from going waste due to water-
logging ? In spite of large scale irriga-
gation facilities and despite spending Rs.
15,0000 crores, the floods have ruined the
country,water is going waste and it is flow-
ing into the sea and the sources ot drink-
ing water are dwindling. What measures
are being taken by the Government to
check all this ? Who is responsible for
this ? What steps have been taken by
the Department in all these things ? Will
the Goveinment tell as to what arrange-
ments have been made to prevent Jlarge
scale cultivation of sugarcane in those
parts of Maharashtra where there is acute
scarcity of water ? What measures will be
taken to see that Eucalyptus trees ‘are not
planted on larpe scale in Karnataka, Uttar
Pradesh and Bihar where there is acute
shortage of water, 1n Tehri Garhwal and
other places the water resources have
dwindled due to land erosion, What
steps have been taken by the Government
to check this ? In Rajasthan the desert
area is increasing due to heavy reduction
in underground water. What is Govern-
ment doing in this connection ? Shri

. Shankaranand delivered a spirited speech

in Vigyan Bhawan about the national
water policy When will he formulate the
water policy and when will that be imple.
mented and how much money will be speat
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thereon ? Had you not rung the
bell I would have given all the details. If
we do not take immedidte measures,
coming generations would curse us and
even a jug of water will be difficult to
get. With these words I conclude.

[English]

THE MINISTER OF WATER RES-
OURCES (SHRI B. SHANKARA-
NAND) : Mr. Deputy Speaker, Sir,
the hon. Member has traversed a very
wide range of problems, not only that of
water resources, but the problems of
environment and other related matters,
He has rightly related the question and
we did try to answer Question No. 112 on
24.7.1986.

In one question, I can say that he has
raised many issues—the issues regarding
arid, semi-arid and sub-humid zones,
The issue regarding the critical water
shortage. The third is lack of fresh water
due to the disruption of Hydrological cycle
because of deforestation, pollution of rivers,
lakes, ponds, etc. He has raised the question
of pollution. He has raised the issue of
water conservation. While initiating the
discussion within a period of half an hour,
he has raised many issues. The issues
are regarding desertification, growth of
Eucalyptus tregs and thereby the defects in
the planning of the country, over-exploi-
tation of ground water, shortage of drink-
ing water, soil erosion and very indirectly
he referred to the issue of not so proper
utilisation. I do not say misuse of water,
but the utilisation of the water,potential.
He referred to Punjab where according to
him, over-utilisation of water is leading to
water logging, salination of the land and
degradation of land. Perhaps he thinks
that water can be spared for Rajasthan.
30 as to check the desertification,

MR. DEPUTY SPEAKER : So that
all deserts in Rajasthan will go away.

SHRI B. SHANKARANAND : Sir, we
had tried to answer the question and I do
not think he has any grievance wi{h fhe
reply, but I should say in the beginning

SRAVANA 15 1908 (SAKA) Dis. 426

he referred to the National Water Policy.
I can assure the House through you and
inform the hon. Members that the group
of Ministers which was appointed by the
National Water Resources Council under
the Chairmanship of the Primc Minister
went into the entire gamut of water resou-
rces problem of this Country., The deve-
lopment potential to be created, to be uti-
lised, the drinking water requirement both
in human population, the cattle popula-
tion, the wild life, the water that is requir-
ed for the restoration of forest cover along
with the conservation of water developme-
nt and relating the gap between the poten-
tial created and its utilisation and various
other matters.

I am happy to inform the House that
the group of Ministers the other day after
having five meetings have finalised the
draft policy panr
will be placed Before the National Water
Resources Council finally to be adopted
after discussion and deliberations. The
House will also have the benefit of discu-
ssing the water policy before it is adopted
by the country. So, the hon. Member
need not be worried abo t‘bis& \Y?Q‘
soon, this country will have a water polic
on which every Member, people and the
Parliament will lay hand on the specific
aspects of the water policy.

Regarding drinking water, Sir, it is
true that the country has faced many
drought years and specially some States
in the country have been facing drought
continuously for 3 10 4 years. God willi-
ing this year, if the rains are there we
hape to improve the conditions. May I
tell you that the drinking water problem
basically relates to the human population,
cattle population, livestock and wild life,
By March 1981, according to the 1981
Census, the population of this country had
reached 685 million. Today it is estima-
ted to be 760 million. The population
estimated by the turn of the Century is
986 million. At the present rate of gro-
wth of 3.2%every year, the population
is expected to stabilize by 2050 A.D.,
when it is estimated to reach 1200 million
to 1300 million.

With this growth of population, the
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demand for drinking waier and water for
domestic purposes will naturally increase.
To sustaing this population, naturally
agricultural production has to be inc¢reased,
Many of our industries are consumptive n
nature, with regard to water. The dem-
and for water is going to increase tremen-
dously, with the development of the
country, in this age of plastic and other
things. There will gradually be a shift
from agriculture to industry. So, the
demand growth from various sectors is
going to be there.

About drinking water, I can say that
this was a part of the 20-Point Programme
started by Shrimati Indira Gandhi. She
la’d stress on the supply of drinking
water. At the beginning of the 6th Plan,
there were 2.31 lakhs problem villages
which remained to the covered for the
provision of safe drinking water. As a
result of intensive efforts and heavy invest-
ment, 1,92 lakhs of these problem willages
and 0.45 lakh non-problem villages were
covered during the 6th Plan. This achie-
vement has been possible because of the
investment on a scale larger than was
originally envisaged, an investment
amounting to Rs. 2457.63 crores, out of
which Rs. 1538.98 crores is in the State
sector, according to the Minimum
Needs Programme, and Rs. 918.65 crores
in the Central sector.

The idea during the 7th Plan has been
to accelerate the provision of drinking
water supply to people, especially in villa-
ges, laying more emphasis not only on
problem villages but also on the target
population of Scheduled Castes and Sche-
duled Tribes, in the country In this
area, Government is not thinking of doing
anything, alone. We are going to involve
voluntary organizations in the execution
and maintenance of water supply schemes
in a big way. For this purpose an amo-
unt of Rs. 0.50 crores has been provided

-for 1985-86 and Rs. 4 crores for 1986-87.

I need not go into the details of these
things. I would only assure this House
and the hon. Members that Government
is quite aware of the increasing nature of
the problem with regard to drinking
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water. I had regional meetings of irriga-
tions Ministers of States and Union Terri-
tories, before the national level meeting
was taken, I am happy to tell the House
that this problem has been receiving the
serious attention of the people of all the
States, and the Government of India.

18 00 hrs.

It has been emphasised that before
clearing any irrigation’ project the first
priorty is that a project should contain
drinking water component where there
is no other alternative source for drinking
water. This has been accepted by all.
This is how we are going to tackle this
problem,

The hon. member has asked about
desertification; destrification is not only the
development of the desert by sand dunes
coming and going and eating the land
desertification takes place on account
of various factors, degiadation of land,
deafforestation; it is the resuit of serious
soil erosion degradation of land by water-
logging and various other factors. There
have been special schemes provided for
checking soil erosion and special progra-
mmes have been taken up in that regard.
I know that this serious soil
erosion In the catchment area
of a river valley leads to sedimentation.
There have been special progra-
mmes to prevent this also; special funds
have been provided; special programmes
have been drawn up and we are taking
care to check soil erosion and prevent
sedimentation,

I agree with the hon. member when
he says that there has been over-exploita-
tion ol ground water, and he has a grie-
vance aga nst the sugarcane growers of
Sangli in Maharashtra perhaps. Rajas-
than doss not have any sugarcane growing
arcas; and he deserves to have that sugar-
cane growth in his State.

MR. DEPUTY SPEAKER : Let us
plant trees.

SHRI B. SHANKARANAND : Let
us hope so with the Indira Gandhi canal
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. coming up. All the members from Rajas-
than.will be happy to see that theix desert
areas will be full of lush green and pasture
land, irrigation facilities with drinking
water facilities provided to the people.
Let us hope that this scheme is going to
come and the Government 1§ very serious
about this scheme-~Indira Gandbhi Canal
Scheme. Shortly. T am going to visit that
area and see what problems are existing
there. T do agree that there has been
over exploitation of ground water leading
to a very serious situation of shorrage of
drinking water for the people who are not
depending of the sugarcanc fields, the poor
people, are very hard hit because of short-
age of drinking water Unless there is a
strict control in the cropping pattern in the
irrigated areas, perhaps we will not be
able to solve it. But as I said that since
we have accepted 1t, there has been an
emphasis on drinking water component
in the irrigation projects perhaps; this is
going to reduce to a large extent the pro-
blem of drinking water supply.

He has possd a question about future.
Let it not be so pessimistic about future.
We are preparing ourselves to enter the
21st century with pride. I hope he will
make this country vibrant and a powerful
nation. and he will be able to solve this
problem.

MR. DEPUTY SPEAKER : He has
also asked about population,

SHRI B. SHANKARANAND : Pcllu-
tion is defiritely a phenomenon with the
growth of the population on the banks of
the rivers. We have spen:al programmes
and this House has discussed about the
poilution control programme; and if the
House is again interestzd, a debate can be
érranged on the pol'ution itself, and we
are ready to answer it.

[Translation]

SHRI VIRDHI CHANDER JAIN_:
(Barmer) : Mr, Deputy .Speaker, Slr:
the largest desert area Thar is .0 Yy consti-
tuency. Just now the hon. Minister w-as
replying that Indira Canal will prove quite
beneficial for the desert areas. I want to
know whether it will result 1n a permanent
solution of the drinking water problem
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and also, whether it will be helpful in the
development of forests ? The Govern-
ment of Rajasthan has no capacity to
construct it on its own. This project
was started in 1968. A period of 18 years
has elapsed but the canal has not so far
been completed. We bave made a provi-
sion of Rs. 250 crores in the Seventh Five
Year Plan In the Sixth Five Year Plan,
the Government had given assistance of
Rs. 40 crores. The Rajasthan Govern-
ment bas demanded an assistance of Rs,
200 crores. We hope that Indira Gandhi
Canal will be completed by providing the
assistance requested for so that advan-
cement of the desert area is checkedq

My next point is that only 13 per cent
of area is covered by forests. Experts
are of the op nion that it should be 33
per cent. What steps you are going to
take to ensure that this percentage does
not come down further, say upto 6 per
cent ?

My third question is what permanent
solution you are going to find to tackle
the problems ot famine ard fioods ? If
you are able to find a permanent solution
for them, all the problems will be solved
once for all.

You bave engaged the Territorial
Army in the construction of Indira’
Gandhi Canal and on afforestation, My
fourth question is whether you will extend
this programm e further ?

4

DR. G. S. RAJHANS (Jhanjharpur) ;
Mr. Deputy Speaker, Sir, I would con-
centrate on one or two points All of you
are aware what happened in Africa. Even
after that India has not learnt a lesson.
In Atrica, the forests were indiscriminately
denuded on large scale. In India the
deforestation is going on even faster. I
have much to say oo this point but I
would not go irto details, The Govern-
ment has started social forestry programme.
But how many trees and plants are being
planted under this scheme, this you must
ask from us who are people’s representa-
tives 7 In your records crores of saplings
are shown as planted ip a particular con-
stituency but the truth is that these are
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not planted even in thousands. Subse-
quently it is told that the animals have
grazed those plants or they have been
washed away in floods. Are the benefits
of the social forestry reaching the people ?
M. P.s arc not taken in the monitoring
commniittees.  May be in other States they
are included in such .Committees but in
Bihar the M.P.s are not included Crores
of rupees are being spent and that mouney
is going in the pockets of the bureaucrats.
Will the Government look into this aspect
also ? The hon. Minister is sitting here.
He should think over it patiently.

The situation of Bihar is very serious,
Water coming from rivers of Nepal ravages
North Bihar. You come with me and see
the devastation caused there. The area
remains inundated for 6 months in a year
The wretched condition of that area is be-
yond imagination. South Bibar has always
to face acute scarcity of water. I know it
is not possible to divert water from the
north Bihar to the South Bihar. Besides,
you shall find unhygienic water both in
north and south Bihar. There is acute
scarcity of drinking water in south Bihar.
You have just said that when Rashtrapati
ji visited Nepal, an agreement was con-
cluded with that country that dams would
be cdnstructed on rivers originating from
Nepal so as to- check floods in north
Bihar., May I know by what time this
work would be completed? That region
faces the prgblems of floods and silting
every year, and all the ponds are filled
with muddy water, The cattle as well as
the people drink that water throughout
the year and also bathe in it. As a result
thereof dysentry, cholera, malaria and
kala.azar break out.
care of them ? May I know what solution
is being found out to this type of problem
which occurs every year. It is a good thing
that you are going to formujate a water
policy You say with great pride that you
are taking the country into the 2ist Cen-
tuary. I would like you to vist Bihar and
[ shall show yqu that the people there are
still Hving in the 5th century. ‘The life in
porth Bihar is in 10 way betier than that
of Africa. The condition there is appaliing
and we hgge mot been able. to provide
drinking /liler to them, Whenever we
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Has anyone taken °

visit our constituency, ‘the people say tha
they have electod us but that we ha’d ho:
been able to provide -drinking water to

them even after forty rs -
dence, years of hdeﬂen

As regards tubewells, they are on
Paper only. You will of course take the
shelter of the plea that it is the responsibi-
lity of the State Government,. But this
will not do. You should moditor it and
take the State Government to task. The
Sttte‘ Governments dare not defy your
instructions ? The tubewells are there onl
on paper have not been actually i .

You cannot imagine the sufferings of the

people of the villages they have to under- .
go in the absence of the tubewells.

-May I know whetber arrangement of
drinking water will be made in the north
Bihar and south Bihar in a year or two ?
Besides, waterlogging in north Bihar is a
permanent feature as a result of which
diseases break out and crops are destroyed.
Will some permanent solution of this pro-
blem be found out ? ’

Thirdly, I bave raised this question a
number of times in the House and wrote
letters to the hon. Minister also in regard
to the problem of irrigation. Work on
the Western Kosi Canal is going on at
snail’s pace. It should be speeded up.

In the end, I would like to know whe-
ther dams and reservoirs would be cons-
tructed in Nepal so as to check the
devastation caused by the rivers originat-
ing from Nepa! and also gencrate s0. much
electricity from ‘it that Nepal as well as
India are benefited. In this way we will
also be saved from the devastation of
floods ?

The bon Minister may please give

" reply to all these points.

(English]

- SHRI SOMNATH RATH : Air pollu-
tion, water poliation, deforestation, soil
erosion and ground Wwater " strata js go-
ing down and dinking water ate the barn-
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given by our Prime Minister in the area
of environment in the country.

We are having *Van Mohotsav’'. We
are having afforestation, social forestry.
In the Forest Department itself there is a
section called afforestation, District Forest
Officers are there. Crores of rupees are
being spent by the Forest Department for
tree plantation. I want to know from the
hon. Minister whether any stock-taking
has been made as to how many trees are
being planted every year throughout the
country, by different States and Union
territories, how many trees survived and
how many have gone waste, what is the
cost of a tree growing I mean the tree
actually standing on the ground, and not
just planting it and leaving it for itself.
This is a factor which needs serious con-
sideration of the Government, My pre-
vious spealer has said that it is for the
States to put in efforts. No, it is for the
nation to put in efforts. Central Govern-
ment is giving crores of rupees to different
States for this purpose. So, the States
have got an obligation to make the Central
Government know what is happening to
the money given to th:m for afforestation.
The Central Government cannot be a
silent spectator and only give crores of
ruppes to the States every year and not
know whether there is any return for the
amount that was given for the purpose.

Another point is that since there are
two forest departments—Department of
Afforestation and the regular Depart-
ment—we should know hew many cubic
fee's of trees are being cut every year and
how many trees are being planted and
survivedj otherwise after a few years we
will not have any forest at all. T think the
future generation will have to go toa
particular place to sce what is a forest
because deforestation is at a higher rate
than afforestation. Treses are our basic
needs. Not that we hold some functions
where the Ministers will go, the VIPs will
go and plant some trces and be satisfied
with that, though it is necessary. Wahat is
needed is the awareness and the implemen-
tation. This should not be a matter only
for the Government to look after, it must
be a mass movement. People are to be
involved in this. They are to be told that
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these trees are being planted for them
and they are to look after. They must be
educated. Unless it becomes a mass move-
ment, I think this programme wiil not
succeed,

Previcusly during the British regime,
if any tree was being cut in a particular
compartment, not only the contractor who
had taken lease near that compartment
was taken to task, but a'so the villagers.
But what is hapoening now ? The villagers
arc being utilised by the persons having
vested interest, to cut the trees. They
arc given a little higher wages and trees
are being cut and removed in broad day
light. In my State Orissa, if the statistics
are taken, there are practically no forests.
Trees are being cut. Timbers are being
removed in trucks everyday and no action
is being taken. So, I want to know from
the hon. Minister what steps he is going
to take.

Secondly. tiic hon. Minister bas satd
about drinkins water. He referred to pro-
blematic viilages.  Problematic villages
means health hazard villages. Bat that
will not be sufiicient. Drinking water
sheuld be supplied not only to the pro-
blematic viilages, but it should te supplied
to all the warer scarcity viilages It is not
that the Government should ask the State
Governments to provide drinking water
onty to the problematic villages, Water
scarcity villages should be identified and
they sh~uld aiso be given diinking water.
I want t¢ know from the hon. Minister
what i5 the Gev ynment thinking in  this

regard.

As far as aarviculture is concerned, in
different countries soil coaservation is
given the most important place, The hon.
Minister while replying spoke about soil
censervation and storage of water. I
would ask the Minister whether the
Governiment is going to lay much stress on
the construction of water sheds for soil
conservaticn. 1t is otherwise cailed water
harnessing structure. In three ways it
helps us. 1t wiil step soil erosion. It will
also help in the ircgation of dry-‘and and
it will raise the strata of sub-soil water.
Sc I weould request the Minister to inform
the House about the steps which will be
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taken by the Government for the coastruc-
tion of water sheds throughout the
country.

SHRI B. SHANKARANAND : Sir,
in the very short available time, I will try
to clarify the points which have been
raised by hon, Members. Generally Meme
bers are asking about deforestation. Whe-
ther it is planting tree or growing forest,
the question is about forest and they have
expressed their anxiety about the growing
reduction of the forest coverage. Another
important roint about which the Members
are worried is regarding the supply of
drimking water. 1 did try to deal with
these points in my main reply but still I
wish ¢to say this with reference to the
drinking water supply. With regard to
the strategy of the Seventh Plan, 1 have
already given the figures. The strategy in
the Seventh Plan is to provide drinking
water supply to the entire country,
handred per cent coverage to the yural
people. That is the strategy. I have
also given the figures with regard to the
provision of fund for this purpose. The
highest priority is given to the coverage
of the spill over problem villages from the
Sixth Plan to the Seventh Plan. One of
the hon. Members asked not about the
problem villages but about the water
scarcity villages Water scarcity  villages
should also be treated as problem
villages and that population will be
covered by the end of the Seventh Five-
year Plan. Sir, the question is how to do
that. On the one side there is constraint
of resources On the other side, the
number of problem villages is increasing
plan by plan, because of water level stea-
dily going down over the years. Thisis
what happens. So, we have to find out
how best to provide for drinking water to
the entire rural population; and the actual
availability of resources during the Plan
period being less, how to meet this
demand. A low cost alternative to capital-
intensive regional pipe water scheme
according to the Government is inevitable
for attaining our objective of providing
potable drinking water to the entire popula-
don. For that, Sir, we have 10 find solu-
tions which are economical and which are
ia heeping with the'looal needs-and con-
ditions. With this objective in view, &
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technology mission on ‘*‘Drinking Water in
Villages and Related Water Management”
has been launched with the approval of
the Prime Minister, h

The Techaelogy Mission weuld aim at
identification of the different problem
arcas, develop appropriate low cost
technology to overcome these problems
through application in the field, The broad
thrust of the technology development
would be low cest water treatmeat for
fluoride, salinity and brackishmess, iron
and bacteriological contamination improv-
ing the ground water condition through
proper recharging as well as retention of
run off and developing traditional water
retention and collection structures,

Another Member, if I remember, from
Bihar asked about the monitoring of the
drinking water supply scheme and involve-
ment of the Members of Parliament in
this. Sir, the schemes taken up for execu-
tion under the Accelerated Rural Water
Supply Programme were submitted by the
State Governments 1o the Central Govern-
ment for technical scrutiny and their
approval. After their approval these sche-
mes are technically scru inised and a re-
gular monitoring of the progress is done
through monthly and quarterly progress
1eport obtained from the State Govern-
ment. The complaint of the hon. Member
is about corruption.

DR. G. S. RAJHANS : The tubewells
do not exist at ail,

SHKI B. SHANKARANAND : You
spoke brcadly atout corruption and all
that,

DR. G. S. RAJHANS ; Yes.

SHRI B. SHANKARANAND : I do
not know, I will not dwell on the acts of
corruption, but it bas been the policy of
the Government to see that the entire
rural population is covered under this
programme. And that is bow I gave fl.le
figures also. Sir, about the fact thatin
spite of having provided the funds for
providing potable water té tlie peSple they
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do not get it, itis pot only the responsi-
bility of the Government, but it is the
responsibility of all of us to see that the
money is properly spent for the people.

DR. G. S. RAJHANS : But please
tell us what to do. Nobody listens to us.

SHRI B. SHANKARANAND : 1 can
now say that it is now proposed to in-
troduce concurrent evaluation of the
drinking water supply programme by in-
volving different technical organisations at
the State level like regional engineering
colleges, polytechnics and similar other
technical institutions. And the Govern-
ment will consider any other viable pro-
posal that the hon. Members suggest to
see that this vital programme of providing
drinking water to rural people is imple-
mented,

MR. DEPUTY SPEAKER : The only
solution is, we have to link the rivers of
north and south Otherwise it is not
possible. That is the only solution. There
is flood here and there is drought there.
Whenever water is in excess, we can store
it. We canopot raise the ground water
resources. Unless we store the water re-
sources how can we get drinking waier ?
Here it is flood, in the south there is
drought. Of course, it is a costly affair.
But it is the only solution to India. We
have to preserve the water. Whatever rain
water comes, some how it has to be
preserved.

SHRI B. SHANKARANAND . Sir,
the hon. Member asked about the pro-
vision of drinking water in the Rajasthan
canal area. About 1209 cusecs O« water
are provided for drinking water supply and
industrial use in the Rajasthan canal. This
is out of the total ‘utilisation capacity of
the Cannal. This is provided for drinking
water. 'The capacity of Rajasthan Canpal
for drink ng water and industrial use
would be increased  to 1800 cusecs
after modernisation for water manage-
ment, from 1200 cusecs.

Sir, the hon. Member suggested that
if we can solve the problem of drought
flood, perhaps the country’s all the ills

e —— T
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will be taken care of. I agree with him.
And we have to strive for that

Regarding the special assistance, there
has not been any Central assistance  pro-
vided in the 7th Plan for any irrigation
project of any State. Generally, it is the
States which have to fund and implement
their projects. Of course, the hon. Member
may hint at getting the World Bank
assitance for such programmes. In this
regard, I can say that the Centre will not
lag behind in providing whatever necessary

-assistance, within the Plan provisions that

are,madc for any project because, as I can
say’ we do not provide funds project-
wise. Central assistance, grants and all

these things which are given, are not given
project-wise.

SERI VIRDHI CHANDER JAIN : In
the Sixth Plan, special assistance of Rs.

40 crores has been given for Indira Gandhi
Nehar.

SHRI B. SHANKARANAND : But
there has not been any provision in the
7th Plan. This is what I have told you.

With reference to afforestation, I do
agree that soil conservation is a must. If
I can say, with regard to soil conservation
in watershed management programmes,
the programmes include treatment of all
types of lands as per need. The construc-
tion of engineering structures, namely
erosion control, storage and water harvest-
ing also help in checking the soil erosion.
The details of the soil conservation pro-
grammes implemented since inception up
to the end of the 6th Plan and proposal
for 7th Plan, both under the Centre/
Centrally sponsored sector schemes are ©

Physical achievement up to 1984-85 is
29.33 million hectares, with an expenditure
of Rs. 1212,29 crores. Under the 7th Plan,
the target is 6.75 million hectares and the
outlay is Rs. 740.39 crores. For 1985-86,
the target was Rs. 1.10 million hectares
and the achievement was 1.08 million
hectares, with an expenditure of Rs. 139.35
crores. And for the current year, the
physical target is 0.74 million hectare and
the outlay is Rs. 157.08 crores.
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As I said, regarding afforestation,
according to official record, the total area
of forest in this country is 75 million
hectares which is about 239% of the total
geographical area. However, as the hon.
Member has said, the National Remote
Sensing Agency has revealed that the
actual forest coverage is much lowet.
Drying of natural springs, siltation and
soil erosion. are attributed to deforestation
although no specific study has been con-
ducted.

For this, the measures taken are, a
National Wasteland Development Board
has been set up for raising plantation in
S million hectares per year.

Forest (Conservation) Act, 1980 is
being strictly enforced to prevent diversion
of forest land for non-forestry purposes.

Programmes for afforestation and re-
vegetation involving voluntary agencies
and local community have been under-
taken.

If the House is interested in kfowing
the pollution control measures, I can re-
fer to them also.

SHRI VIRDHI CHANDER JAIN :
They are interested.

SHRI B. SHANKARANAND : Under
the provisions of the Water (Prevention
and Control of Pollution) Act, 1974 a
Central Roard for Prevention and Control
of Water Pollution has been set up. So
far., 18 States have also set up Pollution
Control Boards at the State level.

Under the provisions of this Act,
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effluent standards have been prescribed for
polluting industries and industries have

been directed to comply with standards
strictly.

Industries are also persuaded for in-
stallation of pollution contro! devices rnd
legal action taken against the defaulting
industries.

Fiscal incentives in terms of enhanced
depreciation allowance of 30% on devices
for pollution control are provided. The
financing institutions also give loans at
reduced rate of interest.

Zoning and classification of river stre-
tches for their designated best uses have
been done 1n respect of major rivers.

Basin-wise surveys in respect of rivers
have been under‘aken. Based on suc.
comprehensive survey, the Ganga Actic
Plan has been launched.

Out of 4,054 polluting industries ir
large and medium sector, 2,076 units?
so far installed effluent treatment pi
These are various measures that
Government is taking on the points raise
in the House.

MR. DEPUTY SPEAKER :
House stands adjourned to reassem
tomorrow at 11.00 AM.

18 38 hrs
The Lok Sabha then adjourned tul
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